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LOK SABHA DEBATES

LOK SABHA

Thursday, April 2, 1981/Chaitra 12,
1902 (Saka)

The Lok Sabha met at three minutes
past Eleven of the Clock

[Mr. SPEAKER in the Chair]

SHRI GEORGE FERNANDES: Sir,
before you proceed with the questions
on the bulletin I would like to make a
point because thig is a record o the
proceedings of the House and there is
an error which has crept in. I am
sure it is due to oversight, but it neeas
to be corrected.

SHRI MADHU DANDAVATE: It is
due to an oversight. It necds to he
corrected,

SHRI MOOL CHAND DAGA: Sir,
this procedure is not to be adopted
because every day during question
hour they are raising it.

MR. SPEAKER: I will see.
ORAL ANSWERS TO QUESTIONS

Incentives and pisincentatives to
Check Population

*640. SHRI ARJUN SETHI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government propuse to
allow more incentives and impose ais-
centives in order to check population
growth in India; and

(b) if s, the details in this Foghtd?

2

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) "No, Sir.

(b) Doés not arise.

SHRI ARJUN SETHI: Sir, while re-
plying to a Calling Attention notice on
the floor of the House, the Hon. Minis-
ter had enumerated a series of mea
sures to curb the population of the
country. So, may 1 know from the
Hon, Minister whether those measures
are not the incentive schemes of the
Government of India? If so, how
does he give this answer: ‘No, Sir."?

SHRI NIHAR RANJAN LASKAR:
Sir, definitely we have heen lelling
this. In fhe States 55 well ac The Cen-
tral Government there gre no disinceh-
tives at present. Some incentives in
the form of compensation are being
given to Central Government em-
ployees. If yoy like 1 will enunciate
those things,

About the second part of his Ques-
tion, he asks: what are our pro-
grammes? We have a Population
Policy and I can enumerate one or two
items under this. The present popu-
lation Policy is as follows:

The National Family Welfare Pro-
gramme will be implemenied through
integrated delivery of health and
family welfare services with particu-
lar stress on maternal and child wel-
fare; the objective of the population
policy is fo reduce the produttion rate
to one by 1995, which will entafl the
reduction of the birth rate to 21 per
thousand population and the death rate
to 9 per thousand papulation, provi-
slon of addequate infrastructure for
delivery of family welfare sérvices and
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adequate follow up; launching of cam-
paign. We are giving more import-
ance to this, Sir, to educate the people
about the small family norms. These
are some of the programmes we are
taking uyp vigorously.

SHR; ARJUN SETHI: Sir, I seek
your protection. Are these mot mea-
sures for providing incentives to the
people who come forward for poula-
tion control? How can the answer be
‘No'? 1 asked whether there was uny
incentive. He says, °*No. On the
other hand, he enumerated the old
schemes. How can the answer pe ‘No'?

weqe wgERw W faam o,
T ‘we’ F) wewee’ FEd 2, A =@
‘a1 I |weE /O

SHRI NIHAR RANJAN ILASKAR:
The question is; “whether Government
propose to allow more incentives...."”

SHRI ARJUN SETHI: My second
supplementary is this: the Census just
concluded reveals that we are likely to
have some sort of a population explo-
slon in the country. Tn this context,
I would like to know whether any
specific measures are being taken by
the Government jn view of the recent
population figureg to check the growth
in the coming decade?

SHR] NIHAR RANJAN LASKAR:
We are trying to motivate our popula-
tion to have the small family norm.
These mofivation programmes have
been enunciated. I can inform the
hon. Member that Arstly, we have
decided " to strengthen—and enlarge—
the climate in favour of the National
PFamily Welfare Programme through
mass media; secondly, we are trying to
achieve its increasing acceptance
through group aiscussions and Tnter-
personal communications, ana thirdly,
through the introduction of popula-
tion educ#tfon in the formol znd non-
formal systems already in vogue.

Here I can alsp say that it is well
known that planned Focto-economic
development, and equitabls distribu-
tion of benefits would be elusive if the
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level of population growth exceeds the
feasible levels of inPestment. That is
why we have given more importance
to the small family norm, and we ex-
pect that all eligible couples will prac-
tice the small family norm. In that
way, we are trying to achieve Data.

We are involving the media to a large
extent.

| AWAMGIA . HEAw HENEA,
¥ Aar wgzq & q@ 1 Tgw 5 owan
AF GArEr  eqrfad # fag S
F UAFT FW F HaET  CRER
frnista #1 Wirargsy #<@ ¥ fao JF
AT FrAAT HF govr fagss fay s
g 341 avg ¥ ;i FrAFR faAr -
waREr 5 afeae fagises & fag
AT F ATATI-LATT I A& FT TG
g ... (emagmw ) ...

R RN faw ;. qH W@ OF
e 99 94 Iferq wGite ag oF
| AGAIH /I

SHRI NIHAR RANJAN LASKAR:

We are giving more encouragement to
motivators.

= TAATY 3
SATT 7E AT F |

#T gw w0
(szaam) . . .

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister, in his reply,
has spoken about the programme to
check population growth. 1 want to
know whether he will include an item
in this programme. 1 suggest that if
there is a married, hut unemployed
youth ana if he accepts this forrmula
for checking population growth, he
should be given employment. Will the
Minister include this suggestion in the
programme which he enunciated ear-
lier?

SHRI NIHAR RANJAN LASKAR:
We include all sections of our popula-

tion and unemployed youthg alsg come
under that
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Y AT fas:  ATEET, WO
w fasfht wwa 2 & foaq e
q8 9t w® & faaw #elr wwiie
® & W ¥ gfeare fagisw 78 @
|/FAT |

WU WETR® : WY aar &g
FY F AFATE |

st T amar faw: wmaET, &
qar @1 g fF ey smaw weew S
g RHaF @I F fau e (swaemd)
AT qF W F  AqET @A, FAT qAF
' et F frg wF 9 F g9 D WX
agi @M 9 aF fafwa &1 & 32
af@E e =& @ wFar 2 )
s qfeare frgies & g @ 2w
g w3 1 fwer Sifac w1k ow afz-
T F1 @A F1 I AT AT qEEAT
Fifag, of@r frama @1 s
¥ /et ot & S AvgAw O v A
A TET  SwAeqr FEAT AEZT 7

WCAW WERW : WTH |ANT fFqr
a:mal

"1\ H RTAATT e 7 g
g W OE
WEQR WEEW :  WYA F@T AGS

fo s sax Weg 3@ €

o TIRTEFATT wrEA? ;. #q oF
TR Foamadigers | @ w@r
gfe dwmmam g ?

werw wgww ;& fgag s
fo st fery @z Q@ &0

ﬁmﬁm: % ow
TR Tar i
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[ 4
wsqe wgwew & feama
TSI |
& TETFATT WEAt ;. waEr
fgam  wifsra o
WEAN WEIAW © SIAKT W FEAT |
W AETAATT WreAl . gq il

TS |4 & IzTA F AT wiF g0

WEIR WEIAT AT qET
garer I3 & faw omx &

Nlo WY I¥AX : WITEAF) HIET
g qfwg, wifs qrgaww & qafeas
EF FIH ATAF & |

WSAW WEWE@ ;. A a1 HAE
q Fgr a7 |

SHRI SATISH AGARWAL: Mr.
Speaker, Sir, 3 few days back, the hon,
Minister had announced in this House
that he would seek the cooperation of
al] polical parties gnd voluntary orga-
nisations with regard to the check on
pepulation growth. May T know whe-
ther the Government intends to ini-
tiate a discussion with all political par-
ties to aecide in their forum that no
ticket for election at whatever level
will be given to any candidate who has
got more than three children? (Inter-
ruptions) Mr, Speaker, don't appre-
hend? You will be excluded from it.

MR. SPEAKER: That is why [ am
just looking dowm.

(Interruptions)

SHRI SATISH AGARWAL: 1 could
very well guess from your face your
reaction that you are worried about it
because you have got 5 children,
(Interruptions) But don't worry
because the Health Minister has got 8
children. (Interruptions) Will the
Government consider this suggestion
to initiate a discussion with all the



O:jal Answers

political parfies that they will uecide
of their own not to give ticket to any
candidate who has got more than
3 children?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND). As far as the sugges-
tion made by the hon. member is con-
cerned, I dp not know whether he has
discussed this in his own party. (In-
terruptions)

SHRI B. SHANKARANAND: May I
ask what is the relevance of producing
children with marriage? I ao not
know how 1s he linking production of
children with marriage? (Interrup-
tions) What I mean to say is that
those who are not married have not
produced any children. (Interrup-
tions) Since he has referred to my
personal aspect, may I tell the hon.
Member that in my case I have at-
tained an age which has no relevance
to Family Planning? My last child is
15 years old. He wanled to know
whether 1 am practising Family Plan-
ning. (Interruptions)

MR, SPEAKER: This is enough. I
have gane to five. (Interruptions)

SHRI SATISH AGARWAL: You
finish your homewwurk early then.
(Interruptions)

MR. SPEAKER: We can hawg ; de-
bate on this very soon It is 5 very
vast subject,

st TAETEETT WTEAl . Genst
waizn, afrare fdise o e @
feemmmif 0w =@ #< g, w7
T THH WEAINT FIRT TTEA &
¥ ool amar wmeeT g fFozar W
&2 g€ qfezt & oof o EvaEw
§ v v fumewr vai #) oW
tfeare fraiwa orbww ¥ mfrs fea
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ST 1 w51 gaF fag M€ Awar Wy
A g a1 gw AW ) 6 fafws
T F1 faar @y § it @Ak
Tl TR FgEc g fF g awrE /)
ort ¥7 qgs A gfaar Fi g @
g f& cofeare famwa gmr o,
wifgs g7 i & fag @ go fogm

§ o1 4@, Ta¥ Ay ¥

q SwAr  dw@ar g o
PROF. MADHU DANDAVATE:

Members of Parliament are under the
Control of the Speaker. (Interrup-
tions)

MR, SPEAKER: 1 do not wont any-
body to intrude into my premiss here.

SHRI B. SHANKARANAND: What
the hon. Member ‘'meant was that the
MPs should set an exampla to the
people. That is what he wants to say.
I wish they do it.

TF ATAAG  ©FEL : OF  gU
¥ qzaT ARG E o

WEIR wWEEw e GOl
T F 0 54 A AZST AwRAT-ATE

asrm 2 f&z #a1 za 57 fefe
@ AT |
MR. SPEAKER. Mr. (3, Y. Krishnan.

Absent, Shri Narayap Choubey.
Absent. Shri R. L. Bhatia. Absent.
What a remarkable performance
here?

Track Electrification

+
PROF. K. K. TIWARI:

*644. SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of RAILWAYS be
pleaseq to state the extent to which
track electrification will reduce the -
railways dependénce on imported diesel

and save coal?
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THE DEPUTY MINISTER Iy THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-
LIKARJAN): Taking into account
the anticipated electrificat:on  over

280¢ Route Km. in VI Plan the annual
consumption of energy by locomotives
at the end of the VI Plan is expected to
be about 1.00 million tonnes of
H.S.D, 10 million tonnes of Coal und
3260 milfion kwh of electricity. 1t
thig electrification is not taken yp,
0.266 million~tofinds oy eéxtra diesel oil
would be consumed.

PROF. K. K. TIWARI!: I would like
to know from the Minister what con-
crele steps have beeén taken so far to
electrify the railway track.

SHRI MALLIKARJUN: The electri-
fication schemeg gre in various stages.
Because it has become ; general ques-
tion I would like to give the various
lines which are under consideration
and also those which are at the inoment
the on-going works in various Rail-
ways., This is ypte the end of the
Plan period, i.e. yp to 1990, because in
the Sixth Plan we want to electrify
2,800 lines and the break-up will be
made up ag per the Plan. We are
going to spend about Rs. 450 crores in
the entire Plan period. We have an
ambitious programme to electrify even
up tn 7,800 kilometres by 1990. 1 will
give the break up of various Rail
ways. Central Railway— It is Jhanasi,
Bina, Bhopal, Itarsi, Busaval, Bina,
Katni, Itarsi, Nagpur, Busaval Nagpur,
Nardha, Balharshah. Eastern Rall-
way—Sitarampur, Danapur, Mughal-

AN HON. MEMBER: It may be laid
on the Table.

MR, SPEAKER: 1i is all right, it is
not necessarv to give all details,

SHRI MALLIKARJUN: Northern
Railway—there are four lines for
electrification which will be taken up
—Mughalsarai  Varanasi, Lucknow.
Saharanpur, Jullundur City....

_Hn.mmltlsallrmht.
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Mr. Kurien.

PROF. P. J. KUKIEN: The Minister
in his reply has said that 2809 route
kilomeres of raflway 1line if elecirified
in te sixth plan would save diesel to
the extent of 256 million tonnes. In
the light of this, I would like to know
from him whether any survey has
been conducted regarding the availabi-
lity of electricity and utility of that
electric power for railway electrifica-
tion. For example, I have seen there
are some States where there is aliso-
lute shortage of electricitv. There
electrification is sfarted. There are
some States whepe there is excesg of
electricity. There not a single KM
is to be electrified. There are some
States where there is coal in abuna-
ance and there are some Stules where
there is no coal at all. For example,
from Bihar vou will transport coal to
the southern States of Kerala and
Tamilnadu.

MR. SPEAKER: What is your gues-
tion?

PROF, P. J. KURIEN: I will have 1o
explain, otherwise, he may not get ihe
spirit of what | am saying. That is
the thing. Where there is excess coal
there you will electrify. Where there
is electricity, fflere you are running
with coal. 1 think there is an anoma-
ly in this. I want to know whether
you will conduct a survey about the
excess availability of electricity and
accordingly replan this eléctrifica-
tion, so that where there is excess
electricity, there all the lines may be
electrified and where there is shortage
of electricity, more ©f aiesel eigines
may be run?

SHRI MALLIKARJUN: Generation
of electricity takes place from thermal
power stations and hydel projects.
So far as the ambitious programme of
the Energy Ministry iz concerned, in
the sixth plan, Rs. 9000 crores have
Leen allocated including super-power

stations. So far as consumption of
power for electrification purposes of
railway is con@ined, at moment

we do not find anythng as such that
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it is being reduced. Now and then
there will be power cuts, for various
reasons. ...

PROF, P. J. KURIEN: Do you know
that Kerala has excess electriffty and
not a single KM of flectrified railway
line is there. There is no proPosal
also to electrify the lines there. Do
yoy know it? Please specifically ans-
wer it. We can supply electricity to
Tamilnaau and Karnataka, but not a
single KM of railway line in Kerala is
going to be electrified

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K, JAFFER SHARIEF): ] understand
what the hon. membe- says. His
State has got surplus electric power
and his question is why should we not
use that for electrification there. Bul
the programme of electrification is not
based on whether electricity is avail-
able there il is based on the density of
traffic,

PROF. P. J. KURIEN: That also
should be a consideration.

SHRI C. K, JAFFER SHARIEF: The
electrification programme is based on
density ol traffic. He was trying to
bring out a comparison saying, in
Bihar we have coal and in Kerala we
have power; why not the policy be
revised? That was his question. It
18 not so. The approach is from the
point of view of nalional economy.
Although coal may be available at
Bihar, coal should he available for
other purposes like power plants. It
ig not merely for running the railways.
Or. some occasions, we are even stop-
ping our trains and giving coal to the
industries for the sake of power plants
and other industries where coal is
essentially required. The yery thurst is
different from what the hon. memher
has said,

PROF. P. J. KURIEN. He has not
answered my  specific  question. 1
seek your protection,

MR. SPEAKER: It is all righ‘t_ there
is no questi®® of protaction.

APRIL 2, 1881
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PROF. P. J, KURIE‘N; Please let
him answer my specific question.
Where there ig excess of electricity,

not a single line is going fo be electri-
fletd.

MR. SPEAKER: He has
answered.

already

PROF. P. J. KURIEN: He did not
answer. Let him say. at ieast he can
consider. h

SHRI C. K. JAFFER SHARIEF: As
I said, there is no density of traffic
there.

SHRI M. S. SANJELLV; RAO: We
are happy that at last wisdom has
dawneq on the Government that we
have to go in on g massive scule for
electrification. I want to ask the
Minister a very speciiic questior. He
knows very well that there is very
heavy traffic between Madras and
Calcutfa. Fortunately, the Minister
has anaugurated the Madras—Vijaya-
wada electric line. There is already
electric line between (Calcutia and
Kharagpur, By what time would be
complete the remaining  portion,
namely, between Vijayawada and
Kharagpur so that the enlire track
from Madras to Calcutta is electrified?

SHRI MALLIKARJUN: The hon.
Member wants to have electrification
from Madras to Calcutta. In the
Sixth Plan period 1t is the policy of
the Government to see that the trunk
routes are electrified. I am confident |
that from Vijayawada to Ballarshah
will come under this programme. As
the work goes on_ it will be further ex- .
tended. Because, we want to cannect
Bcmbay fo Delhi and  Calucutta, in
fact cannect all main trunk routes. I
am hopeful it will materialise soon.

SHR; M. S, SANJEEVI RAO: My
question was about Vijayawada to
Kharagpur. Ballarshah has nothing
to do with Calcutta.

SHRI SUNIL MAITRA: The density
of traffic is the heaviest around Cal-
cutta for the purdose of runn'ng
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train. The Kakurgachi chord line is
already electrified. But we-are not
running any passenger train. Since
this track is already electrified and
there is density of traffic, will the
Minister assure the House that he will
run electric trains ‘n this line?

SHRI MALLIKARJUN: We will
examing it.

Railway Lines in Rayalaseema

*645. SHRI K. OBUL REDDY: Will
the Minister of RAILWAYS be pleased
1-0 state;

(a) whether Government are aware
that no new Railway line has been
laid in Rayalaseema area of Andhra
Pradesh so far;

(b) whether Government are also
aware that this area is producing huge
quantities of minerals which are ex-
ported to foreign countries to earn
foreign exchange;

() whether it is a fact ‘hat for wart
of Railway transport {facilities, the
minerals could not be transported to
the harbours in time and as a result
the country is losing export orders;
and

(d) if so, whether Government
would take immediate steps for lay-
ing new railway lines from Cuddapah
to Nandyal and from Ongole to
Dharmavaram via Cuddapah?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND iN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL
LIKARJUN): (a) to (d). A statement
is laid o the table of the House.

Statemet

(a) The following works are in pro-
gresg in the region:

1. A parallel BG line from Gooty/
Guntakal to Dharmavaram and con-
version of the metre gauge section
from Dharmavaram to Bangalore
city into broad gauge.

CHAITRA 12, 11003 (SAKA)
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2. Doubling of Gooty-uuntakal

section.

3. Patch doubling between Gooty-
Rayalacheruvu, Kondapuram-
Mudcanury alonzwith pruvision of
crossing station between Rayalache-
ruvu-Juturu.

4. A survey for a ncw metre gauge
line from Chitradurg to Rayadurg.

5. A survey for a parallel broad
gauge line from Gur'akal to Dron-
achalam and the conversion of the
existing metre gauge section from
Dronachalam to Gun'ur inte broad
gauge.

6. A survey for conversion of
Bellary-Rayadurg metre gauge sec-
tion into broad gauge.

7. A survey for a new line from
Nandyal to Yarraguntla (new work
for 1981-82)

(b) Yes.

(c) No; the railways have adequate-
ly carried the export miners! traffic to
the Ports.

(d) There is no propesal te construct
new lines between Cuddapah and
Nanayal in the Sixth Plan period.

SHRI K. OBUL REDDY: I had
asked a specific question whether any
new railway line has been laid in the
Rayalaseema area so far. But the
Minister in his statement has stated
that doubling work has been done here
and there and a survey for a new
metre-gauge line in Mysore from Chit-
radurg to Rayadurg is in progress. In-
stead of saying “no”, he has given
this reply. May I know from the hon.
Minister whether he is aware that for
the last 100 years no new railway line
hag been laid in the Rayalaseema area,
a backward area, even though survey
was done for two lines, one called the
Deccan line from Katpadi to Kurnool
via Cuddappa and another called the
Pennar line from Dharmavaram to
Ongole via Cuddappa? When js he
st:ji‘ng to take up the servey work for

?
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SHR] MALLIKARJUN: It is true
that no new railway line hag been
constructed in the Rayalaseema area
in the recent past. In the state-
ment I have referred to the
execution of work going on there.
So far as new railway lines are
concerned, at the moment there are
four surveys in the Rayalageema area.
One survey has been completed. It will
be examined. Subject to clearance from
the Planning Commission, these lines
will be taken up as new constructions.
So far as the other part of the question
of the hon. Member is concerned, sur-
veys are conducted periodically, Even
before independence such surveys
have been conducted. Surveys on the
present situation are taken up off and
on. At the moment, four surveys are
on hand.

SHRI K. OBUL REDDY: Is there a
proposal with the Government to con-
nect al] State capitals with broad-
gauge lines? If so, when will there be
a broad-gauge line between Bangalore
and Hyderabad, the two State capitals?

SHRI MALLIKARJUN: At the mo-
ment it is not possible fo say when
Bangalore and Hyderabad would be
connected by broad-gauge line. Alrea-
dy, work is going on from Bangalore
to Guntakal. From Guntakal to Hydera-
Ead there is already B. G. line via
Wadi. At the moment it is not possible
to connect Bangalore and Hyderabad.

SHRI DARUR PULLAIAH: Sir, 1
would like to know from the hon.
Minister whether the Government will
consider survey of new railway lines
in the backward area o! Rayalaseema
from Gunkatal to Tumkur via Urava-
konda and Kalyandurg and whether
the Government is going to start work
on the new railway line from Bellary
1o Chittaldurg via Rayadurg,

SHRI MALLIKARJUN: So far as
the line from Bellary to Rayadurg is
concerned, already the survey for
conversion of the line intobroad
gauge is there, but so far as the new
line from Guntakal to¢ Tumkur is
concerned, itigamttm-tobe exa-
mined and I cannot commit myself
to the House.
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SHRI DARUR PULLAIAH: Sir, he
did not say about Rayadurg and
Chittaldurg,

SHRI MALLIKARJUN: Sir, it is be-
fore the Planning Commission.

Robbery in Toofan Express on 2nd
March, 1981.

*647. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Toofan Express was
robbed between Barhaiya and Moka-
meh stations on March 2, 1981;

(b) if so, the details thereof; and

(¢) whether the victims received any
help from the Railways afier the inci-
dent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). A statement is laid
on the Table of the House,

Statement

(a) to (c). Yes, Sir. On 2-3-1981
at about 18.38 hrs. while 7 Up (How-
rah-Delhi Toofan Express) was starting
from Barhaiya Station about 14/15 per-
sons entered Coach No. ER 4571 and
started looting passengers of the com-
pariment at the point of country-made
pistols and knives. They snatched cash,
wrist watches, ornaments, suitcases, etc.
worth about Rs. 20,000/- from about
20 passengers. 16 passengers including
a Bihar Military Palice Constable apd
the TTE on duty were injured by the
miscreants, After looting the passen-
gers, the miscreants stopped the train
by puliing alarm chain between Hatidah
and Tal Janction stations and fled
away with the looted property.

On arrival of the train at Mokameh
Junction Station at about 10.10 hrs.,
all the injured persons were given first
aid by the Assistant Divisional Medi-
ca] Officer of the Eastern Railway,
Mokameh.

No compensation is paid as per rules

by Railways to passengers for loss
suffered by them in such crimes.
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" Government Railway Police, Moka-
meh regigtered case No. 12(3)81 dated
2-3.81 under section 395 IPC, As a re-
sult of the efforts of the Police, looted
property worth about Rs. 10,000/~ could
be recovered and 10 culprits have been
arrested. Police investigations are con-
tinuing. The Deputy Inspector Gene-
ral (Railways), Bihar and Superinten-
dent Railway Police, Jamalpur visited
Barhaiya promptly and personally
supervised the investigations.

SHRI SATYENDRA NARAIN SIN-
HA: Sir, may I know if there are
police escorts on the trains and if so,
what action did the Government take
to prevent robbery being committed?

SHRI MALLIKARJUN: It is a mis-
fortune that dacoities and robberies
have been committed on trains and
particularly on the section on which
Toofan Express runs. And when the
dacoity was committed, Rs. 20,000
worth of grticles were robbed, but
the Government very keenly acted and
nearly Rs. 10,000 worth of articles....

SHRI SATYENDRA NARAIN SINHA:
Sir, it is not my question.

SHR] MALLIKARJUN: I am just
coming to it. Since it is a sensitive
issue, I am just coming with a back-
ground to what steps the Government
is taking. The Government is taking
effective steps to see that dacoity
and robbery are not committed on
trains and the steps which they are
takiog at the moment are escorting of
important passenger traifis at night by
armed guards of C.R.P. of the con-
cerned State Governments, patrolling
at stations, platformg and waiting
halls, surveillance over criminals and
bad characters....

(Interruptions)

SHRI SATYENDRA NARAIN SINHA:
My question is specific. I am not ask-
ing what steps the Government is tak-
ing. 1 only wanted to know whether
there was armed police escort in the
train or not on that particular day and
and if so, what action did they take
to prevent robbery being committed.
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SHRI MALLIKARJUN: That is what
I have been saying, but the hon. Mem-
ber did not allow me to complete it.
On that particular day when the da-
coity was committed, at Mokameh
Junction, our police dog squad was
also brought inlo operation and our
railway police also came into opera-
tion. That is how . . . .

(Interruptions)

| Ty gare fug o ga F gfeg
gREr 9 ar w€ ! W ai, q)
947 FqU FIACSTE FT 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFAR SHARIEF): There were
5 persons, unarmed conslables belong-
ing to GRP, who were escorting that
train. One of the constables received
injuries when he got into scuffle with
them, the other four were in different
compartments, After the train moved
from the station, this robbery took
place and subsequently when it reached
the Mokameh station, they pulled the
chain and run away. Subsequently the
police investigated, they arrested the
culprits and the recoveries were being
done,

SHR] SATYENDRA NARAIN SINHA:
In view of the fact that a robbery has
been committed on this very tran on
17th of February, was it not necessary
for the Government to post armed
poliee personnel to escort that train?

SHR] C. K. JAFFER SHARIEF: 1
have already said that there were
police escorts on that.

MR. SPEAKER: Were they armed?

SHRI C. K. JAFFER SHARIEF; Un-
fortunately that happened and we
have taken care to see that all the
trains which are run at night time are
escorted both by R.P.F. and G.R.P.

MR. SPEAKER: Armed also.

SHRI C. K. JAFFER SHARIEF:
Armed and un-armed both.
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Transport System in the Capital

*648. SHRI JAGDISH TYTLER:
Will the Minister of SHIPPING ANDx
TRANSPORT be pleased to state:

(a) whether the traffic conditions in
Delhi are becoming chaotic due to
the continued negligence of the trans-
port system in the capital; and

(b) if so, the measures under con-
templation by Government to rectify
and ease the situation?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No Sir. However, there
are problems of congestion in some
areas particularly within the walled
city.
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(b) Every effort is being made by
the Government, local authorities,
Delhi police as well as the Delhi
Transport Corporation to ease the
traffic situation and improve its flow.
The carrying capacity of mass trans-
port system by Delhi Transport Cor-
poration is being increased. 630 new
buses have been added to the DTC
fAeet during 1980-81 . Electrified ring
railway system is under construction
and is expected to be completed by
the middle of 1982. Seven flyovers
are being constructed, roads widened
and inter-sections improved. Transport
Nagars are being set up outside con-
gested areas so as to eliminate idle
parking in busy areas. Necessary
traffic restrictions are also imposed so
as to allow smooth traffic movement.
The Motor Vehicles Act is also pro-
posed to be amended to make its
provisions more eflective.

SHRI JAGDISH TYTLER: The first
question that the hon. Minister has
replied is wrong and the second is
partly wrong and partly right. The
traffic problem is ecommon all over
Delhi.

The first thing 1 would like to point
out to the hon. Minister is that the
number of vehicles is increasing in
BPeihi and the number of vehicles
which are registered in Delhi, if they
compare the registrations of vehicles
with the number of licences they are
issuing, it is half the number of
licences which they are issuing and it
is more than half, the licences are
double the number of vehilces' re-
gistrations which are being made in
Delhi. That will give a clear indica-
tion that the licensing people are
either corrupt or, if they are not that
corrupt, that most of the people are
driving vehicles in Delhi without
licences. It is also true that quite a
number of cars, vehicles, in Delhi are
driven by unlicensed people and un-
trained people. Now, they have got
so-called recognised driving schools. I
apk the hon. Minister to give me one
name and Rs. 400/-, sitting at home,
a person may be alive or may not exist,
and give him a full licence to drive a
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car. This is what is happening in

Delhi.

Now, I put my first supplementary
on this....

MR. SPEAKER: All this was the
background?

SHR] JAGDISH TYTLER: I would
also like to tell him about the so-called
mobile courts. If you happen to pass
by in Delhi and see a magistrate sit-
ting, you will be able to find that out
of 10 people they have stopped for
fines, 3 or 4 persons pay the fine and
I do not know where the money goes
from the rest of 7 persons. It is also
evident that if a person happens to be
influential, if a person happens to
know somebody, and, if he is a
nationa)l leader he is told with all
dignity and the policeman gives him
a proper signa] to go with all honours.
It has happened with me; it has hap-
pened with certain other people also.
Why should discrimination be done
by those mobile courts and the so-
called magistrates who are sitting to
fine the people who are violating the
traffic rules?

Now, my first supplementary is,
whether the Government is consider-
ing the confiscation as well gas the
endorsement of offences in the driver's
licence and will the rules and regula-
tions and the requirements for the
grant of a driving licence for all types
of vehicles would be made strigent and
foolproof to eliminate corruption, neg-
lect and vested interest?

SHRI VEERENDRA PATIL: I was
under the impression that so far as
Delhi traffic is concerned, the conges-
tion is growing....

MR. SPEAKER: There is also a
question of population explosion.

DR. SUBRAMANIAM SWAMY:
You rannot help the Minister like
that.

SHRI VEERENDRA PATIL: ....be-
cause the population of Delhi is grow-
ing. According to the 1981 Census,
the population of Delhi is today 62
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lakhs, So far as the vehicles' strength
is concerned the number of vehicles
has increased according to the figures
that are available with me. n 1964,
the total number of vehicles only
41,000 and today there are nearly 5
lakh vehicles in Delhi and the incerase
is 1088.3 per cent. The vehicular den-
sity per sq. mile in 1961 was 125.5
and, in 1978, it was 1006.05. Parti-
cularly bicycles were only 2.4
lakhs in 1961, today there are 12 lakh
bicycles.

Now, while the population is grow-
ing, the condit'on of roads, the capa-
city ol roads, is almost static. Unless
we widen them, there can be no im-
provement. Again, there is a problem
as to what extent it is possible for us
to widen roads . In order to widen
roads, we have to cut trees and we
have to acquire more land and build-
ings on either side of the roads. This
is a very complicated problem. Ac-
‘cording to my assessment. the only
answer to this problem is that a fast
railway, overground and underground,
has to be introduced. I think, this is
not a problem only confined to Delhi.
It is a problem confined to all the
cities having more than 2 million
population,

The hon. Member has asked about
‘the licensing system and all that.
Checking and licensing is being done
by the Delhi Administration and it is
a police matter falling within the pur-
view of the Delhi Administration. I
will look into this matter. That is all
I can say,

SHR1 JAGDISH TYTLER: My se-
cond supplementary is regarding mo-
bile courts. I just like to put a very
pointed gquestion to you. May I know
‘whether the present system of mobile
courts for the penalisation of traffic
violations functions in an  arbitrary
‘way and fines imposed are on the
‘whims of the Magistrates concerned
and the policemen gn duty” The Act
‘has been in force in Delhi for quite
some time and thig question has not
arisen today. If you take the record of
‘the last ten vears, you will find that
this pmblem has been there all these
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years. After a.l, whatever decisions you
say that you haye taken are to solve
our problems. This is Government's
problem. I have ia my Calling Atten-
tion on DDA acquiring land, mention-
ed about Delhi being the national capi-
tal as one of the reasons, because ol
which this congestion is bound to in-
crease. This congestion of traffic of po-
pulation, is something which you can
stop. It is a problem .acing Delhi and
not a problem of somebody.

MR. SPEAKER: He does not want
whimsical courts. That is what you
say.

SHRI VEERENDRA PATIL: So far
as the suggestion which he made about
mobile courls is concerned, I would
like to tel. the Hon. Member and also
the House that we are considering all
these things by amending the Motor
Vehicles Act. This is under active con-
sideration. We want to amend the
Motor Vehicles Act in order to stream-
line the procedure of issuing the driv-
ing licences and then eliminating mal-
praclices as far as possible. The House
will have an opportunity to consider
these matters when the Bill is intro-
duced in this House and w2 will consi-
der the question of introducing the
mobile courts aiso.

DR. SUBRAMANIAM SWAMY: Mr.
Tvtler is a little out of date. He says
it requires only Rs. 400/- to get a fake
licence. It costs only Rs. 50/- to be
excused in case you are caught for
driving without a licence. Why should
anybody pay Rs. 400/-?

SHRI SATISH AGARWAL: Won't
you, Mr. Patil, have a Commiltee ap-
pointed?

MR. SPEAKER: Mr. Swamy is very
economical.

DR. SUBRAMANIAM SWAMY: The
guestion is about traffic conditions due
to coniinued negligence of the trans-
port system. The Minister gave a small
hint that the only solution is rapid
transport system. Could he teli us what
proposals are being considered at pre-

sent for bringing about rapjd transpert
system in Delhi?
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SHRI VEERENDRA PATIL: That is
what I have said in my reply. The Ring
Railway system is going to be introdu-
ceq and underground and pverground
railway system should be introduced.
That is my suggestion. | said that ac-
cording to my assessment, the solution
lies in the introduction of underground
and overground railway systems.

DR. SUBRAMANIAM SWAMY: Is
there auy proposal?

SHRI VEERENDRA PATIL: It is not
for me gr for my Ministry to consider
the proposal. It is for the Railway
Ministry to consider the proposal. That
is why [ say that it is my suggestion.

DR. KARAN SINGH: Mr. Speaker,
Sir, the Minister has denied that traffic
conditioms in Delhi are chaotic. It is a
semantie problem as to where conges-
tion ends and cheaos begins: because
the line is very thin. In many places,
:n fact, I would submit, that it is
gradually drifting over to chaos. The
Minister mentioned about the walled
city. May I ask him whether he is
aware that even in New Delhi which is
supposed to be the model, as it were.
of world capitals, there is such conges-
tion. for example, at Janpath and near
Scindia House. I am a hook-lover. I go
to a book shop there. If you go there,
cars are parked on both sides, it is im-
possible for anybody, it is a driving
test in fact to be able to just manipu-
late the car through those 100 metres.
There are places like this in the capi-
tal itseif. Wifl the Hon. Minister assure
the House that, apart from the long-
range measures, the underground rail-
ways or ring railways or whatever you
have will the Ministry take wurgent
steps so that the well-established bot-
tlenecks in New Delhi and Delhi are
very urgently looked into within the
next six or eight months?

SHRI VEERENDRA PATIL: It is a
suggestion.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS(SHRI MALLIKAR-
JUN): (a) and (b). Tenenied land mea-
suring 22.73 acres was acquired from
71 farmers of Village Patpada in con-
nection with remodeliing of Mughal-
sarai Yard.

The area of the land acquired from
each farmer amd the compensation
paid is furnished in the statement laid
on the table of the House.

(¢) No such representation has yet
been received by Eastern Railway.

(d) Does not arise.

Statement

List of land owners, approximate area and compensation involved.

81 No. Name of land owners

1 Rawn Adhar Sfo Ram Jagat

Ramautar Sfo Ram Jagat
Chirkit S/o Bijibh

Babulal S/o Mevalal .

Nar Singh S/o Sukhudeo .
Shivabhadra S/o Lalata
Sukhananda Sfo Hira Man

‘- ot s W

Area Total cost Rs.
1t 311707

" 34 961 47
002 9,216+ 2
o1 186: 72
“H 330 36
"6 253° 37

‘o1 82345
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S. No. Name of land owners Arca Total cost Rs.
8 Jaishri S/o Mahabir . * 55 1,142 38
9 Vibami Sfo Mahabir . . . 5 .04 1,333°39
10 Saha S/o Mahesh . - - : . <08 316- 71
11 Jir bandhan S/o Chigalu - . . . 05 179 47
12 Sadha S/o Sita . s : . : 5 . ‘015 1,119" 42
13 Sila S/o Budh Ram . 3 2 : . ' 05 352 53
14 Khat patu S/o Ram Khelawan . . . . *o1 759 59
15 Lallu S/o Badan . . - ~ . . . <05 177° 39
16 Hari S/o Munilal . ¢ . : . " ‘09 254" 51
17 Radheyshayam Sfo Penai i v . 08 226- 23
18 Jadu Nandan Sjo Badan . . ¢ . 05 141°39
19 Matape Shawari S/o Pantj. : . ; . ‘ot 1,222 76
20 Audha Lal . . : . " - ‘03 2,254 70
21 Pannalal Sfo Daggi . . : . . . o1 1,074" 58
22 Bhagawat S/o Govind ¥ . . : - 06 1,438 o1
23 Kalyanath Sfo Punai : 5 s : ‘03 84 89
24 Tribhawan S/o Balli . . . . . o1 2111
25 Chairbuti Sfo Faqir . “ om m @ F04 825° 34
26 Baleshwar S/o Jai Ram - . . 3 -08 2,827 95
27 Sapri S/o Baiju = 2 . . . 5 ‘04 215 45
28 Kharpatu Sfo Bachat . . : = ‘01 98- o3
“ 2g Jhuri Sfo Bhushan . . y . . -01 155 75
go Gopal Sfo Ramcharan . . 5 e a <01 622: 13
31 Pannalal S/o Ram Charan. 3 : . .23 989- 75
32 Naranttam Sfo Budh Ram. . . . 13 965° 05
33 Ram Bachchan Sjo Hira . . 5 3 . - ‘02 7182
84 Bishwanath Sjo Gaya s = . . . ‘02 745° 90
85 Punbash S/o Budh Ram 7 : a ‘23 1,131 14
36 Jageshwar Sj/o Swch Ram . 5 2 . . 5 - 05 2,682- 45
37 Mallau Sjo Pursottam F . . . - P o1 2,864 19
38 Smt Dukhansati - . . . . . . -19 1,465 08
39 Muttu Sfo Balipar . . . . . . . 04 746 go
40 Nirmal Sjo Alibar . i a “ . é i 14 764 61
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S. No. Name of land owners Area Total cost Rs.

—.;I Narsingh Sf/o Suchdeo ) . . C * 10 2,896- g5
42 Mannu S/o Sahdeo 5 . : <03 739 98
43 Sukhanandan Sfo Hiraman . . ‘o1 21° 11
44 Setu Sjo Mahesh 02 105° 57
45 Jibadhan S/o Chigabu . . . - o1 168- g1
46 Ram Kumar S/o Mahadeo ; 5 . -02 4,00700
47 Ram Bhajan Sjo Mahadeco . 09 1,414 44
48 Shivmurti S/o Jairam 104 177 39
49 Lalu S/o Badan . s 12 425 78
50 Hari S/o Muni Lal : 02 764" 04
51 Chitharu S/o Budhai . . 5 . £ 09 650" 41
52 Radhey Shaym S/o Punai -21 59385
53 Jadunandan S/o Badan - . 0 0b 1,088 53
54 Bechan S/o Bhaga 2+ 525 2,573 34
54A.  1/3 05 ‘L 56 56
54B. 1/3 ‘or )
55 Pannalal S/o Jaggi ‘02 8484
56 Balcharan S/o Baday 4 3 03 275" 62
57 Raggu S/o Badau " 09 52975
58 Kalpanath Sjo Purai 15 819-77
59 Udal S/o Rawparan . . 26 84- 45
60 Tribhuwan S/o Bali . 2 . ‘03 311+ 06
61 Baleshwar S/o Gai Ram 11 71-42
62 Kanhaiya S/o Shankar . : . 15' 00 3,221 23
63 Radha Shaym S/o Purnai .

. . ‘02 } 1,838°57

64 Bodhi Sjo Punai
65 Chandradeo Singh S/o Gauri Shankar 0°09 815 79
66 Jadunandan S/o Badau : +09 358 73
67 Choba S/o Shurahu . . i G 05 526- 35
68 Bhagbat S/o Gobind S . .
69 Badulal Sfo Meva . - 06 57500
70 Chaba Sfo Ghurai . . 4 . .
%1 Kanhaiya _S,-'o Gawri Shankar J . . i y
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MR. SPEAKER: Shri K. A. Rajan..
Shri R. N Rakesh . . .
Shrimati Suseela Gopalan . .

Shri Sunil Maitra.

Setting up of a Regional Cancer Cen-
tre at Calcutta

.+.
*652, SHRI SUNIL MAITRA:

SHRI SATYASADHAN CHA-
KRABORTY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) ) whether it is a fact that the
proposal for the merger of Chita-
ranjan National Cancer Research
Centre and Chittaranjan Cancer Hos-
pital at Calcutta with a view to set
up a Regional Cancer Centre for
Eastern India has been accepted in
principle long time back; -

(b) if so, when;

(c) what are the reasons for the
non-implementation of this merger so
far;

(d) when the merger is likely to
take place; and ;
(e) what progress has been made

to set up a Regional Cancer Centre
for Eastern India?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR] NIHAR RANJAN
LASKAR): (a) No, Sir.

(b) to (d). Does not arise.

(e) A Regional Cancer Centre for
Eastern India is already functioning at
the Chittaranjan National Cancer Re-
search Centre, Calcutta. In addition,
the DR." B. B. Cancer Institute, Gau-
hati has also been selected for develop-
ment as a Regional Cenire for Cancer
Research and Treatment.

SHRI SUNIL MAITRA: ‘It is a fact
that several meetings have already
taken place between the officials of the
Health Department of the State Gov-
ernment and the officials of the Health
Ministry of the Central Government?
Also ig it a fact that the Health Minijs-
ter of West Bengal had a conference
with Mr. Laskar? Angd in these meet-
ings what were actually discussed?

SHRI NIHAR RANJAN LASKAR:
There is a lot of discussion about the
merger question of these two Institutes,
‘t ks all under consideration.

ZHRI SUNIL MAITRA: Are you
then assuring me that the merger of
these two institutions in caleutta is
under consideration of the Govern-
ment of India?

SHRI NIHAR RANJAN LASKAR:
*'I have said that it is all under consi-
deration.

SHRI SUNIL MAITRA: My second
supplementary. Did you reteive a
message from the Chief Minister of
West Bengal in the month of January
requesting expediting your decision on
the proposal of merger of these two
institution, viz.,, Chittaranjan National
Cancer Research Centre and Chitt-
aranjan Cancer Hospital?

"SHRI NIHAR RANJAN LASKAR:
We have requested the Govermment of
West Bengal to give us some further
details. Once it comes to us, we will
expedite the whole matter.
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SHRI INDRAJIT GUPTA: From
what I could gather from the replies
given, I think the whole matter is under
consideration. One 'former Minister
of Health is just sitting behind me-
Maharaja Karan Singh......

DR. KARAN SINGH:
may be expunged, Sir. .

‘Maharaja’

SHR1 INDRAJIT GUPTA: I am
sorry-Dr. Karan Singh. Is it not a fact
that during his tenure a decision on
the principle of amalgamating, that is,
merging these two organisations was
taken and only the details of it have
to be worked out and that is why the
discussions are going on? Will you
confirm that on 'principle a "decision
has been taken long ago - and there is
no question of changing that now?

SHRI NIHAR RANJAN LASKAR:
As I sald the whole matter is under
consideration.

SHRI SOMNATH CHATTERJEE:
This is a very serious ratter. It has
been known for a very long time that
on principle a decision has been taken
and even their own unit in Calcutta
It is known to everybody.
Sir, 1 am the President of the Union
of the Cancer Hospital Workers. Every-
body knows and the only thing is—we
have been told—that admittedly the
details are to be worked out. Sir, after
7 years the Minister says that no de-
cision has been taken even for the
merger. 1 would like to know when
these discussions started and how long
they will continue to discuss this
matter, Will you not give a time limit
at least as-to when you will come to

_a final dicision? This is a case where

a decision taken by the earlier ‘Gov-

.ernment is sought to be re-opened.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI B.
SHANKARANAND): All these efforts
between the State Government and the
Central Government, meetings between
the Ministers and officers, are all to-
wards the direction for merging of
these two institutions. I do not know
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why the Hon. Member is now having
doubts in his mind. .

SHRI SOMNATH CHATTERJEE:
Because of your answar today. We
had no doubt.

SHRI B. SHANKARANAND: The
very fact that details are being worked
out should satisfy the hon. Members.
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Revenue earning goods trafiic

*641, SHRI G. Y. KRISHNAN: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) the details of revenue earning
goods traffic during the last,two years;

(b) the details regarding the wheat
pilferage during rail transportation in
the last two years; and

(c) the amounts paid as claim there-
for by railway authorities?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): (a) Revenue
earning of goods traffic durmg the last
two years are as under:

Year © " Amomt

1978-79
1979~80 .

Rs. 1305 41 Crores
Ra. 1440° 44 Crares

(b) and (c) Separate statigtics for
.pillerage of wheat are not maintained.
However, the claims compensation -paid
for loss/theit and pilferage .of £rains
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and pulses including wheat during the
last two years are tabulated below:—

1978-79 . . . . Rs. 10479 Lakht
1979-80 . ; . Rs. 120°71 Lakhs

Zonal Consultative Commiftee For
South [Eastern Railway

*G42, SHRI NARAYAN CHOUBEY:
Will ‘the ‘Minister of RAILWAYS be
pleased to state:

(a) whether Government have con-
stituted a Zonal Consultative Commi-
ttee for the South Eastern Railway;

(b) if so, when;

(c) what are the functions of the

said committee;

(d) for how many times this commi-
ttee met after its formation; and

(e) whether this commiltee has
never met; if so, the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes,
Sir.

(b) 28th January, 1981.

(¢) The Committee functions as a
consultative body on matters pertain-
ing to provision of passenger amepi-
ties, opening of new stations, catering
and vending facilities and allied
subjects.

(d) No meeting has been held so
far.

(e) The Committee has been consti-
tuted very recently.

Preparatory Meeting for Mexico Con-
ference

*643. SHRI R. L. BHATIA: wWill the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether he attended the prepa-
ratory meeting fop Mexico Conference
of Heads of Governments held at
Vienna last month;
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(b) if so, what are its achievements;
and

(c) India's contribution thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Two preparatory consultation
meetings of elevén Foreign Ministers
have so far been held in Vienna. The
first was in November 1980 and the
second in March 1981. Press Releases
issued on these two occasions which
indicate the outcome of these consulta-
tions are placed on the Table of the
House, [Placed in Library. See No.
LT-88A0/81].

(c) All the decisiops reached were
by consensus and unanimously adopted.
India was in active participant in these
discussions.

Functioning and Opening of More Me-
dical Colleges in Karnataka

*646. SHRI D. M. PUTTE GOWDA:
SHR] K. LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the names of Medical Colleges
functioning in Karnataka State;

(b) whether the @ Government of
Karnataka have requested the Centre
to open more medical colleges in the
state; ang

(¢) if so, the details thereof and the
decision taken by the Central Govern-
ment in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The names of the
Medical Colleges functioning in Karna-
taka have been given in the Statement
laid on the Table of the Sabha.

" (b) No, Sir.

(¢) Does not arise.



4, 1
Statement

As per the available information, the

following medical colleges are func-
tionining in the State of Karnataka:

1. Mysore Medical College, Mysore.

2. Bangalore Medical College,
Bangalore.

3. Karnataka  Medical College,
Hubli,

4. Government Medical College,

Bellary.

5. St. John's Medical College, Ban-
galore.

6. M. R. Medical College, Gulbara-
ga.

7. J. J. M. Medical College, Davan-
gere.

8. J. N. Medical College, Belgaum.

9. Kasturba Medical College. Mani-
pal branch and Mangalore branch.

10. M. S. Ramaiah Medical College,
Bangalore.

11. Kempe Gowda Institute of Me-
dical Sciences, Bangalore, and

12. Dr. Ambedkar Medical College,
Bangalore.

Charter of Demands Submitted by Na-
tional Federation of Indian Road

Transport Workers.

#*650. SHRI K. A. RAJAN: Will 1ihe
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the National Federation
of Indian Road Transport Workers has
submited a charter of demands to the
Government recently;

(b) if so, the main demands; and

(c) Government's reaction thereto?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No, Sir.

(b) and (c). Do not arise.

Rally By Station Master's Association

*651. SHRI R. N. RAKESH:

SHRIMATI SUSEELA GOPA-
LAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that recen-
tly there had been a rally of All India
Station Masters’ Association at Boat
Club who burnt ‘misfit’ uniforms and
lodged a protest with the Railway
Ministry regarding their grievances;
and

(b) if so, the details regarding their
demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) It was reported that the
Association held a rally at the Boat
Club on 23-2-1981 and also burnt a
shall heap of uniforms;

(b) The demands put forward by Lhe
Station Masters inter alia contained the
issues like revision of grades of Sta-
tion Masters, parity in percentage dis-
tribution of posts, uniform avenue of
promotions and service conditions, pro-
vision of leave reserves, supply of un-
forms etc.

In accordance with Government's
policy, staff representations received
from any source get due consideration
and action as considered necessary is
taken.

The demands of the All India Sta-
tion Masters’ Association have also
been considered by the Government
from time to time within the financial
and administrative constraints, and
appropriate action has beén takem on
merits of the demands.
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USA, USSR Summit to resolve
Afghan issue

*654, SHRI SATISH AGARWAL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
U.S.S.R. has a package proposal for

improving Internsifonal climate
through a Summit with the World
leaders;

(b) whether it is also a fact thal
meeting with the U.S. President is
being considered by the ‘U.S.S.R. to
resolve the Afghan issue;

(¢) whether India has also leen
sounded in this regard; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The proposal for a sum-
mit of world leaders was put forward
by the Poiitical Consultative Com:nittce
meeting of the Warsaw Treaty Orga-
nisation in Warsaw in May, 1980.

(b) In his report of the Central Com-
mittee of the CPSU delivered to the 26th
Party Congress held in Moscow in
February this year General Secrelary
Mr. Brezhnev proposed that a meeting
“at the summit level” be held in order
to discuss the state of relations between
the two countries as well as “intec-
national problems requiring a solution.”

(c) The Government of India has
been itiforthed of this stand in a mes-
sage sent by the Soviet President Mr.
Brezhnev to our Prime Minister.

(d) The message is receiving care-
ful consideration.

i

Transfer of ‘tinbigha' to Bangladesh

*g55. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to stale:

(a) whether it is a fact that the
Government are contemplating to

APRIL 2, 1981

Written Answers 44

transfer by way of perpetual lease to
Bangladesh a piece of Indian territory
known as ‘TINBIGHA’' in the District
of Cooch Behar to provide Bangladesh
a Corridor; and

(b) if so, (i) what are the details
of the understanding with Bangladesh
under which the corridor is being pro-
vided, (ii) what is the geographical
situation of the corridor; (iii) whether
it would cause disconnection of some
part of Indian territory with the rest of
the country?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). According to the
Agreemen{ concerning the Demarca-
tion of the Land Boundary between
India and Bangladesh and Related Mat-
ters signed on May 16, 1974, Indiaisto
lease out in perpetuity to Bangladesh
an area near ‘Tin Bigha' in the Cooch
Behar District of West Bengal to con-
nect Dahagram with Panbari Mouza
(P. S. Patgram) of Bengladesh. Details
of the lease terms are being currently
negotiated with Bangladesh.

Sovercignty over the leased area
will continue to vest in India. More-
over the lease terms proposed by the
Government of India adequately pro-
tect free passage of Indian citizens and
their goods across the area to ve leas-
cd. There is thus no .question of
“disconnecting” any part of Indian
territory.

Latest Methods of Treatment of T.B.

*“656. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether any latest method of
treatment of T. B. casés have been
introduced in the T.B. Hospitals; and

(b) if so, the detalls thereol?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KRANAND): (a) Yeés Sir, but on a
trial basis.
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(b) The standard, potent and e‘“ec-
tive Antil TB drugs which are already
in use for the treatment of T.B.
patients in the T.B. Hospitals are:

(1) Streptomycin, (2) INH, (3)
PAS, (4) Thiacetazone. For pati-
ents who develop resistance to these
antl-TB drugs, a multi drug therepy
using new Anti-TB drugs namely
Ethambutol, Rifampicin and Pyra-
zinamide is being used. Also trials
are being conducted for reducing the
duration of treatment of a TB patient
with the use of multi drug regimen
comprising of Rifampicin, Pyrazina-
mide, Streptomyecin and INH.

Statement made by Foreign Minister
of Bangladesh about Bay Islands

*657. SHRT MADHAVRAO SCINDIA:
SHRI R. K. MHALGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether Governments attention
has been drawn to the reported state-
ment of the Bangladesh Foreign Minis-
ter to the effect that South Talpatty
Islands in the Bay of Bengal were not
in possession of any country;

(b) if so, what is the actual position
of these islands and to which country
they belong to;

(¢) whether there is any other island
in Indian Maritime belt about whose
possession/occupation or ownership,
there is some dispute with neighbour-
ing countries; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Government have
seen the statement made by the
Bangladesh Foreign Minister on 29
December, 1980 during a Calling Atten-
tion Notice in the Bangladesh Parlia-
ment. He stated that, according to
their information, Bangladesh was the
rightful owner of the islands which, be

said, had emerged newly in the estuary
of the Hariabhanga river, He descrio-
ed the islands as disputed areas.

According to our information there
is only one island. It is called New
Moore Island in our charts, Purbasba
by the West Bengal Government and
South Talpalty by the Bangladesh
Government. India’s title to this Is-
land is clear. Bangladesh appears to
be under! the impression that New Moore
Islands and Purbasha are two separate
islands. We have informed them that
these are different names for the same
island. We propose to explain our
position further to the Bangladesh
Govern™ent with a view fo removing
any misconception.

(¢) No, Sir.

(d) Does not arlse.

Shifting of Western Railway Headquar-
ter to Ahmedabad.

*658. SHRI S. M. KRISHNA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that he
stated at Ahmedabad on the 9th March,
1981 that a high power committee will
soon be set up to study feasibility of
shifting the Western Railway Head-
quarters from Bombay to Ahmedabad;

(b) if so, what are the reasons for
the proposed shifting;

(¢) how it will help the operational
efficiency; and

(d) the anticipated outlay involved
in the shifting and putting up new
buildings for Offices and residence at
Ahmedabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) to (d). Do not arise.
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Representutioif’ from Tuticorin
‘Boatmen_progressive Union
" +g046. SHm'-n;us. A. SIVAPRAKA-
ﬁ- Will the Minister of SHIPPING
o TRANSPORT be pleased to stale:

(a) whether in January, 1981 any
representation from the Tuticorin Boat-
‘'men Progresessive Union, requesting
that loading of salt and unloading of
coal should be done only at the old
Harbour, was received by his Ministry;

(6) if so, what action has been teken
1 b4

fHE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL);: (a) Yes, Sir.

(b) The representation from the
Tuticorin Boatmen Progressive Union
was forwarded to the Chairman, Tuti-
corin Port Trust, for considcration. The
Chairman Port Trust has reported that
whenever two or more vesscls are work-
ing at Old Tuticorin Port the rate of
loading invariably falls short (ue to
various operational reasons which in
turn affect the turn-round time of ves-
sels. To avoid such a situation in the
interest of handling of Salt/Coal more
expeditiously, some time Salt vessels
are allowed to be handled at the New
Port depending upon the exizencies.
Otherwise normally salt vessels are
handled only at the QOld Port.

N. Hs. 31-C, 51, 52, 53 & 54 in Assam
N. Hs, 52-A and 52 in Arunachal Pradesh
N. Hs, 53 in Manipur

N.H. 51 in Meghalaya

N.H. 34 in Mizoram ’

(¢) and (d). The newly declared
National Highway No. 54 connecting
Silchar in.;Assam ‘on' National High-
way No. 53 to Aijal.and terminating at

Lunglei in Mizoram, lies mostly in the
Unlowmtory of Mizoram and is
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National Highways in North Eastern
Region

6047. DR. D. R. ROTHUAMA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the different roads in the iorth
Eastern States which are being iaken
up as the National Highways;

(b) the financial allocations invoived
for taking up such new XNational High-
ways in the North-Eastern States,
State-wise;

(¢) whether there is any time-bound
schemes by the Centre to take up roads
to Mizoram as the National Highways;
and

(d) if so, which roads and when to
be implemented?

THE MINISTER OF SHIPFING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Presumably, the Hoa'ble
Member has In mind the six roads
recently added to the National High-
way system in the North-Eastern region
as per attached statement,

(b) Subject to availability of fu.ds,
it is proposed to spend a total amount
of Rs. 38 crores on the newly declared
National Highways in guestion during
the Sixth Five-Year Plan (1380 —85).
Rough allocation for National High-
ways passing through various States is
expected to be as under:—

Rs. 18" 5 crores
. Rs. 6'ocrores
Rs. 5:0crores
. Rs. 1°5crares

Rs. 7'0 crores

planned to be developed to single lane
N. H. standards over a period of about
7 years. There is no proposal for

declaring any other road as National
Highway in Mizoram at present.
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Statement

8. No. Description of National Highways

N.H. No.

The Road starting from near Galgalia Connecting a, Chalsa,
Nagarkata, Del Hasimara, Rajabhatkhawa in West Bengal,
Kochugaon and Sidli in Assam and terminating near Bijai on NH g1,

The Highway starting from its junction at Paikan ou NH g7 in Assam
onnecting Tura and terminating at Dalu in Meghalaya.

The Highway starting from its junction at Baihata Charali on NH 31
in An;al:'n czmnecting Tezpur, Bandar Deva, North Lakhinpur, Passi-

ghat, Tesu, Sitapani and terminating near Scikhoaghat on NH g7.

The Highway starting frcm its junction at Bandar Dawa on NH 52 in

2

Assam and terminating at Itanagar in Arunachal Pradesh 52A

5. The Highway starting from its junction near Badarpur on NH 44 in
Assam -onnecting Silchar, Jirighat and terminating near Imphal on

NH 139.

53

6. The Highway starting from ifs junction at Silchar in Assam on NH 53
connecting Aizawai and terminating at Lunglei in Mizoram 54

Bus service between Janakpuri and
South Delhi

6048. SHRI BHIKHU RAM JAIN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
is only one bus service (Route No. 711)
from Janakpuri to South Delhi beyond
Dhaula Kuan;

(b) whether it is also a fact that the
serivee on this route is far adequate
especially in view of the fact that it
covers a population of a million peo-
ple living in Janakpuri, R.K. Puram,
South Delhi Extension and Lajpat
Nagar; and

(c¢) if so, the steps taken by Govern-
ment to augment the services on Route
No. 711 and to provide an alternative
route connecting Janakpuri with other
South Delhi areas such as Malviya
Nagar, III and Nehru Place?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) The services of route No. 711
which operate at a frequency of 10/20

minutes between Janakpuri and Lajpat
Nagar via Dhaula Kuan are adequately
catering to the traffic offerings on the
route. In addition, Janakpuri {s con-
nected to Dhaula Kuan by the services
of Route No, 703, 704, 720, 730, 740 and
from Dhaula Kuan a large number of
services are available to varicus South
Delhi areas.

(¢) In view of reply to part (b) of
the question, it is not considered neces-
sary. However, two deluxe buses on
Route No. 711 w.ef. 18-1-1981 and
16-2-1981 have been added as additional
services.

Hoshiarpur Railway Station

6049. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any improvement would
be made in the passenger amenities
available at the Hoshiarpur Railway
Station in view of the importance of
this station for being a gateway to
Himachal Pradesh;

(b) if so, the nature of improvement
being planned in the year 1981-82; and
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(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (c). The maximum
number of passengers dealt with at
any one time at Hoshiarpur Railway
Station is 410 (excluding Mela traffic).
For this level of passenger traffic re-
quisite facilities such as waiting hall,
upper class waiting room, latrines,
water supply arrangements, booking
windows, benches, cover over platform,
lighting arrangements etc. already
stand provided, which are consideied
adequate. At present there is no pro-
posal to augment any of the existing
facilities.

Opening of Homoeopathic clinics
during 1981-82

6050. SHRI DAULATSINHJI JADEJA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose to
encourage the establishment of homo-
eopathic clinics in greater number;
and

(b) the details of plans to popula-
rise the homoeopathic system of medi-
cine in 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) The subject essen-
tially falls in the jurisdiction of State
Governments/Union Territories who
establish Homoeopathic Clinics accord-
ing to felt needs and financial and
other constraints. Under the Govern-
ment of India, in the Central Govern-
ment Health Scheme, as against 18
Homoeopathic dispensaries/units func-
tioning in 1979-80, 23 were [unction-
ing in 1880-81, 6 more are proposed
to be added in 1981-82.

(b) For the development of Homoeo-
. pathy System, the following provision

-y,
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has been made in respect of the vari-
ous Pian Schemes in 1981-82:—

(Rs. in lakhs)

(i) Central Council of Homao-
copathy, New Delhi. 380

(ii) Central Council for  Rescarch
in Homoeopathy, Ghazisbad 33'00

(iii) National Institute of Honwo-

copathy, Calcutta. 300
(iv) Homoeopathic Pharmacopocia
Labaratory, Ghaziabad. : 12 00

Rohtak-Bhatinda Line

6051. SHRI CHIRANII LAL
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a proposal to
construct double line from Rohtak 1o
Bhatinda; and

(b) if so, by what
will be completed?

time this work

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANDD iN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The work ol
patch doubling (76 kms.) Dbetween
Rohtak and Jakhal has been .ncluded
as Phase I in 1981-82 Budget. The
work is expected to be completed in
the Sixth Plan Period.

Wireless Operators

6052. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) The total number of wireless
Operators on al] Railways stagnated
in the maximum of the scale and the
number who will be stagnated as on
1st June 1981, Zone-wise;

(b) whether it is a fact that Senior
Wireless Operators/IWT were in scale
of ms. 210—380 are at par with Head
Clerks in Offices:

(c) whether it is a fact that now
the Senior Wireless Operators/WTS/
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IWT are in scale of Rs. 425-640 where-
as Heaq Clerks are in scale of Rs. 425-
700 even though the Senior Wireless
Operators/WTS/IWT are more quali-
fied academically and technically than
ordinary Head Clerks; and

(d) if so, the action taken by Gov-
ernment to revise the scale of pay of
Senior WOPS/WTS/IWT from Rs. 425
640 to Rs. 425-700 so as to remove stag-
nation and the disparity in scales of
pay between Senior WOPS/WTS/IWT
and Head Clerks.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):(a) A statement js attached
containing the requisite information in
respect of all Zonal Railways oxcepl

Written Answers  CHAITRA 12, 1903 (SAKA) Written Answers 54

North East Fronlier Railway. Infor-
mation in regard to North East Fron-
tier Railway is being collected and will
be laid on the table of the Sabha.

(b) Their scale of pay was identical
in the authorised scales of Pay.

{c) The revised scales of pay have
been allotted to Senior Wireless Ope-
rators/Wireless Traffic Supervisors/
Wireless Traffic Inspectors & Head
Cierks in accordance with the recom-
mendations of the Third Pay Commi-
ssion which inter-alin took into consi-
deration the duties, responsibilities,
recruitment qualifications, degree of
supervision to be exercised etc.

(d) It is not proposed to revise ‘he
pay scales of Wireless Operators/
Wireless Traffic Supervisors*Wireless
Traffic Inspectors.

Name of Railwav

Statement

No. of Wireless Operators No. ef Wireless Operaters

already stagnated at the  who will be s ating
maximum of the scale as on 151 June, 1981

of pay
Scale of Pay Scale of Pay
Rs. 330-560° Rs. 425-640 Rs. 330-560° Rs. 425-640

Central 15 1" s 16
Eastern 26 16 206 16
Northern 30 20 31 an
North Eastern o . . 26 12 26 19
Southern : : 7 5 12 8
South Central . Nil Nil Nil Nil
South Eastern . i 26 15 28 16
Western . . . 4 10 4 10

Ce—

Information relating to Northeast Frontier Railway is being collected rrd will be Inid on

the table of the Sabha.
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from Unrecognised
Unions

Representations

6054. SFHIRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS bte
pleased to state:

(a) whether there is any policy that
representations from unrecognised
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unions wiil not be looked into and

grievances redressed;

(b) if not, whether the Railway ad-
ministration is in receipt of number of
representations from the all India Sta-
tion Masters' Association;

(c) if so, how many representutions
received in 1980-81; and

(d) what action has been taken to
redress the grievances raised in the
representations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). Government's
policy is to give due consideration to
staff representations received from any
source and to take action as consider-
ed appMpriate within the Adminisira-
tive and financial consitraints.

Government have received represen-
tations from Al] India Station Masters’
Assiciation, which is an unrecognised
organisation, directly as well as through
different sources and approoriale ac-
tion has been laken, on merits, on the
demands, within the framework of the
aforesaid policy.

Regular vessel service betweemn Manga-
lore and Lakshadweep Islands

6055. SHRI JANARDHANA POO-
JARY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether there is any proposal
under consideration to start a regular
sailing vessel service from Mangalorz
to Lakshadweep Islands;

(b) if so, the details therof; and

(c) when such a service is likeiy to
commence?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No, Sir.

(b) and (c). Do not arise.
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Detention of Jumbo Rake of 65 Wagons
on S.E. Railway

6057. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Governament are aware
of the detention of Jumbo rake of 65
wagons at a small village station of
Herodih in South Eastern Railway hav-
ing siding capacity of only 15 wagons
from the 26th to 29th December, 1980
at the instance of a scrap dealer:

(b) if so, the amount paid as demur-
rage and justification of such detention
and the parties involved;

(c) whether it is g fact thalt tbere
was manipulation and underhand deal-
ing in the unusual delention; and

(d) if so. the steps taken jo this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (d). There is no
station as “Herodih” on South Eastern
Railway. However there is a station
as Hirodih on Eastemn Railway. The
information is being collected and will
be laid on the table of the House,
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Funetioning of Government Medical
Store Depots

6058. SHRI K.B.S. MANI: Wil] the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what are the normai funclions
of the Government Medical Stove De-
pols and who are all the main incentors
of the Depots, Depot-wise;

(b) what is the total amount sanc-
tioned for the Medical Store Organisa-
tions during the last three years (upto
28th February, 1981) and wvhat is the
percenfage and supply during thesc
years, Depol-wise and

tails;

year-wise de-

(¢) whether any complaint has Leen
received from the indentors regarding
low percentage of supply to taem &na
if so, the reasons thereof;

{d) if so, what action has been taken
to improve the situation:

(e) what are the values of produc-
tion at Madras Depot and Bombay
Depot during the last three y=zars,
depot-wise and year-wise details in
tonnage and in rupees;

(f) the details of the value of indents
that the Depots have been getiing dur-
ing the last three years, Depot-wise and
yvear-wise; and

(g) what is the profit of the depots
that have been earned duringz the last
three years, Depol-wise and veur-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) The normal functions of
the Government Medical Storc aepots
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are to supply items of medicai stores,
arugs, dressings, hospitals and Labora-
tories' appliances, reagent chemicals,
veterinary drugs, veterinary iustru-
ments and applianceg etc. to various
indentors belonging 1o Ceniral Govern-
ment/Stale Governments and semi-
government bodies. The depot-wise
break-up of indentors is attached (An-
nexure—I).

(b) A statement showing the total
amount sanctions and percenlage sup-
plies made at various Depots during
the last three years is attacheld (An-
nexure-II)

(¢) Complaints have been received
from some of the indentors regarding
low percentage of supplies made to
them. The reason for low percentage
of supplies are that procurement
through the Directorate General of
Supply and Disposals resulls into un-
certainties; failures and delays leacding
to frequent surpluses and stock-outs in
Depots.

(d) For the sake of operation:l flexi-
bility, the Local purchase powers ol
DGHS and the Heads of Depois have
been enhanced from Rs. 50,000 to
Rs. one Lakh and from Rs. 10,600 to
Rs. 25.000. respectively.

(e) A statement showing value ¢l
production in the factories uttached to
Madras and Bombay Depots during
the last three years with details ol pro-
duction is attached (Annexure-III).

(f) The information is being collected
and will be laid on the Tabla of the
Sabha.

(g) The Profit and Loss Accounts for
the years 1978-79, 1879-80 and 198C-81
are yet to be compiied and audited
by the Resident Audit Party of the
Comptroller and Auditor General of
India. The profit earned by the Depots

" during these three years .could he de-

termined only after these accounts sre
compiled. o s
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Name of the Govt. State/U.T. No. of Indentors
Medical Stores Depot .
T 2 3
1. Madras Tamil Nadu Tamil Nadu State - 537
P.H.Cs'P.H.Units - 410
P.H.C. Sub-Centre - 1924
Fducational Inr1, —_ a)
E.S. 1. - 116
Police - 12
Prisons —- 12
Correctional Adm. - 26
Agriculture - 30
Employment & Trg. (I.T.I.] — 26
Other Misc, — 295
Govt. Deptt. Nom-Govt. Instt, —- 670
Ceentral Govt, Tnstt. — 42
4128
Pﬂndichcrr}' Med, Instt. — 15
Animal Husbandries — 15
30
2, Calcutta Bihar Sz 640
Orissa — 816
West Bengal s 2
Andamans & Nicobar (UI.T.) -_— 4
Other Central Govt. Instt. incluling P & T CRPF,
B.S.F.. CGHS ete. ' —- a20g
1664
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- 2 3
8. Gauhati Assam Assam State — 81
Other Units — 28
8.5.B, Units — 37
B.S.F. —_ 35
C.R.P.F. — - 44
Arunachal Pradesh - 206
Manipur — 7
T
Civil Forces P.H.C. Disp. Tutal
Hosps.
. 2 3 4 5 5-_
¢. Karnal
Punjab 126 27 362 407 922
Haryana 89 8 182 554 833
Himachal Pradesh 5 92 q7
U.p. 13 19 13 45
Rajasthan 18 4 22
M.P. - ¥ 7
J &K 3 37 40
Delhi (UT) 12 15 175 72 274
Chand‘garh (UT) 4 3 45 52
T
5. Bombay T
Maharashtia 1622
Madhya Pradesh -— 1570
Gujarat — 412
Rajasthan 49
C.G.H.S. - 4
P & T Deptt. — 16
B.S.F. . S — 46
Union Territories _ 19
Semi-Govt. ard Autonomous Bodies —_ 538
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6. Hyderabad
Andhra Pradesh Govt. Hospitals 282
Industrial Trg. Instt. Disp. 44
Primary Health Centre 8o
Jail Dispensaries 10
Police Hospitals 8
Local Furd Disp. 296
Rural Disp. 257
Municipal Disp. 55
Central Govt. & P.5.U. Hosps. 15
Headquarter Hospitals 15
Employees State Insc. 82
Veterinary Hospitals 1500
264
Total Indentors : 15412
Statement—II
The total amount sanctioned for the Medical Store Organisation with percent supplies Depot wise,
during the last three Years
Name of the Medical Store 1978-79 1979-8o0 1980-81
Depot.
Total Percentage  Total Percentage Total Percentage
amount of amount of amount of
sanctioned Supplies sanctioned supplies sanctioned Supplies
(Rs. in s. in (Rs. in
Crores) Crores) Crores)
Madras . . 4'97 67% 458 62% 468 Not
worked
Bombay . . 451! 7% 442 65% 449 out
Calcutta - . 3-83 53% 314 52% 3+24
Karnal . 450 73% 420 65% 424
Hyderabad ‘ 3 1-68 619% 1-70 7% 1-67
Gauhati - 1-37 66% T 53% 165
‘Total . . 2086 19°50 19°97
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Staetment—III

Valus 9" hradastion with details of prodaction at Factories attached to Government Medical Store Depots,

Bombay and Madras during

the last three years.

1977-78

1978-79 1979-8o

Bombay Madras

Bombay Madras Bombay  Madras

1. Total Va'us
(Rs in Lakhs) . . 19-63 427035

II. Ttems Manufactured

Tablets in . . . 103973 7064
(Miilions Nos.)

Stecam (Litres) . : s 98,763
Tincture (Litres) . . G7.850 92,100
Powder (Kgs.) . b 1,245 5,000
Qintment (Kgs.) . . o 48,000
Bandage (Nos.) . . 760544 63,110
ORS (Pkts) . : ; via 20,000
Syrups (Lit/Kgs) . . 17,879

19° 99 31°79 18- 84 3445

192° 118 40195 123°2775 691843
36,407 . 30.087

36,140 34350 56.363 30,608
83,932 4,410 5.905 =502
34.336 . 24.580
8,696,738  B,27,000 e 9.26,640
1,04.050 e 1,18,000

5,510 &3 20,040

Stafi Quarters for Employces of
Paradip Port

6059. SHRI RAMA  CHANDRA
RATH: Will the Minister of SHIPP-
ING AND TRANSPORT pe pleased to
state:

(a) whether it is a fact that some
staff quarters are under construction
in the Port areas of the couniry;

. (b) if, so the number of staff quar-
ters proposed to be constructed for
the employees of the Paradip Port
in 1981-82;

(c) whether all the Paradip Port em-
ployees can be provided accon.modation
by the end of Sixth Plan; and

(d) the number of different tvpes of
quarters which are proposed to be con-
structed daring that Plan period?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes.

(b) 498 Nos. of stafl quarlers are now
under construction in the following
categories:—

Type ‘A’ —372 Units
Type ‘B’ — 10 Units
Type ‘C' »— 10 Units

Dormatory tpye accommodation—96
Units.

(¢) No.

(d) The details of the additional staff
guarters proposed to be constructed
during the Sixth Plan are as under:

Type ‘A’ —100 Units >
Type ‘B’ — 290 U_nits
Type ‘C’ — 12 Units.
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Rakes for Iron ore

6060. SHRI CHINTAMANI
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the transport of iron
ore from Banspani-Barjamda sector for
export, through Paradip Port in Orissa
has come to a stand still due to non-
supply of rakes;

(b) whether it is a fact that due to
non-supply and inadequate supply of
Railway rakes, more than 17 lakh ton-
neg of iron ore are dumped in various
railway stations, if so, by what date
the dumped oron ore will hee cieared
up: and

(c¢) the action which the Union Gov-
ernment have taken to suppiy a rini-
mum of three rakes per day to this
sector for transportation of iron ore
ifrom this sectoir to be exported thro-
ugh Paradip Port?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Heavy stockpile of iron ore in
Barajamda sector on account of Mine-
rals & Metais Trading Corporation has
built up due to the procurement being
far in excess of the programme for
export. 17 lakh tonnes is more than
the movement programme for a year.

(c) The Railways have made ade-
quale arrangements to load 2 to 3 rakes
daily by putting BOX rakes marked
for close circuit movement of ore to
Paradip Port.

T.A./D.A. for Apprentices

6061. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of
RAILWAYS be pleased to siate:

(a) whether it is a fact that Railway
employees, when selected as Appren-
tices, are eligible for TA/DA in terms

JENA:

of Railway Board's Orders No. E(Trg)
1-67 TRI/144 of 13th Novemter, 1968;

(b) whether it is a fact that the
claims submitteq by Apprentices Tele-
com. Maintenance of Madras Division
on Southern Railway for December.
1980 and January, 1981 were returned
by APO/Madras;

(¢) whether it is also a fact that the
claims returned by the APQO/Madras
are lying with TCI/Repeater/Madras
despites Union's represeniations, point-
ing out Board's orders; and

(d) if so, the action taken to effect
payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

{(b) to (d). Arrangements are on
hand to include the TA Bill for the
month of Dec. 80 in the salary biil for
the month of March, 1981. Thne claims
for Jan/81 were received in the Office
of APO/Madras only in Maich 1981
and were returned for re-submission
since the claims were not complete.
Action will be taken to dispose of
claims for the month of Jan, 1981 when
these are received, complete in all res-

pects.

Chicken pox in U.P. and M.P.

6062. SHRI SHIV KUMAR SINGH
THAKUR: Will the WMinister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that even
at present innumberable persons in
different parts of Madhya Pradesh and
Uttar Pradesh suffer from chicken pex
instead of small pox; and

(b) if so, the steps being token by
Government to control it?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR: (a) Cases of chickem
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pox occur throughout the country in-

cluding Uttar Pradesh and Madhya
Pradesh.
(b) There are no known efiective

measures at present to control chicken
pox.

National Blood Policy

6063. SHRI B. V. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it has been urged to
Government that National Blood Poli-
cy should be evolved to make avaii-
able healthy blood to patients in dire
need; =

(b) if so, whether it has bccome
necessary to formulate this policy at
the Centre's level;

(c) if so, whether the Central Gov-
ernment have agreed to formulste this
policy; and

(d) if not, the main reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Heaithy Blood
is being made available to patients in
dire need through the Blood Hanks
attached to Government Hospitals and
the Blood Banks run by the Indian
Red Cross Society and other voluntary
organisations.

(b) to (d). Does not arise.

Coastal Development in Sunderban

6064. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) what role his Ministry is likely
to play in the coastal development
which is a part of the Sunderban
development project, which is assisted
by the International Fund for Agricul-
tura] Development; and
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(b) the extent of funds earmarked
for this developmental programme out
of the total funds given?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). The Sundarban
Development Project involving setting
up of blackishwater fish farms aided
by International Fund for Agricultural
Development is monitored by the
Ministry of Agriculture. According to
information fumished by the Ministry
of Agriculture, no aspect of this pro-
ject concerns us at present.

Railway Link for Konkan Area

6065. SHRI BAFUSAHEB PARUILE-
KAR: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that so far no Konkan area in Maha-
rashira is connected with railway to
other parts of the country;

(b) if so, the reasons therefor;

(¢) whether any proposals have been
received from Maharashtra Govern-
ment during all these years to connect
Konkan with other parts of Maharash-
tra; and

(d) if so, the details of proposals;
when they were received and the aclion
taken by Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) Non-availability of adequate re-
sources.

{(c) and (d). Maharashtra Governe
ment have been requesting for the con=
struction of the Apta-Mangalore Rail-
way Line. Construction of a new Broad
Gauge Line (62 kms.) from Apta to
Roha has been sanctioned and the work
is in progress.
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Confirmation of Medical Officers

G.D.0.II

6066. DR. A.U. AZMI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state: |

(a) whether it is a fact that Medi-
cal Officers, G.D.O. II recruited through
the U.P.S.C. in 1977 have np! as yet
been confirmed, although they have
since completed two years probation-
ary period;

(b) if so, the number of such
G.D.Os and the reason therefor;

(¢) how long it will take to confirm
them; and

(d) the csgiteria laid down for con-
firming such ‘persons recruited through
U.P.S.C. when persons recruited to
other All India Services through the
U.P.S.C. are normally confirmed after
completion of their probation of two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) Yes.

(b) 220

(c) and (d). The G.D.O. Grade 1I postg
(junior class I scale) are initially filled
against temporary vacancies, The con-
firmations in this Grade are affected
after the officers have completed two
years probation subject to availability
of permanent vacancies. The officers
appointed in 1977 will be considered for
confirmation when permanent vacanci-
es become available, The number of
permanent vacancies is determined by
conversion of temporary posts into
permanent posts and takingz into ac-
count the permanent posts which fall
vacant due to normal wear and tear.
All the Organisations which participate
in the Central Health Service have bteon
requested to complete the work of con-
version of temporary posts into per-
manent ones in accordance with the
Government instructions in the matter.

Unauthorised and ¥egal Unloading of
Steam Coal Wagons by Railway Ad-
ministration

* 6067. SHRI RAMJIBHA]I - MAVANI:
Will the Minister of RAILWAYS ©Le
pleased to state: ’ o

(a) whether it is a fact that Morvi
Roofing Tiles Manufacturers Associa-
tion, Morvi (Gujarat) has written to
the Chairman, Railway Board in con-
nection with unauthorised and illegal
unloading of steam coal wagons by
Railway Administration on the 11th
February, 1981;

(b) if so, the details thereof; and

(c) the action which has been taken
thereon and_ the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) It was represented by Morvi
Roofing Tiles Manufacturers Associa-
tion, Morvi that 32 BOX wagons of
coal loaded for them were unloaded
by the Raliways.

(¢) Western Railway has informed
the Railway Board that they intercep-
ted 26 BOX wagons of coal and utilised
them in various loco sheds on that
Railway to avoid canceilation of {irain
serivices. The coal loading zonal rail-
way has already been advised to com-
pensate them for this interception.

vt dew ¥ fowm ww

6068. sWAY Far awf: ¥y
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Handling Rates to Railway Hammals

8069. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) the handling
Railway Hammals on various

ways;

rates paid to the
Rail-

(b) whether there has been a de-
mand from the South Central Railway
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Hammals' Federation for an increase
in the handiing rates;

(c) if so, the details thereof; and

(d) the Government's decision there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Handling rates vary from
place to place and the payment to la-
bour is made in some places on piece-
rate basis, in others on wagon-load
basis or on the basis of daily-rate per
labour. On South Central Raiulway.
they are paid on piece-rate basis, 1re.,
according to weight handleri, at the
rate of Rs. 6 per hundred quintals
on Secunderabad and Hyderabad Dlvi-
sions and Rs. 10/- per hundred quln-
tals in Vijayawada Division.

(b) to (d). South Centra! Rallway
Hammals' Federation has represented
for enhancement of the rate from HRs.
6/Rs. 10 to Rs. 21 per hundred quin-
tals. The demand is under considera-
tion of the South Central Railway.

Publicity Office of Delhi Transport
Corporation
6070. SHRI RATANSINH RAJDA:

Will the Minister of SHIFVING AND
TRANSPORT be pleased io state:

(a) what is the composition of the
Publicity Office being maintained by
the Delhi Transport Corporation for
publicity on its buses and other items;

(b) the total expenditure incurred
on Publicity Office during the last three
years, year-wise; and

(c) the total amount uf revenue re-
ceived by the Delhi Transport Corpora-
tion for publicity on its buses (back
panels, side panels, complete bus),
queue shelters and hoardings in its de-
pots and colonies during the last three:
years, year-wise and itermn-wise?
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THE MINISTER OF SHIPPING AND PATIL): (a) Composition of the Pub-

TRANSPORT (SHRI VEERENDRA licity Office is as under:--
Publicity Officer . . . i
Assistant Incharge . . . . . . . 3
Steno . . . 1
Junior Clerk 7
Peon ’ . ’ . . 5 2
Drivers . . . . -3
Fitter . : . . . . 4
Assistant Fitters . . 2 . . . . - 2
Helpers . . . 35

(b) The total expenditure incurred on Publicity Office during the last three years is as underi—

Year

(i) 1977-78
(i) 1978-79
(iii) 1970-80

In lakhs

Rs.  2.03

Rs. 3.19
. . ‘Rs. 3,53

{e) The total amount of revenue reczived by DTG Tor publicity on its buses (back panels, side
pansls, complete bus), qu=us sh=lters and hoardings is detailed below :—

Advi.on  Total

Period Due panels Complete

and side busex-  Bus Queuwe  revenue

spaces on terior thelters

buses painting & T.K.

Booths
(Rupees in lakhs)

1977-78 26,29 Nil Nil 26,29
1978-79 25.05 Nil 4.86% 30.51
1979-80 25.68 2.85 10,714 39.24

* Includ’ng M.G.D. share of Rs. 2.16 lakhs.
#*[ncluding M.CG.D. shares of Rs. 4.72 lakhs.

Late Running of Trains in Samastipur
Division

6071. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleaseg to refer to the reply given to
Unstarreq Question No. 3307 on the
12th March, 1981 regarding number uf
trains cancelled in Samastipur Divi-
'sion and state:

(a) whether any Railway Officer
or employee has been found at fauig
on any of the 1385 occasions of late
running of trains for more than two
hours and action taken against thers;

(b) if so, the details thereahout;

(c) if not, the reasons therefor;
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(d) whether it is proposed to insti-
fute any enquiry into official failures
for fixing responsibility; and

(e) if so, the details thereabout
ang if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) to (e). Responsibility in cases
of avoidable detentions have been
fixed and 512 staff found at fault have
been suitably taken up.

Heaith Measures in Drought Affected
States

6072. SHR] RAJESH PILOT: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) what improved preventive
heaith measures are being taken on
regular basis to contain epidemics
caused by water-borne diseases in
drought affected States of RaJasthan,
Andhra Pradesh, Maharashtra and
Karnataka as some of them have
been affected by drought consecutive-
ly second year; and

(b) how it is ensured that the Cen-
tral Assistance given to Stateg for
medica)] relief/health measures for
drought/flood affected victims is not
utilised elsewhere?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) As Health is
a State subject, it is primarily for
State Governments to organise health
measures to prevent out-break of
epidemics of water-borne diseases in
drought affected areas, The role of
the Central Government isg limited to
assist anq advise the drought affected
States Health Authorities on verlous
health and medica] relief measures to
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be adopted by them in the following
manner:; —

(i) Suitable amount of Central
Assistance is sanctioneg by the
Union Ministry of Finance to the
drought affected States for Health/
Medical Relief Measures.

(ii) At the request of the drought
affected States, this Ministry arran-
geg emergent supply of essential
medicines, dis-infectants, insectici-
des and vaccineg on credit payment
basis through Government Medical
Stores Depots locateg at Hyderabad,
Madras, Bombay, Karnal, Gauhati,
Calcutta ang Delhi.

(iii) Prime Minister's 12 Point
Programme for Drought Manage-
ment has been sent to all the
Drought affected States for com-
pliance. Point 10 of the Programme
enumerateg that al] available Public
and Private Sources of water should
be protected, impounded, disinfect-
ed and expanded to cover as many
villages as possible, This wil] pre-
vent epidemics of water-borne
diseases.

(iv) All villages endemic to
water-borne diseases have been
classified under problem villages by
the Ministry of Works and House-
ing ang during the VI Five Year
Plan (1980-85), it is proposed to
cover all such problem villages
identified on 31st March, 1980 with
protected drinking water supply.

(v) A detailed plan on “Medical

and Health Care in Natural Disas-
ters” has been prepared by the
Directorate Genera]l of Health Ser-
vices and the same has been for-
warded to al] the States/Union
Territories for their guidance and
implementation.

(b) The ceilingg of expenditure for
various health measureg and other
items of drought relief are approved
in the light of selective on-the-spot
assessment of the situation by the
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‘Central Study Team and having re-
gard to the recommendations of High
Leve] Committee on Relief on the
Central Team’s Report, If the expen-
diture reported by a State Govern-
ment against 3 particular scheme/
work falls short of the allocated ceil-
ing, a corresponding cut ig made in
the Central assistance. The central
assistance so released to the State Go-
vernments ig subject to adjustment
later on the basis of audited figures of
expenditure on State Plan ang on the
works/schemes for which ceilings of
expenditure are fixed by the Govern-
ment of India—If g State Government
utilises allocations made for health
easures on some other items, cen-
tral gssistance ig reduceq corres-
pondingly. Further the Government
of India sends review teams to review
the utilisation of funds sanctioned for
the relief arising from natural calami-
ties like floods, drought, etc. This is
to ensure that the central assistance
given to the States is properly utilised
by the State Governments.

Replacement of Tracks

6073. SHRI AJIT KUMAR SAHA:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whethey Government are con-
sidering to replace the tracks and
convert the old steam engine by
diese] engine of B.D.R. Railway of
West Bengal;

(b) if so, the measures, so far, taken
in this regard; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) No.

(b) Doeg not arise.

(¢) The Bankura-Damodar (Nar-
row Gauge) Railway line which is

97 kmg long is worked and muain-
taineg by the South Eastern Railway.
Replacementg of Track are carried
out on a programme basig subject to
availability of funds and priorities,
Essential renewals of ralls and sleep-
ers on this line are being carried out
as and when required to maintain the
track to a safe standard.

The present track structure on this
line is not capable of taking the exist-
ing Narrow Gauge diesel Iocomotives
which have a high axle load.

Reserved Posts Filled by General
Candidates

6074, SHRI BHEEKHABHAI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is 3 fact that a num-
ber of posts reserved for Scheduled
Castes/Scheduled Tribes candidates in
different classes of services viz, B, C
& D in various departments of the
Ministry of Shipping and Transport
were filled up by general candidates;

(b) if so, class-wise, delails of
such posts during the years 1978, 1979
and 1980 gand reasong therefor; and

(¢) whether Government will im-
pose a ban on exchange of reserved
posts with general posts in the in-
terest of Scheduled Caste/Tribe
candidates?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEEREN-
DRA PATIL): (a) and (b). Accord-
ing to the orders governing reserva-
tion for Scheduleq Castes ang Sche-
duled Tribeg in services, a vacancy
reserved for Scheduled Caste of Sche-
duleq Tribes shoulq not be filled by
a general candidate without its being
dereserved in accordance with the
prescribe procedure, Information in
respect of posts reserved for Sche-
duled Castes/Scheduley Tribeg in
Groups ‘B’, ‘C' and D’ of the various
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offices and organisationg under the
Ministry and filled by genera] can-
didates, after dereserving them, dur-
.ing the years 1978, 1979 anq 1980, and
reasons therefor are being collected
and wil] be laid on the Table of the
Sabha.

(c) Reserved vacancies are not eX-
changed with general candidates but
are dereserved ang filled up by gene-
ral candidates. The reservation is,
however, carried forwarg to three
subsequent years in all caseg except
in promotion by selection from Group
‘C' to Group ‘B’, within Group ‘B’ and
from Group ‘B’ to the lowest rung of
Group 'A’ where the reservations are
not carrieq forward and are inter-
changeable between SCg and STs in
the same recruitment yeay itself. In
other cases, reserved vacancies are
inter-changeable between SCs and
STs at the end of third and final year
of carry forward. Thus, interests of
SCs ang STs are wel] protected and
reservations are not lost to them by
such dereservation of reserved vacan-
cies, but they can avail of the benefits
of reservation for 4 years including
the initia] year of recruitment. The
question of imposing ban Tregarding
exchange of reserved vacancies with
general candidates does not arise.

National Highways in Tamil Nady

6075, SHRI N. DENNIS: Will the
Minister of SHIPPING AND TRANS-

PORT be pleased to state:

(a) the details of the roads de-
clared as National Highwayg in Tamil
Nadu during the three years; and

(b) the details of expenditure in-
curreq thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). No. read
in Tami] Nadu has been declared to
be a National Highway in the last
three Calendar years.
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Theft of Cargo at Bombay Port

6076. SHRI BAPUSAHEB PARU-
LEKAR: Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that cargo
worth KSs. Six crores or more is stolen
every year from the custody of Bom-
bay Port Trust;

(b) the theft of cargo and its price
from the custody of Bombay Port
Trust in the last three years; year-
wise;

(c) the steps taken to prevent the
theft; and

(dy whether Government's altention
has been drawn 1o the article in the
February issue of Surya under the
caption ‘Piracy at India’s premier
Dock’ and Government’s reaction
thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! VEEREN-
DRA PATIL): (a) Some cargo is
stolen every year from the Bombay
Docks while in the custady of Bom-
bay Port Trust. The value of cargo
stolen during last three years is given
in the enclosed statement.

(b) The information is given in the
enclosed statement.

(¢) The task of maintaining secu-
rity in the dockg and other vulner-
able arcas of Bombay Port has been
entrusteq to the Ports’ Security Orga-
nisation and the Maharashtra State
Police. The Dock gates are manned
round the clock by the Security Staff,
Police, and the Cusioms Personnel
The Police and the Security Stafl of
the Port Trust organise periodical
raids and round ups, during which
suspicious characters &re picked up.
Armed police guards are posted for
guarding vulnerable cargoes. Action
is taken against the Security and po-
lice personnel who are found deli-
quent in the discharge of their duties.
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(dy Yes. Necessary steps have been
taken by the Bombay Port Trust to

tighten further security arrangements
in the docks of Bombay Port Trust.

Statement

No. of  Value Value  Percentage
Offences  of Cargo of Cargo of
against  Stolen  Recovered recoveries
property (Rs. in (Rs. in

lakhs)  lakhs)

1979879 . . . . L
1979-80 . . . . . .
1980-81 (from 1-4-80 to 25-3-8:) . .

143 37°14 22°51 60-61
205 44*29 32 35 73 * 04
155 75'33 5596 7429

ik e

Upgradation of Flag Station on Rana-
ghat-Boangaon Section

6077, SHRT AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the steps taken by Government
to upgrade the flag stations and the
halt stations on Ranaghat.-Boangaon
seclion of Sealdah Division; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). There is no
proposal for upgrading any of the
flag/halt gstations on this section. Nor
is there any justification for doing the
same,

Lottery System on D.T.C, Ticket

6078. SHRI CHINTAMANI PANI-
GRAHI:
SHRT M. RAMGOPAL
REDDY :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Governmeni propose to
introduce lottery system on D.T.C.
tickets; angd

(b) if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) In order to introduce
the travelling public to invariably pur-
chase tickets, the D.T.C. has iniroduc.
ed lottery system on an experimental
basis for a period of three months
initially starting the 24th March, 1981.

(b) Prizeg through the lotlery sysizm
will be awarded every week, geparate-
ly for each denomination of tickets as
indicated below:

8. No. Denomination

No. of
prizes

Amount of prizes

9 paise ticket . . 3 .
. 4O paisc ticket, . . =
8. 5o paise ticket . . . .
4. 15 paise ticket . . . .

5. 100 paise ticket . . ; :

Rs. 500/- each or a Sewing Machine each.

Rs. 750/- cach or a Phillips Radio costing
not more than Re. 750/- each.

Rs. 1000/- cach or a Tape Recorder (Casset)
costing not more than Rs. 1000/-
each.

Rs. 1500/- or a two-in-one Tape Recorder
costing not more .than Rs. 1500/-,

Rs. 2,000/- or dining tablewith 6 chajrs

- costing not more than Rs. 2,000/-,
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Geneva Meeting of Non-aligned group
to resolve Iran-Iraq conflict

6079. PROF. MADHU DANDAVATE;
SHRI CHITTA BASU:
SHRI R. L. BHATIA;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8) whether the non-aligned Minis-
terial Group on the Iran-Iraq conflict
met at Geneva on the 9th  March,
1081;

(b) if so, how far the group could
.explore the possibility of ending the
Iran-Iraq conflict; and

(c) whether the group expects any
favourable results in the near future?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir, the Non-Aligned
ministerial group on the Irag-Iran
conflict met in Geneva on March 9-10,
1981.

(b) The group reviewed the recent
developments as also the efforts al-
ready made by the Non-Aligned Move-
ment; it also took into account the
urgency of dealing with this matter
so that peace may be restored between
Iraq and Iran—two members of the
Non-Aligned Movement,

(¢» The group while fully conscious
of the complete issues involved, is re-
solved to exert all possible efforts in
order to contribute towards achieving
a seittlement in accordance with the
principles enunciated in Para 86 of
the New Delhi Declaration of Non-
Aligned countries.

faatymg-frr  =gw

6080. M0 Fawer g
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Passports issued by R. P. O. Bhopal

6082. SHRI PRATAP BHANU
SHARMA . Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state -

(a) how many passports have been
issueq by the Passport Office, Bhopal
during 1978, 1979 and 1980;

(b) the number of applications under
consideration or pending in Bhopal

office for grant of passports ag on
10th March, 1981; and

(¢) how many  applications are
pending since last three months or
more?

THE MINISTER OF EXTERNAL.
AFFAIRS [SHRI P. V. NARASIMHA
RAO): (a) The number of phssports
issued by Passport Office, Bhopal dur-
ing 1978, 1979 and 1980 are as fol-
lows:—

1978 — 1,561
1979 — 12,467
1980 — 15,339:

(b) and (¢). The number of applica-
tions under process or consideration as
on 10th March, 1981 was 2,908. Out of
these those pending for over 3 months
wag 1,078. These are mostly non-
compliance cases wherein further ac-
tion or details are awaited from the
applicant.

Allotment of Wagong

6083. SHRT MOHAN LAL PATEL:
Will the Minister of RAILWAYgs be
pleaseq to state:

(a) the items which are given pri-
ority for the allotment of wagons; and

(b) the number of applications pend-
ing for the allotment of wagonsg for
the last six months with each zone
and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The allotment of wa-
gong is governed by the Preferential
Traffic Schedule General QOrder appli-
cable to all Railways, and Special
Orders applicable to individua] Rail-
wayg which are issued every six
monthg under the powerg vested in
the Central Government under Section
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27-A of the Indian Railways Act, 1690,
The various commoditiegs are classified
into five groups of priorities falling
under items ‘A' to ‘E’, their inter-
group priority being in descending
order ‘wilh item ‘A’ enjoying the top-
most priorily. The transport of goods/
clags of goods to be arranged under
each priority is briefly indicated be-
Jow:—

() Priority *A’:  All moves of imme.
diate ard operational nature ordered
by the Quartermasier General's
Branch.

(ii) Priority ‘B’: Programmed move-

ments of foodgrains, fertilisers and
levy sugar on Central Government
account, programmed movement of

iodised salt, pesticides ang jute, high
raled traffic like tea, tobacco, coflee,

APRIL 2, 1981

Written Answers 92

(iii) Priority *C’. - Programmed
movements on acgount of Central/
State Governments, programmed

movements of coal, cement, non-iodis-
ed salt, high rated traffic like medi-
cines, brassware, caustic soda, soda
ash, mica, mustard/groundnut oils (in
tins, drumg or barrels), paper, paper
board elc.

Raw materials to
cement, ceramic, ferliliser, match;
paper, glasg sheet industries, wheat
ang rice on trade account, etc.

(iv) Priority ‘D’:

(v) Priority ‘E’: Commodities not
covered in the above noled priorities.
In this priority, commodity gquotas are
given in the Special Orders to the in-
dividual Railways.

(D) The number of demands pend-
ing for allotment of wagons during

cotton, hydrogenated oilg (in tins, the last six months, railway-wise and

drumg or barrels), elc. gauge-wise are given as under:—

Broad Gauge

Railway October November December January February  March

1660 1980 16%0 1g81 1681 1981

{(upto

_ 25/3)
Central 41331 44837 44700 46310 49616 43445
Eastern 46813 62100 56006 47678 37619 36972
Northern . 12178 13482 14025 13355 12811 10084
Northeast Frontier 4574 4714 5833 4845 3871 3341
Southern . - . . 2652 3778 2743 1528 758 599
South Crntral . 18753 10324 21615 20737 21623 21766
South Eastern v . 25506 35923 40467 43756 44682 44783
Western . . 12047 15128 17863 14996 15021 14977

Metre Gauge

Central . . . 305 222 77 194 219 315
Northern . . . 15868 15192 16091 16641 16868 13671
North Eastern . . . 14748 16291 22034 27265 21050 16449
Northeast Frontier . . 15197 16757 18095 19220 1Boio 18612
Southern . . 4015 3574 4688 3110 1619 673
South Central . 3 . 8750 8209 9423 8731 7386 =597
Western . . . . 13573 16987 14862 24520 24048 24111
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The pending demands are mostly in
respect of that traffic which moves
under the lowest priority. Since the
available empty wagons are being
suoplied in preference for clearance
¢f committed and programmed traffic
like foodgrains, fertiliser, coal, ce-
ment, iron ore etc., 'which enjoy higher
priority of movement, the demands
{or commodities coming under lower
pricrity have to wait.

Construction of Zuari Bridge in Goa

()84, SHRI EDUARDO FALEIRO:
Will the M'nister of SHIPPING AND
TRANSPORT be pleased to state:

(a)y whether 5 bridge over the River
Zuari in Goa is under consiruction;

(b) when this project was sanclioned,
when it was initiated and when, accor-
ding to origmal estimates, it was
likely to be completed;

{c) what are the reasons for the
delay in finalising the construction;
and

(d) what is the farget dale now fixed
for completion of this project?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(L) The construction of a bridge
across River Zuari in Goa was techni-
cally approved originally in Septem-
. ber, 1970 as a Centrally Aided Scheme

on the then West Coast Road. Later
on. when in March, 1972, the West
Ct?ast Road was declared as National
Highway No. 17, the project was tech-
r{ically approved and financially sanc-
tioned as a National Highway work
on 7.8.1972. This work commenced on
12.4.1972 and origina) target date for
the completion of this work was fixed
as 11.4.1976.

(c) The completion schedule of the
bridge was delayed due to (i) Difficul-
ties in sinking of foundations through
bouldery strata, (ii) Add'tional soil in-
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vestigations, reguirement of inspec-
tion of the base strata of the wells hy
naval divers and certain peculiar
foundational problems which” had 1o
Le sorted out in consuliation with ex-
perts, (.ii) Washing away of sand is-
lands for two wells during construc-
tion, (iv) Non-availability of struc-
tural plates for fabrication of caissons
for some wells, and (v) Rectification
of tilts and shifts of the various well
foundations.

() June, 1982, barrng unforseen

circumstances.

aau & wifzarfaal & fag fade
TATEL4  QIAATC

6085. =Y v W mbww ;. Far
Fareeq WY qfvare weqmw qA ag
FAT3 F T Fa fw

(%) Far wswim & wiikarfear
¥ fac &€ fAma  eq@ea 47
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(w) asteir & 34 Adfzaed qqf
F A Fqr ¥, Fgr o3 dFadTg AyIAr
¥ 9496 TR FF A1 AEGAH
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(w) ®ar ssreid FEHT T TH
TAHT F AT K1 TiF7AT dGLF1E
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erew WY qfeame weu™ A
¥ Ty gl (S AR (T HERT )3
(%) & (¥): g IO
U AL ¥ THA FT AT @
g AR AT GId & AWl Qe 9T @
& ST

U.K. Assistance for improvement of
Health in Orissa

6086. SHRI RASA BEHARI BEHE-
RA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether U.K. has decided to
give assistance and also financial aid
for the improvemeni of health in
Orissa State; and

(by if so, the nature of assistance
given and the progress of work for
which it is being utilized and the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
There is no scheme to be assisted
financially by U. K. for the improve-
ment of health in Orissa State. How-
ever, the Government of India have
evolved a scheme for strengthen'ng
Health and Family Welfare Services
in various Stales covering selected
districts thereof under various Area
Projects aided by different foreign
agencies. The Project in Orissa, to be
partially assisted by U.K. Govern-
ment is also one of these Projects. The
Project covers the following districts
in Orissa-1. Cuttak 2. Ganjam 3. Kala-
handi 4. Phulbani 5. Puri. The Pro-
ject has commenced only recently.

Extending Gaur Express from New
Coochbehar to Calcutta

6087. SHRI PIUS TIRKEY: Wil

the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to extend the present Gaur Express
from New Coochbehar to Calcutta;
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(b) if so, how long it will take;
(c) if not, the reasons therefor;

(d) whether it is a fact that there
is a public demand to extend Darjee-
ling Mail upto New Coochbehar ox
New Alipurduar;

(e) if so, what steps have been
taken so far in this regard; and

(f) the steps taken by Government
to the long standing demands for
more irains to North Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) No.

(b) Does not arise,

(¢) Extension of 53/54 Sealdah
Malda Town triweekly Gaur Express
to/from New Cooch Behar is  not
operationally feasible duc to line capa-
city constraints on  Chamagaram-
Malda Town-New Jalpaiguri section
and non-availability of additional ter-
minal facility at New Cooch Behar,

(dy 1o (f). Similarly, extension of
43/44 Darjeeling Mail uplo New
Cooch Behar or New Alipurduar or
introduction of an additional train to
North Bengal is operationally not
feasible due to line capac’ty and ter-
minal constraints.

Diseases Caused by Shortage of
Vitaming

6088. SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state .

(a) what are the important findings
of the studies conducted by the
ICM.R .in rural and urban areas in
India about the deficiency diseases
caused by the shortage of Vitamins
specially Vitamin A and C; and
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(b) the action taken by Govern-
ment to remove defficiency of the
vitamins among the masses?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR: (a) As regards
Vitamin A, Indian Council of Medical
Research surveys indicate that around
8 per cent of the Children belonging
to low income groups suffer from
Vitamin A deficiency, Indian Council
of Medical Research also indicate
that Vitamin C deficiency is not com-
maon.

(b) The Government has taken up
a sche 1e ty pretect children in the
age group 1 lo 5 years from develop-
ing deficlency of Vitamin ‘A’. Child-
ren in this age group in selected
areas are given a high does of Vit. A
in o0il by mouth once every 6 months
for the prevention of nutritional
blindness. The Vilamin solution is
administered directly to the children
by the health workers of Primary
Health Centres. Efforis are made to
reach children living in  drought-
prone areas, tribal areas etc. Where
deficiency of Vit. A is expected to be
more prevalent. The scheme is in
operation in all the States. The
annual target is to cover about 25
million children, every year,

qXAA E2OA N AR QI
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Indo-Libya Agreement

6090. SHRI DAULATSINHJI
JADEJA: Wl tne Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether a team of Libyan ex-
perts has visited India during this
year;

(b) if so. the outcome of the talks
held with the Indian leaders;

(¢) whether any agreement has
been signed with Libya; and

(d) if so, the details thereof?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) No Sir.

(b) Does not arise.

(¢) and (d). No agreement has
been signed with Libya this year.
However, g meeling of the Indo-
Libyan Joint Commission was held in
Tripoli from February 25 to March 2.
The Indian delegation was led by
Dr. Charanjit Chanana, Minister of
State for Industry. A number of
projects were identified  for further
cooperation hetween India and
Libya.

FgART WX aERT & TFa A
QETAFIE —~~FTOTAT NG TATATH
grr 15 7T AE WM
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A we afcaga Awd T2 TAA
FX T w0

(%) F30 < AWa< A< TR F
TET H E. T T304 F.2 FOA LT
TAAAT FEA 15 TE(G UAAM KT
FrerE & {iFIT T HART 441 2,

(&) =afz zr. & 9% 777 F1I0

(w) zaw fan fegifer f7o @q
AT T HAFT IILAT HIF A, AT
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Modernisation of Ports

G0U3. SHRI JANARDHANA  POO-
JARY . Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state.

(a) Whether Government are con-
sidering  a  proposal to  modernise
major ports in the country: and

(b) i[ so, the details thereof”

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Moder-
nisation and improvement of Port
facilities is a continuous process. In
the 6th Five Year Plan for 1980—85,
emphasis has been laid on modernisa-
tion of the existing port facilities and
Providing additional capacities to
meet the expanding needs of the
country. A sum of Rs. 531 crores has
been allocated for the 10 major ports
in the 1980—85 plan for this purpose.

Some of the importani schemes aim-
ing at modernisation and davelop-
ment of major ports are:

(i) Installalion of container hand-
ling facilities at Bombay, Cochin
and Madras.

(ii) Acquisilion of cargo handling
equipment by the ports.

(iii) Construction of new  herins
with modern facilities at Kandl=.
Mormugao, Mangalore, Nhava-Sheva

(Bombay), Paradip, Tulicorin aud
Visakhapatnam.

Pooling of Natura] Resources of Non-
Aligned Countries

t094. SHRI HARINATH MISRA-
Will the Minister of EXTERNAL AF-
FAIRS be pleased to slate:

(a) whether Government have ems-
phasised the necd for pooling of
nalural resources of non-uligned coun-
tries in their recent deliberutions ot

New Delhi in Fehruary, 1981;

(b) if so, the consensus arvived at
and the names of the countries that
have agreed with the suggestion; and

(¢) the steps that have been taken
or are proposed 1o be taken in  the
light of the consensus?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASINHA
RAQO): (a) to (c). There was no spe-
c.fie discussion on the question of
pooling of natural resources for non-
aligned countries in {he meeting -f
their Foreign Ministers held in New
Delhi in February, 1981. However, the
Ministers reiterated the “importance
of exploring, defining and exploiting
the immediate possibilities of mutual
cooperation among the non-aligned
and other developing countries in all
fields in order fo ensure a mor2
rational use of available resources of
all kinds for their individual and mu-
tual benefit and their collective eco-
nomic progress.”
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Appropriate follow up work on the
above consensus would be undertaken
ur,der the action programme on eco-
nomic cooperation of non-aligned coun-
tries and the programme of economic
cooperation among developing coun-
{ries under the aegis of the Group of
.

Transportation of Cement

65085. SHRIMATI GURBRINDER
KAUR BRAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that trans-
poriation of cement from the facto-
ries located in South to parts of North
srecially tp Punjab was hampered as
n result of less allotment of wagons:

(b) if so. the {otal allotment during
the last two years against the actual
cemand, year-wise; and
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(c) the steps proposed to be taken
io allot sufficient number of wagons to
the industry during the next two
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise. A Statement is
attached. Statistice of demands for
cement by various factories are not
maintained state-wise by the Rail-
ways.

(¢) Cement when programmed
moves under Priority ‘C’ of the
Preferential Traffic Schedule. Being a
higher priority (traffic, all efforts are
made to meet the demands in full upto
the extent of the agreed programme.

Statement
State 1979 1080 1981 (Jan. & Feb.)
Broad Metre Broad Metre Broad Metre
Gauge  Gauge Gauge Gauge Gauge  Gauge
Delhi 16os.5 1909 3624 318 374.5
Haryana . . : . 1083 86 2030 937 675'5
Himachal Pradesh . ; 266 8 16
J&K . ; z - 1739 146 2351 i 1119.5
Punjal 9909.5 1569 5204.5 650 1266
Rajasthan : : . 38 30 97
LB S 3150.5 689 1100.5 501 248
Total 18691.5 4407 15256 1903 3683.5
Nocrsary ddat resarding actual demand from eement (actories is not available.
India-U.K. continenial port routes desh and U. K. held in the last week

G096, SHRI M. V. CHANDRASHE-
HKARA MURTHY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased {o state:

(a) whether the
of the India.

London meetting
Pakistan and Bangla-

of February, 1981 failed to bring
about an amity among its members

line operating on the India-UK.
continental ports route:

(b) if so, what were
reasons for its failure;

the main
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(c) the steps which are being taken
in this regard;

(d) whether failure of this had
heen great loss to India?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (d). Conference
meetings are the normal commercial
activity of the member shipping lines
and the Government do not come inlo
the picture. Government have been
informed that the members of the Con-
ference decided at its February meet-
mg to give up pooling arrangements
of the Conference from 1-4-1981, but
cunlinue to operate within the Con-
‘erence structure. It was also decided
hv them to form a conlainer consor-
tium of the various Flag Groups with-
in the Conference.

2, Pending formation of a contlainer
consortium  of the Conference, the
Indian national lines viz. the Shipping
Corporation of India, the Scindia
Steam Navigation Co. Ltd. and the
India Steamship Co. Ltd. have decided
to form a container consortium of
their own from 1-4-1981. They will
continue to provide services for con-

Construction of Bridges during the
Sixth Five Year Plan

6097. SHRI MOHD. ASRAR AH-
MED: Wil] the Minister of SHIPPING
AND TANSPORT be pleased to state:

(a) the number of bridges construc-
ted on National Highways.in each
State from the 1st April, 1975 to 28th
February, 1981, year-wise; and

(b) the plan of constructing bridges
during the Sixth Five Year Plan?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) A statement is at-
tached.

(b) In the ersiwhile Sixth Five Yea:
Plan (1978—83) for National High-
ways, 838 bridges works involving a
tolal outlay of Rs. 100 crores were in-
cluded. Out of this during the peiod
of first two years (1978-79 and 1974-
80), 176 bridges costing Rs. 2268
crores have since been sanctioned. The
remaining bridges will now be inclu-
ded in the 1980—85 Plan which is still
lo be finalised depending upon the
availahilily of resources and inter.se
priority of projects considering the

tainer and break-bulk ecargo w.thin overall requirements of the wvarious
the framework of the Conference. States.
Statement
Major and Minor Lridges completed on National Highways
11-4-75 to 28-2-81)
Name of State 1-§=75 1-4-76 1-4-97 1-4-74 1-4-70 14-to Covan el
) to to to to 0 Total
31-3-76  31-3-77  31-3-78  31-3-79 31-3-80  28-2-03
\ndhra Pradesh 3 21 21 16 7 1 76
Assam . ; 6 4 14 21 21 4 Gy
Biar P % 6 3 6 4 1 5 25
Delhi - . P 1 a 2 1 A 6
Goa 1 1
Gujarat . ’ 7 4 23 3 it o 56

——— - ——
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MameofSite G 8l AT P o e e
g1-3-76 g1-3-77 31-3-78  31-3-79 31-3-Bo 28-2-81 Total
Haryana . . 1 5 5 2 5 4 22
Himacha Pradesh i 1 1 1 1 4
Jammu & Kashmir .. . 10 1 3 5 19
Karnataka = 16 30 19 4 4 i B4
Kerala . . 2 T 2 2 13
Madhya Pradesh 21 14 12 5 12 4 68
Maharashtra . 28 9 36 6 13 12 104
Manipur . R ve 2 5 1 1 9
Meghalaya 4 o 4
Orissa . . 2 v 15 5 8 2 37
Punjah ; i 1 iie 1 1 il 2 5
Rajasthan 3 1 7 2 4 2 19
Tamil Nadu 2% 16 10 5 5 o 61
Uttar Pradesh . i 17 10 2 o 33
West Bengal . 5 g 3 2 1 3 2g
ToraL: . 125 143 199 87 105 81 7;1.:_ a

Medlcal shops at statious

6098. SHRI K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Railways propose to
encourage establishment of medical
shops at all mojor and medium sized
Railway stations; and

{b) if not, what are the plans of
Government to meet the needs of
medical attention of passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLUIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Arringements exist at major and
medium stations to provide first aid

as and when required. The medicine
shops would not provide any medical
attention.

fAQww
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Extension of Khagaria station

6100, SHRI SATISH PRASAD
SINGH: Will the Minister of RAIL~
WAYS be pleased lg slate:

(a) whether it is a fact that Khaga-
ria Railway Station in Bihar is likely
to be extended:

(b) whether there does not exist
any wailing rooms in Khagaria, Nau~
gachia and Thana Bhimpur stations;
and

(c) if so, whether there is any propo-
sal to construct waiting rooms at the
stations and by what time they are
likely to be constructed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA~
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Waiting rooms already exist at
Khagaria, Naugachia and Thana-Bih-
pur stations.

(¢) Does no{ arise.

Wagons acquired by Railways during
1977-78 to 1980 81

§101. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be

pleased to state:

(a) the total number of wagons
acquired by the Indian Railways from
1977-78 {o 1980-81 year wise;

(b) the total cost of this acquisition
during the same perfod year-wise;

(d) the total loss incurred on this
account, during the same period year-
wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The total
number of wagons acquired by the
Raflways year-wise from 1977-78 to
1980-81 (upto February, 1981) and
the total cost of acquisition of these
wagons year-wise during the same
period, is indicated below:—

(Wagons in terms of tur-wheelers/
rupees in crores.)

Year Wagons Total cost/
acquired  actual expen-
diture
1977-78 126l =20y
1978-79 12022 98- 52
1979-80 1082y 107 68
1980-81( upto
February, 1981) 103845 .
*Figures will be available after  the
close of accounts for the financial  year.

(c) The tolal number of wagons
condemned year-wise from 1977-78
to 1980-81 are as follows:—

{Figures in terms of four-wheclers)

1977-78 1978-70 1979-80 19B0-81 (upto 7th
February, 81)

3.657 3.014 4765 7.015

(d) wagons are condemned on the
basis of condtion/age. Hence the
question of loss does not arise.

Non-availability of Tickets between
Lakshmikantapur and Baruipur
Stations

6102. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that daily tickets are not available
between Lakshmikantapur station and
Baruiput station;
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(b) if so, the facts thereof and how
many Railway stations of thig section
are not having daily tickets;

(c) whether passengers have been
allowed to travel without tickets for
non-issuing of tickets;

(d) what is the estimated loss of
revenue for non-availability of tickets;
and

(e) what measures have been taken
or are proposed to be taken by Gov-
ernment in regard to this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, for a few stations
and for a short span of time.

(b) Five stations in between
Lakshmikantapur and Baruipur Section
are not having card tickets for nine
destination station.

(c) No,
(d) Doeg not arise.

(e) Endeavours have been made to
get tickets printed on top priority basis
and ensure supply as expeditiously as
feasible.
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‘Wagon Supply to Morvi Roofing Tiles
Association

6104, SHRI NAVIN RAVANI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have recei-
ved complaints from the Morvi Roof-
ing Tiles Manufacturers Association
of Morvi (Gujarat) as well as from
Morvi Chamber of Commerce and
Industries, Morvi (Gujarat) in regard
to (i) non-availability of wagons, (ii)
insufficient wagons, (iii) loading and
unloading of their wagons, etc;

(b) if so, the details of such com-
plaints receiveq during the period
from 2nd January to 28th February,
1981,

(c) the action taken thereon and

outcome thereof; and

(d) what further action is propo-
sed to be taken in this regard?

THE DEPUTY MINISTER OF
RAILWAYS AND IN THE DEPART-
MENT OF PARLIAMENTARY A-
{;AIRS (SHRI MALLIKARJUN): (a)

€s,

(b) The complaint received was
that a rake of coal loaded for Morvi
Roofing Tiles Manufacturers Associa-
tion was intercepted by the Railways.

(¢) and (d), Western Railway in-
tercepted certain coal wagons meant
for Morvi Roofing Tiles Manufactu-
rers Association and useq them in
various loco sheds on Western Rail-
way in order to avoid cancellation of
train services Coal loading Railway has
already been advised by them to make
good the wagons so intercepted.

Transportation of Foodgraing b
Railways .

6105. SHRI CHINGWANG KON-
YAK: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) the railway route adopted for
sending rice, wheat, other food-stuffs
and essential itemps to the North-Ea-
stern states from Punjab and Har-
vana;

{(b) the average time taken in
transportation of these items; and

(c) the steps taken to reduce the
transportation time in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) As per extant orders
(contained in Rationalisation Scheme
General Order No, 1 of 1981 in force
from 1-2-1981), the Railway Adminis-
tration shall earry, unless it is neces-
sary to divert such wagons for opera-
tional recasons after consignment has
been booked, any goods or class of
goods from broad gauge and metre
gauge stations on Northern Railway
serving Punjab and Haryana to broad
gauge and metre gauge stations in
North Eastern States served by Nor-
th-east Frontier Railway by the fol-
lowing railway routes:—

(i) Traffic from and via broad
gauge stations on Northern Rail-
way to broad gauge and broad
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gauge metre gauge (dual gauge) the region will be considerably spee-
stations on Northeast Frontier Rail- ded up.
way is to be routed by all broad
gauge route,

(ii) Traffic from broad gauge sta- EICE # T v
tions on Northern Railway for :

metre_ gauge staliqns on Northeast 6106 8t RTET MNeT :
Frontier Railway is to be routed _

via Garhara or via Malda which- F4T I wAT g TATH AT FAT FLA
ever may be the shorter route. fir

However, traffic in foodgrains from
broad gauge stations on Northern

Railway for metre gauge stations F) T Y@ qe
on the Northeast Frontiey Railway ( ) N 2 !lﬂ‘ _ﬂ % e
is to be booked and routed via TEreHT, wey wAW Frotes W A A ifEer
Malda. =
(Sfeevz) sgen < & fury wwa
(iii) All goods traffic from metre Gt AT THTSRT @y % ;

gauge stations on the Northern
Railway to meire gauge stations

on the Northeast Frontier Railway (q) YT Y qgfrf‘u—ﬁ %‘q FT
(except dual gauge stations on
Northeast Frontier Railway) is to At feur s & Wk

be routed by all metre gauge route.

(b) No statistics of the transit time (‘T) ufz H'@, AT HTHETT FT
taken for movement of essential com- ﬁfﬂ'ﬁ ‘iif oM ¥ FTT FT g ?
modities from Punjab and Haryana fo
North-Eastern States are maintained
by the Railway.

(¢) Decisions have recenlly been

taken in consultation with the North . N > -3
Eastern States that principal commodi- W nATHA A mh T RaEq

ties such as cement salt and steel HIqnan (= wﬂ') :(ﬁ) =

would be carried by the railways in

broad gauge train loads to suitable Frer Y= W H F597 I TET THTAT
stockyards in North Eastern Region N R
from where further distribution will ST g | Erstd WETH THo UHo I

be arranged either by road or rail ogr g7 a9 m o @rma |

With this arrangement, pressure on the

t;anshipment points which were a bot- 3 A & ATHT FTCT WEA F f%rq
tleneck in movement will be reduced -

enabling improved supply of foedgra- o FeAT AT ST § W TH HAD
ins to the North Eastern Region. The f frqui ~
commissioning of the salt, cement and AT AT LS

steel stockyards will also release capa- ¥ gEawrw fEmr st 3 1 Hfafar

city on the metre gauge. The releused
capacity on the metre gauge system F IR UHo THo o AR #7T Iiw

would be utilised for carrying other . o
goods of general consumption. A day- Tar 57 %0 2t & 5rq gra

to-day watch is being kept on move- s . m
ment of foodgrains and ather commodi- LU S gl ?ﬂ
ties both at the Railway Board's level F1 qorg ¥ foro TR # ST srar
and at the zpnal Railways' level. With

these steps, the movement of goods to g1 ATl gror osTET WA WA s
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R.M.S, Office at Saharanpur

6107. SHRI RASHEED MASOOD:
Will the Minister of RATILWAYS be
pleased to slate:

(a) wihelher Government are aware
that the RMS Office at Saharanpur is
without a shed and that during the
rainy season, the postal pags kept in
1he RMS office get soaked with water
damaging the valuable documents and
letters; and

(b) if so, what steps have heun taken
by Government to provide a shed to
the RMS office, Saharanpur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes. it is a fact that there is
no shed in front of RMS Office at Saha-
ranpur. The postal bags if any, in the

open are prolected by RMS staff by
tarpaulin.
(b) The cost of providing regular

I. R. S. type shed is estimated to be
Rs. one lakh. Due to limited availabili-
ty of funds, it has not been possible to
take up this work at Railway's cost so
iar.

Allotment of More Funds to Propagate
Natural way of Birth Control.

6108. SHRI S. A. DORAI SEBASTI-
AN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose to
propagate ‘Natural way of Birth Con-
trol’ by showing films and features to
the rural folk in view of the increasing
population in India during this decade;

(b) whether the Primary Health
Centres are propagating ‘Nationel way
of Birth Control' at present; and

(c) if so, the steps taken Ly Goveru~
ment to allocate more funds on this
vital problem faced by our country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKARJ: (a) “Natural Ways of Birth
Control” are part of the overall choi-
ces of birth control methods on which
information and advice is orovidea by
Government, leaving the decision re-
garding the method to be adopted to
each couple desiring to practise the
small family norm. These methods are
also explained to the people in the Opi-
nion Leaders Camps held a'l over the
countiry. Through the films and other
audiovisual mass media, generslly the
small family norm is promoted.

(h) The Primary Health Centres are
important focal points for provision of
information and molivation for the
family planning methods including the
natural methods.

(c) As against the allocation of Rs.
528.47 lakhs for family welfare publi-
city during 1980-81, the allocation pro-
posed for 1981-82 is Rs. 640 lakhs. The
total outlay for the Family Welfare
Programme during 1980-81 is Rs. 140
crores which is being enhanced to Rs.
155 crores during 1981-82.

Traffic on Kharagpur-Adra Section

6109. PROF. AJIT KUMAR SAHA:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the density of traffic both goods
as well as passengers between Kharag-
pur and Adra section of South Eastern
Railway during the last three years;
and

(b) whether it is a fact that there is
an increase in trafic on this sectica?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-

APRIL 2, 1981

Written Answers 120

TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The number of trains run
are indicated below:—

Name of Section

Trains run (daily average)

Passenger Good Deptt. Toual
Goods

Kaharagpur-Gukulpur
1977-78 .

1978-79 ; Z : : -
1979-80 e ..
‘Gokulpur-Midnapur
1977-78 . . -
1978-79
1979-80
Midnapur-Adra
1977-78
1978-79 i o® s @ o=
1979-8o

“10 o1 oz 103
10 o8 o-5 1155
10 07 o5 112
10 28 g 141
10 45 G5 150
10 470 0n-5 114'5
5 52 2 0 02

5 05 3°5 9o

5 470 "0 1070

(b) While there has been no change
in the number of passenger trains run,
there has been marginal fAuctuation in
the number of goods trains.

Return of Koh-I-Noor Diamond from
England

6110. SHR] RAJESH KUMAR
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to slate

made in
Diamond

(a) the progress so far
bringing the Koh-I-Noor
from England to India: and

(b) whether Government of U.K.
has agreed for its return and, if so, the
details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Kohinoor
Diamond is one amotg the many
Indian valuables that have found their
way out of the country in the courss
of history. There is at present ro poli-
cy decision to seek the return of such

items, save in exceptional cases, wher2
the objects carry special religio-his-
torical significance.

Drinking Don't Lead to Heart News
Item Captioned ‘Smoking Attacks'
Attacks’

6111. SHR] S, M. KRISHNA: wil
the Minister of HEALTH AND
FAMILY WELFARE be picased to
statc:

(a) whether Government's attention
has heen drawn to the news item cap-
tioned “Smoking, drink'ng don't lead
to heart attacks”™;

(b) if so, whether anyv studies in
this behalf have been made in India
to support this findings; and

(¢) the outcome thereof and if not,
whether Government will have this
matter examined by some experts?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RAJAN LASKAR): (a) Yes.

(b) and (e¢). Studies made in
India and all over the world have
shown a high relationship of ischae-
mic heart diseases with cigarette
smoking It has been established be-
yond doubt that cigarette smoking is
a risk factor of heart attacks.

Although no clear relationship has
been established for ischaemic heart
disease and alcohol, aleohol is known
to depress myocardial function and
may precipitale cardiac arrhythmias,
specially in subjects with pre-existing
heart diseases,

The Indian Council of Medical Re-
search is undertaking a multi-disci-
plinary hospital baseq study on stroke
and ischaemic heart disease in young
subjects at Bombay, Hyderabad,
Madras, New Delhi and Vellore. In
this study, smoking habits of bidi,
cigarette, cigar, pipe, hookka, chelum
among different age groups alongwith
the age of starting frequency and
duration is being studied, Prelimin-
ary results show that smoking is an
important “risk factor” both in the
‘stroke and ‘ischaemic heart disease’
groups. The study is in progress.

Direct train between Jammu and
Kanyakumari

6112. SHRI CHIRANJI LAL
SHARMA; Will the Minister of RAIL-
WAYS bp pleased to state-

(a) is there any proposal to link
Jammu and Kanyakumari by provid-
ing a direct railway train; and

(%) if not, the reasons thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DFPARTMENT OF
PARTLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (1) and (b). The pro-
posal to run the train between Jammu

Tawi and Kanyakumari hag been ex-
amined but not found operationally
feasible at present due to line capacity
constraintg and terminal facilities at
Jammu Tawi and Kanyakumari. Be-
sides, requisite resources by way of
coaching stock and power is also not
available at present.

Railway links in Haryana

6113. SHRI CHIRANJI LAL
SHARMA . Will the Mipister of RAIL~
WAYS be pleased t{o lay a statement:

(a) the places in Haryana for which
a demand for new railway linkg has
been made by Haryana Government;
and

(b) the steps taken or proposed to be
taken to provide new railway lines in
the places as demanded by Haryana
Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN). (a) and (b). Gov-
ernment of Haryana have requested
for providing Broaq Gauge rail links
between Palwal-Sohna-Dharuhera-
Rewari and Rewari-Jhajjar-Rohtak,

Due to paucity of funds it ijs not
possible to take up these workg in
the Sixth Plan.
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Yard Cadre

6115, SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased 1o gtate:

(a) when the yard cadre was bifur-
cated from the Station Masters cadre;

(b) whether the bifurcation has
been iraplementeq in all the Zonal
Railways; and

(c) if not, the reasong thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANpD IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRT MALLI-
KARJUN): (a) to (c). Information is
being collecteq ang will be laid on
the Table of the Sabha.

Intermittent workers in Railways
6116, SHRT DAYARAM SHAKYA:
Will the Minister of RAILWAYS be

pleased to gtate.

(a) whether the labour tribunal 1969
recomune®led a standard duty of only
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eight hours a day for essentially in-
termittent workers;

(by whether the additional hours of
two and four daily is to be added as
an exemption of the following job
analysis and determination on norms
prescribed;

(c) how muny essentially intermit-
tent workers are there in Indian Rail-
ways rostered to work eight hours a
day or forty-eight hourg a week; and

(d) in the case of these essentially
intermiltent workers for 'vhiom no job
anaysis has been taken and no deter-
minition has been made within  the
condiliong specified by the ftribunal
ang the additional hours have not
been reflectod separately in rostered
hourg are they entitled to overtime
allowances as per the H.O ER, beyond
forty-eight hours in a week?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANp IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRg (SHRI MALLI-
KARJUN): (a) and (b). No.

(¢ Railway enmployee; who are
classified as Essentially  Intermittent
are generzlly employed on more than
8 hours of daily duty roster. Their
weekly roster is generally of 60 hours
except—

(i) those who are employved at
way.side stationg ang who are pro-
vided with residential quarters
within a radius of 5 Km. from their
place of work are employed on the
72 hourg weekly roster; and

(iiy Saloon attendants, gatemen of
'C' class level crossings and caretak-
ers of rest houses reservoirg etc.
whose dulies are of an exceptionally
light nature, are employed on 144
hourg of duty roster in g {wo-weekly
period. Also where such staff are re-
quireq to attend to preparatory and
complementary work before com-
mencement and after completion of
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their normal work, the following
time is reflected in their rosters:—

4} hours are added to 60 hours
of weekly roster; 3 hours are
added to 72 hours of weekly ros-
ter and 6 hours are added to 144
hoursg of two-weekly roster.

(d) Does not arise.

Private Contract system
» —

6117. SHRI A. K ROY: Will the
Minister of RAILWAYS be pleased 1o
refer to the reply given to Starred
Question No. 150 on the 26th Febru-
ary, 1981 regarding introducion of pri-
vate contract gystem and state:

(a) whether it is a fact that two
contraclors were working in the Guj-
handi section of the Eastern Railway
on the lines;

(b) if so, since when they are work.
ing and the exact nature of job is
being done there and the number of
workmen involved and the rate of pay
per day with workmen and whether
that compares with the minimum wage
for such job fixeq by either State or
Central Government;

(¢) whether it ig a fact that in the
vears 1978-79 and 1979-80 the same
job used (o be done by the Central
gangmen; and

(ay if so, the Dbasig of introducing
contract system there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) Yes,

(b) shri G. K. Gupta contractor
worked on the Down Grand Chord
line between Hiredih and Koderma
stations from April 1980 to December,
1980. M/s Chhota Nagpur Construc-
tion have been working since Jan./81
on Down Grand Chord line between
Tankuppa and Bandhu stations. The
nature of work in both the cases is
deep pereening of track—About 200
casual labour are employeq in each

case. Shri G, K. Gupta paid Rs. 7,00
per aay to begin with, anq later in-
creased it to Rs. 7.50 per day, M/s.
Chhota Nagpur Construction are pay-
ing Rs. 7.50 per day. The contractors
have given an undertaking at the time
of entering into agreement with the
Railway that they will abide by the
provisions of Minimum Wages Act.
These daily wage rates are not lower
than the minimum wage rates nf the
area_

(¢) Such (eep sereening work was
done in 1978.79 ang 1479-80 by engag-
ing casual labour.

(d) These works have been given on
eontract 1o ¢xpedile progress and to
pull up the backlog.

Higher Grade posts for Station
Masters

#i118. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleaseg to
slate.

(a) the percentage distribution of
grades of Station DMaslers and Assist-
ant Station Masters from 1st Septem-
bar. 1956 and the basig of alloration of
higher grade posts;

(i) whether it is a fact that the
percentage  distribution  in higher
grades on the basig of tota] strength of
Station Masters und Assisltant Station
Masters has been dicontinued result-
ing in  the luss of posts in  higher
grades; if so. the facts in details;

(c) whether it ig a  fact that the
basis of upgradation of Station Mas-
ters and Assistant Station Masiers dis-
criminates them from the office clerks,
commercial clerks and other cate-
gories; ang

(d) if so. the reasons thereof and
the steps taken to remove the discri=-
mination?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MALLI-
KARJUN). (a) A statement is attach-
ed. The redistribution was made on
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the basig of work and responsibility
of Station Masterg and Assistant Sta-
tion Masterg from time to time,

(b) The discontinuance of the per-
centage distribution in higher grades
on the basig of total strength of Sta-
tion Masters and Assistant Station
Masters, which was in fact done in
1962 a5 a result of an award by San-
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kar Saran Tribunal has not resulted
in the loss of postg in higher grades.

(c) and (d), Since Station Masters,
Assistant  Station Masters, Office
Clerks, Commercial Clerkg and other
categories belong to different cadres
with different dutieg ang responsibi-
lities, the question of any discrimina=-
tion does not arise.

Statement
Grade Percentage distri- Assistant
bution fo Grades Station
Station Masters Masters

_(1) from 1-4-56

(under New Deal

Rs. Bo—170 (ASM)

60 (of the total num-

ber of posts of
Assistant  Station
Masters and

Station Masters)

Scheme) . Rs. 100 -185 (ASHMS& 30 Do.
SMs)
Rs. 150—225 Do. 5 Do.
Rs. 200—300
Rs. 260—350
Do.- 5 Do.
Rs. 300—400
Rs. 350—500
(i) from 1-10-1962 Rs. 8o -170 75
(Sankar Saran Award) Rs. 100—135 75 20
Rs. 150—225 13 3
Rs. 200—=300 and 12 32
above
(i) from 1-1-79 Rs. 330—560 55
Rs. 425—640 50 975
(under cadre- Rs. 455—700 37°5 b it
restructuring )
Rs. 550—750 10
Rs. 700—g00 25
(iv) from 1-10-79 - Rs. 330-560 55
(under cadre-rsetructur-  Rs. 25— 640 45 37°5
ing)
Rs. 4552— 700 37°5 7°5
Rs. 550— 750 15
Rs. 700—goo 2°5
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Superfast train between Ahmedabad
and Trivandrum

6119. SHRI K. A. RAJAN:
_SHRI R, P. GAEKWAD.

Will the Minister of RAILWAYS be
pleaseg to state:

(a) whether Government propose to
introduce a direct superfast train bet-
ween Ahmedabad anq Trivandrum on
the Pattern of 145/146 Navjeevan Ex-
press; and

details thereof and
decision on the propo-

(b) if so, the
Government's
sal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MALLI-
KARJUN). (a) No,

(b) Does not arise.

Stoppage of 25 and 26 Island Express
at PUK

6120. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state.

(a) whether the Southern Railway
has got a representation from the
Railway Userg Association, Pudukad,
Kerala requesting for stoppage of 25
and 26 Island Express at Pak and al-
lotment of quota of three berths for
Bombay, etc.; and

(by if go, details thereof and the de-
cision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). [Representa-
tion wag received from the Railway
Users Association, Padukad for stopp-
age of 25/26 Island Express at Padu-
kag and alsp for allotment of a quota
of berthg for Bombay at this station.
280 LS—6
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These were examineg but not found
justified.

Land acquisition of Hubli-Dharwar
bypass on National Highway No. 4

6121. SHRI R. K. MHALGI: Will the
Minister of SHIPPING ANDC TRANS-
PORT be pleased to refer to the reply
given to Unstarred Question No, 3436
on the 11th December, 1980 regarding
diversion of Pune-Bangalore National
Highway and state:

(a) what progress has so far been
made in the work of land acquisition
of the Hubli-Dharwar bypass on
National Highway No. 4;

(b) how many hectarss of land is
necessary to be acquired and how
much has been acquired so far; and

(¢) when the acquisition of land for
the said bypass will be completed?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) to (c). The proposal for
construction of HublMDharwar Bypass
including land acquisition is being pro-
jected to Expenditure Finance Com-
mittee for approval. As soon as the
approval is received, the work of land
acquisition will be taken in hand.
Acquisition of approximately 139
hectares of land for this purpose is
involved as intimated by the State
Public Works Department. It is too
early to state the date of completion of
the Land Acquisition.

Electrification of Diva-Panval Sectiom

6122. SHRI R. K. MHALG!: Will the
Ministerof RAILWAYS be pleased to
state:

(a) whether it is a fact that the
passenger’s Association at Panval, Dis-
trict Raiged. (Maharashtra) has in .a
memorandum demanded electrification
of the Diva-Panval section of the
Central Railway;

o
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(b) Whether it is aiso a fact that
there has been a considerable increase
in the passsenger traffic on this route;

(c) if so, the nature and extent of
increase in the traffic with a view
to deciding additional trains being put
on this route: and

{d) Government's response to the
demands made by the said associzlion:

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SIIR1 MAL-
LIKARJUN): (a) Yes.

(b) Yes, there has teen come
increase.

(c) Increase in passenger traffic on
the section is as under:-

Year %%age increase
1978-79 19"5
1979-30 1974

(d) There is no justification [or in-
troduction of additional trains on the
section.

Pending Pension Cases

f123. SHRI R. K. MHALGI: W:l the
Minister of RAILWAYS be pleased to
refer to the renly given to Unstarred
Question No. 4446 on 18th December,
1980 regarding inclusion of part of
Dearnesg Allowance in Pension and
state:

(a) what special efforts have been
made within the last three months to
settle the 550 pending pension cases
of retired persons before 30th July
‘1977 im Bombay Division of Central
Railway:
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(b) if so, the progress made in this
regard; and

(c) if so, no progress has been made
the reasons thereof and proposed steps
to speed up the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PPARLIA-
MENTARY AFFAIRS (SHHI MALLI-
KARJUN): (a) to (c). Out of the 550
pending pension cases, 547 have since
been seltled. Steps are being taken to
setlle the remaining three cases also,

Representation from Dakshin Madhya
Railway Karmik Sangh

(124, SHRI R. K. MHALGI: Will the
Minister of RAILWAYS bo pleased to
state:

(a) whether it is a fact that Gov-
ernment have received a representatinn
dated 17th November, 1980 irom
Dakshin  Madhya Railway Karmik
Songh;

(b) if so, the demands made therein;
and

(c) the action taken by Govern-
ment on each of the demand inade?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SIIRI MAL-
LIKARJUN): (a) Yes.

(b) The representation contains cer-
tain local grievances of the staff

working on Hubli Division of Scuth
Central Railway.
(¢) In accordance with Govern-

ment's policy staff representations re-
ceived from any source get due con-
sideration and action as considered
necessary is taken. The memorandum
dateq  17-11-1980 of the Daukshin
Madhya Railway Karmik Sangh has
also been dealt with within the frame-
work of this policy.

~
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Out-Agents of Jagadhari

6125. SHR] SANAT KUMAR MAN-
DAL: Will the Minigter of RAILWAYS
be pleased to refer to the reply to
Unstarred Question No. 3442 on 11th
December, 1980 regarding Reilway out-
agency at Jagadhari ond state:

(a) when the term of the present
out-agents of Jagadhari Railway Out-
Agency expires;

(1) whether Government have deci-
ded to instruct the Railway Adminis-
tration to advertise for fresh teaders
so as to induct fresh biood into this
highly lucictive/handling trade instead
of extending the contract in favcur of
the same party again and again; and

(e} if not, whether Government
would reconsider the whole policy of
allotting out-agencies not on life-long
hasis to certain individuals but call for
[resh tenders each time the term
expires?

THE DEPUTY MINISTER IN THE
MTINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) On 15-8-1981.

(b) The issue will pe decided by
the Railway Adminisy-ation on the
Lasis of the overall performance of
the existing contractor before the
<xpiry of his term of contract.

(c) Out-Agency contracts are not
awarded oa life long basis hut for a
period {rom 3 to 5 years. They are
renewed thereafter based on the per-
formance of the~ Out-Agen‘. No
change in this policy is considered
necessary.

Agreement with Western India
Shippers’ Association

6126. SHRI S. M. KRISHNA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Mogul Line has
Stolen a march over other Indiagn ship-
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ing companies by signing a “give and
take” egreement with Western India
Shippers’ Association (WISA) to ensure
full cargo support on the West Coast
of India-Red sea range of ports route;

(b) if so, why are the other three
shipping lines, namely the Shipping
Corporation of India, Scindia Steam
Navigation Co. and India Stezmeship
Co. had not thought of making such
an agreement with the WISA;

(¢) whether on the West Coast, non-
conference shipping lines are carrying
far more than 60 per cent of the total
cargo; and

(d) the eflective measures proposed
to he taken to slop this {ramp ship-
ping?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The Mogul Line Ltd.
have signed an agreement on 2-3-1981
with the Western India  Shippers’
Association in accordance with which
the members of the Associution would
be given special preference in the
matter of booking uznd shipment of
cargo etc.

(b) The shipping companies are the
best judge of their commercial in-
terests,

(¢) No reliable statistics are avail-
able.

(d) A Working Group is presently
looking into the activities of unscru-
pulous tramp operators. Measures to
check or control their activities, will
be examined by Governmen: in the
light of the recommendations of the
Working Group in proper course of
time, if considered necessary.

Vani-Chanaka Line

6127, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the project of construc-
tion of Vani-Chanaka railway line in
Maharashtra was sanctioned in 1973;
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(b) whether the cost of project was
Rs. 5.30 crores while only Rs. 167
lakhs have been spent so0 far;

(¢) whether rupees one crore was
sanctioned in 1979-80 for the project;
and

(d) the progress of the project and
when the project is likely to Le com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(l1) The original cost of the project
was Rs. 530 crores. The present day
cost of the project up to Pimpalkoti
is, however, estimated as Rs. 8.50
crores. By 31-3-1981 a sum of Rs. 338
lakhs would have been spent.

(c) Yes.

(d) The line wupto Pimpalkuti is
expected to be ready in 1982;

Railway Medical Services

6128. SHRI A. K. ROY: Will the
Minister of RAILWAYS oe pleased to
state:

(a) the allocation of IFuads Ly the
Ministry towards Preventive side of
Railway Medical Services in 1073, 1979
and 1980;

(k) the population in
colonies in the above years:

Railway

(c) the details of the specific func-
tions of the Sanitary Organisations in
Railway Medical Services and the total
number of staff in respective categories
in Sanitary Organisation in Indian
Railwayvs in 1955 and in 1980; and

(d) the number of staff sanctioned
for preventive inocculation and vacci-
nation with Division-wige break-up?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Allocation of funds
towards preventive side was:

1978 - Rs. 11.08,91,200/-
1979— Rs. 13,67,86,000/-
1980 — Rs. 14,F0,79,600/-
(b) 1978 - Rs. 29,09,555/-
1979 — Rs. 30,063,637/
1980-— Rs. 90,149,027 /-

(c) The Railway Medical Depart-
ment functions for maintenance of
sanitation in railway colonies and some
stations, implementation of P.F.A. Act
on the Railways, disinfection and tes-
ting supply of potable water, preven-
tion of communicable disease, imple-
mentation of national health pro-
grammes, schoo]l health and health
education. The total number of staff
on Sanitary organisation was:

1955—
1980—

22,807
27,816

(d) No separate stafl sanclioned for
preventive inocculation and wvacci-
nation. However, the work is carried
out by the medical & para-medical
staff.

Train Examiners

6129. SHR] SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
recruitment ratio was actually fixed in
the ratio of 80:20 for directly recruited
train examiners and promotee train
examiners respectively on Northern
Railway in terms of General Manager's
letter No. 752-E/213(EiiC) dated 30th
October, 1954 with effect from 1st
April, 1950; and

(b) if not, what was the recruitment
ratio fixed at that time?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MAL-
LIKARJUN): (a) Yes. However, the
percentages for filling up the post of
irain examiners grade Rs. 425-—700
have been revised with efect from
30-10-1972 as under:-

40 per cent by direct recruitment
through Railway Service Commission,
20 per cent from intermediate ap-
prentices train examiners and 40
peyr cent by promotion from rankers.

{b) Does not arise.

Seniority List of Train Examiners

§130. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS pe pleased to
slate:

(a) whether it is a fact that on
Trelhi Division of Northern Railway,
seniority list of train examirers posted
in 1968 and affer, has not yet been
1ssued; and

(b) if so, by what time the Ad-
ministration propose to issue the
seniority list of such persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). The issue
regarding seniority of Train Examiners
vis-a-vis Assistant Carriage Cleaning
Inspectors is pending in the Court of
Law. The issut being suojudice, no
time limit can be fixed.

Confirmation of Probaticners oa
Railways

6131. SHRI SURAJ BHAN: Wil]l the
Ministey of RAILWAY be pleased to
state:

(a) whether it is a fact that accord-
ing to the extant rules, all persons re-
cruited on probation have to be con-
firmed on completion of their prota-
tion period, unless the period is ex-
tended through a specific notification;

(b) if so, whether the avove it being
imp.emented in confirmation of pro-
bationers on the Railways; and

(¢) if not, the system which is
being adopted on Railways for c¢cn-
firmation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c¢). As per extant
orders, all Probationary officers of
Group A (Class I) Railway Services
are confirmed only if they a-e deemed
suitable in all respects whicn implies
that the Probationers must not only
have passed all the departinental ex-
aminations but that their over-all
record must also be deemed  satis-
factory in all respects.

Seniority of Electrical Chargemen

6132. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
seniority in the cadre of Electrical
Chargemen on North-Eastarn Ra'lway
is fixed in respect of guota laid down
for various sources of recruitment
viz. direct and promotees in the initial
grade;

(b) if so, whether the same principle
of reckoning seniority is Leing followed
for other categories of Railwaymen
also where recruitment to the initial
grade is being made from iwo or more
sources and a specific quota for the
same has been laid down; and

(c) if not, the reasons thereof und
by what time Governemnt proposz to
implement the same systern of re-
ckoning seniority in other similarly
situated categories of railwaynien?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). Information
is being collected and will be lnid on
the Table of the Sabha.
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Handling charges collected from
Merchant Community.

$133. SHRI GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the handling charges
collected by the Railways from the
merchant community for all the goods
and parcels handled by them; and

(b) whether these charges differ
from item to item; and

(¢) if so the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

Statement
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LIKARJUN: (a) to (c). Railways do
not normally recover any ®éparate
handling chatges for consignments
booked as ‘Smalls’ i.e. less than Wwa-
gon loads. In respect of wagon load
consignments, loading|unloading is
normally to be done by consignor|
consignee. Where, however, Rallways
have to perform loadinglunloading of
wagon load consignments, separate
loading|unloading chargeg are recove-
red, Crane charges are levied in
cases where railway crane is supplied
for loading and|or unloading of heavy
consignments. The details of loading
and unloading charges and crane
charges levied by the Rdilways for
handling of goods are furnished in
the attached statement.

Nature of Charge

Rate of Charge

(i) Charg

es for loading and unloading The rates are not notified in the Tariff but are fixed

of consignments required to be loaded ~ by the indvidual railways.

and/or unloaded by the owners under
the rules but arc loaded/unloaded by
the Railways.

(ii) Crane charges leviable in cases where

railway crane is su}:plicd for loading Description of

andfor unloading of consignments.

Lifting Charge
Crane uPci:y per hour
of Crane or part of
an
Tonnes Ry,
(a) Fixed hand Of all lift- 7
cranes. ing capaoity.
(b) Travelling hand 1—10 35
cranes. 11—20 54
(c) Fixed or 1—=10 54
tsrnvdhng 11—20 72
team/ 21—
Petrol 81— ,20 o s
Electric/ 101 & above 156
Diesel Crancs.
Notk: Supplementary charge of 108
introduced Eom 1479, 19% mmﬁmﬁ
from 18-%-1980 and sdditional supple-
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Nandgaon Loco Shed Shifting .

6134, SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is a proposal to
shift the Railway Loco Shed from
Nandgaon to some other centre;

(b) if so, the reasons therefor;

(¢) whether the Railway Loco Shed
Bachao Kriti Samiti has submitted a
representation against the shifting of
Jocation; and

(d) if so, the Government's reac-
tion thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Indian
Railways have plans to progressively
rationalise the mode ef traction and
gradually replace steam traction which
is comparatively uneconomie, by die~-
sellelectric  traction. Consequently,
wherever steam services have been
eliminated as e result of dieselisation|
electrification, steam sheds may have
to be closed down as part of rationah-
sation, With the elimination eof throu-
gh steam traction on Igatpuri-Bhusa-
val electrified gection, a major portion
of repair andq maintenance of steam
locomotives has been shifted to Man-
mad. Therefore, Nandgaon sheq is no
lohger being used for homing steam
locomotives. The Shed, however, is
presently being useéd Tor servicing
and coaling outstation locomotives.

(c) and (d). A representation dated
68-81 has been received by Central
Reailway and is being looked into.

Arms Sale to Pak

135. SHRT S, ¥, KRISHNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

;‘fﬂ) w&mm’s attentior
has been drawn %o the statement mage

by the Pakistani Foreign Minister Mr.
Agha Shahi in London ‘arms s+ies e
Pakistan should not be determivei by
acceptability to India’ as reported im
the Times of India, New Delhi dated
the 3rd March, 1981 (P. 7); and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) Yes, Sir.

I

(b) India has‘ consistently beld that
the induction of arms inlo Pakistam
by the U.S. for purposes of canfron-
ting any countty ‘is like€ly " to bring
great power .confrontation. into our
immediate negihbourhood, trigger off
an arms race, cause a set hack to the
process of normalisation within the
subcontinent and adversely affect the
security and stability of the courtries
of this region. It is in this context
that the Government of India have
assured the Government of Pakistam
that India poses no threat whatsoever
to them. At the same time the Gov-
ernment of India has also expressed
its grave concern 'to the US., Govern-
ment over its reported decision to seil
arms to Pakistan within the ‘{rame-
work of the U.S. policy of strengthen-
ing iis position in the region vis-a-vis
the Soviet Union.
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Refugees Infiltrating from Bhutan

6137. SHRI RAMA CHANDRA
RATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to stale:

- (a) whether it is a fact that a large
number of refugees are infiltrating
into India from Bhutan;

(b) whether most of them are of
Tibetan origin;

{¢) the reasons of their
Bhutan; and

leaving

(d) the details about the rehabilita-
tion measures which Government pro-
pose to take in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHT
RAO): (a) to (c). No Sir, there has
been no infiltration o refugees from
Bhutan to India. However, in response
to requests from the Royal Government
of Bhutan and His Holiness the Dalai
Lama, the Governmenl of India have
agreed to accept 1500 Tibelsn refugees
from Bhutan out of the 3000 who had
declined to opt for Bhutanese citizen-
ship, for resettlement in India.

(d) Out of the 1500 Tibetan refugees
which the Governmeat of Indiz have
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agreed to take for resettlement in
India, about 640 Tibetan refugees are
being rehabilitated in the State of
Karnataka in existing Tihetan settle-
ments. For the settlement of others,
the Dapartmenf of Rehabilitation is
making efforts to locate places in uther
States in consultation wilh the State
Governments.

News Item ‘Gold Found in Human
Semen’

6138. SHRI ARJUN SETHI:
SHRI K. MALLANNA:

Will the Minister of HEALTH &
FAMILY WELFARE be pleased to
state:

(a) whether Government's sttention
hag been drawn to the news appeared
in ‘Deccan Herald' on the 13th Jan-
uary, 1981 that a physician claims to
have found gold in human semen;

(b) whether it is also 2 fact that he
claims that gold is found in all the
seman sampleg studied by him
through the ‘spectroscopic  analysis
method; and '

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAE RAN-
JAN LASKAR): (a) Yes.

(b) Yes.

(cy The Indian Council of Medical
Research is not aware of any punlished
scientific data based on the exainina-
tion ol a large number of semen sam-
ples where presence of gold has keen
reported in human semen.

Wagons required by Railways

6139. SHRI SUBHASH CHANDRA
BOSE ALLURI:" Will the Minister of
RAILWAYS be pleaseq to state:

(a) what are the requirement of
wagons for the Railways for the years
1978, 1979 and 1880;

(b) what was the total number of
wagons ordered and how many of
them were received every year; 5
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(c) what was the financia] target
fixed for manufacture of wagons dur-
ing the above period; and

(d) how tmany Wwere
utilised?

actually

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MALLI-
KARJUN): (a) and (b). The
demgnd for wagong is reflecteq by the
acquisition of wagons determineq on
a Five Year Plan period. The pro-
curement on a year to year basis 1is
planned on the basis of funds allocated
in the Annual Plan for the financial
vear, During the yearg 1978-79 to
1980-81, the number of wagons
ordered for supply during the year
and wagons actually supplieq are as
follows:— = I

(Figures in terms of four-wheelers)

Year No. of Actual
wagons ordered supplies
for supply

during the year
(Production Plan)

1978-79 12,475 12,022
1979-80 v = 13,000 10,827
1980-81 (upto 13,000 10,384

February, 1981)

(c) and (d). The financial outlay
provided for acquisition of wagons
and expenditure actually incurreq in
the period 1978-79 upto 1980-81 is as
follows: —

(Rupees in crores)

Year Funds provision Actual
expenditure
1978-79 96,58 98,52
1979-80 108.27 107.68

1980-81 102.97 ~

*Pigures will be available after the

close of accounts for the Financial
year, fra i - 5 s

D.T.C, Services to Trans Yamuna and
other Resettlement Colonies of Delhi

6140. SHRI JAGDISH TYTLER:

“Will the Minister of SHIPPING AND

TRANSPORT be pleaseq to state:

(a) the steps taken by Government
to increase the number and frequency
of DTC buses to trans-Yamuna and
other Resettlement Colonieg of Delhi
during the last one year with a view
to improve the transport services; and

(b) what further planes are under
contemplation by Government in this
regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) On the basis of
transport requirement assessed from
time to time, the DTC has imtroduced,
since January, 1980, 15 new routes to
serve trans-Yamuna area or the re-
settlement colonies. In addition it has
augmenteq services of 27 routes either
by stepping up their frequencies or by
adding additional trips on the routes.

(b) The DTC formulateg its plans
for the entire operationa] area and
not exclusively for particular area,
The requirements of all areas are
kept in view, while planning addi-
tional services.

. Nationa] Level Statutory Authority

for Waterways

~6141. SHR] JAGDISH TYTLER:

SHR; AMAR ROY
PRADHAN:

SHR] CHITTA MAHATA:
Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) whether Government are ex-

~ amining the setting up of any nationa)

level .satutory authority for the
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development, management and muain-
tenance of the waterways of the
country;

(b) if so, the details thereof; and

(c) when it is likely to be con-
stituted?

THE MINISTER OF BSHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) THe National
Transport Policy Committee in its
report submitted in May, 1980 has
recommended  setting up of National
Waterwayg Authority of India for
properly developing inland water
transport. This recommendation is
under consideration of Government.

(b) and (¢). These will be known
when a decision is taken on the
recommendation.
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New Trainsg intreduceq diiring last
Three Years

6142, SHRI NAWAL KISHORE
SHARMA: Wil] the Minister ‘of
RAILWAYS be pleased to state:

(a) the tota] number of new trains
introduceq during the Jast three
years; and

(b) the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). A total
of 196 non-suburban passenger carry-
ing traing have been introduced dur-
ing the last three years ie. 1878-T9,
1979-80 and 1980-81 (upto December,
80). A list of these traing jig attached.

List of Nen-Suburban New Trains Introdured

1078-79
B.G. 145146 . Madras Beach-Ahmedabad Navjeevan Exp. (Weekly)
19/20 . Bhuabneswar-Secunderabad Konark Exp.
101102 Secunderabad-Bombay VT Minar Exp.
159/160 Durg-Varanasi Sarnath Exp.
178/174 Howrah-Jammu Tawi Himagiri Exp. (Biweekly)
1 UKf2 UK . Ambala COantt-Kalka Passenger.
A pair . . . Burdwan-Asansol Passénger.
95/96 . « New Jalpaiguri-Haldibari Passenger.
A pair . . . Sonepur-Palizaghat Passenger.
399/400 Bh~sewal-Nagpur Passenger.
4951496 Diva-Panval Shuttle
553/554 Puhe-Daund passenger.
RC3/RCq4 . Kakinanada-Samalkot passenger.
A pair . . Secunderabad-Falaknama Shuttles.
A pair . . Vijayawada-Rayanapad Workman Shuttle.
B4 - . Rajahmundry-Tadipalligudem passenger (e Hirection.)
1 NHP . H. Nizamuddin-Panipet Passengér (One direction)
a PNG . 4 Panipat-New Delhi-Ghasiinbad Passenger (Onc direction).

3 GHN

‘Ghaziabad-Delhi-H.Nizamuddin Passenger (One direction).
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RC 33/3¢4
RC37/38 .
147/140
143/144
RCg/RC10
RCg5/36
43/44
45/46
63/64
3 HS/4 HS
39/40
A pair .,
231/232
237/238
A pair .
64
1979-80
131/132
179/180
R Cs/RC6
SM 3
451/452 .
387/368
389/390
133/134 -
181/182
317/318
11 D3Y/1aD3s
391/302
303/394
55/56
S8 55/SS 56 .
385/386 -

Ongloe-Ulevapadu Rail Czrs.
Bhimavaram-Midadevolu passenger.
Virar-Valsad Shuttles.
Virar-Dahanu Road shuttles.
Kakinada-Samalkot passenger,
Ongole-Chinaganjam Rail Cars.
Ahmadabad-Udaipur City Exp. . _
Ahmedabad-Bhavnagar/Porbandar Gandhidham Exp.
Palanpur-Disa Passenger.
Sadhulpur-Hisar passenger.
Fakiragram-Dhubri passenger.
Mathura-Vrindavan shuttle.
Gorakhpur-Kaptanganj passenger,
Bikaner-Jaipur Express.

Kanpur-Brahmavart Diesel cars.

Itarsi-Jabalpur Passenger.
Tatanagar-Varanasi Express (Weekly)
Samalkot-Kakinada passenger. .
Sangali-Miraj passenger (one direction) '
Bhujudih-Bhaga Mixed.

Trivandrum Kanyakumari pasengemny
Trivandrum-Kanyakumari passenger.
Ahmadabad-Howrah Express (Increase in frequency)..
Ahmadabad-New Delhi Sarvodaya Express.
Bufdwan-Rampurhat passénger.

Delhi Shahdata-Shaml passenger,
Nagarcoil-Kanyakumari passenger.
Nagarcoil-Kanyakumari passenger.
Narabapur-Secunderabad Express.
Sealdah-Sonarpur passenger.
Quilon-Trivandrum

150
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265/266 &
1 JM/2JM .
201/202 .
285/286 .
283/284 .
123/124 .
1PN/2PN -
RCi/RCz .
RC3/RCqy .
RCs5/RC[6 .
RC7/RC8 .
53
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Bhildi-Jodhpur Express.
Jodhpur-Marwar passenger.

Gauhati-Silchar Cachar Express (Biweskly)
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Mangalore-Bangalore Fast Passenger. (Biweekly)

Mangalore-Kabakaputtur passenger.
Kasganj-Mathura passenger.

Pathankot-Nagrote Passenger.

Chikballapur-Yelahanka Passenger.
Chikballapur-Yelahanka passenger.
Bagnarapet-Kolar passenger.
Bangarapet-Kolar passenger.

1980-81 (Upto December, 1980)

175/176 .
1 KM/2zKM .
395 .
5 AAf6 AA .
149/150 .
183/184 .
53/54 .
1RKB/2RKB .
3RKB/4RKB

185/186 .
1BD/2BD .
305/306 .
187/188 .
191192 .

Puri-New Delhi Neelachal Eexpress
Khurja Jn.-Meerut City Shuttle.
Trivandrum-Nagarcoil Passenger.
Adra-Asansol Passenger.
Guna-Bina Passenger.
Hatia-Chandigarh Ranchi Express
Sealdah-Malda Town Gour Express
Rohtak-Bhiwani shuttle
Kohtak-Bhiwani shuttle

New Delhi-Bhiwani Express
Bina-Damoh Passenger
Madras-Arakkonam Fast Passenger

Mathura-Tundla Yamuna Link Express

Patna-Delhi Sonbhadra Express

(Triweekly)

(Triweekly)

(Tri-weekly)
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47A/48A K . Viramgam-Rajkot Passenger
tHR/2zHR . . Hatia-Ranchi Passenger
193/194 . . Bombay-Varanasi Mahanagri Express (Bi-weekly)
RCy/RC8 . . Samalkot-Kakinada Rail Car
89A[goA . . Rourkela-Ranchi Link Express
5RKB/6RKB . Bihwani-Rohtak shuttle.
1USD/2USD . . Delhi-Shahdara-Ambala City Passenger
29/30 . . Patna-Dhanbad Express
357/358 . . Bangarapet-Coromandel Passenger
49/50 . . Sheranur-Cannanore Express
MG, 113114 Tiruchchirapalli-Madurai Express
1BBR/2BBR . . Rattangarh-Bikaner Passenger
1‘247,-' 1248 . . Dharmavaram-Pokale Passenger
gtifgiz - . Bangalore-Tumkur Passenger
1073/1074 . Kengeri-Bangalore Passenger
1075/1076 . . Kengeri-Bangalore Passenger
205/206 . . Mysore-Bangalore Tippu Express
1093/1094 . . Chikjajur-Chitradurg Passenger
11231124 . . Arsikere-Birur Passenger
(Bi-weekly)
503/504 7 . Jodhpur-Jaipur Marudhar Express (6 Days)
HD13/HD14 . . Hubli-Dharward Passengre
HD15/HD16 . - Do.
221222 . .  Mysore-Bangalore Kaveri Express
263/264 5 . Viramgam-Mahesane Mixed
10831084 . . Hose Agrahara-Mysore Passenger
633/634 - . Nagore-Mayuram Passenger
ToraL: 79
Issue of First Class Railway [Passes the _pres_ent list, were debarred in
v, SHR SATISH AcGAmwaL, e it of it Clas Fanes e
SHRI N. K, SHEJWALKER:
DR. VASANT KUMAR THE DEPUTY MINISTER IN THE
PANDIT: MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-

Will the Minister for RAILWAYS MENTARY AFFAIRS (SHRI MALLI-
be pleased to state: How many KARJUN): Complimentary passes to
persong who have been included in the non-railwaymen/organisationg are
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issued/renewed with the personal
approval of Minister ~of Railways.
Each rquest for issue/renewg] is con-
sidereq keeping in view the guide
lines laid down for the issue of passes.
This is not a privilege and the ques-
tion of debarring any individual/
organisation for complimentary pass
does not arise.

World Peace Council

6144. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of EX-
TERNAL AFFAIRS bhe pleased to
state:

(a) whether gz meeting of the
Bureau of Worlg Peace Counci] was
held in January, 1981 to plan a mass
action against arms builg up in Indian
Ocean by big powers; and

(b) if so, the, details of the plan
chalked out thereat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P, V. NARASIMHA
RAO): (a) The Bureau of the Presi-
dential Committee of the Wor]d Pcace
Council held a meeting in Antanang-
rive from January 23 to 27, 1981. The
Agenda of the meeling included, inter
alig, a discussion on the “armg build-
up in the Indian Ocean and the Gulf
and its dangers for Africa gnd the
World”,

(b) Except for the vpening and the
closing sessions, to which Heads of
Diplomatic Missions were invited, the
proceedings of the Bureau of the
World Peace Council Meeting were
not open to the public.

Expenditure of Zonal Railways

6145. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to lay a state-
ment showing:

(a) the ratio of the expenditure for
each one of the Nine Zonal Railways
for (i) Track Expansion Programme,
(ii) New Railway lineg in each one of
‘the preceding to Five Year Plans,
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separately for each zone to the totgl
expenditure of the zone in each plan;

(b) the percentage of route kilo-
meterage addeq to the total of route
kilometerage of the Zone at the
beginning and end of the each one of
these Plans;

(c) how it compareg with other
leading Europegn ang Asian and
American countries; and

(d) the steps taken to improve this
ratip in Sixth Five Year Plan?

THE DEPUTY' MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) to (d). Informa-
tion is being collected and wil] be laid
on the table of the Sabha in due
course.

Ttotal Mileage of lines

6146. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
RAILWAYS be pleased to lay a state-
ment showing:

(a) the total . mileage of railway
I'nes at the time of Independence of
the country.

(b*) the addition of mileage made
thereto in each State during each of
the last five . year including plans
upto 1980;

(c¢) what is the total projection of
new additions of railway lines as
=211  as gauge conversion (State-
wise) during Sixth Five Year Plan;
and .

(d) the amount to be spent there-
oa?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Data of Route
Kilometrage is maintained as at end
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of each financial year. Route kilometr- (b) A statement is attached as An-

—

age of Railways in the country, both nexure—I.
the Government-managed and other
Railways, was 54,603 as on 31st March, (¢) and (d). Statements as per
1948. Annexures IT & IIT are attached. d
o Statement—I L e
S. 1t Plan  IIndPlan TINdPlan  Inter  IVthPlan Vih Plan inter
No.  Stateg  1951-56  1956-61  1961-66  Plan 1969-74  1974-79 Plan
1966-69 1979-80
1. Andhra Pradesh  17.06 Nil Nil + 13212 Nil Nil Nil
2, Assam Nil 8§70 149°08 3 37 Nil Nil Nil
3. Bihar 21-61 14634 35716 13°58 23:175 117095 Nil
4. Guijarat 42877 G7-89 6o- 0o 100°76 100°62 27 85 Nil
5. Haryana Nil g1-81 Nil Nil Nil 42' 71 Nil
6. Himachal
Pradesh 5631 Nil Nil Nil Nil 24 8o Nil
7. Jammu &
Kashmir Nil Nil 6 27 Nil 77° 10 Nil Nil
B, Karnataka Nil Nil 79-26 6206 2586 158 84 19 m
. Kerala 85-95 155 35 Nil Nil Nil Nil 2990
10, Madhya
Pradesh Nil 272:04 14661 161°80 27514  207-2% Nil
11, Malarashtra 6- 76 242-45 86- g1 1507 Nil 33" 20 Nil
12 Orissa Nil 104°95 252719 - 18474 - 8431 Nil Nil
13. Punjab 53 70 Nil 30 fig 422 Nil Nil Nil
14. Rajasthan 44 30 57'29 153" 29 105° 00 27- 56 31°19 Nil
15. Tamil Nadu 133-64 Nil g2-15  166-34 Nil Nil 56-76
16, Tripura Nil Nil 15° 00 Nil Nil Nil Nil
17. Uttar Pradesh 4o1-13 5042 107°21 Nil 36:56  142-523 Nil
18. West Bengal  27°30 t06:80  339°28 Go' 63 30°679 41°37 5 146
19. Chandigarh 6-08 Nil Nil Nil Nil Nil Nil
20. 4 elhi 747 Nil Nil 49-89 Nil Nil Nil
21. Goa . Nil Nil 22°53 Nil Nil Nil Nil
——
TorAL: 1299°'980 1253.040 2198-280 1060°480 681-004 797'758 139° 816
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Statement—II
Nav Line Projects in Progress
S. No. State Route Estimated
Kilometres cost
(in crores of rupees)
1 2 3 4
1. Andhra Pradesh . . 23700 45" 12
2, Ntrtheastern Region . . . . 210" 37 5029
3. Bihar 107+ 6o 11-36
4. Bihar/U.P. . 28- 41 10" 00
5. Gujarat 5 . . 60- 50 598
6. Haryana s 2 49" 30 7' 20
7. Kurnataka 5 z ‘ 189-21 50 14
8. Kerala i ' R i 51°00 6 97
9. KeralafTamil Nadu . 29° o 33" 61
12990
10.  Rajasthan . x . o 232- 00
Madhya Pradest . . a 10° 00 41°¢9
1. UP./M.P ‘ s . 3300 19° 04
12, Maharashtra . . . . 21748 52'20
13.  Orissa g 5 W z 176° 00 5928
14. U.P. . > 236°20 44' 09
15. West Bengal 2 : . . 90°93 17°21
Torav: 2088- 8o 453" 0_7
New Line Projects (New Schemes)
1. Andhra Pradesh P 5 8-31 2-22
2. Assam (Bridge Construction) . N 60- 00
3. Jammn & Kashmir . i . . 56°00 41° 00
4. Orissa . 3 P 17400 112' 00
5. Tamil Nadu . a i = 325° 00 4236
Torav: . . 563" 00 276- 58
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Statement-—III

Gauge conrersion  schemes—works in pragress

5. No. State Kilowmetres Estimated
cost

(in crores of Rs.)

1 2 3 -+

1. Andhra Pradesh 1307 22 1656
. Andhra Pradesh/Karnatzka 26700 Q5'64
3. Assam 157" 00 54 o’
4. Bihar 219- Go 3171
5. Bihar/U.P. 58700 9252
6. Delhi/Haryana/Rajasthan/Gujarat 925° 00 150: 00
7. Rajasthan/Haryana/Punjab 142 00 17°93
8.  Gujarat Gor- 64 86-11
9. Karnataka 138-00 15°96
to. Maharashira 35400 46-02
i1, U.P. 318: 50 41" 41
ToraL: 3839 96 577+ 86

New Gauge Congersion Schemes

1. Assam 580- 00 100° 00

Basic Amenities to casual labourers

6147, SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased o state:

(a) whether it is a fact that mini-
mum basi¢c amenities have not so far
been provided to casual labourers in
the Railways: and

(b) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN": (a) and (b). Ca-
sual labour are not regular railway
employees. They are, therefore, not

280 LS—7

entitled to all amenities admissible to
regular Railway employees. On ab-
sorption in regular class IV, however,
they become eligible for the condi-
tions of employment admissible to
regular staff.

Development of Anti-Cancer Drug

6148. SHRI AMAR ROYPRADHAN:
PROF. K. K. TIWARI:

SHRI JANARDHANA
POOJARY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is g fact that an
anti-cancer drug has been developed
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by the scientists of the Chittaranjan
National Cancer Research Centre,
Calcutta,

(b) if so, the details in this regard;
and

(c) the steps being taken to intro-
duce this drug in the hospitals?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) and (b).
The scientists at the Chittaranjan
National Cancer Research Centre,
Calcutta have developed a new anti-
cancer drug ‘Sicalek’ which is a bio-
chemic medicine and consists of
Phosphale salls of Polassium, Calecium,
iron ang Silica combined with lactose
and prepared according to bio-chemic
principles. The preparation produced
regression of tumours in mice and
one isolated case of cancer got freed
of malignacy after treatment with this

drug.

(¢) Although Sicafek has produc-
ed some regression in cases of tumour
of the cervix, the number of cases
treated to so far are too small for any
objective assessment, It is necessary
that that the drug is tried in a larger
number of cases and the results
evaluateq before iis introduction for
use ip hospitals can be considered.

Iantroduction of North Bengal Express
between new Cooch Behar to Sealdah

6149. SHRI AMAR ROYPRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it ig a fact that Gov-
ernment have decided to start North
Bengal Express from New Cooch
Behar to Sealdah; and

(b) if so, when and if not, the rea-
sons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No,
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(b) Introduction of a new train
between Sealdah and New Cooch
Behar is not operationally feasible at
present for want of spare line capa-
city on sections enroute and terminal
facilities both at New Cooch-Behar
and Sealdah.

Locomotive Manufacturing Unit

6150. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased {o state:

(a) whether Government are con-
sidering a proposal to set up a
geparate unit for manufacture of loco-
motives;

(h) if so, whether Government pro-
pose to import the technology for the
said unit; and

(c) if ¢o0, the details in this regard?

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) and (c). Do not arise,

Steps to protect Neelachal Express
from anti-social elements

6151. SHRI RAMA CHANDRA
RATH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that the Neelachal Express has
become the victim of anti-social ele-
ments Wwho besides pulling alarm
chain, resort 1o all soris of minor
crimes;

(b) if so, the steps his Ministry
propose to take to protect this train
from the anti-social elements; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There have been a
few incidents of crime in Neelachal
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Expréss. Facts gathered from the
Podce authorities indicate that one
case of dacoity, four cases of robbery,
six cases of theft of passengers’
belongings and fifty lhree cases of
alarm chain pulling have been report-
ed from Neelachal Express during the
last six months.

(b) and (c¢) The folowing steps are
being taken to protect prassengers and
their property on this train:

(1) Police- escorts are provided on
this train during its night run.

(2) Plain clothed staff of Gov-
ernment Railway Police are deploy-
cd to keep an eve on criminals and
to collect intelligence ahbout their
movements and activities and to
vonduet raids on them.

(3) Supervision py officers of the
Government Railway Police is being
tishtenedq up.

(4) State Police are vigorously
persuing robbery/dacoily cases to
unearth gangs responsible for such
crimes,

(5) Special anti alarm chain
pulling drives are being conducted
with the active cooperation of the
police to apprehend culprits indulg-
ing in this anti-social activities,
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Third Track between New Delhi and
Madrag

6153. SHRI PRATAP BHANU
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

_(a) whether Government are con-
sidering any proposal to construct a
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third track between New Delhi and
Madras for the movement of goods
train only; '

(b) il so, the details thereof;

(¢) if so, by what time it will pe
completed; and

(d) if not, the yeasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) No.

(b) and (c¢). Do not arise.

(d) The route is being progressively
doubled and on completion of the
doubling there will be adequate capa-
city to deal with future needs of
traffic.

Overbridge at Vidisha

6154. SHRI PRATAP BHANU
SHARMA: Will the Minister ot
RAILWAYS be pleased to state:

(a) wnether Government propose to
construct an over-bridge on railway
crossing at Vidisha in Madhya
Pradesh;

(b) if so, the details thereof;

(¢) how much time it will take for
comgletion; and

(d) whether Government have
written to Madhya Pradesh Govern-
ment to submit estimate and detailed
report in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). A proposal
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for construction of a road over-bridge
in replacement of existing level
crossing No. 270-B at Vidisha on
Bina-Bhopal Section is under the ex-
amination of the Railway and the
Government of Madhya Pradesh.
The State Government have been
asked to furnish detailed designs,
drawings and estimates for the ap-
proaches to the proposed over-bridge.
On receipt of the same, combined
estimate for the approaches and the
bridge structure will be prepared by
the Railway and the propsal processed
for sanction. The bridge will be com-
pleted within three years from the
date of the sanction of the work.

Footpath on Railway Bridges

6155, SHR1 CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it js a fact that there
is a persistant gemand from the public
for construction of footpaths on the
Railway bridges like Niajudi, Budha-
fbalanga, Jalaka, Oghalsenda, Nidhi-
panda, Tikoirapara in S.E. Railyway
of Kharagpur Division on which
thousands of people are crossing
everyday at the risk of their lives and
some human lives are lost every year
by incoming and outgoing trains;

(b) if so, the action taken by Gov=-
ernment for construction of these
footpaths;

(c) whether Governmen* have
drawp up a programme for construc-
tion of such footpaths on priority
basis;

(d) if so, a list of such programme
may please be laid on the Table of
the House; and

(e) what would be the estimated
cost of the construction of these foot-
paths and when the construction will
be started, either all at one time or
in phase manner?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARUN): (a) Representation has
been peceived from Shri Gop Narayan
Das, General Secretary, Orissa Youth
Corgress for provision of a footpath
and a trolley house on Nuniajora-
Budhabalanga railway bridges,

(b)Rail bridges are meant and
designed for carrying rail traffic only
ard no proviiion is made the.eiv tor
iootpaths for the public Footpaths
for the public may be provided, if
frasible, gt the instance of the State
Government/Local Authoriity, but the
entire cost thereof (both initial and
recurring/maintenance) has got to be
horne by them, as per extant rules,
No action was taken on the construc-
tion of the footpaths as the same was
1ot sponsored by the State Govern-
ment/Local Authority.

{c) No.

(d) and (e). Do not arise.

Converston of Rajghat and
Mayurbhanj Halls

Nuagan

6156, SHRI CHINTAMANI JENA:
‘Will the Minister of RAILWAYS be
nleased to state:

(a) whether there is a persistant
demand from all sections of people
including users to convert Rajghat
and Nuagan Mayurbhanj Road passen-
ger halts into regular flag station
soon; and . ‘

(b) if so, the action taken by Gov-
ernment for conversion of these two
halts jnto regular Flag stations; and
by what date these conversions will
be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPPARTMENT OF PARLIA-
MENTARY AFFAIRS ‘SHRI MALLI-
KARJUN): (a) & (b). The pro-
posals for Conversion »f Rajghat and
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Nuagan Mayurbhanj Road halts into
flag stations have been examined but
not found justified.

Medical Institutes and Hospitals in
States under Supervion of Central
Government

6157. SHRI
Wil] the Minister of
FAMILY WELFARFE
state:

CHINTAMAN] JENA:
IIEALTH AND
be pleased to

(a) the number of medical insti=-
tutes and hospitals along with their
locations. in each State which are
directly under thie supervision of the
Centiral Government;

(b) whether Government propose
to sef up some ncw medical institutes
and hospitals during the Sixth Five
Year Plan period; and

(¢) if =0, the names of such States
in which they are going to be opened,
alongwith their locations?

THE MINISTER OF STATE IN THE
MINISTRY QF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) A state-
ment indicating the number of medical
institutes and hospitals alongwith
their locations, in each State which
are directiy under the superivision of
the Central Government in the Minis-
try of Health and Family Welfare is
appended.

(b) The provision has been includ-
ed in the Sixth Five Year Plan under
Central Health Sector for setting up ol
(i) National Institute of Naturopathy
(ii) Institute of Naturopathy (ii) Insti-
tute of Ayurvedic Studies and Re-
search and (iii) National Institute of
Unani Medicine, I addition the North
Eastern Council has pressed for Plan
provision for the setting up of an In-

stitute of Medical Sciences in the
North Eastern Region.
(¢) The places where these Insti-

tutes are to be set up have not been
finalised as yet.
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Statement

List of Medical [nstitutes and Hospitals along with their locations in each state, which
are directly under the superrision of the Central Goyernment in the Ministry qf
Health and Family Welfare.

Sg. Medical Institute and Hospital Location State/U.T.
0.
—I Central Institute of Psychiatry | . - . - Rat;i —B-i;l;;‘- T
2 Central Research Institute g . - . . Kasauli Himachal Pradesh
3 National Tuberculosis Insitute . s 5 5 . Bangaloie  Karnataka
4 All Indig Institute of Speech and Hearing . i . Mysore Karnataka
5 National Institute of Mental Health and Neuro Sciences. Bangalore Karuataka
6 Regional Leprosy Training and Research Institute . Raipur Madhya Pradesh
7 All India | Institute of Ph}smdl Medicine and Rehabilita-
tion : ; A Bombay Maharashtra
8 segional chrmy Trmmng Insutute = & 2 . Aska Orissa
9 National Institute of Ayurveda . . . 3 . Jaipur Rzjasthan
10 Central Leprosy Teaching and Rescarch Institute . Chinleput  Tamil Nadu
11 Pasteur Institute of India ; . . . . Coonnoor  Tamil Nadu
12 Central Council of Rescarch in Homoeopathy . . Ghaziabad Uttar Pradesh
13 All India Institute of Hygiene ar.d Public Health . Calcutta West Bengal
14 National Institute of Homoeop-thy . . - . Calcutta West Beng:l
15 Chittr ;najan National Cancer Res~arch Centre . . Calcutta West Bengal

16 Jawahar Lal Institute of Post-Graduate Medical Edu-
cation and Rescurch .

17 Post-Graduate Institute of l\[t:(l'C.;l l'ducahon and Re-
scarch . . < .

18 Safdarjang Hmp]lal - c . . .

19 Dr. Ram Manohar Lohia Hospital . . " . New Delhi  Delhi

Pondicherry  Pondicherry

Chandigarh  Chandigarh
New Delhi Delhi

20 Lady Hardinge Medical College and Smt. Sucheta Kri-
palani Hespital and Kalawati Saran Children Hospitul . New Declhi Delhi

21 National Institute of Gommunicable Diseases . . New Dlhi Delhi
22 National Institute of Health and Family Welfare . . New Delhi Delhi

23 All India Institute of Medical Sciences mcludmg Dr. R.P.

Centre and Rotary Cancer Hospital . ’ . NewDelhi Delhi
24 Indian Council of Medical Research and Institute . NewDeclhi  Delhi
thereunder

25 Central Council of Rescarch in Ayurveda and Siddha . New Delhi  Delli
26 Central Council of Research in Unani Medicine . NewDelhi  Delhi
27 Central Council of Yoga and Naturopathy . . . New Delhi Delhi
28 Centrgl Council of Indian Medicine - - . NewDelhj  Delhi
29 Central Council of Homocopathy . . . « NewDelhi Delhi
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Memorandum of Chairman, Railway
Accident Enquiry Committee by All
India Station Masters Association

6158, SHRI A, K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government's attention
has been drawn to the news item
published in the Indian Express dated
the 19th February, 1981 under the
caption “The disaster was foreseen by
S.Ms.;

() whether a  memorandum was
submitted to the Chairman Railway
Accidents Enguiry Committee on the
17th  December, 1979 and 22nd
January, 1980 by All India Station
Masterg Association suggesting ways
to avert accidents; and

(c) if so, the salient points thereof
and the steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) Yes.

(b) Ministry of Railways is not
aware of any such information, How-
ever, the Committee during the course
of their deliberationg had collected in-
formation from zonal railways, Rail-
way Officers and staff and the general
public, i

(¢) Does not arise,

Written Answers CHAITRA 12, 1903 (SAKA) Written Answers 174

Damages to Bogies involved in Vani-
Yambadi Train Accident

6159. SHRI N. DENNIS: Will the
Minister of RAILWAYS be pleased
to state:

(a) the number of bogies of the (i)
Bombay Mail (ii) Yercad Express
and (iii) wagong of the goods train
that were involved in the Vaniyam-
badi train disaster op the 11th Feb-
ruary, 1981 in Tamil Nadu;

(b) the details of the damages to
them; and

(¢) the date of their make and the
details of the service made to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) In thig accident, 7
coaches of 20 Up Trivandrum-Madras
Mail, 4 coaches of 69 Down Yercad
Express and 7 vehicles of TNPM Up
Goods train were involved.

(b) The cost of damage has beén

estimated as under:—
(i) 7 coaches of 20 Up Mail—Rs.
8,62,00 approx.

(ii) 4 coaches of 69 Down Yercad
Express—Rs 17,25,000 approx.

"

(iii) 7 vehicles of TNPM Up
Goods train—Rs. 3,017,000
approx,

(c¢) Years of built and dates of last
periodical overhaul are given below:=-

Coach/Vehicle No.

Year of Date of "
built last Periodi-

cal Over-
haul
20 Up Mail B
1. CR WGSCNY  g224 1978 19-g-80
2. SR WGSCNY 6456 . 2 5 . 1969 g-2-80
3. SR SYLR 4649 . 3 1966 8-1-81r
4. SR WFC 43053 - 1968 24-10-79
5 SR WFQ 3052 . . 1968 24-10-79
6. SR WGSCNY 6805 . . 1976 29-8:80
T

SR WGSCNY 7061 .

1977 26480
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69 Down FExpress
1. SR WSYLR 4618
2. SR WGSGNY 5532
3. SR WGSCNY 5048
4. SR WGSCNY 6ot
TNPM Goods Train

1. ER TK REFLE!
2. SR OMT 423748
3. CR BOXR 88915
4 SE BOXT 87318
5. NR BCXT 63350
6. CRT 12195
7 CRV 1426 a .

Permission to Orissa Government
to open more Colleges in Orissa

6160. SHRI RASA BEHARI BE-
HERA: Will the Mini¢ter of HEALTH
AND FAMILY WELFARE be pleased
to state:

‘(a) whether it is a fact that the
Government of Orissa hag requested
the Centra] Government to open some
more Medical Colleges in Orissa;

(b) if so, the places recommended
by Government; and

(c) the decision taken or proposed
to be taken by the Central Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
The following proposals had been re-
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2 3
1964 12-9-79

1968 22-10-80

1977 31-3-80
1977 14-2-00
. Not readily 22-41-00
available
1979  Not yet due
1965 17-2-58
1974 a !
1667 Notreadily
availalle
1970 Not vl
due
1 {lf-5 Not readil ¥
available
ceived pv the Central Government

from the Government of Orissa:—

(i) Proposal for setting up a
Postgraduate Institute in  Bhuba-
neswar, put forward in January,
1979.

(ii) Proposal for setting up of a
Central Institute for Undergraduate
and Postgraduate Medical Educa-
tion, mainly for foreign students at
Bhubaneswar, made jn January,
1981.

(¢) In regard to proposal at (i)
above, the State Government was in-
formed that the Government of India
have no objection to the State Gov-
ernment establishing a Post-graduate
Centre from their own resourcds to
meet the initial and future costs, if
they were convinced about the need
for the establishment of such an ins-
titution. In regard to proposal at (ii)
above, the State Government were
informed that their proposal  would
also be kept in view.
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Plan to make Medical Facilities avail-
able to Common Men

6161, SHRI RASA BEHARI BE-
HERA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state:

(a) whether any consideration has
been given by Government on  the
need to make medical facflities avail-
4ble to the common men;

(b) if so, the financial provisions
l.eing made in this connection; and

1903 (SAKA) Written Answers 178

(c) the details of plan and pro-
gramme chalked by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c¢).
Provision of medical facilities is pri-
marily the responsibility of the Stiate
Government. However the following
provisions have been made during the
Sixth Plan period for Health Sector:-

L_R.ﬂ. in Crimes)
1980-85
SN0, Programme States & Centre Tota’
) U:Ts:
. Minimum Needs DProgrammes for Rural Health
{a) Centrally Sponsored Schemes 102.062 165 . 50 271,02
(b)  Other Schemes 05 84 305.84
Total: 408 .46 168. 50 576.96
4. Control of Communicable Discases 245.00 289 .00 524 .00
3. Hospitals and Dispensaries . ‘l 45-00 )
|
4. Medical Education and Rescarch _ fiz.00 |
- r b
5. Tradlitional Systems of Medicine and Homoeopathy | 576.59 29 .00 ’ 720,00
6. Others J 7-50 J
Total : 1220.05 6or.oo  1821.05
Lanjigarh Road-Ambaguda Line

6162. SHRI RASA BEHARI BE-
HERA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in view of the Indra-
bati Multipurpose Project work, and
transporting of Bauxite Manganese
and backwardness of the area, the
proposed railway line from Lanji-
garh Road to Ambaguda is proposed
to be reconsidered; and

(b) if so, the steps which Govern-
ment have taken in this regard,
far?

50

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Does not arise.
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Proposal to run Chhatisgarh Express
bétween Waltair and New Delhi daily

6163. SHRI RASA BEHARI BE-
HERA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to run Chhatisgarh Express between
Waltair and New Delhi everday in-
stead of amalgamating Link Express
with Chhatisgarh Express at Raipur;

(b) whether Government are aware
of the growing public demand for
the same;

(¢) if not, whether Government
propose to introduce g new train bet-
ween Waltair and New Delhi; and

(d) what steps Government have
taken to fulfil the demand of the peo-
ple of Andhra Pradesh, Orissa and
Madhya Pradesh in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) No.

(b) to (d). However, the feasibili-
ty of running the Link Express bet-
ween Waltair and Raipur upto Delhi
has been examined but not found
feasible due to line capacity cons-
traints on sections en route as well
as inadequate terminal facilities in
Delhi area. 175176 Puri-New Delhi
Neelachal Express was introduced
last year on a tri-weekly basis con-
necting important cities of Orissa
namely Bhubaneshwar, Puri, Cuttack,
etc. with the Union Capital,

Reserved Seats/Berthg at Alipurduar

6164. SHRI PIUS TIRKEY: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the details of the reserved seats
berths in First Class and Second Class
for the Alipurduar, New Alipurduar,
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Coochbhehar, New Coochbehar, Fal-
kata, New Jalpaiguri and Siliguri;

(b) the steps taken by Government
to the long standing demand for
allotment of more seats|berths to
North Bengal; and

(c) the details of passengers boo-
ked from each of the above mention-
ed stations, category-wise, month-
wise from January, 1979 to January,
1981 and the steps taken to avoid
rush in all the trains passing through
North Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) to (¢), The infor-
mation is being collecteq and will be
laid on the Table of the House.

feet-mgazratg 707 97 1 5/ . w9
w7 3 WG/4 TIT AW TIRIR TE-
migai 7wt nfas fea

6165. W TR WA ALY
I WA GF AGH FT 30 A fF o

(F) #|ar &&R & G671 2 fr
faedf-wguziaiz w&a  HTT wigA
9% 1 W9/ 2 II3F, 3 %G/ 4 TIH He
TFAE T AT FqA9 Ao &
fesd wegra SToT-wiior meeqr 7 § AT
|y ¥ ged A & fesdt g
anx §

(=) wwd# = wifzdi & san
o & 3w fesat & g= dear foa
g S Sfor-wei wEear ¥ wIC
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(o) #ar 3ogwa wifeqi § &
gan St qur fadra Aofy F fesat oy
q&q1  Aga FA E; WIT

(z) =fx gi, @ F571 GF@EIT FI
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g7
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witr & exvw @A & fag
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Wagons for Banana Transportation

6170, SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister for
RAILWAYS be pleased to state:

(a) whether Government  are
aware that the wagons shortage has
hit the Banana transportation in the
country as well as its export to
other countries; and

(b) if so, the reaction of Govern-
ment thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) There is no short-
age of wagons for banana traffic.

(b) Does not arise.

Traing introduced on Ajmer-Khandwa
Metre-gauge Section of Western
Railway

6171. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of trains introduc-
ed on Ajmer-Khandwa Metre Gauge
Section of the Western Railway and
Bhusawal-Itarsi Section of the Broad-
Gauge of the Central Railway during
the last three years; and

(b) the number of trains that have
either been cancelled or amalgamat-
ed in these sections?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) During the last three
years from 1978-79 to 1980-81, two
pairs of trains have been introduced
on Bhusaval-Itarsj Section wviz. 177/
178 Pune-Jammu Tawi Jhelum Ex-
press and 193/194 Bi-weekly Maha-
nagari Express and no train was
introduced on Ajmer-Khandwa sec-
tion.

(b) Nil

Road Bridge over River Ghaghra at
Manjhighat

6172, SHRI HARINATH MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whetheyr it is a fact that there
is no road bridge over the River
Ghaghra at Manjhighat causing im-
mense difficulties to the people of
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Balliz in Uttar Pradesh and Saran in
Bihar;

(b) whether it is also a fact that
the proposed road-bridge at Manjhi-
ghat hag been abandoned; and

(c) if so, what steps Government
propose ty take to glleviate the suffer-
ings of the people of Ballia and Saran
in the absence of 3 road-bridges link-
ing the two districts?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEEREN.-
DRA PATIL): (a) to (¢), The Cen-
tral Governmeny have agreed to pro-
vide g loan assistance of Rs. 4.50
crores to be shareq equally by U.P.
ang Bihar Governments fgpr the con-
struction of g bridge gver Ghogra near
Manjhighat under the Central Aid
Programme of State Roads of inter-
Stute or Economic Importancg sub-
ject to the condition that the excess,
if any, over and above the approved
loan would be met by the State Go-
vernments from their own plan re-
sources, Government of U.P., who are
responsible for jts execution, have
intimated that the cost of this bridge
hag since increased to Rs, 7.37 crores,
The U.P. anq Bihar Governments have
accordingly been requesteq to convey
their concurrence io meet the excess
involved from their own resources.
They have not sent the requisite con-
currence so far,

Rail Bridge over Ghaghra

6173. SHR; HARINATH MISRA:
Wil] the Minister of RAILWAYS be
pleased g state:

(a) whether il is a fact that the
rail bridge over Ghughra at Manjhi on
Chapra-Varanasi Section of North
Eastern Railways has outlived ils sti-
pulated life about g decade ago and
is in such 5 dilapidateq condition that
it may collapse at any moment.

(b) if so, what steps Government
are taking to replace the said rai] bri-
dge at Manjhi; and
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(c) whether there is any plan for
a rail-cum-roag bridge at Manjhi?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No. the bridge is in
salisfaclory condition.

(b). Does not arise.

(c). No.

Upgradation of two Depariments of
Paina Medical College Hospital

6174. SHRI HARINATH MISRA:
Will the Ministey of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether it is a facy that two
Departments of Paina Medica) College
Hospital were upgraded during the
Fourty Five Yeay Plan period;

(b) if 50, the names of Dep;riments
and the nature of help given to the
institution in this connection;

(c) whether these Departments
were upgraded on the clear under-
standing given by the State Govern-
ment that the upgradation woulg be
maintaineq by it after the expiry of
the Fourth Plan period;

(d) whether it is a fact that the
money made available by the Central
Government under different heads
was not fully utilised anq a good
amount was allowed to lapse;

(e) whether it is also a fact that
the level of upgradation of these De-
partments are not being maintained
by the State Government and as
such the teaching ang research work
are badly suffering: and

(f) if so, the steps which Govern-
ment propose to take in thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (f). The
information is being collected and wil]
be laid on the Table of the Sabha.

Financial Norms of Railways

6175. SHRI BHEEKHA BHAI: Will
{he Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Dr.
H K. Paranjape has submitted his
report in regard to the financial norms
of Railways;

(b) whether Government have exa-
mined the recommindations:

(c) if so. how many recemmenda-
tions have becen accepted Ly Govern-
ment: and

(') whether a copy thereof will be
laig on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Rail Tariff En-
quiry Committee headed by Dr. H, K.
Paranjape wag set up to examine the
structure of Railway freight fares
ind other charges. It examined certain
aspecly of Railway financial arrange-
ments, relevant to the fixation of frei-
ght and fares tariffs.

fb) and (c). The recommendations
dre under examination.

) (d) Some copies have been placed
In the Library of Lok Sabha. How-
e'.icr, copies of the Reports will be
laid on the Table of the House in due
course,

Banswara—Ratlam Line

6176. SHRI BHEEKHA BHAI - Wil
the  Minister of RAILWAYS be
blegsed to state:

(8_} whether Government have ever
¢onsidered the desirability of joining
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Rajasthan and Madhya Pradesh by
Banswara—Ratlam Railway Line;

(b) whether it is a fact that previ-
vug surveys did not prove economical;

(c) whether Government propose to
order re-surveys in view of huge in-
frastructural development in that
region;

(d) whether it is a fact that entire
irea is tribal belt; and

(e) whether it js a fact that most
of tribal people have not seen railway
line? :

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) and (b). Preli-
ninary engineering-cum-traffic survey
for a B.G.'line between Ratlam and
Eanswgra with posgsibility of its ex-
tenzion upte Dungarpur was carried
vut in 1977 and different alternative
alignments via Sheogarh ang Sailana
were investigated. It was revepled
that the total cost of construction ijs
very high due to hilly terrain and
hence the project was not found
financially viable.

(¢) No proposa] is under congidera-
tion.

(d) and (e). The proposed line
wil]l traverse through areas inhgbited
by Adivasis.

L}
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Two Trains set on fire by Agitating
Medical Students of Gujarat

6178. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) whether six persons including a
woman had been killed in Ahmeda-
bad on 26th February 1981 when the
anti-reservation stir launched by the
medica] students of Gujarat set fire to
two trains;

(b) if so, the details of the incident;
and '
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(c) how many times tirains were
attacked and loss suffered to the
Railways.

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHR]I MALLIKAR-
JUN): (a) No.

(b) Does not arise,

(c) Anti reservationisty attacked
traing five times and the loss suffered
by the Railways due to damage to the
Railway property is Rs, 1,12,350|-.

Children Suffering from Rheumatic
Disease

6179. SHRI M. V. CHANDRA-
SHEKARA MURTHY; Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether inspite of preventive
measures, nearly 8 million children in
India suffer from rheumatic diseases;

(b) if so, whether it has been stated
that rheumatic fever in 80's was
chiefly due to overcrowding gnd un-
sanitary conditions in most of the
Indian houses; and

(c) whether W.H.O, has also been
requested to help India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) An Epide-
miological study on rheumatic fever
and rheumatic heart disease con-
ducted by the Indian Council of Medi-
cal Research at six centres indicates
that the national average incidence is
of the order of six per thousand,

(b) Epidemiological studies on
rheumatic fever conducted by the
Indian Counci] of Medical Research in
some citieg reveal that children from
low socio-economic strata with which
over-crowding and insanitary living
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(c) A WHO. Nationa] Workshop
on. Cardio-vascular diseases wag held
in April, 1980 at the Post Graduate
Institute of Mediecal Fducation and
Research, Chandigarh, and one of the
sub-groups went into the details of
the problem of rheumatic heart dis-
eases in the country.

Building Construction Loan

6180. SHR] DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
issued instructions for sanctioning
house building advance by the Zonal
Railways to their employees;

(b) if so, the number of such loans
sanctioned to its employeeg of all
categories on the North Eastern Rail-
way stating the overdue pending
applicationg and the reasong for not
sanctioning the same; and

(c) the number of pending applica-
tions from 1875 onwards, year-wise?

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS AND IN
THE: DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) Yes, from 1st April
1978,

(b) and (c). Information is being
collected from the railway and the
same will be laid on the table of the
Sabha

Pak US Defence Treaty

6181, SHRy B, V. DESAIL:
mmaunmm-

’lml the lﬁnis@d' otm
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to thé President Reagan to revise the
US policy towards Pgkistan in view
of Moscow’s increasing involvement
in Afghanistan during her recent visit
to USA;

(b) if s9, whether it has also been
stressed by her that US should take
seriously Pakistan’s plea not only to
invoke the 1959 understanding with
Pakistan to give it some sort of
tI‘Eﬂty ltatul;

(c) whether it is glso a fact that
Pakistan’s President has sought de-
fence treaty with US and the US Go-
vernment has agreed to Pakistan's re-
quest; and -

(d) if so, the reaction of Indian
Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRy P. V, NARASIMHA
RAO): (a) and (b). While Govern-
ment have seen presg reports to this
effect, it js obviously not in a position
to confirm what may have transpired
in private meetings between two-
Heads of Government.

(cy The Pakistani Foreign Minister
is recently reporteq to have said that
Pakistan hag withdrawn itg earlier re-
quest for upgrading the 1959 Execu-
tive Agreement between the US and
Pakistan into a Defence Pact.

(d) The Government of India have
repeatedly urged all parties concerned
to desist from any action which could
lead to inc;ensod tensions in our area.

Conference on Law of Sea

6182. SHRI B. V. DESAI:
SHRI R. L. BHATIA:

Will. the Minister of EXTERNAL
M,"FAIRBbcnkued bosuit.

@ vhethwtheUNGoMmdn

gp of :the sea whinhrm
Nnr'l'orkon 8th Marth, 1981
has after seven years nedirly reached
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an agreement on a draft treaty on
law of the sea;

(b) if so, what was the agreement
reached there;

(c) whether it is also a fact that
eight Western States who want to
mine the rich manganese noduls on
the sea-bed have secretly made a
separate Bill to pass their own na-
tional laws and then recognise each
others legislations;

(d) if so, whether this could sa-
botage the treaty;

(e) whether this has made the
third World to think whether West
can really be trusted to negotiate in
good faith; and

(f) if so, what is India’s reaction
to this?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Yes Sir. The Tenth
Session of the Third U.N. Conference
on the Law of the Sea has been meet-
ing in New York from 9th March,
1981, The Conference has so far
agreed on most of the issues before
it and a Draft Convention on the Law
of the Sea (Informal) with 320 arti-
cles and 8 annexes was issued at the
end of the Resumed 9th Session held
in Geneva Juring July /August, 1980.
At the moment, the new US Govern-
ment has expressed some reservations
and wanted time to review the pack-
age of agreements so far evolved at
the Conference before they  could
finally express their readiness to con-
clude an international agreement.

(b) The Third U.N. Conference on
Law of the Sea has so far reached
consensus on the following items.

(1) A 12-mile territorial sea, over
which the coastal States have so-
vereignity subject to the right of in-

nocent passage for
pe' Ao foreign ships and
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(2) A 24-mile continguous zone,
over which the coastal States could
exercise control for customs, health

and immigration.

(3) A 200-mile exclusive economic
zone, over which the coastal States
have sovereign rights and exclusive
jurisdiction and control over  both
the living and the non-living resour-
ces and over all other economic uses
within the zone. Within this zone the
coastal States also have jurisdiction
over the conduct of scientific research
and prevention and control of ma-
rine pollution.

(4) A continental shelf whose li-
mits are defined in Article 76 of the
Draft Convention on Law of the Sea,
(which in the case of India could ex-
tend upto 350 nautical miles at some
points), over which coastal States
have sovereign rights and exclusive
jurisdiction and control for the ex-
ploitation of non-living resources and
sedantary fisheries.

(5) The establishment of wvarious
bodies to regulate exploitation of the
resources of the International Seabed
Area, which are the common heritage
of mankind.

(c) It is a fact that certain Western
States with interest in exploitation of
the manganese noduls have been con-
sulting among themselves on the
question of the regime applicable to
the exploitation of the resources of
the International Seabed Area.
It is also a fact that they have been
considering the possibility of enacting
unilateral national legislations to re-
gulate seabed mining in the Interna-
tional Seabeq Area and to provide
in such legislations for reciprocal re-
cognition of contracts awa{ded under
similar national legislations, In fact,
USA (June 1980) and West Germany
(August 1980) have already passed
their nationa] legislations. UK. also
has a Bill pefore its Parliament. A
common feature of these legislations
is that no exploration licences would
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be issued under such legislations
before July, 1981 and any permit to
authorise commercial recovery of the
nodules would not be issued before
January, 1988. It is also proposed by
these legislations that they would
cease {0 be in force once the countries
passing the legislations become Par-
ties to an international agrement gov-
erning the same subject matter,

(d) The main purpose of the uni-
lateral national legislations appears to
be to protect the interests of their
citizens in deep seabed mining and
also to provide security for the in-
vestments they may have made in
thé International Seabed Area, even
if such interests and investments are
in violation of the terms and condi-
tions on which the proposed interna-
tional regime is exected to work. To
that extent they can be regarded as
inconsistent with the proposed inter-
national regime and agreement re-
lating thereto.

(e) The Chairman of the Group of
77; which represents the interests of
the developing countries at the Law
of the Sea Conference in respect of
matters relating to the International
Seabed Area, have repeatedly ex-
pressed their strong reservations
against any unilateral national legis-
lation and condemned them as illegal
and unlawful. It is hoped that despite
unilateral action, the countries con-
cerned remain committed to working
for a comprehensive convention on
the Law of Sea.

(f) 1t is our belief that the only
answer to the situation created by
the unilateral national legislations is
to conclude early a comprehensive
Convention on the Law of the Sea
and bring that into force.

Negligence of Mechanical Engineer-
ing Department and Vani Ambadi
Train Disaster

6183. SHRI N. DENNIS: Will the
Minister of RAILWAYS be pleased
to state.

‘“(a) whether the negligence of the -
Mechanical

Enginering Department of
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the Southern Railway has been exa-
mined in the context of the Vani Am-

_ badi train disastey in Tamil Nadu

about 11th February, 1981; and

(b) if so, the steps taken to im-
prove the Mechanical engineering de-
partment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKKARJUN): (a) and (b). The
Commissioner of Railway Safety,
Bangalore, has held his statutory in-
quiry into this accident. His report
is awaited. Action as necessary will
be taken on receipt of the report..

Talks held with Kenyan President
about Indian Ocean

6184. SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether India and Kenya have
come out strongly against intensifi-
cation of great powers military com-
petition in the Indian Ocean which
has serious consequences for peace
and stability in this region;

(b) whether this was issued afler
the Kenyan president visited India in
February, 1981 and had talks with
the Prime Minister of India;

(c) if so, what are the other coun-
tries who have similar views about
Indian Ocean; and

(d) how many countries are sup-
porting India’s stand on the Indian
Ocean?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Joint
Communique issued after the State
visit of the Kenyan President in
February this year states, inter alia,
as follows:—

“The President of Kenya and the
Prime Minister of India expressed

\
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deep concern over the escalation of
Great Power military presence and
rivalry im the Indian Ocean. Despite
the expressed wishes of the littoral
and Hinterland States, the Great
Powers were intensifying their mili-
tary competition with serious conse-
quences for peace and stability in the
region. They noted with regret the
suspension of the bilateral talks on
naval arms limitation in the Indian
Ocean between the Soviet Union and
the United States, They urged all
Great Powers as well as other major
maritime users of the Indian Ocean
to cooperate with littoral and hinter-
land States in preparing for the U.N.
Conference on the Indian Ocean in
Sri Lanka, in 1981 with a view to
implementing the 1971 U.N. Declara-
~ tion on the Indian Ocean as a Zone of
Peace”.

(c) and (d). The Commissioner
Delhi in February 1981 a Declaration
was adopted which, inter alia, “ex-
pressed grave concern over the grow-
ing build up of Great Power military
presence in the Indian Ocean area”,
India along with all other Non-Align-
ed countries supports the implement-
ation of the 1971 U.N. Declaration
which calls for an elimination of
Great Power military presence from
the India Ccean area.

Madras Multi Train smash

6185. SHRI B. V. DESAT: Will the
Minister of RATLWAYS be pleased
to state:

(a) whether failure of the staff
caused the Madras multi-train smash
in which twenty persons were killed
and sixteen injured according to the
interim report submited to the Ralil-
way Board;

(b) if so, the broad details of the
interim report;

(c) what action has been taken on
those held responsible:; and

(d) what steps are being taken to
implement the suggestions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). This ac-
cidemt has been inquired into by the
Commissioner of Railway Safety,
Bangalore, In this accident, 7 coaches
of 20 Up Mail, 4 coaches of 69 Down
Yercaud Express and 7 vehicles of
the goods train were involved. The
cost of damage to railway property
has been estimated at appraximately
Rs. 90.79 lakhs. According to the
preliminary report of the Commis-
sioner of Railway Safety, the acci-
dent was due to failure of railway
staff.

(¢) and (d). The Commisioner
staff. (¢) and (d). The Commissioner
of Railway Safety has not yet sub-
mitted his final report. On receipt of
the final report, suitable action will
be taken against the defaulting staff
as also on the recommendations.

Mango Special Running between
Vijaywada and New Delhi

6186, SHRI K. A, SWAMI: Will
the Minister of RAILWAYS pe pleased
to state:

(a) whether it is a fact that the
number of Mango special running
betwen Vijaywada and New Delhi
was drastically reduced lagt year;

(b) if so, the reasons therefore; and

(c) the steps which Government
are contemplating to improve the
situation for the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILYAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). Three special
traing were run last year as against
9 in 1979, due to less indents,

(¢) The details of arrangements for
clearance of mango traffic from Vijay-
wada will be finalised by the Railway
after the meeting with tha tllda cll
T-4-1981.
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Conversion of mhu ga-Samastipur

8187. SHRI BHOGENDRA JHA:
Wjll the ster of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2377 on the
5th Marc®, 1981 regarding conversion
of Samastipur-Darbhanga line and
state:

(a) whethe, financial allocations of
Rs. 50 lakhs for conversion of
Darbhanga-Samastipur meter gauge
into Broad gauge line and Rs, 8 lakhs
for surveying for conversion of
Darbhanga-Jay Nagar into Broad
gauge had béen made in the Central
Budget for 1980-81;

(b) if so, whether the amount
earmarked has been spent for the
work assigned;

(e) if so, the details thereof;
(d) if not the reasons therefor;

(e) the survey of railway bridge
over river Koshi to reconnect Nirmali-
Tharbhitha is being undertaken; and

(f) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d) An urgency
certificate for Rs, 60 lakhs has been
sanctioned recently for commencing
work on the Samastipur-Darbhanga
conversion which is an approved
scheme. An expenditure of Rs, 14,15
lakhs is expected to be incurred upto
31-3-81, The outlay on this scheme
during 1981-82 is Rs. 19.99 lakhs.

A survey estimate amounting to
Rs. 3.25 lakhg for conversion of
Darbhanga-Jayanagar section was
canctionced during 1980. The survey
work is expected to be completed by
30-6-1981. -

(e) No.
(1) Two surveys } already been
undertaken for . of a bridge

over river Kosl during 1972—1977.
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T'he joc.t report for the latest
survey received in May, 1977 envisag-
ed three possible alternatives for com-
struction of a bridge over river Kosi,
which were not found financially
viable and therefore were not pursued.

Engine Crew

6188. SHRI1 JAGDISH TYTLER:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Engine crew on the
Indian Railways would in future be
subjected to Breathalyser tests;

(b) if so, the reasons therefor;

(e) how these tests would be made
fool-proof; and

(d) when this decision is likely to
be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILYAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) To check that the Engine crew
is not under the influence of liquor
on duty.

{(c) The wvdlidity of these tests is
well established and recognized,

(d) This is under the process of
implementation.

Fare Hike in Railways

6189. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the details of fare hike in the
Indian railways (actualy from m_a_-u
to 1980-81 year-wise;

(b) the total amount realised
through these hikes, from 1968-69 to
1980-81 year-wise; and

(¢) how far the passengers, parti-
cularly passengers travelling ia fhe
lower classes have been benefited
through fare hikes?
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THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
-MENTARY AFFAIRS (SHRI MALLI-

KARJUN):

(a) to (c). The details

of fare hike in the Indian Railways
from 1968-69 to 1980-81 are given as
under: —

-

“1, With effect from 1-4-68, A. C.
Class fares were put up by 10 per
cent over all distances. Passenger
fares, for all other classes were put
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up by 5 paise where the fare earlier
chargeable was upto Rs. 5, by 10
paise where it was more than Rs. §
and upto Rs. 15 and by 25 paise
where it was more than Rs. 15.
Fares for the A. C. Chaircar was
brought at the same level as the
thep, Second class Mail/Express
fares,

2. With effect from 1-4-70, the
bases of passenger fares were re-

vised as under:—

Basis for charge (in paise)

Class 1 to 100 Plus ror Plus6or Plus 1601 Minimum Rounding
Kms. to 6oo to 1boo Kms &  Fare off Rule
Kms. Kms. Over Rs. |P.
'E;'lit per Km. Per 5 Per 5 Per 10
Air-conditioned . 24 100 82 150 15°00 Next high-
er Rupee
First 12 48 38 6o 6°'00 (M/E) Next
1'00(Ord)  higher
multiple
of 50 paise
A.Q. Chair Car . v 9 32 22 36 5'00 Do.
Second (M/E) . : - 7 28 22 36 3'50  Do.
Second (Ordy) . ; - 6 24 18 32 o'so0 Do.

There was no change in Third Class fares.

3. With effect from

1-7-71,

fares per ticket per passenger for

the various distances were increased as ynder:—

Distance Zones
1-15 16-30  31-50 1-100 101 to 201- 501~ 1001
Kms Kms Kms %(ml 200 00 1000 and
Kms Kms above
Kms
III Ordinary No.
change ©0'05 ©0'10 ©0'15 ©0'20 025 0'25 ©0'25
ITI-Mail & Exp. T 0°I5 0'20 0.25 0'25 0°'50 0'75 1'0p
II Ordy. - 0'50 ©0°'50. 0°50 ©0:50 1'00 1'50 2°00
T Mail & Exp. it 0'50 ©0°§0 1°00 1°00 1°50 200  2°00 .
A.C. Chair Car 4 0'50 ©0'50 1°00 1°00 1'50 ' 200 2'00
'.lfi_rst Class = 050 ©0°50 1°00 1'00 2°00 2-50. 350
AC. Glass 55 100 1°00 ;z_:oq' . 2°00 qoo 500 "7'@_»_“
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4. With effect from 15-11-71, a tax
on passenger fares hag been levied at
the rate of 5 per cent of the fare on
all tickets costing Re. 1/- or more,
the proceeds of tax were to be credited

—~

5. With effect from 15-4-72, there
was no increase in the fares “for
Third class. For other classes, the
Existing basic passenger fares (i.e.
fare excluding the 5 per cent tax in
force from 15-11-T1) per ticket were

increased according to the chargeable -

to the State Governments, distance, as under:—

(Increase in fares per ticket)

Distance Zone

«Class of travel :
1-19 20-50  51-100 101-200 201-  501- 1001- Beyond
Kms Kms Kms Kms 00 1000 1500 1500
EKms Kms Kms
4
Second (Ord) Nil 0.25 ©0.50 0-50 0.75 1.00 1.25 1.50
¥ Second (M/E) Nil 0.50 0.5 0.75 1.00 1.25 1.50 2.00
A. C. Chair Car Nil 0.50 0.7% 1.00 1.50 2,00 2,50 3.00
First Class 0°50 1.00 1.00 1.50 2.00 3.00 4.00 5.00
A.C. Class 1'"00 2.00 2.00 3.00 4.00 6.00 8.00 1000

In addition, the passenger fare tax
of 5 per cent levied with effect from
15-11-71 is also to be charged,

6. With effect from 1-4-73, the
passenger fares were Trevised as
under: —

(i) The 5 per cent tax on passen-
gers levied with effect from 15-11-71
was withdrawn.

(ii) The existing basic fares (ie.
fares excluding the 5§ per cent
passenger fare tax) for A.C. Class,
First class, A.C. Chair car and
Second class (Mail/Express and
Ordinary) were increaseq by 10
per cent.

(iii) There was no increase in
Third class fares for the first 20
Kms. Beyond that the existing basic
fares per ticket for Third class Mail/
Express and Ordinary were margi-
nal increased subject to @ minimum
increase of 25 paise for any distance
per ticket for third class ordinary
and 95 paise per ticket for Third
class Mail /Expresses when compared

with the earlier fares inclusive of
tax.

7. With effect from 1-1-74 an exira
charge ip addition to the normal
passenger fares wag levied in con-
nection with enhancement of the Rail-
ways' liability to passengers involved
in train accidents at the rate of 5
paise in third class, 10 paise in Second
class or A.C. Chaircar, 50 paise in
First Class and Re. 1 in A.C. Class.

8. With effect from 1-4-74, a major
change has been made in the classes
of travel in the trains in that the old
second class has been abolished and
the third class has been' renamed as
Second class. The old Second class
fare structure ceased to exist and the
then existing third class fare structure
renamed as Second class fare struc-
ture which applies for the new second
class from 1-4-74. *: The passenger
fares were raised as under:—

A.C. Class: The then existing fares
for A.C, Class (inclusive) of the
compensation surchargé of Rs. 1/-
" per passenger levied from (1-1-74)
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;qreg_oinmcdtothecmt;hown
below:—

Distance (Kms) Increase
per ticket
Rs. P.
1—50 . . . 5 15.00
51—400 . . . . 21.00
401—=500 . . c . 35.00
$01—750 . : . " 50.00
751—950 . . . : 65.00
951—1100 . . . . 77.00
1101—1250 ’ : . : §0.00
1251—1400 110.00
1401—1500 135-00
1501—1750 v 5 o . 150,00
Beyond 1750 160.00

First Class and A.C. Chaircar classs—
The then existing first class and A.C.
Chaircar class fares (exclusive of the
conpénsétion surcharge of 50 paise and
10 paise respectiveély levied {from
1-1-74) wereé increaséq to the extent
shown bleow:—

Distance (Kms) Inorease per ticket
First Class A.C. Chair-

car
Rs. P. Rs. P.
1—25 ‘ . 1'50 1.90
26—49 - . 2°'50 2.90
50—80 . . 3°50 3.90
81—as50 . . 4°'50 4.90
251500 . . 550 5.90
501—800 * - 6 50 6.g0
8o1—i000 . . 850 8.90
1001~ 1500 . - :o‘:',u 10,50
1501=—2000 * ° 12°50 12.90
Beyond 2000 é e  15.90
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Second class Ordinary - (Revised

nenclal .of old third clasg):—
nafy farés (Inclitive of the com-
Pensation surcharge of 5 paise levied

ﬂ;r-p 1-1-74) were increased to the
extent shown below:—

Distance (Kms) Increase
(per ticket)
Rs. P,
1—25 ; : ’ . 0'05
26—49 « = e % 0’10
50—8o . 5 2 3 025
81—100 ; . : A 0°35
101—250 . . . . 0°50
251—500 . e . o 6o
501—1800 : ; . : 0°70
8o1—1000 ¢ . . S o 8o
1001—1500 . v . s o g0
Beyond 1500 . 8 = s 1'00
Second Class (Mail [Express),

(Revised nomenclature of old Third
Mail/Express):—The then existing
sécond class ;M-il{Expmu) fares
(inclusive of the combensafion siir-
charge of 5 paise levied from 1-1-74)
were increaséd to the exterit shown
below: — '

o — Tt

Distance (Kms) Increase
per ticket
: Rs. P.
1==i8 . ; s = a5
19——20 . . . - 6'30
ai—a3 ORI S

.M " » - '."_4'#’

— *
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passenger fares were revised as

(ii) A.C. 2-tier slecper
< (iii) First Class

(iv) (a) A.C. Chaircar
(b) Second Class Mail/Exp.

(v) Second class (Ordinary):—(a) No

‘Distance (Kms) Increase under: —
=r ticket
s Sscond Class Mail & Expross—
1-250 Kms 25%,
Rs. P. Beyond 250 Kms 209%
2849 . ) . . 0.45 Second Glass (Ordinary) imm
1—25 Kms No Change
50—80 .. 0 0.50 26—50 Kms 25%
Beyond 250 Kms 20%
81—100 . ’ e 5 0.65
First and A.C. Chaircar Classes.
101—250 : i ; . 0.90 For all distances 33.3%
251—500 . i i . 1.25 A.C. Chiarcar Classoe : —
5018 ) ) ) ) 24 For all distances 25%
Boigitn . ) ) ) 3.00 10. With effect from 1-5-76, A.C.
Class ang A.C. Chaircar fares have
100—1500 . . . . 4.00 been reduced and brought to the level
of fares existed from 1-4-74.
1501—2000 . X A ‘ 5.00
11. With effect from 1-4-79 the
ol ) . . . 6.60 special fare tables for Second Class
300 (Ordinary) Passengers upto a dis-
2501—3000 . . . ; .00 tance of 50 Kms. was aholished.
12, With effect from 15-7-80, the
Beyond 3000 . x ! E 8:00 passenger fares were revised as
9. With  effect from 15-9-74, the under: —
(1) AC. Class ~

The existing fare per ticket was increased
by 20%,.

The existing fare per ticket was increased
by 12.5%.

increase upto 100 Kms.

(b) 10% increase for distances over 100 Kms.

Rajdhani Express fare was increased
by 20 per cent for A.C. Class and by
12.5 per cent for A.C. Chaircar and
rounded off to the next higher Rupee.”

) separale statistics with regard
'to s addifigndl @mounts realised
ead-n hike in fares is as such

weaker sectiﬁ; of the Society should
be minimal.

Astli-social crimes in Rallways

6190 SHRI JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleased to gstate:

(a) the Divisionswise number of
anti-social cri.mes like robbery, snatch-

ing, wagon-breaking and others sepa-
rately, from 1976-77 and lm year-

wise; and

R TP
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(b) in how many cases, the person-
nel of the RPF. were alleged to be

involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHBI MALLI-
KARJUN): (a) and (b). The informa-
tion is being collected and will be laid

=eon the Table of the House.

Doctor-patient and Nurse patient ratio
in West Bengal

6191, SHRI JYOTIRMOY BOSU:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state .

(a) what is the doctor-patient and
nurse-patient ratio in the urban and
rural areas of West Bengal (separate-

ly) at present;

(b) what are the schemeg of Govern-
nent to expand medical facilities in

he rural areas; and

() the tota] outlay earmarked for
this purpose in the Sixth Five Year

Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The informa-
tion regarding the doctor-patient ratio
and nurse.-patient ratio separately for
the urban and rural areas of West
Bengal ig not available. However, the
unrse-patient ratio and doctor-popula-
tion ratio in the State were 1 : 2.6. on
81.12.1979 and 1 : 1760 on 1.1.1977

respectively.
(b) The following medical facilities

are proposed to be expanded in rural
areag during the 6th Plan periods:

1. To train additional 2.2 lakhs
‘ommunity Health Volunteers.

2. To hive at least one trained Dal
‘= every “iillage,

APRIL 2, 1981
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3.\ To establish 40,000 “ additional
Sub-Centres with one Female and one-
Male Multipurpose Worker.

4. To upgrade 174 Primary Health 4
Centres into 30 beded Rural Hospitals.

5. To establish 600 new Primary

Health Centres,

B_. To upgrade 1000 Rural Dispen-
saries into Subsidiary Health Centres.

7. Under the Scheme of Re-orienta-
tion of Medical Education for exten-
sion of health care to rural areas,
every medical college is to adopt 3
Blocks/Primary Health Centres in a
phased programme till the whole dis-
trict, in which the College is located,
is covered.

(c) A total outlay of Rs. 585.46
crores both in the State and Central
Sectors has been earmarkeq during
the 6th Plan period for the implemen-
tation of the above mentioned Scheme.

Out Agency at Sagwara

6192. SHRI BHEEKHABHAI: Wil
the Minister of RAILWAYS be pleased

to state .

(a} whether it is a fact that the-
proposal relating to the establishment
of an out agency at Sagwara has not
been examined by Western Railway
authorities, ag yet; and

(b) if so, the reasong for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No. The tenders
for re-opening on Out Agency at
Sagwara on trial basis to be served by
Dungarpur station have been invited

already. )
(h)Donnotm
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weg AW W *Ewr W@l ¥
FIOWT

6193. Wl &lo WITo AZWEL:
¥1 W@ HAT FE dGTR F TSI FG
fe zfaw qFf wer Terw WE F@
TEm FRW H Finar @Al & wfe 7@
feaaT |gaT Trar s & o fea-
fra  waEY & ¥ siwr sEr § 7

i® waTa war G WG
# saqat (= afeweniT)
93W F FIGA &7 @A & @ GO H
AYRES 1900 FEx ¥ Hrm feaa
wex NAM, WANT, WEICOF, UGEATT
Y7 91 w@Er § gf@o wdt F o
fafom suwmamst #1 G T ® &

AT gERNE w1 g (wuT s

6194. 5} Wio WTo wgraT :
¥ XS WA 4E TSR I Far w4

& 75 dw w9l F e Frare oeesa’

T F feadar arc foad evg F fag

1 fwgr war 9r @9r 3IEF F@n
o F 7
I qATHY AT WEAG wTG fawer

A gqat (st wfewwrir) o dvag
TG &g X & AT Ama ardr
69/70 HRAT-FATT UTFAT
g | fyed dw anl & e ¥ afegr
FUEFT-AER TR H TAC ¥ TA ¥
®RT 21-7-79 & 10-10-79 &%
1 PEy F walfew §8 F Fo
24-1-81 ¥ 282-81 aF D[
TR w & aE

t‘m'ﬂl‘aa W e

6195. Wl ¥{o WITo FYET :
mﬁwﬁwzmrﬁﬁrﬁﬂ
f& :

(%) w1 gEaTAifEs W AT §
fee #1€ sgew fegr w50 9 wgAT
aFew &5y 5 & fag adw sl
fr 77 9

(=) =fz g, & fFa @ as
wagor ¥4 qu gWr & av fEear
T& ST uF fEgr o1 997 §; 6%

() foar s @r ag®w i Fa4
TF QU g swm !

(W TATET AT HEIT ST farwr
¥ sq oA (s wfeena) :
(%) s, -.:{r |

(w) wive (w) wwr =fwE,

v AW @qET W II4

6166, Y Wo WITo AT FIT
Tw HAl G T B FH( FA F

(%) wea =&, ofvaw @d "I
gferor q@ Twa i AT AHGT FT, -
Frz, feey wiawe 9w gt § 91T
W 1T AT & WA AW FTHEAA-
Fr1 fmaT ST gaT §; W

(@) 3w it &, fawd wa wfe--
ug WgE SANT WA Nfawa  wE
AT F7 Iqqr e ST @ &
M @war ¥ g v & fag fe
W straer g ? '
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W viwrwa w9 s v fawn
# gqeaent (oft afeawni® ) @ (%)
wE—-1 & € F OF (dacm qeid
R fad weg, <ivaw, zfae qf war
Wy ®A(q AT & T Ageaqw @y fay
Y §, T AEH AHSTFT IIAE 90
‘wfewa ar g9d wigs fwar sic@r
&1 [waiEa ¥ < war ) e
Heqr g £—-2291/81]

(@) o faacor  wgaea—II
¥ ®] § o G g (™ argd awa’n
W F q AgA  Fisiae A
€ & fos o< & @ w4 @l
‘& waar f97g  1981-82 & T
% wifss w2 faar war g |\ | 704
G ¥ T@T 737 | F[@C GHIT-TH—Z (—
2291/81] 1 g4 famter
Fal o fasga s@TU 1981-82
% 7T Fo7Z THGY F FIA GFF & AT
fad 7 3t & faqlor, wae wi<
YF-EEw  wTAES, A 1] F 2| S
HFRGT 21

.Coal Meant for Mervi Unloaded in
the Way

6197. SHRI NAVIN RAVANI: Will
the Miniter of RAILWAYS be pleased
to state:

(a) whether it ig a fact that a num-
ber of wagons of coal meant for Morvi
and other place; of Gujarat had been
actually unloaded by Railways illegaily

-on route;

(b) if so, the number of such wagons
unloaded, places where they were un-
‘loaded during February, 1880 to Janu-
ary, 1981 and the partles to whom
‘these wagons belonged;

(c)lthe reasons for Such unloading;
.and A P AR 3 o L
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(d) the action taken -against Railway
officials and Employees involved in the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF I'ARLIA-
MENTARY AFFAIRS (SHR1 MALLIK-
ARJUN): (a) to (d). The Railways do
at times intercept coal wagons lo ced
for other consumers in order to meet
immediate requirement of loco coa: to
avoid cancellation of train services. In
such cases, action is taken to compen-
sate the parties for these interceptions.
The details of such cases which took
place between February, 1980 and Janu-
ary, 1981 in respect of coal wagons
meant for Morvi and uther places in
Gujarat are being collected and will be
placed on the table of the Lok Sabha.

Indian experis sent abroad

6198. SHRI JANARDHANA POO-
JARY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Indian experts are in
great demand from a large numter of
developing countries;

(b) whether Government have heen
providing the services of Indian ex-
perts at their own expenses under the
Indian Technical and Fconomic Co-
operation Programme to the various
under-developed countries;

(c) if so, the number of Indian ex-
perts sent under the hiluteral pro-
gramme and also under ITEC during
1979 and 1980; and

(d) thé names of countries where
the Indian experts have been sent on
demand?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Government has bc-en
viding the servides of Indian e:tpém

both under direct contracts rigs.
etc. to be paid by the unnhyl‘f:h



Q;J‘ Written Answers CHAITRA' 12, 1008 (SAKA) Written Answers

ernments) and under the Indian Tech-
mical and Eeonomic Co-operation Pro-
gramme (ITEC).

(c) A separate statement indicating
the country-wise number ol experts
selected/deputed under direct con-
iracts and under ITEC Programme is
enclosed.

(d) The deputation of Indian experts
is invariably done on the basis of
demand from the foreign Governments

both in cases when they are deputed-

218

under direct contracts as well as when.
sent under ITEC Programme, The
names of contries where the Indian
experts have been sent on demand are

given in the enclosed statement. How-
ever. in some cases of rhort term
deputation, particularly those linked

with certain specific projects and for-
the purpose of preparation of feasibili--
ty studies|reports, we advise the fore-

ign governments of the expertise that is

available in India and such cases are-
thereafter processed in agreement with

the foreign government concerned.

Statement

Countrywise Slalement showing break up of Experts selected for direct assignment and ITEC assignment
during the years 1979 and 1980

Country

Bilateral ITEC Programme
Programme
1979 1980 1979 1980
1 2 3 4 5

Algeria c o 13 254 Nil Nil
Afghanistan 16 (Total)
Bahrain . ! e 5
Bhutan 8 18 . -
Ethiopia ’ s . 124 47 1 1
Ghana i S - 2 . . ) 1 3
Iran . 5
Iraq 347 420
Jorden 2
Kenya . 56 75
Liberia . 5 i
Libya 161 49 o
Maldives . . we 1 4
Mauritius . . 5 - 5 24
Mozambique 9 a5 o
Nigeria . 43 64
Oman - ¥ ‘ 10 15 1 .
PDRY. - 7 3 4 12
Seycnelles . s . . 5 1 2
Somalia : : . . ‘ . 27 v 2 .
Sri Lanka . . ; i . : 128 i 2 3
Syria - . . 2 i e i
Tanzania . . . . 30 49 2 e
U.AE. ; . . . ; 6 o v .o
Yeman | . : . . . v = 10 i e
Zambia . . . . . 155 39 4 2
Total :

1138 1087 82 53

A1 L AL
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W. H. 0. Recommendatiions to Ban
some Drugs

6199. SHRI JYOTIRMOY BOSU:
Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
-state:

(a) whether it is a fact that World
Health Organisation has recommended
that some drugs should be banned
throughout the world because of its
injurious effect;

(b) if so, the details thereof,

(c) how many such [creign drugs
have been banned in Western Coun-
tries and yet in our own country, these
have not been banned; and

(d) if so, the action thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) World Health Orga-
nisation have stated that they have no
statutory powers to ban drugs. They
keep the member countries informed
of important national regulatory deci-
sions through their Drugs Information
Bulleting and Circulars from time to
time. On receipt of W.H.O. Bulietins/
Circulars containing the decision of a
country/countries regarding banning
the use of a drug, the question as to
whether similar action should be taken
in this country, in respect oi the speci-
fic drug, is examined by the Drugs
Controiler (India) in consultation with
Medical experts including the Indian
Council of Medical Research.

(b) to (c). Do not arise.

Short Supply of Medicines to CGHS
Dispensary under Unani System of
Medicines

6200. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
“to state:

(a) whether a Unani Dispensary
wunder CGHS has recently started work-
dng in Daryaganj, New Delhi;

-
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(b) if so, the total number of medi-
cines placed on the inventory of this
dispensary and actually supplied as
compared tp the inventory and supply
position of the Sarojini Nagar Dispen~
sary;

(¢) whether it is a fact that this
dispensary is ill-equipped in compari-
son to Sarojini Nagar Dispensary.

(d) if so, the reasons for not supply-
ing adequate medicines to this newly-
opened Unani Dispensary in Darya-
ganj; and

(e) when adequate medicines nece-
ssary to feed the needs of the benefi-
ciaries will be supplied to this Unani
Dispensary?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes. A
Unani Unit has started functioning
in Daryaganj.

(b) when the Unit started in Octo-
ber 1980, 66 ilems were jaitially sup-
plied to the Unit from the Sarojini
Nagar Dispensary which functions as
Unani Drugs Store as well.

(c) No. However, Sarojini Nagar is
a fulfledged Unani dispensary with
Unani Drug Store whereas Daryaganj
has only Unani Unit attached to CGHS
allopathic Dispensary.

(d) Does not arise.

(e) Does not arise.

Central Rallway Land

6201. SHRI BHOGENDRA  JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the present rate of annua] li-
cence fee to be paid by any private
licensee to the Central Railway for one
lakh sq. feet of land in the lucrative
commercial area of Wadi Bunder and
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the specific an:iounts at which such
plots have been settled recently;

(b) whether quarterly payments by
any licensee is mandatory;

(c) if so, the action taken against
any defaulting party;

(d) whether any orders have been
issued for decreasing or increasing the
licence-fee; and

(e) if so, the details thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The present rate of
licence fee for railway land in Wadi
Bunder area is Rs. 6000/- per 100 sq.
metres per annum for opea plot of land
and Rs. 12,000/- per 100 sq. metres per
annum, where the licensee is permit-
ted to erect installations or temporary
structures for getting added benefit
from the land and where special faci-
lity of nominated railway siding is
available for the plot. Railway have
recently licensed a plot of land measu-
ring nearly 8500 sq. metre; to a party
from 31-1-B0 on a licence fee of Rs.
6000 per 100 sg. metres per annum
from 31-1-80 to 31-3-80 and at Rs.
12,000/- per 100 sq. metres per annum
from 1-4-80 to 31-12-80 and from
1-1-81 the licence fee to be increased
by 10 per cent every year (without
compounding).

(b) Yes. The parties are required to
make quarteriy payment as per agree-
ment.

(c) In case of any party defaulting
payments as per agreement, actionis
taken under the provisions of public
premises (Eviction of unauthorised
occupants) Act, 1971, in order to evict
such parties from railway premises
and to recover damages due to non-
Payment of licence fees.

(d) No.

(®) Does not arise.

Bus Service from Delhi Airport to
places in Punjap

6202. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) at what stage is the proposal to

-start Delhi Airport-Punjab bus service

scheme; and

(b) the name of the places in Punjab
from where these services will be
started to Delhi Airport?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The State Transport
Authority, Delhi Administration, who
are the competent authority to issue
permit for inter-state overation as
envisaged, has not received any such
request.

(b) Does not arise.

Financial Assistance to Refugees from
South Africa

6203. SHRI CHIRANJI LAL
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleasea to
state:

(a) the details regarding the refu-
gees who have come from South
Africa; and

(b) the financial assistance provided
by Government to them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. v. NARASIMHA
RAOQO). (a) Sir, there are no refugees
from South Africa in India.

(b) Does not arise.

M/s. A, H. Wheeler and Company

6204. SHRI K. M. MADHUKAR:
Will the Ministey of RAILWAYS be
pleased to state:

(a) whether it ig a fact that the
Ministry of Railwayg is continuously
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realloting the book stall contracts to
M/s. A. H Wheeler and Co. and
other big contractors the reasons
therefor;

(b) whether it is g fact that as per
clause Nos. 17, 18, 19, 20, 21-A; 22-B
and 24 of the agreement executed with
M/s, A. H. Wheeler and Gulab Singh
and Song gll the bookstall vendors
working on platformg are the em-
ployees of the above contractors; ana

(c) whether it ig g fact that the
above contractors do not pay any
compensation and other f{facilities to
their vendors as per Railway ag-
reement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Subject to satisfac-
tory performance of the contractors,
all bookstall contractors are renewed
from time to time.

(b) and (c). The vendors are
engaged by the Agents of M/s. A. H.
Wheeler & Co. and M/s. Gulab Singh
& Song ang are, therefore, not em-
ployees of the bookstall contractors.

Indian Ports Association

6205. SHRI K, A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that
Chairmap of all Major Port Trusls
have an Association calleg Indian
Portg Association (IPA);

the

(b) if so, the nature of control which
Government have over the same;

(c) how the organisation secures

APRIL 2, 1081
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(d) whether it js a fact that the-

Indian Portg Association appointea a

relired Port Official as its Adviser;

(e) what is the control of ‘Govern-
ment on this Officer; and

(f) what are the jobs duties entrust--
ed to this Officer?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The Indian Ports
Association is a registered Society
with Chairman of all Major Port
Trusts as members of its Governing
Body,

(b) Government do not exercise any
control over the Society.

(c) The expenditure of the Associa-
tion is met by contributions from all
the Majoyr Port Trusts.

(d) Governing Body of the Indian
Ports Association at its meeting held
on 13th November, 1980, approvea &
proposal to appoint Chairman of a
Major Port Trust as Adviser (Port
Operations) gafter his retirement.

(e) The Adviser (Port Operations)
keeps liaison with the Ministry of
Shipping and Transport for monitoring
the operation of the Major Indian
Ports,

(f) The broad duties entrusted to
thig officer are as under:i—

(i) to set norms for various acti-
vitieg sub-activities for indi-
vidual Ports;

(ii) to evolve suitable performance
for monitoring the efficiency
of the operations of the major
Ports; and

(iii) to evolve procedures which
lead to the efficient solution

of Port Operational. Pro-
blems,
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; g, SR
RE. MOTIONS - FOR ADJOURN-
MENT ETC.
SOME HON. MEMBERS rose.

oy wwEts  (Sfuge )
weqE  HEIEH, w7 fug wgd
# feeelt ¥ 0 g€ Y, ¢ ¥ a2
d gAq uEEiARe W @ar oar
wriH wiwEraA fzar a0 fe faslt gay
0% o g F w9 waad | #Y gy
ey 4 Friew gEwy faar § 1 =<
fawt & gwr ® Gin fufreecd o gz
&3 § oiT wEw & W W aw Iqw
S AT w1 g FHelt | TR wraw g
g Sqrar W g @ &\ sufee
o frdae & e wry wa o ==t w7 |

wEqw WEgNy
faferar

ol W FATE (THGT)
Fa fafaest Aow

oY WW ¥

weltwr  wgvew ¢ % qetnar
v F w4 )

u&mm g agd
wE & |

SHRI JYOTIRMOY BOSU (D!amond
Harbour): I have given notice of a
privilege motion yesterday against one
Shri Tapankumar Mitra, President of
the Youth Congress of Malda where
Mr., Ghani Khan Choudhary supplied
him. ..

“MR. SPEAKER:
ved it...

I have not. recei-

SHRI JYOTIRMOY BOSU’
Irrlttcn to you...

I have
MR, SPEAKER: | will enquire—
Not so far.

mu—-a -

.o -

SHRI JYOTIRMOY BOSU: Not so
far? Notice had been sent yesterday.

Notice had been sent yesterday.

MR. SPEAKER: Not yet.

SHR]1 JYOTIRMOY BOSU: It
should have come up before you.

MR. SPEAKER:
I shall see.

It does not matter.

st AR et (yzer)
WELE WEIZ4, FIR( &8 « HIHY & U7
agr fro

MR. SPEAKER: What do you want
Shastriji? 1Is it a point of order you
are going fo raise?

st TATEETT Wit ;o # owiT &
qre Aifew fagr & f& e & am
g7 far & Ared & T a@r oy §
gl fod  wEEd W Qww §
g g W Wit e §
@ 9t ®Y gr =fEgg o

st Wo wAWH : W7 ® @
g H¥ B WA |

MR. SPEAKER: This is not time
for that. You can come to me.

ot el wAiedte @ WG A THOT
& FACYE T W4T\ '

| UwEE wreaAY - #Y TR
e ¥ qfew fear &

MR. SPEAKER: I will look into it.
SHRI K. P. UNNIKRISHNAN (Bada-

gara): you would recall that I had
sent you two motions of privilege...

MR. SPEAKER: Iwﬂlcallm
Wowﬂlbrtnglt.
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SHRI INDRAJIT GUPTA (Basir-
hat): 1 had tabled a call attention
motion.. .

MR. SPEAKER: Please come o me,
Sir, for call attention notices.

SHRI INDRAJIT GUPTA: ...on the
question of assault and atrocities omn
College girls here on the Holi day...

MR. SPEAKER: Please come tome.

SHRI INDRAJIT GUPTA: This
pertains to Delhi Administration. You
should admit it, Sir. This is a very
serious matter...

MR. SPEAKER: No, No.

SHR] INDRAJIT GUPTA: No? Not
serious?

MR. SPEAKER: Please come to
me. I say calling attention notices are
not to be discussed here.

= TrATAATT WiEA g1 "R
¥ we wg ey § o v fafwa )

MR. SPEAKER: No, no. Chamber
is there. It is not my Chamber. It is
your Chamber.

DR. SUBRAMANIAM SWAMY
(Bombay North East): There is a
matter of privilege under your consi-
deration that 1 have given notice of.
I would request you to please give
us an opportunity here to make
some polnts...

MR. SPEAKER: No, No. I have to
be satisfied myself. T have to see the
rules. -

_ PR. SUBRAMANIAM SWAMY:
Foqé:tgou want our assistance in this
m&'\.l"
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MR. SPEAKER: You are welcome
any time. Have 1 ever debarred you,
Sir?

SHR; JAGDISH TYTLER (Delhi
Sadar): Two days back I have given
a call attention notice on the incidents
in West Bengal...

M.R. SPEAKER: For call attention
notices, you can see me in my Cham-
ber, Now Prof. Kurien.

(sqamrar) * . . .

WEqw WENR | WY FTETE § |

PROF. P.J. KURIEN (Mavelikara):
I have given a privilege motion against
one Sardari Lal...

MR. SPEAKER: Let it come to me.
...I wl consider it. Not here,.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have given an ad-
journment motion., .,

MR. SPEAKER:
motion not allowed.

Adjournment

SHRI HARIKESH BAHADUR:**

MR. SPEAKER: Not going on re-
cord. About Banaras Hindu Univer-
sity, T have allowed something under
Rule 377.

. SHRI V. KISHORE CHANDRA
S. DEO (Parvathipuram): Two days
back under Rule 222 1 have given a
notice.. .

MR. SPEAKER: We will consider.

**Not recorded,
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SHRI, BAPUSAHEB PARULEKAR
{Ratnagir)): I haqn given notices
under Rule 184 and 193 about the
shooting of a Delhi boy...

MR. SPEAKER: No adjournment

motion on that.

SHRI BAPUSAHEB PARULEKAR:
I have given under Rule 193.

MR. SPEAKER: We will consider.

SHRI R. K. MHALGI (Thane): I
have given an adjournment motion...

MR SPEAKER: No, no—not to be
discussed here. No adjournment
motion allowed.

DR. VASANT KUMAR PANDIT
(Rajgarh): Ten days back I have
sought your permission to raise the
matter of ‘Deadly toxin in scented
supari’ but nothing has been done.

MR. SPEAKER: 'Let me consi-
der it. It is a serious thing. We will

consider it.

=Y weqaraaw wiear (IdT) ¢
&5y greaT WA A AT Y

(Interruptions) **

MR. SPEAKER: % & 4T This is
the way. You see me in my Chamber.
Nothing is going on record, (mq)

ey @ dar F@ F 1 & qa A
TA FA AT, W fr g g

g (swET)
(Interruptions) **
MR. SPEAKER: Nothing is going

%0 micord, et we, &% fy

N 377 wWEF w3 fear
& (weww ) ¥R wars fear g,
AE ¥ ww 377 ag wd)
e\ gy |

(Interruptions) **

MR. SPEAKER:
on record.
st Trw ga fag (fedmang) o
AT FAGRA, TF A € T G G
¢ frad ol § waawg | ARIER
... (agam ) "% wifaw wSww
faar 1
MR. SPEAKER: I have already
allowed. You cannot discuss Calling

Attention here. You must see the
rules.

st Ty g fag ¢ W
QT W R E |

MR. SPEAKER: I can consider ihe
Calling Attention in my Chamber, Not

here.

st waret feg (gfame) @ X
T gfrafady 7 Meage gfatad
# gfewa &1 ...

(Interruptions) **

MR. SPEAKER: I have already de-
cided. No. Nothing. Not allowed. No
question here. Come to my Chamber.
Not allowed.

ot orrarer foag svae  (wigar)
wfeg wfgeasre, wrdg ofwws @
qfa

Nothing is going

(Interruptions) **

MR. SPEAKER: Not going on re-
cord. Irrelevant. I have not allowed

you.

Shri Jai pal Singh Kashyap then Iert
the House

MR. SPEAKER: What is this?

SHRI KRISHNA CHANDRA HAL~
DER (Durgapur): rose,

MR SPEAKER : firo !mmm

m !\ﬁ % Please sit down.

Tg wvar g wwar § o

"“H& ‘recorded.




231 Paopers Laid

st WRo Ao W ¢ (d)
aa AW F miww TR L.

MR. SPEAKER: This is not the
time. wRer o W Fur FF E ? W
U R TR
FIE  UESIAHE HiwA wE g g1
w9 suEr 377 &fwa

SHRI ANANDA GOPAL MU-
KHOPODHYAY (Asansol): On
30th, there has been unprovoked
firing on the rally in ....(Interrup-
tions) **

MR. SPEAKER: 1t canot be dis-
cussed here. Now, Papers to be

Laid, R | |

Shri B. Shankaranand
(Interruptions)

~12.10 hrs.
PAPERS LAID ON THE TABLE

DRUGS AND COSMETICS (AMENDMENT)

Rures, 1981

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): I beg to lay
on the Table a copy of the Drugs and

\Coarnetics (Amendment) Rules, 1981
(Hindi and English versions) publi-
shed in Notification No. G.S.R. 27(E)
in Gazette of India dated the 1T7th

. January, 1981, under section 38 of
the Drugs and Cosmetics Act, 1940,

Pleased to Library. See No. LT-

/81).

APRIL 2, 1981

wEdr & 3w 9

Papers Laid 5'32—

ANNUAL AccounTs OF Deurr TRANS--
PORT CORPORATION, NEw DELHI, FOR:
1979-80 AND REVIEW THEREON, DELHEL
MoTor VEHICLES (1ST AND 2ND) AUDIT
RuLes, 1979 AND STATEMENT FOR
delay.

DELAY

THE MINISTER OF SHIPPING-
AND TRANSPORT (SHRI VEERE-
NDRA PATIL): On behalf of my
colleague, I beg to lay' on the:
Table :-

(1) (i) A copy of the Annuall
Accountg (Hindi -and English ver-
sions) of the Delhi Transport Cor-
poration, New Delhi, for the year-
1979-80 together with Audit Report
thereon, under sub-section (4) of
section 383 of the Road Transport
Corporations Act, 1950.

(i1) A copy of the Review
(Hindi{ and English verkions) by
the Government on the Accounts.
[Placeq in Library. See No. LT-
2263/81]. \

(2) A copy each of the following
Notifications (Hindi and English:
versions) under sub-section (4) of
section 138 of the Motor Vehicles.
Act, 1939:—

(i) The Delhi Motor Vehicles
(First Amendment) Rules, 1870,
published in Notification No.
SECE, 3(45) /74-Tpt/13726 in
Delhi Gazette dated the 5th Nov-
ember, 1970,

(ii) The Delhi Motor Vehicles
(Second Amendment) Rules, 1979,
published in Notification No.
SECE. 3(93)/79-Tpt./14232 in
Delhi Gazette dated the 14thl
November, 1979.

(3) A statement (Hindi and Eng-
lish versions) showing  reasons for
delay in laying the above Notifi-

cations. [Placed in Library. . See
No. LT- 81].»

**Not recqrde&. -
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12.11 m Governn;en: for its solution. Remo-
R _ val of water logging and salinity in
COMMITTEE ON PUBLIC soi]l will help in increasing agricultu-
' UNDERTAKINGS ral production in the country,

FOURTEENTH REPORT.

SHRI BANSI LAL (Bhiwani):
Sir, 1 beg to present the Fourteenth
Report (Hindi anqd English versions)
of the Committee on Public Under-
takings on Action Taken by Govern-
ment on the recommendations con-
tained in the Eighty-third Report of
the Committee on Public Undertak-
ings /(Fifth Lok Sabha) on Indian
Dairy Corporation (Ministry of Agri-
culture—Department of Agriculture
and Cooperation),

COMMITTEE ON PETITIONS
THIRD REPORT

SHRI RAGHUNATH SINGH
VERMA (Manipur): Sir, I beg to
present the Thirq Report (Hindi and
English versions) of the Committee

on petitions,

MR. SPEAKER: Now matters un-
der Rule 377. Smt. Gurbrinder Kaur

Brar,

(Interruptions) **

MR. SPEAKER: Nothing without
my permission will go on record

——

12.12 hrs,
MATTERS UNDER RULE 377

(i) WATER LOGGING IN MUKTSAR TOWN,
Districr FARIDKOT, PUNJAB.

, SHRIMATI GURBRINDER KAUR
BRAR (Faridkot): Sir, waterlog-
ging and salinity in soil ig a national
problem which ig faced in many
parts of the country and needs the
attention and help of the Central

One such area which is beset with
problem of water logging is the town
of Muktsar in Faridkot district.
Pilgrims in arge numberg visit this
town while touring shrines associat-
ed with the lives of Sikh Gurus.

The soil around Muktsar is eminen-
tly suitable for cultivating the Ame-
rican variety of cotton. But because
of the water logging problem, a large
number of cultivators are experiencing
difficulties in growing thig variety of
cotton. With the elimination of the
water logging problems, the Ameri-
can variety of cotton will once again
be cultivated extensively in this area
bringing~ economic benefits to the
poor cultivators,

Unfortunately, Muktsar presents
an unpleasant appearance during
most part of the year. Several areas
in the town and the approach roads
are water Jogged and the under-
groung water level is only six feet
below the surface. The whole area
is contaminated and becomes a brea-
ding ground for mosqﬁitOes and poses
a health hazard to the people of the
town,

The water logging problem of the
town requireg both short-term and
long-term schemes to solve the prob-
lem. The short-term solution in-
clude installation of pumps at several
locationg which can constantly pump-
out contaminated water into the
‘Nalahs’ and disinfecting the area.
The long-term solution also involve
laying down proper drainage lines
which can drain out the water from
Muktsar and surrounding areas thro-
ughout the year and in particular
during the rainy season.

. The Government is requested to
give earnest attention to the water
logging problem of Muktsar town and

.-“_‘-ll’ut recorded, o
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the swrounding areas and draw up
both short-term and long-term plans
for its early solution.

(if) DRINKING WATER SUPPLY IN MADRAS

SHRI K. MAYATHEVAR (Dindi-
gul): Bir, the problem of augmenting
drinking water supply in the cosmo-

politan City of Madras is a matter of

all.India importance and requires the
attention of the Central Government
for evolving a practical and viable
scheme for its solution.

In this context it may be mentioned
that the Veeranam Scheme was pre-
pared at an estimateq cost of Rs. 28
crores, out of which Rs. 11 crores have

already been spent,

It is, however, understood that in-
stead of implementing this economical
and practica] scheme which would
have brought the much-desired relief
to the City of Madras, the authorities
have prepared a highly inflated Katta-
lai Scheme at an estimated cost of
Rs. 459 crores. Apart from the colos-
sal financial implication, this would
affect the agricultural production in
the State, ag it would take
away valuable land. That is the rea-
son ‘why it has been opposed by the
farmerg of all gections.

1 therefore call wupon the Central
Government {o take interest in the
problem’ of augmenting drinking water
supply in Madrag City and help the
Btate Government to evolve and im-
plement a practical and viable scheme
in thig regard.

(iii) MEASURES TO CREATE MORE EMPLOY-
MENT OPPORTUNITIES IN WEST BENGAL

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, the problem of the
unemployed in the State of West Ben.
gal is sp acute that all the develop-
mental measures sponsored by the
State Government wil] remain unim-
plementeq unless the Central Govern-
ment' comes forward to step up their
investment in the State for the esta-
blishment of new industrial units l.n
the Central Sector. Therefore,

APRIL 2, 1981 . .

W%

And;

tral Investment in West Bonﬂb

for that purpose, I urge that the Cen-
tral Government should set 'up a Ma=
jor Ship Repaf¢ 'Compléx, a Ship~
building Yard at Haldia; expand the
refining capacity of the Oil Réfinery at
Haldia, establish a coastal-baseq Steek
Plant at Haldia, expand the sfeel.malk-
ing capacity’ of the Durgapur Steel:
Plant, Alloy Steel Plant, Indian' Iron
angd Stee] Company; and establish new
units in West Bengal by Bharat Elec-
tronics Litd., the Céntral Chemical and
Pharmaceutical units; and the Circular
Railway in 'Caleutta. - From 'a perusal
of the Sixth Five-year Plan (1980—85)
document of the Planning Commission
which has been recently discussed at.
the meeting of the National Develop-
ment Council held in New Delhi, it
transpires that despite repeated re-
guests, the demandg of the State of
West Bengal have not received due
consideration.

For the last 14 years, except the
Metro Railway, there were no major
Central investment in West Bengal.
Moreover, 'whatever Head Offices of
the Central Government were there,
uncalled for moves to shift Heaq Offi-
ces from West Bengal are going on.
May I ask the Government why the
whole Eastern Region is neglected by
not giving proper attention to the
problem? The highest number of edu-
cated unemployed is in West Bengal.
But, what is the Central Government
doing? Instead of solving the problems
they are putfing hurdles and inter-
fering in the State matters—whether
it is on the Food-for-work programme,
or in the educational institutions.

Under these -circumstances, I urge
upon the Government to sanction
project considering the huge un

-ployment situation' in the State of West

Bengal.
(iv) REPORTED FALLING OF TREES I¥
DELHI
DR. VASANT KUMAR PAmT

(Rajgarh). I to bring a
mm“wbmmmnﬁ

of this august and’ for
acﬂonbytheﬁom :‘T‘*"
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years rare va

rich hav boenbc?:f'ifﬁﬁgneﬁﬁand‘
ving shelter to. seVera] pegple are
being slaughtered by the NDMC, DDA
andothérauthoﬂﬁes

E&S&

The Prime * Minister has always
warned the authorities a(alnst this,
But the officialg have turned a deaf eaf
to this human dévastation of Nature.
The entire ecology.of the City v.gill
change, ushering in pollution’ and bar-
renness. It seems that the Glovern-
ment has not taken any lesson from
such vandalism in Cities like Bombay,
Madrag and other Metropolises.

The Gro More Trees and Tree
Plantation Weeks are merely followed
by giving pictures of big leaders plant-
ing trees. Sometime back, several
treeg were hacked down on School
Lane Lal Bahadur Shastri Marg,
Mathura Road etc,

The DDA, NDMC and even the
Delhi Metropolitan Government have
felleg trees under the pretext of Road
Widening, Constructions and Build-
ings, We are tolg of ‘Transplantation,
but, the results are very podr Suffi-
cient awareness is yet to dawn

Now, another 250 trees are await.
ing the axe at Lodi Gardens where
the Boundary Wall is being shifted.
Many other trees will be uprooted for
new Hotelg and constructiong in the
name of Asian Games of 1982.

I am glad that the organisation—
SAVE, TREE IN, YOUR AREA—SATYA
—will offer Satyagraha against this
human destruction of Trees,

The Trees on the Lodi Road to be
massacred are the rare varieties like
Neem, " Babul, Mulberry;
-Tuumin mlverOak,Plpal,etc 'l'hem-

trhn.lp!mﬂng

verys
ath(-:twmmﬁ&m

Sir, may I fervently appul to the
Government  and to the new Lieut.
Governor fo immediately take stéps
to save ag many of the trees as, pos-
sible? Posterity will not excuae the
Goyernment !or this
Nature. A com rev ew
aldrming sltuatioh ig the ‘urgert neeld

of d I hope that au
ritlf;e waofxllﬁwaken t:l’ ‘ht;;e pu

waminz

(v) NEED FOR ADDITIONAL FINANCIAL
ASSISTANCE FOR IMPROVING PRIMARY
Envmrmn IN THE COUNTRY '

ot TR we (wesT ) o
MM g wralw dwfre aaw
® WLWITAW N 2937 ATEHQ wHA |
WEQIGF FEI & | TR ¥ whA 600
WE SUCTRN A §1 oW g, wred
ol % fiwer @ dudim feafa

fagia &§ o§ emal @ gwar 497,
T NW H 411,1-‘-{7'{1»‘*( 381,
qFg SR {292, I¥Er ¥ 243
RN # 114, affeag ¥ 104,
TEI H 96 AT TS § 68 &,
w§l weares  fasger O

M ¥ 1,64,931 ﬁﬁ@%‘\l‘gﬁ
WA UF OF HeHGw & | faeelt #
% W& § 1 Hew AW ¥ oW
AT A gwr 25201 § A G X
w?‘wtl WEE ¥RW W 21,544
@Al ¥ §1e g e g T
TR wgrrer ¥ 17,827, fagre ¥
17,085, #FAeE ¥ 16,341, €ar
af' 14698, <Toew ¥ 11,978 B
& § gt ¥aw 0w wwiw € )
if?xqua aRRW i W 3F e
dwr w1 W %W TR
el w1 wfiwa 3475 §

W H 1,29,541 WA WE W

& Wt O weew § e w@
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(st TrerraaT WreE )
fagc ud «ilza & 33X Trqi 740 =7
87 AL ¥ WAF §

fat wratwe  fracrdd ® a0
WeTUF & SIAr TEI 71,658 ® |
gAY AT 38,726 THEAT W MR
H T A TF AI0 24,908 THAY F
TR F T HI TR OE

®T 4,74,636 WrqrAA fraraal
# 8.85 Wfgag§raa ena A TiA
¥ WHA HqAF F 1 USIIF TG T
WaF BT FeqTF HATH TRAY
FIT UT 41 Ordl F A1G UF HeATF,
faga 237 7T 25 BIET I U WA TR
AAr PRI UF FFT GHOTL TFL AT
18 BIAT 9T TF W qF € |

far & wfs wra s 74
L[S FEA F A7 ¥ A(FT 9 90
& 53Fq I2gew § fa gadr wrdt gy
& ufg gEe Fo @i iz ! A0
FIFT AT 99X § N §F IAEA H
AN wd wral T FAOT T
27 za AW WiRg AIEC A1 (a9
579 X FI ATLRY AT F1 TH I4-
ra feaia & gar & fag s g
7 faaw fadm gz@ar 2@ F@
#r faor & wew IIvAr qfgg 1 7w
femr & wa Wik fqaeq w7 a0 &
fag wras fag Qar

(vi) Closure of Banarags Hindu Uni-
versity
5 ghew gy (TEge ) -

g waa gatmgd 5 ooEl o
Tl & 4ty §99 ) WA F Fa
Fut fgg fammamg & fafee
faara weqm F1 9% g2 T RIS
T § T4 & fra¥ amar A Fafwear
grdt Ww sisaré F1 g@ar w1
e &1 §wd wwar a9 wac § fw

APRIL 2
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qfeq FY §EART FAT 720 § WL Aoy
faaraq g ¥ wasd wH ®r fzar
#t wead gi & war  favatraraag
wiAvaq wiw & far a2 g a0 §
IfF Fonr fgeg favaiaaraa oF 407
faeafgarss & wq: wRd |HT T
TR IFT FAX F FEIAY F {ATA(
F1 gigTT FAr iy weaa feala
o o wigs fave a5dt & N I\
favafaarag aa7 wrat w F4ai ¥ fza
#1 gfee § wageg wras fag @ o
fewaiaares & W @& SiA0 Bray
F1 qgr§ & faq =l A@gwas 2

(vii) ACTION AGAINST SOME OFFICIALS OF
Rep Cross SorlETY CHARGED FOR BREACH
OF TRUST

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, under rule 377, I
wish to raise the following:

The metropolitan Magistrate, Mr.
Jawant Singh has day before Yester-
day issued summons to major General
S. S. Maitra (Retd.) Mr, Ajit Bhow-
mik, Vice Chairman and Joint Sec-
retary respectively of the Indian Red
Cross Society, and three other emp-
loyees of the Society to appear before
him on May 30 in a case of criminal
breach of trust in respect of funds
and relief material, to the tune of
Rs. 11 crores, meant for the Bangla- :
desh refugees. ‘

The order summoning them was
made by the Magistrate after he, on
the basis of the testimony of the wit-
nesses examined before him to give
preliminary evidence, came to the
conclusion that a prima facie case
against them had been established.

The case has been instituted by Mr.
Mehar Chand Yadav, former Deputy
Chairman of the Delhi Water Supply
ang Sewage Disposal Undertaking and
All-India treasurer of the Socialist Par-
ty of India, In hig criminal complaint

1
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to the Court, Mr. Yadav had alleged
that the the five accused had, in rela-
tion to the relief material, committed
offences of criminal breach of trust
and defalcation of accounts in fur-
{herance of a criminal conspiracy. The
relief material had been donated by
various  humanitarian international
organizations for the Bangladesh re-
fugees.

In the circumstances, the concerned
~Mcials must be suspended {rom posts
sorthwith and prevented from caus-
ing further damage to the to the inte-
rests of the Red Cross Society and to
‘ts activities.

{viii) REMUNERATIVE PRICg FOR BIDI-
TOBACCO GROWERS IN GUJARAT

s} vt wrg mreo |yEd (FEar)’
wEFA  WETF, AwUT A F[ TATAAL
dWeT ® XA FEAgAE  qEACE 4
A 2, IFF qFm § W faaEe
a2, fagy @zt & svrE fFam
Fga ®isars ¥ & 1 faaw Tw 80
# 200 ugy wfg @wa @ar =Tfeq,
ag WAT 20 ¥ 40 ¥y Hf5 WA &
wuF aw Adl feg g | wes fFaml
% ags wA@T &1 Aq 1978 ¥
R Fr W A d, a1 38
ARG FY FAG( FOFR 7 AFE T
Ifeq a9 GrEE AR F TR A
F& freml 1 F=@r 91 \ FE
% TAo o #Hro Jr ART U
IFT TM 9T FEAE, FOIT FT AU
¥ woam™ fear s frad f5 feal
F  G@EA FF-[|IEAT ¥ AeGA H
AEZ 457 faq af | AFUT aHE
I gfafy & o gdr wiT w1 §
TH 9T BT sq faar srd w< wAvg
¥ OF W arEw oFE A fEeEY
N Sfws aw 91 araE @Ew A
waeqr e §% ) WG G
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Min. of Petro.
Chemi. and Fertilizers
NE F avw § weada T AR B
Y WrEr S | TR R AW HWE A
1 Fasue w0l FarE 41, IAT € a&
Faarieer &7 & @1 38 AL § A1 q&y
% STEATd FCE AIET AFAE 95T AN
sier & fRamT #1 A3 el

12.29 hrs.

[MR. DepuTy-SPEAKER in the Chair]
DEMANDS* FOR GRANTS, 1981-
g2—Contd.

CHE-
AND FEerTILIZERS—Contd.

(i) MinISTRY OF PETROLEUM,
MICALS

MR. DEPUTY-SPEAKER: Now we
further
voting on the Demands for Grants
under the control of the Ministry of
Petroleum, Chemicals and Fertilizers.
Shri Nawal Kishore Sharma.

take up discussion and

Y aza fen wat (3ha0)
3T wgizw, # drfaaw, & faaew
AT B @wd & 2 FAQEI 71 FAT
F gadn & {77 @7 AT § | 58 "AY
A WG H aga wgeagvi g | 42 T 84
g fr fag @A WTH T§ HATTA A
i AT H §T WG F(F T 31 F1form
F18, AFA TeF W ANTAH FLEFA
INH S A EWIT TAFT qFTEE T
fag s@re afoan g fareET <@
1 ®A ¢ |

IZ HATAT TF M AT, %T WA,
d7ifags WMweew & gafam &, @ 770
NI FT & FaTH wegF9qF Bieargnd
& WY gafaa § Wik A Wit o
# fad wed gamt & ot gafan &1

*Moved with the recommendations

of the President.



243 D. G. 1981-82— T
T

[t e Frwire wrat]

W AW AN AT AT &, WA
afcfeafaat aawdt ar <t § ¥w
wd gt o <@ € 1 fooX @ ¥
T A A Fwd A T67 g, R A
w7 fradft ag sy, ag gk fadaor

& arge § | gafay €@ am a7 aga

TEA F—EF AT H gawar ¥ w7
T & FE@ --fF g WA A,
T WA FT IR AN & 77 |

M oTT oA oo F FT & qa ¥ weer
ww fear &, ofew gaay woft emar
fafafee &, o eafan qafe & qrar-
coragr fadet &s wegfRat & wa &
ww w1 f50g 75 Fr @i & 8 g,
afea aaedt gf weadied: oicfeafs 7t
& wreor fagwt Frafaal #) cgi sq &7
s FNforer Y s T @, § gHAT TEEa
TRATE | &g weer am § fr gq faw
RASTT G FIR IBT ST IR R

q a9 F AHA K wiwE) ¥ A@r
ST STEAT | faoer wre gwrTr AW
TE fa@ 5600 AT A F AT
W A T Ew E SR wmal
WL GT 4855 FUT aq&arrwﬂa
famgiva=aTg | cgﬁsm%ﬁ WME
WL A TIEA Tar &, %fﬁawr&
swee 10 Sfama ¥ feara & agdt o
e Wk Eewﬂﬁwaﬂw
F & fog 3 & A § T & @)
F Sy wfgT | 57 T FrI@ R
fE Hares TG TR A G § W HA
ot ¥ suffasm & G ER F19 F) 3@
w1 fvis #< frqr § 96§ sieomreaey
gwtrﬁuﬁ"armiir

At fr q@ wew gur 8, faAe
vwfal & fog F s ax 5w
formdt MoTrodTe®I<gT Winw gfEaT
w17 Al FLHHFY | O AT FF qHA

APRIL 2, 1981

uu of Petro, 244.
Chemi. and '

Qﬁ:u’toqa-oaﬁomoa’t-cww gfegr
%) FGTAT F1H FAT wifgy, Afew IAw
T w1 o gH AW & IwEw
Tgrr , A gk fan ead fear wi
gEuTRIAE R e g fader wafaat
T GEAM | IfHT OF T W AW
& g : faRwr wfagiwd, afew
ITH W OF A @ FT GG T QAT
wrfgy, Wk gawdwe w5 AT Tifgw,
gT1 §frgdr qifefedwm e =iy,
SR H N 5 fwa, g @
#rma ax fadelt Fofrat § & Ay #
T g AT WIET | 93T ® GE
weEET g AT awd

T W AF FT IT[IGH AT & qQT
T Fifww § 77 gu &, agigH A9 A
T9q FA A QU & A §T FI7 50
arfge | Tu% fen frad dz e
7 faxfra s i qr a2 fr
& a&T1 a4 o frar war 8, foew
15 GTRE 4% #1 T4 1T | %5 Sar
# Wiz aw@Fr s # s Tifgg )
IS T agwar gE wifeafagi & fgsd
T¥ 35w9HE ¥ 5§ I ¥ fqasT weew
famar wfge, sasT +df e @1 &)
wivg aRuT & 7 <= fagr smar
TrfEy 9% g &7 § fiod 5% I& 9
9T F) FT FA IT [fwW I S
=ifgw |

sigi avw oavs g, $3fesw yrewE
¥ I § o F9a FCAT SR )
cafy s § 9w go & qofenw
STEHEE T IEA  HaF  AINIES
atH T TR WHET gF 1
W ¥ SE& afwa Ag @i g, SfEm wiw
EY SEH Wl A% 0% A G as & &1
RS Fh IEH JNE WAL W0
T e |
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zg @ & ¢ fy foodr am dow

& faaor # feafa Sv < o= #<few
¥ WY WR qYT G AA F) AFATE F
&HAT 71 ®IAT 637, AfEn food §9
feqi & d% & faawor & aiL & fowma
faw @ & | 7 TSEGTH T qTQ FE GFal
g | 59T & food A7 w@w & 0% 7@
fas W & | % A oF fag T Fram
FZ R | o og feafa &1t feafa
%A% Arec 9T gEr 8 | ¥% feafa #y
AFar Fifgq | FAEE Fi FH ALK
% W@T TfgT

5w & feaww F art § 7 0F
qATS AT FAEET | WrTw Hwo4r e
Trgagrgfagns 80-81% 1757%
AMSTAZL Flen FT qTa F1 g | Far agl
fa® &, 93 oF am FRATAEWF T
ArITALA FIwd g9 1 Flewe Cfara
& SAFT E5(F W WI5 | SHIET H=\T
& | T8 &a, TV Trwa gAIL W & HRT
U & sigh fasieT 71 IQqET FAFATE,
fram &1 fawdr «Ff fae o QF
ga § srafrwar ¥ wraTT G HGEALE
159 GT 65T gAT AT HITF AXAQT
g @ g% da & sg@r wredew @aq
TMET 1 175% Tan a8 SW & FTH AGN
IT EFT |

% & §q9 ¥ TaAAT g4 & A%
¥ wfzarga & a1 & W §© gATF A0
Jrgar § 1+ wfeamwd & IowEa H
ZATT & ARG FT IeSIET qga FH
W 27.5 W@ A F ARG 22 &7
23 WG TT IET AT | TEH FIIT
T feg § wod e o o7 ot §,
fawrelt &t wlt ot 77 Hrw €@ A FA
0, Wit wif, fored ag gur T g A
N wga ¥ o FT ¥ e aff

Min. of Petro. 246.
Chemi. and Fertilizers

& o< 3w Y w1 Smar W gE s A
grevRT +gl §, fowen § gewes
¢ ok R Frew +Ff & B s g
e Hafedr 5 famfam e & swiR
A I SHIET IEH WG & WY FH
B | g Bfedr gfemrminn wregl-
SaE FlemTesd & 56 AT §5iaw 8§ |
qg T 'ﬁmalmwa?vﬁqﬁf
T &afedt gfewiesias a3 var !

@h Y el & o &) AfET
F8 fFar 7@l 51 | | A gg  wEAL
& i TreaiE HACE T BT LT IGANT
w81 fFaT ST @) AT ehe Rl
g wrar g | TEEHT At Jrfgg |
& iz ¥ fam w@i § Wi gafg
Tadie W% §fenr F gaEnz
T =1Ear g 5 iy o qw arEt ¥
fag M wfeargsd & ary § w@arfar
fFaT @ 78 WYn WG K OF KO A5 ¢ |
@: CT-EH T4 F AT G &I A7 R B
¥ g7 78 & HHTT G &N SiA &I
@WreEa F a1 ag fqqzm Fwm1 [gm
% s wg < fewrgadh #t ara 5w )
oft &1 TSR F WRAGT  WIT §ATE
WIEgR #1 W sad e G & fog
afemfea fegr wwr ar 1 o faedr o
FICT & GE WY AT FFAC WIET |
gatm & am &, 3w ¥y @ & TRl
Tar st gafeg f& aseam w1 TR
@ W&T, g 9 F1 a¥< 6y 74T, wihy
g, afes  swfeg f& Tweam &1
TG NET qT 7 58 Fg @ ariEH ua
TG T8 A Blew (T § a3 & aseam™
F\ Forre WY fanr s wfgw o AR
TN WHAE FAA A NAE
"I WTET QFIE AR F T 9
Radaw e 8 1 wafe g ¥ fAdew
g fe dar o gafear oft s} 9
ST & ofecd LT FT gARHE
ags &% § afew sha-wdw Maw
() agr 9% dea @ & few

o R
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B R et )]

ook bl b= B e £ g T o
"R # wra ZIT AT a'ar?f g, fa

a¥ Hau g 1 vafag w sy gran fa
I aTH sqr faai svim Tifge

ATEGY FI TAUTE AT H
FZAT IZT AT 3 | H T4 AT Aq0 9T,
#9 I9F) QT § AL A AEA0 TRAT
HEZT WY TF T IG A TN AT |
H9A I RTIT E g

“Based on the results of the tests,
the Company has made studies and
prepared a preliminary report for
production of sulphuric acid and
phosphatic fertilizers from Saladi-
pura Pyrites. The report is under
the cansideration of the Govern-
ment."”

Iz F1AFNA TH A F AT AT 4
AR ITIFT 6 757 724 zaFm 7 X
a7 fFar a0 a7 97 (0)®F19g IR
qr:

“The report is under considera-
tion.”

TAFAFAT Fi 7T 271 DA A2

MR. DEPUTY-SPEAKER; For ‘con-
sideration’ suggest some other word.

SHRI NAWAL KISHORE SHAR-
MA: 1 woulg suggest, expeditiously

APRIL 2; 1981

———
Min, of Petro, 248
Chemi. and Fertilizers :

WA KT FARH gafem A AN
FEI AT IAF(H WY 5§79 F@rg |

A& L { WD AT FEAT
IRATE | TAAIE o gia & &a &
gfega G F atgagiar ar<dr
AT Y g7 qF F TEAAE HIT DU
FFIATS FT AAMQSET § | F AT e
93 IFM AT, 7 BU FEOAT F F 4 Fr
uaaTer qifefaos 40 acdz # wmr @
#IT AT A FEarEr 7 8 8 1 -
TATH % §99 & F(HA § HeHANATHT
ot feafa % or 7f f waz sTa2
TR AN IGUAT Gz A A #1798
&l  fF wedinawa SegAa 71 3w F
e ZYFA T ST AT FWiwA fAd
g% w37 3feqyr Hrvw, ife31 v9-
HI9 F TS AT Fifgq 7fes 78
FEEH § A AR AGA A E | FA
2SE HaAl 7 57 f2az # geeadq frar
T A IFF YT @ AT | HqF AR
T gt AMEIRAE, TR 47 IF
gAar &, Sgi 22 f5 wdr  daadly
ANFATH gH B FEIATS & A1 geAezHE
7 IEAIT FCX &, gEH  UHrIE W
91 38 A T2 781 § | 7 58 frage &<
argal § & az am #w7a Am gurdy
Hifaa Aifa & faada & 1 wiT gW B

taking it into consideration and decid- Ag e - ;s
ing the matter within a short span of ® q iﬁf\qm{# %fﬁt{ %

time. FRAE DA I AR ag G g
ZH B FIAT F1 qFTAT AT ATEA § |
q qad1 7gFT F AT FArg 5 3 g9 9T
qafaaR F | g9 F §aw & ag Hfow
#t st Tifge, afer 3@ agera ar g
N ofed% RIATTRNE  TJAT T
) e A Y A dwmgt e
I AEFA B FIA 7 frg T F o
7 gg wrean & {6 g Aifa & afcad
FO T 5€a g | fodr /T Fr7a 9%
B FFIAT F) (G 20 F 77 F1 KOG

THE MINISTER OF STATE IN
"THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] SITA
RAM KESRI): Immediate disposal.

SHRI NAWAL KISHORE SHAR-
MA: That is what the Minister has
suggested. 1 am thankful to him.

gdagfaizaseeyrarfaggay |
frstg gea fraramraifgg ) Mfzag ] ]
afl § 5 ¥ fadr § 30 *r @ |
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adl & =fge—ad Wi v w
qg ®ivi § |

TR WET ¥ Nd SIS FRiad
wF geauE Zar g oW w®
qee & o yag frar

=t gd arww fag (afaur)

IMEAET HEiqw, & A%7 ¥ g AT
GIEHITHE & WIS § e v=T T
i & q3 AT Fi AT HETT
Y ST & ¢ aE Wi g A ¥ IR
EAIT WIRAN Haedi A A wE {5,
afw fo=ar &7 am wg 2 {5 & i
oY FEd § % g% e gifaa
FowT F1za &, fan o Aifagt an oo
T FC @ &, Iod FHrAwEEA
grfas F T 1€ AaTe T G0 8)
HFar g | 38 e F1 gfa w adi &
HFAT &

WIS BHIN 2T T F AT H T
g1 & | s fa gdagar, #f awa fEms
ot St ¥ Faryr faoma ad g faer
56 WTF & LT 24T G357 I WA ST
o THY <@ ® AF g 1 i
qZT < G AW i FIA N HHEAT GHIL
amy &, afew gata gna wg & fF
A A @13 FE F o AT grieE-
AT & ATH Y FIHA HE-A¥A & a1
WY & HIATAI F< G & 98 FL
s fga & fawe § /e ¥g faadt
gl aw, § 1 gX IHE FArEn
& forg waa & W< 32 samEm Wiy fag
fraffe fag g & | g7 32 sem@w &1
a¥ w) oA ot & & fur arei ug
FEG W §) @ E, 48 ITF T -
TUE-FEWE G §) ET & | § TOHT 47
wgar g 5 aur ug gk i fea
& g § | ag T-gEadive W

Min. of Petro. 250
Chemi. and Fertilizers

i T gHTL wiEfewel # vA faut
) a8 9T Sndi  fear sirw . F &0
BETdyi< FL, swaTh gifas a3,
SYET FiE SRET FWIC TATHUE
& AEI AT SMOIT, S W< SEaT I
wfagi 2 | gawT & =8 Tarae |
fges & wiare o SHA W19 F)e0E oo
B <E1 & | S aw frasn, Sww 204
259favm s I FTATE U H gy
QT & | ZAN AT FRIYTY ard gHiLew
Ffousrgiasdi g | 0F M<Tw &
FHE & GHIT M ET A gHIX
i OF S8 & S wrsfeee E eifud
& AT EFmey & 91 % &= 97 &
¥ WIWe ¥ W< W F o eHAWC awT
F fog fudin fuesr fzai #1950 sarg
favyr & &fam 5iTsl g% ol WReTa &<
ST @ ¢ & N s Amns anfet
ugr GT WIEAT, F XD Wil O F
form, 55 & HWio Uxo Wio Ho #)
WS =T WTYAT | SWIBNE HEeY,
fuew faat ygl ¥ T8 wFarg &
ST &7 3, SFATIAT F qqr &
form o #7148 @, o<F T% 9T F7
g4 3 f& Mo THo STo o yTH
qry  wTEfeeRe adqr TefAgE (FT
A 7ET &, 37 & ;A ¥ foq gHra
W AT HEHE F@l g | WOC
I F T AW fRuT Wi, sgfew
EFNEIST & 99 % 44 gy smar
N owst 7w By wwe & oqEd
& =g faw @ wr AT W@ fremn

WIS W1 Hew-FeoTdi 7 ama s
€1 wwi ofi & sl S v wET 82—
;N gl gEwE Fafvd §, W 93
fean gvesl §), W@ 339 41 wiemzac
# e —gw 8 $ARA &1 vRwe
Al FT A | T T wWTHOT § ?
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HEL iﬁ e fog]

JLAR Y TILAE TN A, ¥eH-
feamda # I3 FE ITFT— T T
¥ Few-feada = wr gFar § )
o I § TRy F 907 7 AU §—
2T gt AT § M wleargad
FRATAN § ¢ WAL (EFZEAT & qHAT
AT § AT 80-90 TIHZT HIE IT
AT, AT TE T 80-90 TIHE
FIGET ) FEART FT AT & T
ZIL AT I 7T ALY FT AT & —
T 9T MEARATGET fra F@
I8 & 1 24 Fifge fF gq A9
ZErFT-RATET Ff AAFAT II4NT FL
Y A FA0T THMEFFITH 74T § A9
g 3T FRAAT Fr IR0 Freary FIAr
qifge, g7 ToEEdigx  faww #
I FC F 9O G770 T FAT F
Ay &1 AFT qg qF fazegmr & f5F
T TEIEE  FAMGE § 9T F 50
FRATY AT ITINT A5 FT 9 @R E
z0zegrad  frdww AT-7-09 @9+
AT @RE  FNIAAF AR,
FAT FRar W AT F A7 7L T A7
CANE (5 L O

¥ gt 9¢ FA4T wr w97 frdw
®F ¥ TN TBAT F—— A F M
a3 F FRIAAT § 39 F fag uw
F AT UTT CTT TAX F( THET T
fadta frar ar faq ¥ fe 99 FRaE™

F| ANATT T QT A0 %, AFT 7R -

AF ITF AL ANACAL G 1 qW
AT F TF JEI°F § J¢-TE FLAR
& 77 7Y fF 99 F) W w0 I07 |
AR A 3T F F30 FiowE § AR
FT AT I T —-FF W FgAT

qfewa & 1+ fagred weor ) faaray w7
feafa & 99 & w9¥ 780 9T Fea¥
T T Y § forg ¥ FOF w94 w7

APRIL 2, 1981

Min, of Petro, 252
Chemi. and Fertilizers

wrer grar & 1 A | o faorer
F Wiy 7 g ¥ agT IT@RA e
IEET TTTE | ¥F ATHE Q@I F
g e A =rfEe

AT FRBIAL T FILATAT 1964
¥ UE FH0 9T | IF GHG T AFT
w7 aF a7 q2iwaq fafqeed o
q4Y § ¥A q wowovgrgT  faar fa
FUAT ¥ T2)-4 faae FTeersg a9aT |
qq A Aag 9T W FA0EA; T
34 ¥ Taus AdY 8, AfFET Tw am
F AT W 1@ F Arq4AFar & 7
f& Fg 9T THREIT AGE |
gk wa fFEr oFr I98 9T Ty §
St WaAT ¥ FH E AT IT H Tga
AEF AT AT AGT FBFQT 1 AN
faaeft 1 SfFr a0 Tw gfee &
UF ARfEFT TNIAT 8 TN THEZFAT
T TANIE I ¥A F I aw
AwAT grE-9 & aqr ¥eq w@rgAl ¥ faw
EAT XA & | IF F AT A
weq, fagr, @M@, 99T 9’w A
ATF FATE | F WA+ 7 A1 AR
faamr Sgar g—-sazd, 1980 #
wTT &1 ¥ Fer a1 e fagre D -wfasea
F FEET S® ATEA, AT
Fg AMEI—Iq & g wF FHE
F1 faaior fear war g, <a RS A
e\ Wy & 17 BrEAT fesg w40 |
AP WAL AT AF I FAET 7 WAL
i zfas 7@ #r g—zg &1 A
uifrer & ? fagr—Faa &Y wEd
¥ 60 wfawa & 7t 7 Y@ F
Y 0T TF g F AT TOEET
F ey ¥ A€ TAAqAE A gl
g | TA FWF TG ILFA ¥ qg2
TEYIIAT §—FAR Jgi WY AreAqy G
gar & vad gAfes-wvdwy 9@
vqEr €, SieaguT aam & 7 1%
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ot vak deqfaw dfrrass § o
F1 Sar faar s@r g—ww & 1§ F
g wafga e T aFar g ?
W 9T AT F  EARaEF faEe
FIAT AT W AR w&Y 1 g0 w2
F1  AfaaFq gmeFET § 6 O 7
I2-HMFT FT FRGEAT FTAAT aqT
St g T BITAEIT F1 FIEAT §
34 F1 fagarx g1, Fqfzx qrae @
7gt wfader  «aR A N TG
FIX  IITAT |

qrg F1 FAT FT 4G 9T TG
=9f #Fraf g1 fage ¥ fyodqw
F /I F) eqA F @T T AAAT
T3aqquz  Fifega Fr wAY A AT
qifzn § gAX qET FAT o ATATA
feq & @ g3 T F a7 IS0 4qr
ATHA gA F) I TIAAE F( A1l a7
# gl wiar 5 wgh 9T A9 Aar §
FaT Fr @AIA ZT g AT 39 9
Higrfea |1z F1 FLGAT 7T 7@ aA
[FAT & WIT T Q17 T F0T 741 781
2 AFAT g, g 9T A TG AL
AT § | FNT FEAATAIT FT ITE-
TITFT  WIT FrEE-REFea 9 WY
agr adF & frad A ww, 71 aLA @
9 Z30EqT F1 faator fear w1 agar g
T AGHY F FILGA AqT AN AF
21 z9¥ fagrr 7 7 & &
A GIWRET weaew Faf frorg adf
T ¢ ARITaze ¥ fagew Sver
TR

WA H 4 OF T@ A FLAT Trgar
| URMEE # @q fagr F
RAAG T, fF Tgarw foq &
& FEr w@T ¥ Ivwew & 1 a@wr
9T 9o Gto @lo WHo Hf FTFIET
& w2 @ F A0 Aq@T HAY A P
74 § fy wafe Igar dTsaE aANIT
# g va & aafar e Wk

D. G. 1981-82— CHAITRA 12, 1903 (SAKA)

Min. of Petro. 254
Chemi. and Fertilizers

FALR WA9T , 99 &7 frarm e
faeslt % & 1| €9 & @ @ww aFA
g fr a % agr s @ &)
ITERETE H GEwE ¥ Fee qgd
SaET & WY TW ¥ Agi 9K EIeh-
few FreamT av gFar § afew =@
7z faae F%7 F@m @ g qafw
Iq F HATAT TELAT AR FAAL
T FSFAET T2 7EF @F £ IAH
FEHT T FRE TART § HAR AT
F FE AW § F(L@M dgr 7 gFS
#, wIeRfeF TREM a9 qFT § 6
I FREM T goq § AR T
at® ¥ faar & fyegya #1
F & A ow aFga FIT FIA
I31qr Wr w¥FAT g | # fama
frdza Fear sgar g & fage &
frged 1 7T FF F fau aw@r
1T TS FLF G2 1-F (Faea
1T FIL FRATT JAT F QAT 4
wT F AKRATAF  frae w7
Ffgq | o7 FZ FgT ¥ FNE AN
gt T amr 2w fagre & =i
oF @d IR 9ar gl W@ g |
Jg WAZ WAT A1 F AAR G,
BT T %A F I H wAT & &
f& odr g fz7 ggd qifzai #
AR T FT JTAT H 93 A<
&g %\ (Madr wwigd §, § 0F g
Sqr g @ AT SFFH qg FET AT
fF gml =g T-FurEeT &
F@AT AT ¢ F4ifF faER
F qFeE wz 1 oT¥ A
w17 fage & us fad 1 & wdf
afer QX fagrr v |1 A )
W N EAr 1 g9 & fAq SR
A fzdt ax¥ a@w@  Fatwar w7
Qe fear | & 7z wgar wrzar g
fe g9 & wgd fx feufa dww &
T §) A, @ 9T Aicar qAw
fasr fear wrar wifgy vk fage
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[ a7 araaw fag]

%1 feema F g M fawars fFar
AT £, I§ F1 WIT Fog HOGC |
fagre &1 faame fear sim AR
ST aEr FHEEAFAG §, T B LA
F@ & fan wiEswm Fgw 20
ST |

TA WERT & I A HYE! I
gATH F@T g |

13 hrs.

=t womr e feg (waTens aw) ¢
Jureger Welzm, wHi St F AF
#g1 £ 5 T8 wama & gEd
sgt femat & g, vyt & faee
¥ 8 agt W oA sl & f §
"R qF gur Tw aa @ g 5 oww
qw ¥ o wrpfaw fw w@w 2,
TH ¥ IqAfeuwi TH AT FT ARAF
g f& garar 3w za d@%e ¥ X
& faq gwon fow &y g wwAa
qd qragw fyg At 7O gER
F gxedi 4 Tmw fear g W
wadt famar sgm #1 § 1 fF fade
Frfagi & A 91 g gHEmRT
g9, ST wy< TA wrEfa® da @
X W q@qr, IAR FE OH b
TwTae gRit 1 gwwar g R ..

MR. DEPUTY SPEAKER: You can
continue after lunch.

The House stands adjournea for
Lunch. We shall meet again at 2.00
p.m.

13.01 hrs.

The Lok Sabha adjourned for Lunch
til] Fourteen of the Clock ..

The Lok Sabha reassembley after
Lunch at seven minutes past Fourteen
... of the Clock

Chemi, and Fertilizers
[MR. DEPUTY-SPEAKER in the Chair].

DEMANDS FOR GRANTS, 1981-82—

Contd, . .

MINISTRY OF PETROLEUM CHEMICALS
~ aNp FertiLizers—Contd.

=t o0 swanq feg © Surewa wE e,
fgzw@rarfd qs & sc0Em &
da ¥ gw foy @@ foamy $T @
g awg g ¥ av faww ®
wH % 17 foa avg & gk wie-
F 47 @T 9 FW T R®ROE
9T d@w &1 g wwr fEer @
arx & fafraa ®v ¥ F8 wFar g
fo gmo 3w oF 7 ok fam  gw
AF ¥ wren-fade T4 |

fagiz & gl ¥gEq uF A (g NATH F
q F¢ 9% @ & Wiz faidr ww
& & gl 4T 9@ v\ F WK
g # Nl g ¥ ywedr wg A
qr @ 1 e gl sE-ww A
qug g3 wdien g g fw faa-
U 9T gW FEl a® HH@al

@ﬂﬁﬂ’?
o H

adr # GR-Sfrwen &7
T %7 48 %Y g | F&l ¥
' m@ g fEr F
HqIT AT, WL
Afwq wwwd

ot
% 3

%53
3
3
)
73
A

§
2
5
:

FEE.
j
4
-5
:
3
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Fgk Acqr oA FEF ¥ 9y Wy
F7 Aeqr T wreAT w1 frar srar &)
3q fexfa ® = s@d #or & 7
za ®a ¥ UF FIA A AT WA

A

1974 & a fagrz ® gA?
THT qIT ® UF FAAT qIEF I%
gL T IAT FAT § IF 4AT IHS
#1 g7 & ur yfae o agi # faq
w@IFd GAT A1, FNAFRA AT @&-
Fa EHT 9T | W A oY ARl g7
qre @7 @t qxr 931 ST A
HqITa FI7 A W & ¢ FE
A g Al FAT FT HT FAT arfE
FIT F1 WA q7, Je1t 71 fawaa
2l & 7w W g fao 3w @
WwWE oA ag I & fF
R W1 IET A¥g ¥ W< IA! U 9T
T fag aw® ¥ #wrw fag @ o«
uge & AT IT @ B, FAT AT
agr gy & fr forg azg @ waw &
oA F TP E, IAr ATE F g W

-

a1 gw A qrga fFgAR wA &

AaaET 1 ¥@ Aw@ F fEEr am
TT IATE FIA F AT AATT AT 7F |
A wgar § 5 g@R A9t g3
afrar §1 | W 7w waedy
T FU AF & | IR HEAMA ATH
ey g AF § | W qgr 7 30-
sfarest # T@eqqr &1 faoig &
aifw gad amat AsaET w1 owfqsy
X HAFAT &, IIH) TH THW H
feeor faar g8 |

ag1 aer waqr @ fnfera a0st-
T W AT W w FTC war gE & |
f& o wie Qa?rmuf 23 st @ &
TR T4 ¥ fod & wos quré FW4AT
f 6 @ fusatn ad & N W
20 L&—10 ' '

Min. of Petro. 258
Chemi—and Fertilizers

fawrr } oge &7 & & 9
AT W fraw i oo & g
T8 fasarai 1 aga a9 Iowfew
gt 1 W _waw A fafer W
AT & ITRTFHIE QST FT TG
gt a1, afFT "7 A W AW F
Tt F1 oft Trmie ¥ @ |
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T%o Hro Mo W TFo THKo
Hro ®1 9 uaIS § SAH ot gAY
Avg Fr gfFar woardr s fE g7
v&y @7 g7 fufga FTstmT S
T &1 oSy, wre T fawenw £
3% farq o0 wreerw Zwr wfgm
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faq o1 W WA FIT ¥ AT FEl

Ziar Tfgm g AT K g fraze @
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AEE wfuw g udl 3 fad wrea
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IAEC WG @ & K oTmaAt ¥
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¥ wgar wgar § & W i
fr & 1 wfama Wy wifzardr @
$ agi wae 9. T FT WA
wifzarfaat & ford o & @ gaw
wrf wifwer =& & 1 zfaw fagr
% 35 fod wecaw Fiiwg aqifa
qgr wifzardy wfew @ § 1 o=
aw & gar frataw @®a &, @@-
qT ¥ wEAr waA wiizatedt #
ford wrefra o & wgr wifearr
& wff | gafeo W@ off Tw a@ 9y
fasre ®¥ far wremor gt € ol
IAE WAl wiww ) arfe agt wiiz-
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[ o wowr sare fag |
Tt Wik gfeer sarer & saEr AW
I3 % |
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g AT g |
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W an & fag & graam Rar
g fF 1980-81 & wor ¥ o w¥
uma #1 frala #<7 # 87 5,600
FO¥F To W fwar §, wrm ag §
fF o a| ad ¥ faw o
T & 4,855 ®FOT To & @H
CAu |

adr afi, dar fr =g g Wiy,
ZAX AT ¥ T KT WA WTRA FI
W} E WA AnH ad Wl <@,
sar At w4 ot § g7 * mvrrga
fear 8, wa% v fF 1 gEw
VT 797 FY ¥fT (@ a9 g woR
a9z § FT ART | IqF AFEA A
M %T WEAT WATT FIA I GA @A
FW@G |

F¥ qrAT w1 g ifqaw Neazy w1
TEAT FIA AR gorrE ¥4 A rgr Aw
¥ uw #rfawm warfva fear @ g,
va¥  arq-g ¥ sy wSgn
gard @ dife § 9 gER A wew-
wFEar g

TR F I W g & gy
guE 7g 3 TgaT § ¥ g q@e
dro, (grf Th® dwx) v THo FHo
We I Wt AW A, WA
¥ qHo W e Mo fHgr wew g F dfaw
dT v & faq a1 R TWE ¥
fay W s@ry, w@s fag
fafiy wrE IEFT g1 § TG AATE-
TR # AgET §) a1 A e-feEmy
#T g1 §), I¥ gAY IAAT gif@
# fog ag faite ®v & qamdeft @
¢ | wwIw guw TERr wgEedr &
fag awx = saw fifvg | a€
sgaeqr qHY gAY wifgy fe fog wwa
fady v ¥ qwad Wi @ sl &
gt ¥ wiwewe dwex W A
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gefegga dwze & oix 5@ gag &
agar aFT WAy ar §, 7 A A
wfgr | fww 3r gat dFEaw
EFF 9T I A FAAAN 7 WE
arae WA w1 FYar g} faadr wfge

faazor worrefy & ary & ot & wgar
g fe ag v fasrgds 2w A
airf & gyEy Aff & 1 wEAr AN
. qvd efrRR 5y §, ag ag € f*
74T gAATEr Fqrgrn, feaqr wmigd
g g 7 I4F qrT {5 AT FAFIAT
Fr qfadt #1 T A W TqS
& wdr Uyl & fag o dwr 99
gar g fagd ag  qdaqr Irp 7@
gdr 1 g FAA # & yveqw w0
IIERT AAT AgAr 1 AGE 3 AT X
AR B | AAT @ A9 W WK
1 ad Wy Fgr  FIT WEAT AR
T3ifwqq Meree =g F¢¥ & @
el wwiz fer & e wraar
Faq FY g, 394 38 & fr foo¥ ad
fatar siga fear war g, 394 10
sfama wYI agT FT X G5y §

¥ fadza s3ar agm & -
WMt ¥ g ad fawar 1 JIEA
fasga fac aar § aqife wega ad
A qer Agf 91 | T@a wRT -
niE  faadr w< @ chgm w9E
amy § e A ¥ 5, 10 fry =g
Iqar § W Ty feafa= wgar |
feamY w1 faaedr 7 faar ardt @
W} A raw  fagak agwd qar
% fr frox ad § faaar sraw vy
fear §, wq¥ ¥4a 10 vhawma &
T afy § O & gawar § fw
¢ 9 9y Ffag Wk M & T4
™ & fag stteaqd  sr4g
wraE faqre ¢ agi § 1 & wrgr fe
WA A A fraifa ot &, Svd
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AW daAw @ A w qEA
adrwT 1, M 7gh € F I qgt w7
q/iT ®T FAAT T woAr fawrtow w3
WX IaF ATEY WY IF 57§ GATE

|

qgHT I A9F  fawgwr ¥ ow
ol q1a @A w1 faqar §, fage
a9 Wi wywa fear g 1 wed
wqY X9 WIFW w1 W ferqr §,
& Amar g fF gad draw o yearg
gaAr qgfes wr ¥ &1 § fF o9€d
E AT F TG qgd FA G @ &
UK WqY I§ FAGAT F1 SACT
T fzgr g, Ffwq foc wr  w@
dwd § fF sraaar Frva & Wi fwq
fgr w@a F1#Wa § 93 G FFF
g foesr gog & amd gI& &
qragE W1 dEe Wi 9w ¥
fezrgas wraq faad § W 64
QEEEWH dgd  «F wdi g | ¥
g ¥ ug gAre g fF 9w &
Feren w3 faar su¥, fogd faeme
F1 AE 7 g | AfFA ¥ OF @A
AT qg W1 41 Wi § 5 I sl
T FW W FUAA AT G GloaT
T qHLT 7 fqr sd, T @A
F AT BT g, wie wae d@ wif
AT qHI fF gu &, a1 978 A
F fRar s | g WY WY &
T AT AT SfHn g4 AR |
oW IR ) ¥ faed W@
& f5 <t eaida F<id wiaw w1 i
T §, afX g% qw d 9T w1 A
wreda d, o1 ag fifrwa v & fremee
T § Wk Iger 4% s ¥ fag
W P qry w1 qhear A ¢ (X
T At wgiaa wax  fawrr w1 ag
fadw & fr didtr wiae wic e
¥ Q¥ § oswiwe T g
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[ 77 fag ared]

gEre ¥ N %z qfadr gag &,
foad weata %z § FagwT 3y i g,
ag qifaar agt wser & | Afea]
St AT oRrFedca  daEe ORI
FTA §, 3¢ fadiw gfaard 37 F 40T
¥ g7 FEET Tfzgw 10 qIFT
fag ¥z oz frgm &t STaq 26 2,
uirFeReT wiEfaw FAow A @
F Fafgey A &+ Afwa fFam
w1 #E qr =7 ¥ o1 drIT FAIAT
qgar & 1 afz fEgmw w1 =wd«,
- g€ # 100 faze TrIT ¥ IFA g,
M A€ ¥ 3447 fearg 200, 300
HAIETT FI F AET & | HIFRIT T TAA
w1 fefegeqma & fao w1
faeew «r7 frar gur 8, g=i® g
TAHT AR FC G §—-FE AU IAF
g o7 ¢ fzar aar & /Y W g7 A
sqazar 7 31 w6 ¢, AfEA ¥ fgezw
# weawa feum 7 femte ag s &
qAg H WIET 7 4T ATF ¥ FYAT
77 wWarg | gd@fac &7 zg gErE
fzar & f& 9@ 1 U7 IHT w2
Faqw Fa1 wfgy, arfa aa fHaE
#1 WHT  AAEGFAT g1, A1 FIEF(T
3¥ gqafe w@r § 97 3 9% | qH
arer & f# 741 A9F77 g4 gEET 97
Eib I (B £

FET G(@C FT ¥, g7 TFEEI(T 7
SARC & ST TrIT fRAr sear
Caifgm . ag wgwar T8 v A wifas
g & /T AT FAT &, T 47
wsafa wfg & da ¥ §1 waar wraife
CdEH 1 gAr W A 9afa agd 7@
* JZifran ERA AR %T WAA T
fadie 78 & | ¥4 faw deft wgiag
W ¥ AT F AT wY § owEAw
- it
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gt A% TAHI 1 gEE §,
TH AN H AGGIAH AT FRORIEE
HETATEAL F i @sd g g t fawnar
i®H R & wamic 1980-81 &
Fargrrs  ®ETaEa< & wowram &1
w57 27.5 W@ z4 fagifea fEar
Tqr q1, FIF FaT 22 HG A

TERA ZT A GAEAT & | 9@, ~

ghagmm wIR eEdr AE 7w dar
FIF A AT TG I8 qT F— @A
AT H AT AT UATAIT  FEL
S @ 8,—— agl BEFIZAL FT AT
FFT F THAHZ ¥ vqiar § faew
qfcoaea €T gt 9 fHEAt §1 WF
¥ @OIATISAr 8 | 39 fHo 4@
FIEE AT H 9EF & &1 s74€4qT FY
Fdr  Jrfgo 1 <rawgra § oo A
gfear ®&fqgas da1 gai g, afad
ag  usEqra & fegm 71 Adf fAa=|ar
R, 98 USEqTH § AFT AAT AT |
FER i fEadt i gaia q@w ¥
FERTAT TT AT sGEATAT HIAT
Ifgg

zrtfE AEHT T vqiw BrEwfTE
AT T AE AN §, Afww (FYAT
T IAKT HAT A HETAFAT # |
e vt E w2, 7, wEl QTG
SR & WiC newsza gras (Soil)
TFFAT  Ein AT &, WF AF TH W
W7 FErAT AT fi AT, qGF 4T
I4H FAATUE WL oaAfafadr i
Wl AGTAT WA, AX ¥ FHOW
IE+ faear sar stigan

U6 1T & qg (437 Tar Tgm
fa wgha® s¢ IEE &7 yra §,

. TH ® AT Ky w ey wy o wiE
ST4EqT FAT G, 47

TH 3@ &
FHF WA WG AT W A W
e s & faewyq frg § &g 34 Sl
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7w frear & ar wzr tq faerd
z, warer & wia FY dw fady @, qf
g an A FrE qiwaf §, =T 9w
Tredt ® oamg, AfFe T4 F qa-wm
M gET WA F ITF g W F
omar g A owm oF “ifaeage
MAZL FLT | Treqrd K g de
CRFT A AL AAEIAF AT H
U ¥ W A% UF Wi AT ;I
faoiq #3Y frar & | otar &% waar
<t qgr 8, FArEAigT 7T dage ¥
TR F gz T@y 9 7@ ¥ R owA aw
smfafafaer a8t $fzArg@s e aary
‘%”r g AT Aar 45 WT F qFFA A
ATF & #1539 F1 g0 @ g 7
¥ gg wia wEq1 fF F7 7 F7 A qq
Fr  wfedArEdT oAE  UFEATT
7t fae s 1 IW OFT AU G
X UNERTd fAw A2 ¥ HA A
@M B WYL GTEITA A< Fi AT ATHR
97 Wr g fa # 398 4 A7 Faq
e ¥ w4 afew  zAd gl &
qa  frem wr & 3@l Iqw G2
W} & A afaer 77 @ g, 4@
“ErAa # 9@t WiTAEAT AT OATT WO
" JHT AGAT W7 agar v @ € |
0N I7 wravgwar #1 gfa F fag A A
TE T IT FT AGARZ FATE AT
TET T SA®T T FYAT FEATEAL
CAVE  JATA FT Gfaar AT w1 I
wfge 1 gafae 37 a@ 1 79 T4
neiear ¥ & wie ¥gr 97 wfeArgae
e waw § fog fade &1 4 oF
Aifaeqqel  aq4gre UATEAE ¥ A
L2 IR
g F AT F oo ww § Afa
“Fatffa w2 s Ay F & fadaw
LA qEM W Tw o A
¥9 9% ¥ w€ 7 Iovqr war g fF
ot wrew  ¥few g § 3T TW AW
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FARCANT 8 | TH ¥ a1 H
St W ¥ A v frar @ WY o
qie & faqrr &Y 9 ¥ fagow
HIqT § IHH T ¥ TH AE T &L
faity w37 @Y zzrar 2 fog ¥ f¥
T F WX TZA FI WTGEER FC GF
f& M wew #few 37w w4 foedy
F o @AY ¥ st w7 @y & 77 Ay
w1 a1 3% % fav @ w1 w6k
39 AT & AT FCAT AfEW oW
qEE AT g A0 FHY WEAEE
Famt % frazw #1 sgFedr g7 WY
T F1 FGE FIAT AMEE | I
FT A F ATH A 9T £ 0F gfH7-
w1y wifadr fraifa s =g
37 & fau WY & 0 a1 A7 FT 94T
fr wre M1 dor fawy waw T
fagd wdrs safaal #1, [T
sizfaat 1 wiavgs o IfEa F1Ha

1 fad

wa # & frdzq s wigm &
AT ¥ qTH JIT § URBFE LA ¥ Ry
aga  IqIET wid #, gqEwa & o
Zaaey ¥ ofr o i gud Ay ¥
w1 1 T F TR & feo s
FIH  IIA X AAWEFAT & | FE
FAY A1 H WY § fr @7 T UEEE Y
377 fota w1 fau & 36y 798 IR AW
#r q gy € 1 gafEw gz o
UEFERMA ¥ F WGL T & IH W
% & fag Wk afesr i gq ag &
UTTENT & WIGT F9 ¥ wW (A
Tax fac wo wr  fada g
AT BT ATAEFAT § |

SHRI HARIKESH BAHADUR (Go-
rakhpur): Mr. Deputy Speaker, S8ir,
I would like to begin with the non-
availability of diesel and Kesosene oil
in my district Gorakhpur in parti-
cular and the whole country in geme-
ral. It‘is a big problem before the
people and, therefore, Government
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[Shri Harikesh Bahadur]

must try to solve this problem. Sir,
since this Government came into pow-
er and till today they have increased
the prices of petroleum products twice
and again in future they are, perhaps,
going to increase, Even the prices of
sixty bulk drugs have bLeen increased
recently. Poor people of this country
are not getting drugs. They are hav-
ing a very limited purchasing power.
They are always being suppressed by
this Government. Several types of
problems yre created. Prices gre being
increased and that is why our people
are in great trouble. This shows that
this Government is completely an anti-
people Government.

Sir, the hon. Petroleum Minister has
been touring around the world for oil
but he did not get oil. How much
oil he has been able to get? That is
the point. (Interruptions) Now, Sir,
enormous money was spent on the
tours of the hon. Minister who had
toured several foreign countries but
did not get oil. Or, if he has got oil,
that is of very little significance. What
is the reason? Because, men of sta-
ture are required to ‘ake oil {rom
foreign countries. Not everybody can
do that. And this Government lacks
such types of people. This is my
charge. People of stature should be
appointed in the Union Cabinet. Now
I am glad to hear that the hon. Prime
Minister said that she is very much
against corruption. It is a very good
news, that the Prime Minister is
against corruption. It is sald that
several corrupt people are geing to be
brought to book; yes, very gond news
and I welcome this news. But I would
like to ask ‘Where is the corruption?’
Sir, Corryption {s in the Petrcleum
Ministry. 1 am not talking of Kisan
rally; T am not talking of Maruthi
Take-over; I am not talking of the
submarines deal; I am not talking of
the Centurian tanks deal I em not
going to talk of a book “the danger-
ous place” which was written by Mr.
Moyoihan who was working as the
Ambassador of the United States. But
I am going to talg of this Petroleum
Ministry. Beveral types of things are
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being done. Several scandaloys acti-
vities are going on. The worst is the
Thal Vaishet project about which WMr.
Unnikrishnan spoke already in this
House. Then the hon. Minister in his
reply said:

“Therefore this very fact—how
did he get copies—requires a CBI
probe and requires a thorough in- "~
vestigation.

The main thing is, if the secret
files and document of the Govern-
ment of India are made available to
people who are interested in raising
such questions, then, it will be very
difficult to save this country from
the Defence point of view.”

Sir, the hon. Minister is telling us
that he is interested in saving this
country, while, in fact, they are sell-
ing this country. They want that the
country should be robbed but nobody
should raise his voice against that.
They want this country to be looted,
but they do not want that we should
rails our voice, (Interruptions), It is
our national duty. If we come to
know about any scandal, we must ex-
pose that scandal. If we are not doing
that, then, we will not be performing
our duty properly.

MR. DEPUTY-SPEAKFR: Mr. Hari-
kesh Bahadur, Government has called
for tenders. Is it for selling the coun-
try?

SHR] HARIKESH BAHADUR: That
also I will let you know. I am going.
to talk of many things today. You
just please listen. Several cases are
going to be fabricated because the
Government has got barvarous dosign,
evil design crue] design, to suppress
the opposition and the people who ame
in the opposition. If they could arrest
men like Jayaprakash Narayan then
they can commit any kind of crime
also for which they are preparing, In
fact, half a dozen ministers of this
cabinet are involved in money-collec-
tion, Sir. But no action will be taken,
I know. No enquiry will be instituted.

SHRI ANANDA GOPAL MUEHO-
PADHYAY (Asansol): He has got the
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access to know the story. His leader
was a Minister for a long time and he
has access to facts. (Interruptions)

SHRI HARIKESH BAHADUR:
Please listen. If I become Minister I
will tell you how to administer the
country. He is an old {riend of mine;
I don't want to say anything against
him. (Interruption)

MR. DEPUTY-SPEAKER: He has
got freedom of speech.

SHRI HARIKESH BAIHADUR: For
their knowledge I would like to say
one thing more. Just listen. What is
the reason that every contract is being
given to the Italian firm? What is the
reason behind it? Does the Minister
have courage to say about it? I know
he does not have the courage. It is a
fact that this Italian firm which has
been given this contract has not been
doing well. You go and see RCF; I
have visited RCF. They ate not doing
well. But then big contracts are given
to this irm. What is {he reason be-
hind it? I don't want to say anything
at this point of time but you can
understand what is the reason hehind
it. Now, Sir, this' is a thing which I
am saying to the Minister because I
am listening to many things outside;
so I am telling this to the Minister.
Let him deny it. Then I will accept
it, People say that Rs. 9 crores have
been taken by the people in the Gov-
ernment to give this Thal Vaishet con-
tract. I would like to know whether
it ig a fact or not. If it is so, it is
most unfortunate. Because, this coun-
try is being sold. If the hon. Minister
denies it I will accept it. Let him say
what the real position is, It is being
sald everywhere that Tha] Vaishet is
a very big scandal. Because, Rs. 950
crore is involved in that. Now, Sir,
it may be that because of political
designs or some other designs they
may be taking action against some
other people, fabricating charges, and
so on. Now, Sir, in 1077 an Expert
Committee was appointed.

THE “MINISTER OF PEIROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Did you say Rs. 9
crores or Rs. 950 crores?
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SHRI HARIKESH BAHADUR: Rs. #
crores had been taken. Then the con-
tract was finalised. But the project
cost was Rs. 950 crores. These are
two things. This must be properly
understood.  (Interruptions)

st oo fag (Fa<asr): woe
FUT &7 ATA TEY ARG § | AT IgH oY
TFT ¢, IEFT AW @ § | (vawww) .,

st gfery Y : wio Wt w
ar o

SHRI G. M. BANATWALLA (Pon-
nani): Sir, I have a point of order.
Now, this statement is a very general
statement. It is defamatory and incri-
minatory in character and therefore it
should not be allowed.

SHRI HARIKESH BAHADUR: Why,
Sir? (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh, he has raised a point of order.
No allegation of defamatory or ineri-
minatory nature is allowed. You have
said that the Government has taken
9% crores or something like that. Any-
way I will go through the records if
there is any allegation.

(Interruptions)
SHRI HARIKBESH BAHADUR; If he
denies, I am reply to accept. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh, when you make some allegations
I know that you take the responsibility
also. But you should have given to me
in writing. Then you could make a
mention about it.

SHRI HARIKESH BAHADUR: All
right, Sir, I am withdrawing it. (In-
terruptions)

MR. DEPUTY-SPEAKER: He has al-
ready withdrawn it.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Why don't you advise the
Members sitting on that side also? Yov
advise us only. (Interruptions)

MR. DEPUTY-SPEAKFR: Mr. Paru-
lekar, these things happen on both the

(Interruptions)
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8HR] BAPUSAHEB PARULEKAR:
Buf you never give them the advice.
Why don't they listen to the criticism
© They should listen to this very
ifiently. (Interruptions)

MR. DEPUTY-SPEAKEP.: Mr. Banat-
walla raised a point of order and 1
upheld- ft.

(Interruptions)
MR. DEPUTY-SPEAKER: For the
information of the hon. Members.

when an hon. Member is speaking, you
can get up and ask him whelher he
is prepared to yield unl:ss you raise
2 point of order. If he is not yield-
ing, then you cannot ask acything for
clarification.  (interruptions)

SHRI HARIKESH BAHADUR: In
1477. the Government of Indiz insti-
tuted an Expert Committee and in
1979, the letter of intent was issued.
They did not take more thun three
months’ time in deciding the enlire
consultancy contract when they came
to power. Mr. Bahuguni was at that
time the Petroleum Minisler during
the Janata Government regime. No-
body could raise a finger against him,
I can tell you and they have no guts
and courage to say anything against
him. They are selling this country.
Note it down and you penpi~ who are
working like** do not pehave like
that,

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh, you continue your speech.

SHRI RANA VIR SINGII. Sir, he
has mentioned like* jt is highly ob-
jectionable.

AN HON. MEMBEFR®: How can he
say that? (Interruptions)

MR. DEPUTY-SPEAKER: I will go
through the proceedings and see....
You please sit down.

ﬂ!’!ﬂ'{'fﬂ!: agt, aft—
WY ATCATT TR AT Y T A} 77

w21 vE em i
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we are working like**This is high-
ly objectionable and this should Le
expunged.

MR. DEPUTY-SPEAKER: 1 will go
through the proceedings and see if any
defamatory remarks are thaie,

2 (Interruptions)

arfeg grar wfgn, ot wo @ A o
(wwrareTe) \

TTH WA § AT A T
| JZ WEA BrEAT ATfgT WIT
T WET TAF! AAF F AU 1 .
(oomerar) ..

b
MR. DEPUTY-SPEAKER: You speak
tn me. Please, you leave it to me.

SHRI HARIKESH BAHADUR: I am
not going to withdraw. I am putting
on the record.

MR. DEPUTY-SPEAKFR* Now,
please continue,

Nt Torate fug : wT F1 Faoig aan
g, T fawg ® 7 g e
FZr 91, 39 F qF-d ¥ w9 w7 foig

Far gHT 7 (ewEdrn)
qt TRrEAr weat o fEdy F5
A at foar 7€ g 1 0F smIw

IA FE O

MR. DEPUTY-SPEAKER: 1 am
sorry to sgy he used some words. You
think that it is against ynu anJd you
have brought to my notize, 1 will go
through the proceedings. If there
are any aspersions, anything deroga-
tory or defamatory against anybody in
the House or outside, | will take care
of it. I will go through the preceed-
ings. *

[ ngel 4s ordereq by the Chair.
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Mr. Harikesh Bahadur, p'~ase conti-
nue and conclude.

SHRI HARIKESH BAHADUR: Now,
Sir, the Expert Committiee, which was
constituted by the Janata Gvernment,
submitted its Report when the Janata
Government went out of power. And
then the final decision was taken by
these people. They ars the main peo-
ple who are responsible for taking the
decision. When Mr. Bahuzuna was
Petroleum Minister, he had wrilten
against the Technimont. I think the
Minister wil] be knowing this thing.
And at the same time h=2 had also
telked of proven technalogy and what-
ever was forwardéd Yy {hat Depart-
ment, Secretary or the ~xperis, he had
simply agreeq with their suggestions
and nothing else.

Now, they wanted to give this en-
tire Bombay High gas {n Tatas. But
Janata Government {ook a decision and
they said no Fractionation Plant must
be set up. It was decision of the Janata
Government. Sir, I wou'ld like to tell
vou when the decision wrs  being
teken at that time, one NMember of
Parliament of Congress (1)}, who waes
in Oppesition at that time and now he
is in the Cabinet and he had been also
in the Sub-Committee to decida the
fhings regarding consultan.v contract,
had written a letter to Mr. Bahuguna
to consider the case of Humphrey
Glasgow of the United Kingdom that
their technology also should be consi-
dered. This type of letfer was written
by the Member of Parliament, who is
now in the Cabinet. Ani sinze then
they have been lobbying for this. They
are not innocent people, They are just
showing themselves to he innocent and
row he Is a Minister 2'so. And that
Member of the Congress (I) just tall-
ed a Calling Attention Mntion alsn..
That Motion was also discussed ond
Mr. Bahuguna also repliag te it.

MR. DEPUTY-SPEAKER: No Minis
ter is 5 innocent ag youy are.

SHRI HARIKESH BAHADUR: 1 am
talking of all these things or.ly because
of this reason because the World
Bank has cancelled this Joan. They
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had given this loan anly n' the Inter-
est rate of 7.5 per cenl Now they are
tuking from Euro-Do!lir market etc. I
do not know what is ‘h:2 percentage
of interest on loan which they are
going to pay. They ar> very much
happy that they have rot the loan. But
they are not unhappy tn the fact that
they are just going to pay more. More
burden is being put on the national
Exchequer. For this they are not
sorry. They are the actual custedi-
ans of nalional interest. We are the
culprits. We are not talking of the
nation and national intecest. This is
v-hat they are saying.

Now, the Janala Government did its
best and if the Minister is really in-
terested to know something or do some
something, then he must institute an
Inquiry Committee he:ded ny a sitting
Supreme Courl Judge a2 let him give
his findings. Who is responsible for
this? Will he be preparei to do this?
T know, Sir, the Minister would not
agree to this.

Again, Sir, I would like to tell you
there had been an intervi:w. It was
conducted by four Oil Corporations
for appointment of 70 LPG dealers and
14 diesel and petrol dealers in Octo-
ber and November last vear. Sir, what
happened? The selections made were
nilliffied at the whims of the Minister.
' do not know whether he had his own
axe to grind. But it was nulliffied. 1
would like to guote from n news item.
It says:

“Executives of oil companies were
summoned . .. .”

SHRI RAM SINGH YADAV: A pa-
per cannot be quoted.

ot gfcdw  agrge ;w4 A 7
7gl 9T fEar smar & 1 wvew) AEw

LU

MR. DEPUTY-SPEAKER: He is only
quoting. He can. He can quote from
any document. He cannot read from
a written speech. He can quole any
document.
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SHRI HARIKESH BAHADUR: ] am
forced to say this, because I have been
told by somebody that an enquiry
committee is going tv be instituted
against me also because we are speak-
ing here. That is why I wanted to
say what is correct and what irf
wrong. I must clarifr the position.
Now I quote:

“Executives of oil cornpanies were
summoned to New Delhi on De-
cember 8, 17 and once again in the
third week of the month.

Mr. Sethi, it is learnt, first congra-
tulated the officers for conductling
the interviews and selecting candi-
dates. He then presanted a list of
candidates he wanted to be accom-
modated.

Mr. Sethi’'s list nclurded certain
persons who had neither applied, nor
did they qualify under the guide-
lines circulated befose the inter-
views.

On January 5, the head office of
one of the oil corporations sent telex
messages to its divisional offices ins
tructing them to scrap the interviews
and send a list of eligible candi-
dates to the Head OT.ze.”

All this has happened

There is not much time left for me.
They have taken my time,

MR. DEPUTY-SPEARER: Only five
minutes were allotted to you.

SHRI HARIKESH BAHADUR: No,
Sir; you gave me ten minutes. 1hat
is why I am speaking.

Now about the drug industry. Glaxo
came here with an investment of Rs. 2
lakhs. Their turnover now is Rs. 62
crores, gnd their assets, Rs. g0 crores.
Pfizer came with an investment of Rs.
1.5 lakhs, and now they have ussets
worth Rs. 48 crores; How has this
occurred? Only by manipulatisn &nd
exploitation.

There had been some changes in the
drug policy also; and that policy was
laid on the Table of the House on ihe

APRIL 2, 1981

Min. of Petro. 276
Chemi. and Fertilizers

28th March 1878. Why were the chan-
ges made? What kind of changes were
made? I will tell them in *he form of
points. The first one is: retention
price and common selling price not
specified in the new drug policy. In
1078, the Janata Government decided
to plug some loopholes. They wanted
to open it so fhat many things
can be done. 1 Jdon't xncw what kind
o! things they want o Jdo.

Next: provisional prices of Lulk
drugs mentioned in DPCO 1979 but nont
specified in new drugs policy. Then
comes power to fix reteniition price and
pool price for sale of oulk drugs stated
in DPCO 1979 but not mentioned in
the new drug policy guidelines, Then
we have: deviation from the new drug
policy guidelines on th= provisions of
mark-ups for formulations. Then; pro-
vision of drug price equalization ac-
count under DPCO 1479—coniraven-
ing provisions of new drug policy,
Essential Commodities Act and Import
Trade Control Act.

The last point ig very important. It
is about the discrepancies between the
paper approved by the Cabinet, and
DPCO 1979. 1 would request the hon. "
Minister to go into all the things. 1
am sgtating. If they arz incorrect, he
must tell me so.

MR. DEPUTY-SPEAKER: If they
are incorrect, what wiil you do?

SHRI HARIKESH BAHADUR: I will
stand corrected. Now, about the
ONGC. I would like to say something.
I had been there. I had gone to the
Bombay High. as part of a committee;
tnd I could study many; things. I
would like to say one thing now.

They are not having hous-
ing  facilities for . the employ-
ees. Many of the employ-
ees are being given ahout Rs. 2400 to
5. 3600 i.e. per head per month. This
amcunt is spent on each employce, so
far as the accommodetion problem is
coacerned, ie. to solve it. But they
are not providing housinz facliities.
What for are they doing this?

They are bringing in a Bill here,
regarding ONGC. It will be discussed.
It hag already been introduced, ac-
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coraing to it, gny Member of ONGC
can be removed at any moment, with-
oit giving even a show cause nclice.
Why hag thig Bill been brought in, in
this House? The only motive is fhat
several contracts are going to be de-
cided—regarding oil exploration. Seve-
Tal foreign companies will be giving
thejs tenders. Now the Minister may
ve interested in someyye. If he asks
an officer to do it and the officer does
nct do it, then he will be asked to get
oul. Thir is their demrocracy; this is
fheir functioning.

The last point whica I would iike
to say is that they are going to set up
several fertilizer planiz. Two fertilizer
plants have already been set up in
Thal Vaishet and also R.C. F is there.
But again they are goirg to give two
n.ore fertilizer plants t» WMaharashtra.
The Industry Minister of Maharashtra
said thig thing, I have got no grudge
against  it, but at least they
should give some fertiliser plants
to other States also. Thz2y showd give
some plantg in Bihar and U.P. also.
Shri Bhishmababu i interested in
that That is why T want them,

The involvement of s Minister is
more significant than anything else as
indicated by the Hindustan Times of
21s: March, 1981. I wo.ild like to know
who is the Minister? What was he
doing? All such type of inforfnations
mus: be given by the Minister. He
should not just try to make other—
scrpegoat for what they are doing.

ot fesiafeg wiear (wmawr) -
IYTETER AZ\TH, AT |7 oY SfY 7 30 7
TEGA 1 §, ¥ SA%1 awdA 3w & fg

qEEATE |

eI AHIT, WA F AT ¥
R Aw ¥ g Aa # ¥\feraw wargl
# @ 79 & | IISHW WFTA, WA
¥ fora® wfirer w gu &, 3791 @A gu
9 & g% fawow ¥ w571 91 fF vren
A% q< war gwr & 1w A e geR
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8 ¥ waet ¥ Wrarw, (I W s
Tgao L EATAT GCET A H awwar
TS T 8 | B TG AT ¥ gaE
forg fas 4 ga1e 3 &) AT sWQ w7
sTaaTT fear war &, wa) W wfas
qgrar AT Wifge, arfE ¥W @ eT
wrer-fad T 77 | gmd o wifewr §
f gw wen-fadc ad | wvr gaTR Ot
wfa sufd Iergm oz i @a 2
¢ g, T g ¥ frq wer s
FY 1 <@y &, weht v ofr Fiforwr 77 @
g T A § fog § 979 gvrarg A
TEgar § | W wdt aga IO FH ¥y
R FAT | HAT HgIR 7 rferaw &
ferg N Asar a1f & 78 aga WSy
FVHT & W WTH HTHT FF Hravqswa1g,
g T 194 , ITHAT, FlZATEAT qqaqT
ZaTEq Y a1 g1, I qfa ¥ forg wredht
Fistar a1 w€ § W TaE faq 7
ferwrr F1 gegETR FATE

AT IAYR HE\TT, FE TRWY
¥ ra grf 98 ¢< wraf@ wwE
GiFw & TrerT € | guE forg weawaw
F a1 H 9 FgAT 1gar g fF weawRw
THA F WA WK AT F A qieary
ATHF €A Y YZ HTCATAT @A &7
SEATT W1 97 WX g6 oy wreat-umas
FY W1 qge wHSY Ay Y, Iqv oY ww
sig & fog mor fawrfesr & o,
afem g weee & fF sav i ¥ fee
daadravrf ot &

14.55 hrs,

[SHRr CHINTAMANI PANIGARHT in, the
Chair]

agt gt 74 &1 oy agt Iemew
? =@ wwiedt wiftardt  ofen
1wt Wd oagw & ded
R 1 fediom wam g | ww gfeard
T T I O GO frelt gad g
TEF) ST AT F oy § ) wgt F Wi
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[ festre Fag wiear)

HurRw G471 1T | 59 T WY WE 13
T8 ¢ faare 7 1 gy qar Awar
gfaer iy wdra M w, wrfEE
MM F FuT IITAT AEgA £ 1 3l
AT FA IFV4Ar & N wrawr q0fzgy 7
WIEAT A 24w §F AT D77 § av7E
g€ v warfia wfeqgse Frdam
F( TAMGAT FT AT AT FIFTE F AT
R T AR & 7@ YT gIC HERE
FICQTH &1 TGTIAT F( ST | TAH WA
T FAZEY FT AT H AT AN
4% &Y Trqare fga aFar wtre 39T
AW TR |

FICAT F WFET 1973 ¥ T4 HAT
S0 ok gfeqr F aircany 1 forAreara
fearar 33 7 120 T3 A A
A A wvT 495 A qfear &1 FFT
TEAMEA EIH A1 7 | o F AAI20 H
qr | Afw4 wist A7 I8 FARAT F 37 AT
® QAT & | W FW A @0 § “2
aga @R f F 97 <gr & 1 T8 axg W
\fraw wat & 40 St a7 97 39 wFW
F EAFA T | TR G ED FCEA F
fraraa T 91+ F w0 FAT
g awr & o 3qa gfeanr Fre-
|ATT FT FAMTAT F FIW F TG FLQ0AT
A arfs g4 w3w ¥ fasd gu
7T A F1 ard faer #%

RS R A1ga q3ifwan gzigl
AJTAGIE | TTAAT AT A F A AT
& | wgh ¥ fasrat wr o & Wi qgr At
#) fasteft foer streft & 1 mal ® wEwy
%) UTANZ AF TEf fwaar & | gL A
TN T AN F QG AT ¥ IAF| A AT
& 1 arraY wie wEd ¥ TIwTa HE A
wifgd | arArT FTAET H ofr A ¥
qafa wr@T ¥ wradz #) acwd A
Tifgd W 946 W A2 MA@ H
Fqaed A TigT
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wl, g%, mfeat & fon Tgdr aga
urEwFar g | fRew 9 g F¥ear g
Fa® fag WY 3a¥) fra 2 aga sarar
WIATTaT 9Td 8 | 7 e 1) qug
92 ¥V JuAsy 7 FIAT Srar § A
A QT E1aT §, FATW §) HL A3 Srar
g ul Iew @7 a7 §) Ay g,
FHT ALATZ E) T ] | AT T A% adr
7ol uofagt & &1 ww gax  faar
glaTg Fasw GaFr gl qar g | frar
F1 @ &1 FT G HIC q1 I9F) X T
fwa faa smr Tfzgd wk Taf
wr@r § faer amr =nfed | ga Tw A guk
feamy & a7@r 8 | "t gk AWy F
o g oea @ forg W wera a@f o
g fFam F 919 F qAHT H waAT
AgTn ®  gWer  "Arwfad &=
fear & 1| 79 s TAFT S AT 7
ATTEFAG § 97 9 gAw! fawry sqre
AT A1fgd | AaFF g AT H § wA
ACATE FIF FY s0FE4T &) AT ATlRA |
q wgar g f& 9 dr vaad  wa-
WAy § IA47 qfa T AGT 9T G
ST ST | W7 FAFT WEAWFATRI
@l qfa 497 QT A IAT & IrF 0
AT 1 ATLA F) 4@ WA AAT
9 |

Y St T FE 9 fooqRd
TET F AT § | WT HIC g ;T
@ qA AT AQ F, Afuwaw wEr F
wT Aaw 21 Hfwa wmw 3@ fF
faaer #a %1 ufoar & 7€ & ar foaq
iq & Faema feg 7 § 97 WEgw
Fret &1 & fau aw &, Ay § 9 A9
Zr w & W 7 Iaa oxfagt § wf
T gAY wET A 1@ 99
oo FAAT AT | TTET WIT
ey ¥ AIWTT A gAr g o
qgigy i, ghewa s, srfeardt @, -
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A dFAT F v wfawae w4y §
WY &1 Tg ATAT F WISt AFE AE
g &mAr F oowr 7Y gwF § | TH
0t ) wray F wroer @ geifyat &9
#  sggeqr AT wifge R aEr
qOF dg-wAqwT o 3 qifgd |
w1 & a1 wey & & Fgar TEgar g
f& wge g way v FaEEr 7
FZIR FIAr AT WIT FHT WIHI 9
Tt F Y B AT T oA FT A7
frarar =rfem

15 hrs.

qrEAsfa® &a & Frear v fodi?
B 93T & THH FH AT AT O E |
feas WY Frgrwew a7 gm & I8
A YA T Y a1 FA% g1, 7 foe?
§T §HIS & Aqvr § ¥ IS E4AT
yT 3% fegdwa #7 #1210 qor BiAr
=ifgq 717 34Ar 3o Feadom g
7 faaqr aifge #4if® @2 9 7o
AT AEA E w7 g fevidiz & ww
FEATFAE@T T | IAR o fFeqToa
FFZ0 71 foasar Frfem )

wiat 7 feam wizaear g2 g7
7 AT E 1 A0 A Hoge wamd § a7
Tl & qq H WiwF i wias w5y
Ay =rfegm

HIqH( HIF THT 7 T §U, F4T(&
oG 92T AT AT @ &, ¥ g4 wdema
# gz frazw w1 w@ar g f6 wwedg
g gmiIIM H EArarsa g Aw
9T FeT Sfzareas &1 wreEEr T
AT F GAT AT IAH AE Ao 0
WY gEY  wran, fyar fGramge i
qfear @@ w0 Frearar q T
fear sy foesr foscas gad
THTT AT AT g FC AW F

Chemi. and Fertilizers

MR. CHAIRMAN: Mr. K P.
Unnikrishnan, you have given in-
timation that during your speach on
the Demands for the Ministry of
Petroleum, Chemicals ana Fertilizers,
youy would quote certain documents.

1 have lookeq into the matter., It
has been held by the Speaker on 26
February, 1965 that—

“A Member can ordinarily quote
from a document that is treated by
Government as secret or confiden-
tial, and which government have not
disclosed in public interest.”

It has also been held that—

“While Government cannot be
compelled to admit or deny the
correctness of any alleged copy of
a document which js classified as
secret or confidential, it is necessary
for the Member who quotes from
such a document, to certify that he
has verified from his personal
knowledge that the document is the
true copy of the original with the
Government and the Member will
do so on his own responsibility, and
the Chair will permit him to pro-
ceed, In case the Member is not pre-
pared to give a certificate jn these
terms and he insists on quoting from
such document the Chair may find
out from the Government about the
authenticity of such a document and
the facts placed by the Government
before the Chair wil] be final in
determining whether such a docu-
ment is genuine or not. Whére
Government decline to gdmit or
deny the correctnesg of any alleged
copy, the Chair will allow the
Member to proceed and it will be
for the Government to give such
answerg as they think fit."”

In the light of the ruling quoted by
me above, I would like to know from
Shri Unnikrishnan whether he ig pre-
pared to certify that he has verified
from hig persona] knowledge that the
documents from which he wants to
quote are g true copy of the originals
with the Government and he will do
so on his own responsibility.
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SHRI K P UNNIKRISHNAN
(Badagara). Yes, Sir. I take full res-
ponsibilty and I shall authenticate it
when I lay® it on the Table.

MR. CHAIRMAN: They are true
copies of the original?

SHR]I K. P. UNNIKRISHNAN: Yes.
SHRI G. M. BANATWALLA : If

he quotes from some document, we do,
not have that document. He should
also be prepared to lay a copy of it
on the Table of the House,

SHR] K. P. UNNIKRISHNAN' 1
shall. This is a long-settled practice
in this House.

Sir, over the years ] have been
taking part in the debate on the
Demands for Grants of this Ministry.
It has been my great pleasure to see
during the earlier years also the hon.
Minister having been associated with
this Ministry. And, today, it is my
pleasure to see him pack at his desk
and in this seat, not only because
I have great persona] regard and
affection for him but also because
I know he is a very able man and
obviously a trusted colleague of the
Prime Minister. Again whatever I
may say or whatever I have said on
anything, it is only out of my concern
for the national interest and in dis-
charge of my duties ag @ member in
the service of this House.

This is a vital and crucial Ministry
because the energy policy, if you have
one, will determine not only the
course of economic development put
also in the long run the direction that
we will take. Today it is important
not only from the angle of Industry
but also in various other fleld like
agriculture which is more funda-
mental to the Indian economy, trans-
port etc. The report of the Ministry
says:

“Our total requirements of im-
ported crude oil during the year
will be of the order of 16.7 million
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tonnes.... 7.98 million tonneés of
petroleum products, and value of
our imports—Rs. 5600 crores.”

1 woulg like to have a clarification
from the Minister. In the succeed-
ing paragraph, they say:

“During 1981-82, we shall have
to import 152 million tonnes of
crude gnd 473 million tonnes of
petroleum products, Tota] foreign
expenditure on these imports at the
level of existing prices is likely to
be of the order of Rs, 48.55 crores.”

I am unable to understand these pro-
jections. In a market of escalated
energy costs where prices of petro-
leum products are going up, this year
the cost has gone upto Rs. 5600 crores
for 16.7 million tonnes of c¢rude oil
For 1981-82, they say that it will only
be Rs. 48.55 croreg for 152 million
tonnes of crude oil. Last year while
the volume of crude/petroleum pro-
ducts imported had increased only by
one million tonne, jn value terms the
increse in price was 80.3 per cent,
because there was about 75 per cent
increage in the unit prices of petroleum
products. You might argue that re-
sumption of production in Assam
might bring down imports. But what
about other factors like international
developments and growth in consump-
tion? In this climate—political,
globa} and econonfic—where is the
guarantee that prices will, at least,
remain stationary? Please remember
that our per capita consumption of
oil is one of the lowest in the world.
Are you going to tell the House that
our consumption growth will remain
stationary? It needs some clarifica-
tion,

We ought o continue to take steps
for exploration of off-shore and on
shore sectors, For that we had a path
of self-reliance Jaid down by his dis-
tinguisheq predecessors and parti-
cularly I would like to recall the
pioneering work done by Shri K. D.

* Shri K. P, Unnikrishnan laid four documents on the Table of the
House which were placed in the Library. See No, LT-2311/81,
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Malaviya. [t requires further gtreng-
thening of ONGC and particularly its
management practices and R&D effort.
T know that Mr. Sethi js a busy man
not only ns a Minister but even other-
wise also. Obviously, he is so pre-
occupied, However I hopes, he will
find some time to attend to this basic
task of strengthening the ONGC. The
Engineering and Development Divi-
sion in ONGC is a big division. But
see the attention it gets. You can
imagine this from the fact that there
was no Member (Engineering ana
Development) for the last five years!
I do not know whether anybody has
been appointed now,

The energy requirements in India
would be around 32 million tonnes in
1983-84 and 50 million tonnes in
1990-91 in petroleum and oil products.
That was envisaged by the National
Committee on Science and Techno-
logy. That is why, I doubted the
earlier figures. So it is very impor-
tant that he should pay lot of atten-
tion to this and above all, to the
evolution, of an integrated energy
policy which the Government has not
been able to frame so far, though it
claimg that it will put the economy
back on the rails. What is the energy
policy pursued by this Government?
Do they have an integrated energy
policy or energy strategy? The Minis-
try of Petroleum looks after our
petrolum products and imports. Coal,
hydro and thermal generation in the
central sector is handled by the
Ministry of Energy. 1 do not want
to comment on this Minister because
this is not the appropriate occasion.
My point is that it calls for an in-
tegrated energy development strategy
which in many industrial gection is
one of the lowest in the world. So,
it ig very important to identify the
areag of self-raliance and alternative
sources of energy.

Before I come to fertilizers, T would
like to say that ONGC has decided to
go in for production-sharing, which
hag not been explained to the satis-
faction of this House, You will have
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to convince Parliament and the piblc
that technology was not available
except on production sharing basis
and how this decision can be justified,
because our refining capacity will also
have to he enlarged.

Now 1 come to the fertilizer scene,
I go not want to hurt his sensibility,
because I find ‘That has already hurt
hig sensitivity. The whole govern-
ment, the entire governmental machi-
nary has been let loose against in-
nocent people. So, 1 hope he will
forgive me, if I make some remarks
about the speech he made in this
House on the 23rq December 1980.
While defending the position of the
Government of India, he had gtated:

“It js becoming absolutely clear
how Braun had prejudiced the
whole matter and how these reports
were prepared.”

—you mark the words “how these
reports were prepared”

“barring the facts which should
have peen taken into consideration.”

who are these people who prepared
these reports? Probably Mr. Sharma
in the first round. Mr, Lavraj Kumar
headed the second group; he is now
elevated and rightly so, as the
Secretary of Petroleum Ministry.

AN HON.
scholar.

MEMBER: Rhodes

SHRI K, P. UNNIKRISHNAN:
Then you have Mr. Paul Pothen, Dr.
Mukerji and Dr. Man Mohan Singh,
who is now a member of the Planning
Commission, The entire Government
of India, the whole gamut of Secre-
taries are there, the technical experts
known to us in the fertilizer field are
there. Yet the charge that he has
made ls: “how these reports were
made by these people”. Here is the
Minister of Petroleum and Chemicals,
speaking in Parliament, and saying
“how these reports were prepared,
barring the facts which should have
been taken into considerstion” which
means that they have deliberately
suppressed vital facts leading to this
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[Shri K. P. Unnikrishnan]

decision. It is a very gerious charge.
What action has he taken, or does he
contemplate taking against these
people? My contention here today
is that a Minister, who has to depend
on the crutches of a feeble one-line
note of a former Minister of State ‘lo
reverse this decision has no moral
authority to talk about these experts,
our technologists, who are the best
experts we have and our Secretaries.
He has now no use for legal experts,
for he says:

“Sometimes it happens even the
legal experts may not be able to
see the defects.”

All right, Mr, Sethi’s Ministry and
the Government of India have poor
legal experts even though the Ministry
of Law is presided over by odur dis-
tinguished friend, a former High Court
Judge! Probably, they were put in
there by the Janata Government.
Now about this opinion he Jis not
bothered. He consciously ~took a
decision to appoint a  committee,
called the B. B. Singh Committee, a
second expert committee, and the
Committee has T still repeat, in clear
positive terms recommended, suggest-
‘ed, that two plants be given to Braun,
defending hasically the value judg-
ment of the previous expert com-
mittee, and the Committee of Secre-
taries. He doss not accept this. So,
what Selhi accepts it the principle
of division of contracts, which offends
the principle of standardisation of
technology and the consequent eccno-
mic advantage of economies of scale
and smoothness in the transfer of
technology, accepted by earlier Com-
mittees.

But he told the House that day:
“To say that the Government of India
hag totally overruled the Expert Com-
mittee’s opinion is absolutely wrong.”
Then he talkeq about experience in
India., May I know from him what
experience Kellog had before KALOL
contract was signed? Here, from the

files of the Ministry answering this.

criticism, 1 quote a note from Nawal
Kishore, whoever he may be, as
follows:
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“C. F. Braun's letter of experience
on project management under
Indian conditions has been referred
to as a drawback, A previous note
submitted to the Committee of
Special Secretaries on this matter
has put it in proper perspective, |
had pointed out that Braun’s com-
petitors hag at one stage or the
other been awardeq contracts in
Indian conditions when their record
of experience here was no better.
For example, Kellog had never built
an gmmonia plant themselveg in
India {ill the KALOL contract was
awarded to them.,”

A

I have no comments to make!

He talked about the Technical Com-
mittee which he confused with the
Committee of Sccretaries. He said,
ang I quote:

“The Technical Committee gid
not realise this. It is a Committee
of Secretaries. If they did not
realise anything, do you mean to
say the Government does not have
any authority?”

Mr. Sethi, through your medium, Mr.
Chairman, may I say that we-are not
authority? We
know that you are fully conscious of
vour authority and you mean to use
it legally, sometimes illegally and
more often illegally ana unconstitu-
tionally. We know that you are con-
scious of the authority because this
is the kind of political perspective
which leads to authoritarianism, Now,
we are only questioning, Mr. Minister,
a small thing, a remarkable volte face
by the Government which has result-
ed in an international scandal If
you want consciously to get involved,
that is your cholce and 1 have no
objection! But he is willing to accept
anything from Kellog. For example,
Braun's letter from Kellog making a
patently false claim is in the files of
the Ministry that ‘Braun’s plant for
Essochemie in Holland was ghut down
for 8 months’. I quote a letter from
Pullman Kellog dated 29th January
1980 to the Ministry of Petroleum.
Although pormally I thought business-
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men only send Their letters to the
Ministry and to the Secretary, they
have not forgotten to endorse a special
copy of thi§ to Mr. P, C. Sethi,
Ministey for Petroleum and Chemi-
cals. Here I gubter

“(c) We wish to confirm the tele-
phone call which we had subsequent
to our meeting, when we advised
you that it has come to our atten-
tion that C. F. Braun'’s plant for
Essochemie at Rozenberg. Holland,
has now been shut down for 8
months,”

What is the result of verification?
I would like to know., Is it a fact?
What action has he taken for secur-
ing business, by making a false
claim? This is a question he will have
to answer.

All T had suggested and demanded
in this House was this. Let it go to
a Committee of Technical Experts.
Let the charges that have been pub-
licly made and levelled in this House
be probed by a parliamentary Com-
mittee or at least let the Prime Minis
ter send all these files to & Supreme
Court Judge for a preliminary
opinion, a thing which has been done
in the case of Mr, T. T. Krishnama-
chari or Mr, K. D. Malaviya or several
others as distinguished or more dis-
tinguished than the present Minister
for Petroleum and Chemicals and some
of his colleagues.

When 1 was in his party and when
I had demanded an inquiry and he
was good enough to concede on Takru
Commission with which Mr. Indrajit
Gupta, myself and other Members
were concerned. He asked me. He
posed a question on 23rd. “Similarly,
out of other enquiry commissions Re-
ports nothing has come out. All these
enquiry commissions, what are they?
Only on the political bias such things
are referred to here.” Such were his
charges. -

So, Mr. Sethi is only against an
enquiry under the Commission of
Enquiry Act and judicial and Parlia-
mentary probes! I have demanded,
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we have demanded judicial and par-
liamentary probe. But C. B. L. enquiry
‘yves’! Into what? C, B. 1. an ex-
ecutive investigative agency armed
under the Ministry of Home Affairs
Resblution of 1963, I do not want to
get involved in the details. I shall
come to that later.

Now the purpose is very clear. The
Government of India is pusy finding
alibi and talking about, briefing the
press, of a deep ‘deep rooted con-
spiracy’, ‘international ramifications’
and so on obviously they want to get
at some of us and particularly the
former Minister who has left their
party, Shri Bahuguna. But on the
files, I find that he was all the time
making queries, queries after gueries;
I will take a small point, He writes,
“Paul Pothen in his report under
consideration refers to some ~ points
which need clearance with the World
Bank., May I know what they are,”
And again according to this note—

“These proposals were discussed
with the Minister on 17-1-1879
when the Minister in addition to
this query raised above sought
further clarification regarding the
precise objectives, etc. ete,”

But witch hunting squad is active!
That is their political style.

Mr. Chairman, in conclusion I want
to say, T would like to say more on
other occasions as this 15 not an
occasion. I am sure there will be
many more appropriate occasions to
go back to this again. Please do not
think that we will succumb to your
threats and plackmail. I am not so
chicken hearted that I will get scared
by your illegal and un-Constitutional
enquiries against any of us; threats or
shadowing and telephone tapping.

To~day a police van, a wireless van
ig around my house. 24 hours.... (In-
teruptions). 1 have reliable informa-
tion because 1 have some friends in
police also! Police wireless vehicle
No. DB 1385 is constantly parked
around my house. (Interruptions)
In recent days this van has a peculiar
habit of going round about my house!
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1 have also reliable information that
in my telephone junction box some-
thing has been put in!

SHR] HARIKESH BAHADUR: 1
need security, ?

SHRI K. P. UNNIKRISHNAN: |
am not so chicken hearted that I will
guccumb to this blackmail. That dis-
tinction of being checken hearted, in
the face of CBI enquiries belong to
many of his colleagues. At least I
have seen one of them—I do not want
to name him or embarrass him sitting
at the feet of Shri Chandra Shekhar
in the year of grace 1977 pleading
with him, touching his feet to tele-
phone some Chief Minister so that
police should not follow him or to tell
Shri Charan Singh that they should
not be pursued!

I shall not wet my parts nor shall
I run away. 1 shall repeat these
charges al] over again. Parliament
has a function to perform.

They talk continuously about par-
lirmentary supremacy. supremacy
only over judiciary? This Parliament
has certain inalienable rights. These
rights and jurisdietion belong to the
people of India. We shall he failing
the people of India, if this Parliament
is converted into any other kind of
forum, We shall relentlessly assert
these rights, the rights of itg jurisdie-
tion, the rights guaranteed by the
Constitution, the rights given to the
people, This is limited not only to
the Ministry of Petroleum and
Chemicals, we shall also probe into
every Ministry, because that ig our
job, because that is the oath we have
taken. Even in the face of these
threats more intensified, we promise
you, we shall put more and more files,
expose more and more the misdeeds
of every Ministry and this I mean as
a promise,

MR, CHAIRMAN: The hon.
- Minister.

SHRT HARIKESH BAHADUR: I
did not «ppose the demands; I am
opposing the demands.

APRIL 2, 1981

Min. of Petro. 292
. Chemi. and Fertilizers
MR. CHAIRMAN: It is sweet
opposition!

SHRI G. M. BANATWALLA: It
was an after-thought.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Mr. Chairman,
Sir, T am thankful to the hon, Mem-
bers who participated in the debate
supporting the demands and also g
few opposing the demands although
late. y

During the debate, the hon. Members
have raiseq many points with regard
to various facets of the Ministry.
They have brought out important
points before the House and also for
the consideration of the Ministry. It
is a fact tHat this is a Ministry which
is very important from the energy
point o¢ View RS well as from the
point of view of fertiliser production,
pesticides, insecticides, drugs, ete. All
these very important subjjects are
assigned to this Ministry. Therefore,
the atlention of hon. Members is
bound to be drawn to the wvarious
points which are being dealt with by
this Ministry.

First of all, I will take the question
of oil. As far as oil is concerned, it
is a fact that due to the foresight of
late Pandit Jawaharlal Nehru we got
in our country an organisation like
the Oil and Natural Gas Commission.
Oi] was struck in various places with
the help of Soviet Union. When the
help from other countries was not
forthcoming, the Soviet Union came
to our help and, with their help
and collaboration, we could find
oil in many parts of Gujarat and,
apart from Assam which was produc-
ing oil, India started producing oil

Then in the year 1969-70, when I was
incharge of this Ministry in 1970-71, a
decision to carry on with Bombay High
was taken and jt was also natural that
in the cage of Bombay High, we re-
quirea some foreign collaboration

'_wh.ich was obtained from Franece. I

am hapoy to say that Bombay High
has proved a very great -success.
Bombay High's production last year
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was & million tonnes. Mr. - Unmikri
shnan asked me @ gquestion that this
year's import bill is Rs. 5600 crores ang
how the import bill is going to be less
next year poth in terms of petroleum
products ag well as in termg of crude
oil. Bombay High is producing gt
present at the ratg of gbout 7.5 million
tonnes per year. The rate of produc-
tion from Bombay High hag gone up
by 2.5 million tonnes and it is expected
that by the end of this year, Bombay
High is likely to produce at the rate of
about 9 million tonnes per year.
Therefore, the production of Bombay
High ig increasing. Even if the OPEC
ccuntrieg increase the prices, the total
centent of import is not going to worry
us. In spite of the fact that our
demana is growing at a much faster
rate and as expected by the previous
Government while the growth rate
should have been 5 per cent, the
growth rate in many sectors like diesel
is roundabout 10—12 per cent. In spite
of the fact that the growth rate of
consumption ig increasing gt a very
high speed the production, pf 0il-ig also
increasing, Then, we also going to
use the secong recovery methods for
on-shore fields and by water injection
and gas injection, the production on
the oa shore ig also likely production
on the on-shore is also likely tonnes
and that is why the import bil] is go-
ing to be less.

In this connection, I would like to
point out that the Qil and Natural Gas
Commission and the Qil India who
are carrying on the survey, conduct-
ing the seismic survey, drilling, and
exploring oil, are doing very good
work and our full appreciation goes to
the technicians and engineers and
workers of poth these grganisations.

They are working in very difficult
flelds. For example, in-the Godavari
basin where the ONGC was carrying
out - the operation, the curremnis were
very fast, the mud was too much and,
therefore, we lost the B.O.P. and geme
-equipment but-we did net lose heart.
And:therefore we are carrying on even
-in;;Such difficult areas.

1 angt Féetilizers

In, such aveag"- jt'* Wight - become
neeauary. although we have Tesérved
that item of work for ONGC, to go in
for foreign collaboration for technical
advice and equipment. Therefore,
when the Government of India in
1980, by a Cabinel decision, decided to
throw open 32 blocks, 17 off-shore and
15 on-shore for oil exploration to the
foreign companies, it was only with
this view that the country has got to
be self-sufficient to meet the growing
demana of petroleum and petroleum
products.

I would come to the broad question
of energy policy, which has been raised
by many hon. Members. But the
guestion ig that if we want {o survive
and save our foreign exchange, then,
the oil exploration has to be carried
out at 5 very fast pace and, therefore,
ONGC and Oil India, whose hands
are full, would be doing their job. But
these 32 blocks which comprises
very vast part of the country, both
on-shore and off-shore, we have
thrown gpen for the foreign companies,
67 companieg enterea the pre-qualify-
ing bids. 35 were short-listed. Out
of these 35 companies who were short-
listed, only 23 or 22 companies have
come here for discussions. They are
still showing interest. They are very
important companies, very experienced
companies, with lot of technical know-
how and a financial capacity to do the
job.

We have issued a second letler and
we have asked them to give a final bid
which we hope that by the end of this
month, April, would pe received and
alfter it is received, we shall enter into
negotiations with them. We do not
know as yet what would be their
terms. But, I can assure the hon.
Members and through the:House  the
entire country that the interest of the
country would be well taken. care of
and, at the same time, the Oil and
Natural Gas Commissien would be
also taken .care of. We are going to
provide a clause in the agreements
wherein affer exploration, if oil is
struck by these companies, ©il and
Natural Jas Commission will have the



295 - D. G. 1981-82—

[Shri P. C. Sethi]

option of obtaining upto 50 per cent
participation with these foreign com-
panies who are here. - Therefore,” Oil
and Natural] Gasg Commission will be
fully associated. And not only that.
It has been pointed out by one of the
hon. Members, that data would not be
given by these companies to ONGL
haps Shri Suryanarayana Singh said
and that, they will be kept also. Per-
haps. But this is mnot the case. Qil
and Natural Gas Commission would
get full process data. They will get
completely in touch with them, if
necssary. We are keeping the option
of acquiring upto 5¢ per cent partici-
pation in the functioning of these com-
panies. It might be  possible that,
during the course of the offer and the
negotiations these companies might
ask for a share in oil. In the case of
Bombay High also where we are dis-
cussing at present with C.F.P. France
technical collaboration for increasing
the Bombay High's production from
twelve million tonnes which they had
earlier promised by 1983-84 to 17 mil-
lion tonnes, from the North and South
fielas only, we are not agreeing to any
sharing of oil because this field has
been exported by the ONGC; our tech-
nicians have aone the job, and, there-
fore the question of any sharing of
oil in Bombay High does not arise.
But, at the same time, we are discus-
sing with them the various norms and
the various milestones on which they
are prepared to work, Their Team
had 5 secong visit to India and they
are going back today. We are hoping
that they would be coming back again
some time by the middle of this month
for a final negotiation and py that time
the ONGC and the ‘Government would
be in a position to take a vie® But
our interests is even apart rom the
explorations which we are going to
offer to the foreign companies, gur
eflort and gbjective is to increase the
production o# Bombay High from the

present rate of 7.5 million tonnes per
Yyear to a rate of 17 million tonnes per
year ¥%m the present fields by the
middle of the year 1983 and, if possi-
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ble, to work on B-37 B-38, R-9 and
R-12 struttureg which are the structus
res jn Ratnagiri and to take up further
exploratory work and production work
there. and if that could be possible, it
is possible that Bombay High and the
adjoining structures might give us oil
to the tune of 20 million tonnes by the
end of 1983. Therefore, this will be a
great achievement. In view of the fact
that there js g great possibility of oil
in the off shore greas, we are ourselves
—the ONGC and Oil India—carrying
on exploration work in Mahanadi,
Godavari and other basins, and we
shall continye that effort and also ask
these foreign companies. These
foreign companies, when they come,
will have to do a minimum work of
exploration and survey, they will have
to do a minimum aigging of a few
wells and the question of any expendi-
ture on our part doeg not arise till
such time that oil is struck. There-
fore, from the economical point of
view, from the point of view of early
find of oil, from the point of view of
acquiring the technical know-how and
from the point of view of keeping the
ONGC in close collaboration with
them, we are following a path of self-
reliance. We are not selling away or
bartering away any interest of India,
and evep if any oil-sharing clause
comes in there, we will try our best to
the best extent possible—to gee that
actually oil is not shared with them
till India becomes gelf-sufficient.
Therefore, gur effort in this area is to
make India self-sufficient as early as
possible in view of the fact that the
OPIEC prices—seeing the rate at
which they are increasing—may g0
up further.

With regard to the ONGC also, I
may point’ out—Mr. Unniikrishnan also
raised the point that the ONGC is not
functioning with full members, the
Engineering Member is not there, the
the case for strengthening of the
other Members have alsp pointed out
ONGC—that, tfll now we can have
only nine members, including the
Chairman of the ONGT; but, now, we
have taken a decision to fill up all the
vacancies, and increase the total num-
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ber of members on the Commission
be, instead of nine to eleven, We have
now the Chairman, a Member (Fin-
ance), Mr_ Banerjee, Member (Mater
rials), Mr. B. N. Jha, Member (Offi-
shore), Mr. Malhotra, Member (On-
shore), Mr. Woodward; and for Mem-~
ber (Exploration), recruitment . is
going to take place ghortly. There
are three official members, and the
ONGC is being fully equipped. And
whatever vacancies were there, are
being filleq in. Similarly, we are
taking quick steps to take over Qil
Indig and completely nationalise it.
Hon, Members may be knowing jt—
that at present it is an organisation
wherein the Government of Inaia
shares 50 per cent equity and 50 equity
is held by a foreign company. What
we are trying is to make the oil front
as fast as possible,

In thig connection I would also like
to point out to the hon. Members and
I am grateful to the hon. Members who
have pointed out that thing—I think
it is Mr, Yadavy who said it—that in
very difficult times and particularly
during the war between Iraq and Iran,
when we were on the brink of a great
shortage of petroleum products, not
only by my going—Sir, I went abroad
once and that too, at the invitation of
foreign governments like France ana
Romania and there I did not go for
oil and therefore, whatever was said
by Mr. Harikesh Bahadur that I went

. abroad many timeg in gearch of oil is
not correct, although it is 5 fact that
Mr. Bahuguna, when he was Oil
Minister, went to Libya, could not
meet Mr. Gadaffi for three days and
had to come back—but it is the policy
of the Government ang it is the pres-
tige of the Prime Minister of the
country which has enabled us to get
ofl from other countries. Our net is
alreadly quite wide, Iran ig already

- supplying us and we hope Iraq’s sup-
plies will glso commence soon. But,
with regard to this oil pusiness, I
must again very much emphasize that
the prestige of the Government of
India- and the Prime Minister, parti-
cularly, -has helped us in getting* oil
“from Mexico,Kuwait Qatar, Alegeria,

UAB, Saudi Arabig and various other
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countries. Even at present, Libya
which had once not very clearly given
ug any assurance of giving any oil has
also come forward to give ys 1 million
tonnes of oil, but there are certain
discussions pending with regard to
quality of oil which we want and
which they want to supply. We have
also received an offer from Indonesia
for their oil. Therefore, tthe supply
of oil in spite of the fact that Irag-
Iran war broke gut, is quite sufficient.
USSR which was giving us 1.5 million
tonneg from the Iraqi oil-fields have
now agreed to give us instead of 1.5
million tonnes, gfter the visit of the
President Brezhnev, 2.5 million tonnes.
Therefore, there is no shortage of oil
or oi] products, But that does not

mean that e should be spending
these precious products....
PROF. N. G. RANGA (Guntur):

There is a need for rationing.

SHRI P. C. SETHI: Therefore, that
does not mean that we can spend these
products in a merciless manner,
Wherever we can conserve them we
shoula try to conserve them,

I now come to the distribution of
oil products, I would like to say that
with regard to distribution, points
have been raised by Mohanlalji
Sukhadia, Girdharilalji Vyas, Ydavji
and alsp, by Nawal Kishoreji. It ap-
pearg that out of 17 odd members—it
was the Rajasthan Day for the Petro-
leum & Chemicals Ministry—more
than 4 or 5 Members from Rajasthan
participatey and they all complainea
that the supply of diesel and other
products s very short in-Rajasthan.
Sir, T would like to point out that as
far as Rajasthan and other Stateg are
concerned we have written 5 all the
States that diesel is gvailable in good
quantity. Now they must denation it.
I am happy to say that from the 1st
week of March, even Rajasthan has
de-controled diesel. Except Delhi, all

other States have de-rationed diesel.
In th month-of Maich, we gave
Rajasthan 48,000 instead of 42,400.
Similarly, we gave them kerosene.
according to their requirements.
Apart from this; I have written practi-

'@?tﬂaﬂthl@lle!wnlmthltlf
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there Is any particular shortage or
demand in agricultural season they
cmwrtetumeamlwouidmvethem
ad hoc qubta over and above the sup-
plies. Therefore, there is no shortage
of these products.

With regard to captive units, I
would like to point out that in case of
shortage of electricity, power, parti-
cularly, it is possible that many of the
people might have established power
generation sets based on diesel. They
are getting full supplies from the quota
of the State Governments. I ecan
assure the hon. Memberg that on that
account if we have ta Increase the
diese] to any State we will be doing
so. In thig very 'connection. 1 need
not repeat it. Mr. Dag who was the
opening Batsman of this debate also
had questioned about the multi-
nationals lobbles and the political
pressureg being used which will affect
the ONGC. 1 have triea to clarify
the point with regard to the foreign
parties which are coming in for this.

1 would shift to the question of
distribufion and opening up of the new
points. It hag been said by Shri
Harikesh Bahadur. It may surprise
my frieng Mr, Shejwalkar who comes
from Madhya Pradesh. He knows
me personally very well, He also
knows my way of working. It was
sald that money was being exchanged
for granting these pgencies. I must
now clarify this position. When I
came over, these agencies were decid-
ed by the compaunes. I took a qeci-
sion. These companieg had taken a
decsision that out of the perons who
haq applied, fhey had shortlisted forty
people and the rest were not invited
even for the interview. The first
thing that I did was to revise the
decision of shortlisting.

As regards ynemployed graduates,
the percentage of marks did not come
in their way. Anybody who is a gra-
duate—1st class, second class or third
<lass—must be called for inferview
Therefore, my first instruetion was
that in the ghorlisting, {f they have
invited Dnly forty people for Thter-
view, thdt ig nat correct. My instruc-
tion was that those who are local
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residents and who produce bona fide
certificates and all these who are uanr
employed gradutes must be caled for
interview. Therefore,  technically,
although the first interview was can-
celled, all those forty people were
again invited anaq, in order to meet
the legal lacuna, a second interview
was held. Irrespective of the per-
centage of marks they possessed,
they were interviewed and these lists
are being prepared.

In this econection I would also like
to clarify that there are two types of
points. Thirty per cent are the gene-
ral pointg which are not reserved to
any type of categories. | issued ins-
tructions that as far as general péints
are concerned, the companies can take
a decision on their own on the commer-
cia] basig and, on the basis of their
capacity. With regard to the other
seventy per cent paints, 25 per cent is
for the harijans and aaivasis, 25 per
cent for the unemployed graduates and
10 per cent for war widows and 10 per
cent for handicapped persons. [ am
also going to revise this from the
month of May. 1 have added a cate-
gory of freedom fighters and social
workers—1(0 per cent. For the new
pdints, they will be considered. !
have sajd that they may call every-
body for interview and prepare a
panel of fit ang unfit persons and pass
it on to me. It is psossible that all
those who had been hit by this deci-
sion—the decisien ig taken in the
ministry—might be talking otherwise.
But thig is the only Mjnistry whieh
ig in 3 way trying to' meet the 20-
Point Programme of the Prime Minis-
ter by giving employment to the un
employed graduates gnd socially back-
ward people. Therefore this aecision
cannot be left in the hands of those
who give K is to the monyed people
or to these ﬂho are noi—wedded o0
the philosophy. 1 must make it clear
that a thought it may pinch some
body; this Division is going to be taken
on the Dbasis of these who
believe in this philosiphy -and
whio are prepared to work for this
déliberately taken 'in the ministry
even if somebody says that money
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is being taken. I can . assure this
House that not a single penny is being
taken and no money will be taken.

All this propaganda tha' money will
be taken is absolutely false. No money
wil] be taken, As far as I am con-
cerned Mr. Shejwalkar knows it very
well :

SHR] N. K. SHEJWALKAR: (Gawa-
lior): Sir, I want o seex a clarifica-
, tion.  Earlier the decisions which were
being taken were based on some gui-
delines issued by his Depariment. 1
want to know whether those guidelines
héve been changed.

MR. CHAIRMAN: The Minister has
exrlained it.

SHRI P. C. SETHI: They were the
guidelineg of the Ministry and these
ace also the guidelines of the Ministry.
The question is which are the latest.

SHRI N. K. SHEJWALKAR' Why
wer~ they changed at the eleventh
hour?

SHRI P. C. SETHI: Sin 1 have ex-
plained the reason. There is no ques-
tinr: of collection of ..y type, namely
for the party or for myself or even for
anybody. As far as this point is con-
cerned it is rather very untortunate
thn' based only on the ruminurs of this
type such tpye of allegations are made
on the Floor of the Ho%3e hy a respon-

s.bly Member.

. SHRI N. K. SHEJWALKAR: It all
appeared in the newspapers.

SHRI P. C. SETHI: Anything that
appears in the newspapers is not a gos-
pel truth.

Then, Sir, I would come to the ques-
tion of fertilisers.

SHRI N. K. SHEJWALKAR: Would
you like to say something about liquid
Kos?

Chemi. and
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(Interruptions)

SERI P. C. SETHI: Sir, as far as
LP gas is concerned 1 am really
sorry that LP gag requirement is
much mere than what is being
produced. Toaay we have got
a production capacity of about
4 lakh metric tonnes, put on account
of various strikes, problem have been
faced For example, there was a strike
in Koyali recently and which had been
closed and only yesterday the . strike
had been called off. Instead of 10,000
eylinders only 500 cylinders were being
filled. Recently in Shakurhast; we had
go-slow tactics as a result o! which we
had short supply. Then on accouat of
closure of Barauni there was short sup-
ply in Barauni areas, in Bihar parti-
cularly, and also U.P.

" sir, 1 must admit the fact that in
mzny places the cylinders are not rea-
Cily available. Sometimes it takes
fifteen or twenty days or even one
mcoth. As Mr Nawal Kizhore Sharma
pointed out in Jaipur it takes almost
{wo and a half months. In this connec-
tion I must say that as far as the
situation at the present moment is con-
cerned it has improved. There is nio go-
slcw or any strike anywneie and more-
over I am happy to announce that
Uran plant has_ started production
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since yesterday. Therefore, now we
are going to have instead of 4 lakh
tonnes during the course of the
year or so, from Mathura and
also from Bombay High about
9 ~lakh matric tonnes. In this
connection, I may just point out that
1 have issued instructions that before
catering to the requirement of new
consummers who are on the waiting
lisi, whatever short supply is there,
must be got over complelelyv. I have
issueq these instructions. Henceforth
therc should be no short supply and
no delay in supplying. Regarding un-
authorised connections, since these are
causing blackmarketing, I have issved
iustructions that they may be regulari-
sed. Therefore they are going to be
regularised. And before issuing any
new connections we wouid see that the
old people who are nur customers are
catereq to ana their requirements are
fullvy met. This will ba ensured. And
at the same time we h2v: asked every
company to open up a Department of
Cumplaints. I wo1ild request hon.
Muembers to do this. Whenever there
is any complaint of short supply or less
weight, or cylinder-gas mixed with
wuler, or anything of this nature, when-
ever such things come to light, let a
writeen complaint be made, We will
also be taking necessacy steps in the
Ministry with regard to the question
of short supply of cylinuers and delay
in the supply of cylinders and we
weuld like to rectify the situation to
the extent that we coad possibly do.

SHRI N. K. SHEJWALKAR What is
your future policy? You soid some
time back that you will supply now
60,000 connections from February and
then one lakh connections: later. Now
you say this about new connections;
that there will be no new connections.
So 1 am asking, what is your future
policy.

oW 81 77 far G oA€Y 30 0
; e

SHRI P. C. SETHI:
said we will not give.
that {Iﬂtem&ptwﬂs)

SHRI N K. SHIJW.AL'{.‘-\R This is
a point I raised in the Debate. This

I have not
T have not said
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is not a new point. Pleass be atten-
tive.

SHRI P. C. SETH{::. I may point
thi: out. I have not s2id that we will
nct give. What I said was this. I
said that we would start giving con-
nection to the persons who are on the
v.aiting list only aiter we have assured
onurselves that the o'l people wha are
cusr customers are reghlariscd. Now,
with regard to new connection we
would be in a position to give one lakh
new connection every month hence
forth, because Uran has started and
we would be opening up gas agencies
practically in every town with a popu-
lation of one lakh.

SHRI G. M. BANATWALLA (Pon-
nani): May I just interrupt for a
minute—if you allow me? Mallapuram
District in Kerala has not got even a
singie gas connection. May I request
You to consider their case?

SHR] P. C. SETHI: I have taken note

troar,

Ag far as Fertilizers are concerned.

AN HON. MEMBER: What about
Taiszlmer?
SHR] P. C. SETHI: Exploration

work will be taken up this year.

PROF. N. G. RANGA: It is too

close to Pakistan .
15.58 hrs.

[MR. DEPUTY-SPEAKER in the chair.]

st waww  Afw frard
(aﬂf«gn#")‘ war s fasteadt o ey
TR AT gL A S aFd g ?

Y st wE 85 43 T o
A |
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I have already -accepted that on
account of the factors which have
been explained in my note and the
Ministry’s report, sometimes on
account of the shortage of supply of
naphtha, sometimes shortage of coal,
sometimes power cuts, sometimes
labour trouble which has been occurr-
ing often and sometimes on account
of some plants which are historically

diseased which are sick plants
our production .has not
been of the requirement or the

capacity which should - have been.
But that does not mean that we do
not have fertiliser plant which can
produce up to the rated capacity. For
example, the Madras Fertiliser plant
is working about 90 to 95 per cent of
the rated capacity. Therefore, the
plant and the equipments which we
have got can do well provided all
the othey factors are all right. It is
a fact that we have got an established
capacity, as far as nitrogenous farti-
liser is concerned, of about 4.5 million
tonnes of production. But unfor-
tunately the production this year was
only 221 lakh tonnes. Therefore,
there was 5 great shortfall in the
production of nitrogenous fertilisers.
As far as phosphatic fertilisers are
concerned, the production was to some
extent less. But even then as com-
pared to the nitrogenous fertilisers, it
wag about 8.5 lakhs tonnes and it was
much better than nitrogenous ferti-
lisers. We have now opened up par-
ticularly. to chase each and every
plant and the requirement of every
plant, a Cell in the Ministry and this
year we have fixed a target of about
29 lakh tonneg of production of ritro-
genous fertilisers, But I will try my
best to see that instead of 29 lakh
tonnes, we fixeq this target at 30 lakh
fonnes not for the pleasure of fixing
it at 30, but for achieving the pro-
duction target of 30 lakh tonnes this
Year as far ag nitrogenous fertilisers
are concerned. Similarly, we are also
taking steps to see that the produc-
tion of phosphatic fertilisers is also
increased.

16 hrs.

In this connection, I would also
like to point out that we are awirs
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of the fact that the fertiliser con--
sumption is growing at a very fast
pace and therefore the fertiliser pro-
duction has to be increased. It is-
with this view that a decision has
been taken that now the fertiliser
plants should be based as far as India
is concerned—I am not talking of the
phosphatic fertilisers, but as far as
the nitrogenous fertilisers are con-

cerned—either on gas or on coal—Now,
the hon. Members are aware that
as far as Bombay High gas is con-

cerned, we have decided in the Sixth
Plan period to have 10 plants out of
which 2 have gone to Maharashtra,

two will go to Gujarat, one will go
to ‘Madhya Pradesh, the location is

vet to be decided by the Committee
and it has to submit its report, one

will go to Rajasthan and 4 plants will

go to Uttar Pradesh. These 10 plants

will be based on the Bombay High

gas.

Then we are hopeful of putting up
11 Phosphatic fettiliser plants in the
Sixth Plan period and I may assure
Sukhadiaji and Vyasji that ag far as
Saladipura and Jhamar Kotra are
concerned, the results of the preli-
minary studies are expected to be
available in September-October 1981
Shri Nawal Kishore Sharma also
quoted from Annual Report where
there is a reference to a report be-
ing under consideration of the Gov-
ernment. This was the prelimin-
ary report which the Government
have accepted, Afterwards, Pyrites
Phosphates and Chemicals Ltd. were
asked fo prepare a regular report in
order to form a basis for the invest-
ment decision which is likely to be
available by September—October.

With regard to the other point
raised by the hon. Member, the Rajas-
than Government is carrying out the
question of upgrading the rock there
and as soon as we hear from the
Rajasthan Government about that, a
decision to establish these phosphate
fertilisor plants would &be taken. Ori-
ginally it was thought that we should
have one. But now it has been clari-
fled that we will have two and ik
hags beea provided for in the Sicfh
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Plap period and ] may assure Shri
Sukhadia, Shri Vyas and also Vermaji
@and all' the Members of Rajasthan
that we will not go up te the last
year of the Plan. We will complete
them by the year 1882.

ot wwrw  wfw feardt © swT
W ¥ aver fR¥ ¥ @9 wrgw wICrE
FUATY, I9 & arX ¥ & Sraar AR
t & Ral ag wrf 4 fr oniw
agt wed A §, FAT AT R, A
§ ¥ ug wiw fFar ar f§ ag 94w
‘ht ar #91 wq ¥ foT 39 w77
T W @i g’

W geTw Wy 85t F ¥ oy
Fgrar fe AT qrm F42r w1 g 6
T & w7 FAE A fol
wOar dq & qqr w50 fF w7 w1
@ stag faarasi §

AN HON MEMGgJFR: Sir, waat

‘about the Fertiliser Plant in Madhya
Pradesh. '

MR. DEPUTY-SPEAKER: All
plants will be in India. Don't worry.

SHRI P. C. SETHI: I have said
we are awaiting the site selection
Committee’s Report and along with
Rajasthan “which is going to get one
gas based fertiliser plant, Madhya
Pradesh will also get one.

Y gervvraw afear (ISdA ) ¢
qeq WAW ¥ At Aq LT °7 0T WA
T t aqr weg w3w ¥ f5a fu
T3 wdEn w1 TR fA01g FIH Ay

& 3¢ 7@ ¥ A% § @i ?
o wEm ww ¥ ¥ ww
famg coiq & TIdegE €

W maTIRe wfedt @ ww
FRRATEY Hoai 2 WY KB 930
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o gy Aroew wfEuy o afR
we G Pgr Sir Hwar g1 ar wie WY
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MR. DEPUTY-SPEAKER: All
Hon. Members will also do some
follow up acfion. You should be
contracting the Minister very often,

SHR] P, C. SETHI; Sir, with re-
gard to the Kakinada Plant, I may
point out that we are awaiting the
letter from the Andhra Pradesh Gov-
ernment and as soon as we receive
the letter and communication for the
transfer of the technical consultants,
we will give a serious thought and
also a thought to the question of re-
tention prices.

AN HON. MEMBER: What about
the participation from the Union.

SHRI P. C. SETHI: No, that is a
Plant oy the State Government. The
State Government is free To partici-
pate with anybody tRey like.

PROF. N. G. RANGA: With regard
to Headquaﬂm, Sir,

SHRI P. C. SETHI: When the oil
is struck there. 1 have long ago-past
that question. 2

PROF, N. G. RANGA: It does not
matter. You are gtill there.

AN HON. MEMBER: What about
price reduction of petrol and diesel.

SHRI P. C. SETHI: The hon. Mem-
ber knows it. He has been our

suppoxrter all along.



HON. MEMBER: I support it.
are taken by the’
Government to. reduce or stabilise the

SHRI p. C. SETHI: Unfortunately
the question of prices ig not in our
hands, Whenever the OPEC countries
raise the prices, we have unfortunately
to follow suit.

Now with regard to the fertiliser,
Hon, Member Mr. Harikesh Bahadur
and Mr. Unni Krishnan have made
reference to Thal-Vaishet. Sir, as far
as Thal-Vaishet 'is ‘concerned, I had
pointeq out during the debate 'that
it is true that the techncial committee
appointed by the previous Govern-
ment had given a recommendation in
favour of C. F. Braun. But, Sir, when
we came into power, a Committee of
Ministers was appointed to go into
the whole problem. We went into
the problem and found, as I have
enumerated the points that on account
of many reasons and on account of
the suspicions which Mr. Harikesh
Bahadoy is now talking, a pay off of
nine ang odd Crores in g project of
950 erores; we had great suspicions
that lot of pay offs have taken place
in this matter. And, therefore, we
had to take that suspicion into
account, as well as the other consi-
derations which I have enumerated
before this House, These are: The
Braun technology had reathed a
plateau wherefrom there was no hope
o¢ further progress; Braun had been
taken over by an ojl company and now
their main interest was in oil, and not

in fertilizers; Braun have no ex-

perience of warhng in India; with
Tegard to transfer of technology, the
terms and conditions which Braun
were offering, were not unequivocal,
but they were putting a lot of condi-
tions: also, they were prepared to
transfer technology only if all the
four plants were given to them.

As far as the World Bank is con-
cerned. I am sorry for the decision
that thev have taken. But I must
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point out that some companies were
short-listed; and Kellog and Topsoe
were among the six companies short-
listed. Angd the World Bank was fully
informed of it. And, therefore, if the
World Bank had taken a decision, I
don't know why they have taken it.
They have decided not to finance the
Thal Vaishet project. After our team
visited the World Bank, and after
McNamara's visit, we are likely to get
a much bigger help for Hazira plant,
than before, It is, therefore, an in-
dication of the fact that it was a
decision of the World Bank only with
regard %o Thal Vaishet and with
regard to any future bproject—with
regard to Hazari project—they are
prepared to finance us to any great
length.

Therefore, how can these brave
people say that they will not be cowed
down by the enquiry? When 5 leak-
age of Government documents takes
place, it is natural for any Govern-
ment—this Government or any other
—to act; and if any governmental
system weré to work, that Govern-
ment should find out how a leakage
has taken place. Therefore, CBI
enquiries have been ordered, Why
should the hon. Members think that
the CBI enquiry will fall on them, or.
that CBT will go ou of the way....

SHRI HARIKESH BAHADUR: We
are not bothered about the whole
Government, but gbout its machinery.

SHRI P. C. CETHI: We are not
accustomed to speak that kind of a
language.

MR. DEPUTY-SPEAKER: Mr.
Bahadur, do you accept that you are
a Member of Parliament?

SHR! P. C. smr: I can only
agsure that there is no guestion of any
-offs by ‘Topsoe or Pullman
log. If any pay offs have heen
mt;lre betorg that—on behalf of the
ot company—CBI is enquiring into
it: and is enquiring through the
process of the leekage that hag taken
place. Some pcople have bm

2 lsnd
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arrested. Some more might be arrest-
ed or might not be arrested. I cannot
say. Therefore, to presume....(In-

terruption).

SHR] HARIKESH BAHADUR: We
may be arrested; but we are not going
to touch the feet of any Minister.
(Interruption) They are fabricating
a case,

MR. DEPUTY-SPEAKER: Why do
you get up, Mr, Harikesh Bahadur?

SHRI P. C, SETHI: He is having
an imaginary fear about himself or
about his master.

SHRI HARIKESH BAHADUR: 1
have fear neither about myself, nor
about my master.

SHRI N. K. SHEJTWALKAR: I am
not interested in motives. But the
point is whether, by this change, we
are going to have a loss. I made a
point about gur losing Rs, 656 crores
every year, Is it a fact?

SHRI p. C. SETHI: We have gone
into that part. Ag far as energy con-
sumption js concerned, with regard to
the technology which has been
offered to us, there ig no question of
any loss of money. Of course, loss
has taken place on account of the fact
that the project has been delayed
and on account of the delay of the
project, the escalation in pices has
taken place. Apart from that, there
is not going to be any recurring
losses; and we have gone into that
case thoroughly well. Therefore, I
would like to say that based on im-
aginary fears and based on imaginary
political calculations, nothing should
be said or done which would un-
necessarily damage the image either
of this Government or any previous
government. Therefore, we should
look at things as they are. If some
hon, members have tabled some ques-
tions or if some hon, members have
raised gome points here, they are free
to raise them; and that does not mean
that the enquiry Bas been instituted
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against them. The enquiry is-against
the leakage, and if they are not in-
volved in the leakage, then they need
not fear anything, Therefore, with
regard to Thalvaishet, 1 have nothing
to say more than that. (Interruptions)

SHRI BAPUSAHEB PARULEKAR:
The hon, Minister is repeatedly saying
that they should not get scared who-
ever they are. I would jike to bring
to his notice the jujdgment of the
learned Session JJudge of Delhi where
he has positively mentioned that Mr.
Unnikrishnan and other MPs. should
be interrogated by the CBI and your
public prosecutor has said that we
are going to do it. That is the
apprehension. You kindly note that.
It is not any other apprehension.
You read the judgment.

SHRI P, C. SETHI: As a Member
of Parliament the CBI not only in-
terrogated but arrested me several
times. Why are you afraid. The
CB1 had arrested me several times
and they had searched my house.
They had interrogated me for 12
hours. Why are you afraid?

SHRI HARIKESH BAHADUR: They
did not interrogate you on the basis
of what you had spoken on the Floor
of the House. (Interruptions).

SHRI P. C. SETHI: No, no. (In-
terruptions).

MR, DEPUTY-SPEAKER: Nobody
can take action. You have immmuini-
ties, You can gpeak. Any govern-
ment has some norms. Let us hope
that every government has them,

SHRI P. C. SETHI: We have norms
and we are not persecuting the op-
position as we were very much per-
secuted during their regime. With
regard to new points. I would
not like to repeat them, but I may
assure that wherever any petrol
pump or diesel pump has been ask-
ed for or has been suggested, we
would personally look into that re-
quirement, and if opening up of new
petrol pumps jis required, and . if
the local needs are satisfied then
we would certainly open them.
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SHRI P. C. SETHI: The hon. mem-
Her Shri Patel had raised the question
of royalty of crude. With regard to
royalty of crude, I may point out that
the Government have decided to
increase the rate of royalty payable
on the indigenous produce of crude
oil from Rs. 42 per tonne to Rs. 61
per tonne with effect from 1st April,
although we could not have paid,
according to the Act, from 1st April
It was due fram September onwards,
but the Cabinet has taken a decision
to give it from April onwards so that
the interest of the State Governments
may not hurt. In this connection, I
may also like to point out that the
question of consultation with the
State Government was raised. I may
point out that the Assam and Gujarat
Governments have submitted a
detailed memorandum in this connec-
tion and that memorandum was taken
into consideration  fully before
arriving at these rates, I
may also like to point out that
according to the present Act, the Go-
vernment cannot fix the reyolty at
a rate exceeding 20 per cent of the sale
price of the mineral oil at the oil
fields or the o0il well heads. Now, ac-
cording to the maximum rate of royal-
ty payable at the current price of
crude oil of Rs. 305 per tonne, this
works out to 61.08 per cent which has
been paid. But the difficulty is that
the demand of Gujarat State was per-
haps that they should be paid 20 per
cent of the OPEC price of the crude.
That is unfair because whatever is
the price which is available to Indian
Oil o ONGC on the basis of the oil
which we are taking out, we can pay
royalty only on the basis of that and
not on the basis of the OPEC prices.

AN HON. MEMBER: 1t is an arti-
ficial price,

SHRI P. C, SETHI: It js not an
artificial price. That is the price at
Wwhich we are producing and it is the
pool price at which we are supply-
ing, (Interruptions.)
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But it is not permanent, This can
be revised. :

With regard to drugs, I would like
to say only a few words because my
friend Mr. Singh has dealt with the
other points. I would only like to
point out that with regard to drugs we
are .. (Interruptions)

PROF. N, G. RANGA: Before you
go to the next point, I want to raise
the question of the headquarters of
the Godavari basin exploration. I had
written g letter.

SHRI P. C. STHI: You have writt-
en. I have received.

PROF, N. G, RANGA: I had written
a letter to say that Kakinada, Raja-
mundry or Vizag should be the head-
quarters.

SHRI p. C. SETHI: At present they
are operating from Madras, But as
soon as we are in a position to expand
the work we would consider any of
those places, whether they are suit-
able.

Mr. Das while dealing with the
subject of drugs had pointed out about
the representations of Dey-Se-Chem
Limited and their worker’s unit. With
regard to the present state of affairs
of this company, hon. Members from
Bengal are aware of the fact that we
have already taken over their two

~ companies and we have received com-

plaints from Dey-Se-Chem workers
and many hon. Members and the In-
dustrial Development Bank of India
has also recently made various
suggestions for the revival of this
unit. We are looking into gll these
very geriously and if anything can
be done to revive this unit, then only
the guestion of taking over or nation-
alisation of this unit can be consider-
ed. (Interruptions.)

SHRI R. P. DAS (Krishnagar):
But there the work is at a stand-stil’
now. The company can be taken ove.
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by the Central Government and
nationalised and made jt g limit of 10
PL or Smith Stanistrit Co. Ltd., Cal-
cutta, or made it a Depurate manu-
facturing unit,

SHRI P. C. SETHI: Our experience
has been that whenever we have taken
over ultimately we have to national-
ise. Only taking ever of the manage-
ment hag pot solved the problem.

The hon. Member from Mathura,
Mr. Singh had raised the question of
Mathura Refinery and the employment
of the local people there. In this
connection, I may point out that first
of all he had made a complaint that
as a Member of Parliament he is not
being allowed to enter into the Math-
ura Refinery premises. I have issued
instructions to say that any Member
of Parliament who wants to visit
any complex can visit it and there-
fore 1 hope that in future whenever

he wants to visit there will be no
problem.

As far as the employment of local
people is concerned, I may point out
that out of 396 families of land losers
that are there in Mathura Refineries
42 persons have been given regular
jobs, Thirty more have peen offered
appointment, Training schemes with
I0C grants have been started and 74
boys are under-going training. The
difficulty might be, that he is talking,
when talking of local employment, of
Mathura people only. But the employ-
ment exchange is free to give us the
names of boys who come from all
over U. P. They are all entitled.
Therefore, I have found out that in
accordance with the circular of the
Government of India which says that
for jobs carrying a scale of pay up
to Rs. 800 local people should be given
employment, employment opportuni-
ties have been given to the local peo-
ple. Preference is being given and
will pe given to them and when the
Refinery starts, ‘T think all those fami-
lies which have lost the land will be
surely considered and employment

) m- 22. ﬁl“)'
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‘will be given to local people. Bat it
is a fact and I know from experience
that in the employment exchanges,
sometimes many people who are out-
siders come 'and register themselves.
Thereofer, if their names come through
the employment exchanges, we can-
not help it

PROF. N. G. RANGA: Please

say, you cannot help it. You look into
it.

SHRI P. C. SETHI: We can only
ask the State Governments today look
into that matter and help us.

SHRI R. P "DAS: What about the
Haldia Petro-chemical complex?

SHRI P. C. SETHI: With regard to
the petrochemical complex at Haldia
I would like to say that we have
given a letter of intent to the West
Bengal Government. Now the question
of conversion as industrial licence is
under consideration. In the mean-
while, we had talks with the Industri-
es Minister, Mr. Bhattacharya and
also with the Chief Minister it is now
possible that the West Bengal Govern-
ment might suggest that this petro-
chemical complex should be taken up
as a joint sector project. In that case,
40 per cent of equity might come
from the Central Government, 40 per
cent from the West Bengal Govern-
ment and 20 per cent from the public
financial institutions. That is under
consideration.

SHRI R. P. DAS: Will the IPCL be
taking part in the Haldia complex?

SHRI P. C, SETHL: We will decide
whether the IPCL should take the
equity or some other agency of the
Government of ‘India should do it.
Those details we have not been ‘look-
ed into.

With ‘regard to the Gujarat petro-
chemical complex, ‘the Qujarat 'state
isveryk'eentohavegpmhemlﬁ_l
complex in their State séctor. Hefe
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also we are in touch with the State
Government to see whether it will be
more feasible and more practical that
it should be in the joint sector along
with the Central Government. We
are in contact with them and we hope
a decision might be taken ghortly.
With regard to ofher petrochemical
complexes Government had a pointed
Site Selection Committee for a gas
cracker complex in Maharashtrp, a
gas cracker complex in Gujarat and
aromatics extraction plants. These
committees have submitted their re-
ports, The following sites have been
recommended by the committees:
Location of a gas cracker complex at
Usar in Maharashtra; location of a
gas cracker complex at Kavas in Guj-
arat; location of an aromatics extrac-
tion plant at Saleempur in U.P.; lo-
cation of an aroma s extraction
plant in Cochin and location of an
aromatic extraction plant at Usar in

Maharashtra. These sites have
now been considered by the
Industrial Appraisal Committ-

ee of Department of Science & Tech-
nology from the environmental angle.
These sites have also been considered
by the Government and accepted. Sep-
arately the proposal for setting up of
a naptha cracker petrochemical com-
plex at about which have said just
now is also being considered in Hal-
diag in  consultation with- the West
Bengal Industrial Development Cor-
poration and Government The Gov-
ernment is also in close touch with
the West Bengal and Gujarat Gov-
ernments in regard to these projects.

While a number of phases of the
refinery-cum-petrochemical complex
in Assam—Bongaigaon—have now
been commissioned, further phases are
under erection.

Government have also accepted the
recommendation of the State Selec-
tion Committee on aromatic projects
that a large petrochemical project can
be erected in Bihar.

Major down-stream units having
investments of well over Rs. 50
crores each are also contemplated
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in Madhya Pradesh, Punjab, U. P,
Orissa, Karnataka, Andhra Pradesh,
Gujarat, Bihar, Kerala West Bengal,
Haryana and at Morena in Madhya
Pradesh, All these projects will lead
to setting up of thousands of small
and mediumsized units spread an
over the country.

Betting up of scientific| advisory
committee and environment planning
and coordination committee has been
decided in the Ministry.

AN HON, MEMBER: What about
the suggestion of Lavraj Committee
about pipeline?

SHRI p. C. SETHI: That has been
accepted. A

SHRI R. P. DAS: What about the
location of hedquarters of the Hindus-
tan Fertiliser Corporation in Calcutta?

SHR] P. C. SETHI: I cannot say
casually about the location. I can
discuss this matter with the hon.
Member separately.

With these words, I thank you very
much and thank the House.

MR, DEPUTY-SPEAKER: Iy the
House agrees, I shall put all the cut
motions together.

All cut motions were put and ne-
gatived.

MR, DEPUTY-SPEAKER: The
question is:

“That the respective sumg not ex--
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidateq Fund of"
India to complete the sums nece-
ssary to defray the charges that wil]
come in course of payment dJuring
the year ending the 31st day of
March, 1982, in respect of the heads
of demands entered in the second
column thereof against Demand Nos.
69 to 91 relating to the Ministry of
Petroleum, Chemicals and Fertili--
sers.”

The motion was adopted.
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Demands for Grants, 1981-Ba in respect of the A@l}ﬁz gbgnm, Chemicals and Fertilizers ukd

No. of Name of Demand  Amount of Demand for Amount vgf Demand for
Demand Grant on Account voted by  Grant vited by the House
the House on 13-3-1981 -
o 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTI-
LIZERS
69. Ministry of Petrolcum, Che-
micals and Fertilizers . 19,30,000 96,098,000 .o
70. Petroleum and Petro-Chemi-
clas Industries . . 17,06,52,000 34,09,69,000 85,32,63,000 170,48,47,000

71. Chemicals and Fertilizers In-

dustrics

74,15,17,000 47,48,01,000 250,75,84,000

!
237,40,06.000

16.34 hrs.

*DEMANDS FOR GRANTS, 1981-8?

—Contd.

(i) MINISTRY OF COMMUNICATION~

MR. DEPUTY-SPEAKER: The
House will now take up discussion
and voting on Demand Nos, 14 to 18
relating to the Ministry of Commum-
cation for which four have
been allotted, Hon, Members whose

hours

cut motions to the Demands for
" Grants have been circulated, may, if
they desire to move their cut mo-
tions, send slips to the Table within
15 minutes indicating the serial num-

bers of the cut motions they would
like to move,

A list showing the seria] numbers
~of cut motions desired to be moved

will be put up on the Notice Board
shortly. In case any Member finds
any discrepency in the list ne .ay
kindly bring it to the notice of the

officer at the Table without deiay,

Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
Account ang capital Account shown
in the fourth column of ihe Order
Paper be granted to the President
out of the Consolidated Fund of
India to emplete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1982, in respect of the heads
of demands entered in the second
column thereof against Demand
Nos, 14 to 18 relating to the Minis-
try of Communications.”

*Moved with the recommendation of the President.
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Dimands  for Grants, lgﬂt&iswfﬁz;k&s{ﬁbdmﬁouwmdbﬁlmuqf
a

Amout of Demand [or Grant

No. of Name of Demand Amount of Demand for
Demand Grant on account voted by  submitted by the vote of the
"House on 13-3-1981 House
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF COMMUNICA-
TION

14. Ministry of Grmmtaications 52,70,000  2,69,00,0000 2,63,50,000 13,45,00,000
15. Cverseas Comunications

Sarvices 3,5%,352,000 4.46,77,000 17,81,81,000 17,77,83,000
16. Posts and Telegraphs—\Work-

iny Bxprases . 1,59,46,35,000 797,31,74,000
17. Posts and Telegraphs—Divi-

dend to General Revenues,

Anpropriation to Reserve

ands and Repayment

of Lnans [rom General

Revenuss 42,82,22,000 214,11,12,000
18. Capital Outlay on Posts an

Telegraphs . s . 85,43,46,000 426,67,27,000

SHRI SUSHIL BHATTACHARYA
(Burdwan): Mr Deputy-Speaker, at
the very outset I woulqd like to draw
the attention of the Government to
the top heavy administartive system
in the Communications Department.
In 1947 there used to be only one
PMG in the State of Madras. Now
the figures are Tamil Nadu—2 PMGs
and 2 GMs (Tele-communications)
Andhra Pradesh—2 PMGs and 2 GMs
(Tele-communicationy Kerala—1 PMG
and 2 GMs (Tele-communication)
Karnataka—1 PM@G and 2 GMs (Tele-
communication).  Recently another
post of PMG has also been sanction-
ed in Karnataka, So, the figure rose
from 1 to 19; from one Post-Master
General it rose to 19 Post-Masters
General and Genera] Managers (Tele-
com). Though the ratio of increase
is not so much in other States, by
angd large the ratio of increase of top
officers is far more than that of the
other ranks.

280 L8—12

Now I come io telephones. ¥rom
this year the telephone charges have
been increased. So, I would like to
highlight the fact that the state of ser-
vice of the tele/iones is deplorable.
The telephone remains out of order
for months together and whenever it is
working, we are always liable to get
wrong numbers. Then, when we dial
for Trunks or Enquiry or phonogram
we have to wait for 5 to 10 minutes
to get an answer from the other side.
Then the ghost bills are increasing by
leaps anq bounds and it ig very diffi-
cult to get any redress.

So far as STD bills are concerned,
why could the Ministry not arrange
to have a separate bill, as vou are
having for phonograms and trunk call
bills? Then, so far as the payment
of the bill is concerned, even in the
headquarters one has to stand in the
queue for hours and hours. Iz you
lolot.hehttemCourtmydny,you
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will find, people are waiting for hours
to make any payment. This is the
position, so far as telephone is con-
cerned,

So far as extending the telephone
facility to the rural areas is concern-
ed, the Government of India is now
discouraging the opening of new
PCOs in the villages. Is it a fact that
thig is due to the tele-communication
side not being prepared to pay for its
due share to the branch post offices?
Will the Minister kindly look into the
matter and see that the telephone faci-
lities are extended to the rural popu-
lation also?

So far as telegrams are concerned,
nowadays they are being sent by ordi.
nary post. Though in telegrams the
Government are charging ten times
more than that of an envelope, they
go on sending them by ordinary mail,
In that cage, what is the use of spend-
ing so much money by the people on
telegrams? Is it not cheating the cus-
tomers?

Who are responsible for these irre-
gularities and delays in the telegraph
side? Is it on account of the ineffi-
ciency of the employees or the root
of the cause ig somewhere else?
If it is due to defective tools, defec-
tive machinery, shortage of staff and
corruption at the top. Right under
the nose of the Minister, a year back
some tons wire worth lackhs of
rupees were found from the Sama-
char Bhavan which wag shown as out
of stock. Though a departmental en-
quiry was held, Then they kept mum:
who silenced them? Will the Minis-
ter enquire into the cause of this si-
lence?

Coming to the postal side, it is
found that every second or third year
the Government is increasing the
charges for postal stationery. But
when you go to the post offices, it is
really very difficult to get the postal
stationery. What to speak of the vil-
Tage post offices, or the mofussil post
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offices, it is very often happens even
in the metropolitan cities that we
have to come back with empty hands,
without getting the postal stationery,

So far as the opening of rural post
offices is concerned, the rale of
growth has decreased. According {o
Daktar published in January 1981, the
number of rural post offices opened
in 1979-80 was 5,579., whereas the in-
creast during the year s only 1.366
which means only 25 per cent. 1 do
not know what were the difficulties
this year for this poor performance.

The letters reach the addressee very
late. I1f we try to find out the cause
we notice that it is mainly due to
shortage of staff and vehicles, In
Calcutta where they require at least
40 vehicles, they have only 4 vehicles.
This ig the position. But the top offi-
cers generally blame the employees,
But do you know that the shortage uf
staff is about 17 per cent in the Posts
and Telegraph Department? This is
the position about this department.

I will come to the housing position,
The housing position, so far as ine
offices are concerned, out of about
22,305 buildings occupied by the Post-
al Department, only 2,727 post offices
are housed in departmental buildings.
The rest of the post offices numberiag
19,578 are housed in rented build-
ings and the Government is paying
Rs. 2.71 crores per annum as rent. In
many cases where the landlords offer-
ed outright purchase cf the buildings,
generally it is founq that the authoi-
ty has evaded the deal, The reasons
are best known to them.

So far as the staff quarters are con-
cerned, at the moment only 5 per
cent of the total employees, that is,
about 5 lakhs enjoy the benefit of the
staff quarters and while a departmen.
tal committee set up for this purpose
recommended quarters up to the ex-
tent of 30 per cent by 1998 in a phas-
eq manner, the Planning Commission
has offered only Rs, 14.50 crores with
which only about 5479 quarterg-can



s05 D.G.1981-82— CHAITRA 12, 1903 (SAKA) Min. of Commns. 326

be built till 1983 and these 5479
buildings will house about 1 per cent
of the total employees of the P & T
Department, ;

This Ministry of Communications
which is the second biggest employer
next to the Railways, is not a Mem-
ber of the Coordination Committee
of the Planning Commission. When
the Ministry of Education and the
Ministry of Railways and other De-
partments have their representation
in the Coordination Committee of the
Planning Commission, why is the
Communications Ministry debarred
from participating or was debarred
from having a representation on this
Coordination Committee?

About the staff amenities, I can say
that all kinds of staff amenaities are
totally denied which means that it
impairg the efficiency of the employ-
ees and reduces the customers’ satis-
faction also, which are the main rea-
sons for dissatisfaction among the
employees, whereag if we compare
officers’ chambers, they are well de-
corated, wel] furnished with wall-to-
wall carpets and sofa sets each cost-
ing about Rs. 15,000, ang with teie-
phones. What a contrast? Thanks to
the P & T employees, they are not
revolting against the ugly exhibition
of affluence of the top brass.

What is the position of Class IV
employees in the P & T Depariment?
They work like slaves, they come in
the morning, do the work and close
the office and go back. Day ia and
day out they have to perform these
duties. I can cite many examples.
There are cases where posts of Class
IV employees and posimen have not
bgen increased since 1964 whereas the
posts of Superintendents have been
sanctioned in a most liberal form and
more heaq post offices are'sanctioned
without sanctioning the posts of Class
IV employees. This ig the position,

The EDAg are the worst sufferers,
They are getting a paltry sum of Rs.
10§ to Rs, 132 per month, Recently,

in a Government order an increase
of Rs. 11 to Rs. 18 have been given
in their pay packet when the regular
employees have got five instalments
of D.A. and two more instalments f
D.A. are already due, -

About the EDA Branch Post-
masters, recently the Government
passed an order stating that they
will not get office rent. The Branch
Postmaster in a village who is getting
only Rs. 121 per month has to pro-
vide office free of cost. This order
should be withdrawn forthwith, It
is high time that the Governmént
should honour the verdict of the Sup-
reme Court and treat them ag civil
servants, At least give them ade-
quate wages, the D.A. and other
fringe benefits should be gbiven to
them at par with the regular employ-
ees at pro rata basis. At least you
treat them as temporary employees.
You treat them as part time employe-
es so as to give them some regular
benefits which other employees are
also getting. At least the recommen-
dations made by the Rajva Sabha
Petitions Committee should be imple-
mented, The Rajva Sabha Petitions
Committee made thirteen recommen-
dations in which time-bound pay
scale, dearness allowance, medical
facilities and other fringe benefils
were there. Out of these thirteen re-
commndations, Government imple-
mented only one—i.e, to give one
umbrella after every three years.
This is really a mockery. Because
of non-fulfilment of these there is
grievance amongst the rural employe-
es and it is mounting day by day. I
would reauest the hon, Minister to
at least look info this and take note
of this in right spirit, try to meet
their grievances, try to meet their
requirements with sympathy and with
a new outlook. By and large, in spite
of all these things, there ig industrial
peace in P & T Department. The
employees are not responsible for ir-
regularities or for delav. The Gov-
ernment shouly know about this and
take effective measures. On the con-
trary top officialg are flouting the de-
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cisiong of the Directorate. They do
not implement the orders. They do
not implement the instructiong that
they get from the Directorate for
months together, Admitted claims
are not paid for months together. It
is high time that there should be a
separate budget for P & T. If the
Posta] insurance and the postal sav-
ings banks are taken over, the P & T
can have the status of the largest
bank in comparison to all the nation-
alised banks, The postal savings
bank is the only banking agency hav-
ing its branches even in the remote
villages. The services of the postal
insurance and postal savings banks
are increasing every year. If we
take the last ten years budget, it
reveals, except for 1975-76, in all
these years there wag surplus bud-
get. Last year there was a comfort-
able surplus of Rs. 204.5 crores. This
year the budget estimate has shown
a surplus of Rs 25639 crores. This
vear the Department is likely
to spend more than Rs, 15,000
million. The fixed assets are expec-
ted to be nearly of Rs. 28,000 million,
The postal savings baw:s should get
full transaction charges. When other
banks get Rs. 8.28 a8 their charges
the postal Department gets only Rs.
225 ag their charges, This is gross
injustice. If they get ful] charges, tha
Department can meet their expenses,
on office build’'ng, staff quarters, ade-
quate pay for the staff etc.

In the end I would like to invite the
attention of the hon. Minister by
saying that in order to serve the peo-
ple properly the Government should
change its present conservative out-
look anq have positive policy so that
they can serve the country and it can
meet the requirements of the coun-
try. The Department should be free
from the intervention of the Finance
anqd Home (Personnel Deptt,) also, I
would also like to say while extract-
ing work from the staff, he should
also be competent to pay for the work
performed. In the name of the
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economy, their efficiency should not
be diluted,

With these words, I conclude,

Nt fre ww ww (-
qEA) AT WRA, § O
qaATed A T oGAET Far g
AR, TE-IT A GO sqaear
# fog s & farar gom @, =
@ TR gwadm 8, Afew oA
W war T AR axw  Hqe
TERT FT 64 WATTa weqAT =rgar
g | g% sufiT § fv wdr wdizg waq
mAers g Fa, fagw S
Fi FAC & FIE GG AR A
el

e & gmew ¥ S fwerag
g Siv a ¥ wef wEw ¥ 9@
fam gy grow # war 91 fF famr
F F9g § FTATA q4eqr X FB
st wr wE g | I9 sqadT F
SAET A9iqa FCH F HGwGear § |
fredy ot Sg = oiedl, faedft, stagy,
G4 Fr AR WT AT g
AT *1 sqawqr TH F IT o
T7 @ & 1 97 AR faed §,
@ wg & migwr TR W
i 8, A< IaF A8 WAC 47T
T #T, @ Fg § 5 wET www
g 1w W AR wag 9 A
fea qm@r &, fwasr qfomr @@ §
fo forq sEwt & fag e s
war 8, S+dr qfa W § ot &
@ feafa & SAFR sqpavar 7 sqET
§ arET AF FEA W AGEFAT §

7% gran g fe foad ot SfeT
TRy § gt W 9w, €@ W
qeilg 99 § @@ § Mg 9§ gQ
!,ﬁa&mifétﬂw T
) wEr § WR AW Lo d
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ot ard ot & 1w W TR
sqrarfow STt Wi a9-a@ ¥ef & fedr
w1 I AN W A AR
forre % fae st §, wtafe g s
® TOqa T Gl @ ¥ IR
Wy Al e a1 8 1 @
fg @ dfee wWwe = W=/ ¥
gern wifge, arfs @ wae #
Tt 7 @ 1 fawr W) oW ag
=y 5 gfrat e Qg i
qfes wre gEfufrrgmm 1 o
FAT @, @ Afgat ¥ A =TT
Tifgr | 8 weaTe ¥ ag FIW
gerar e frasr ey far
ST qr, I a= F< fzar, frasr
qAZ U I FTH aFAG ISMI TEY |
A wHrC FqAr TEZG F wre fewa
F & 40T { AR & ¥ Fforw
st wfgr ) @ gt & = &
T TG & 1 g, I =ia
wiM Y ATE WS4 AT Afen
Wi Sigh 9T &1 AF@ g, 9 Al
qe faare a=ar wnfge | &fer o
go @ ffrad #r o & M@
wqeqr ¥ fared At sfm FQ@
§ @ TR T WRT ¥ R
A3 WX ;W E F WA F
A6 ®F & IAF & foq FT IFoT
aifgq 1 (sgaeTA) |

MR. DEPUTY SPEAKER: Our

Minister was very famous trade union
leader.

SHRI GIRDHARI LAL VYAS: 1
know I algp work with him.
o7 f Wo7 ®F F IR A fqdm
wo wrgar § | shwarer foar #
Q agard WA Wi agroge T
§ N Trated WA ¥ wifew
gt & ww ¥ Wreamr SEER
T & fag syt Wi AIAT P
AT TFAT § W g € We-

gt & wmya ¥ stgrorge freer
o RBaw 25 M § | Wk T
gaeqr $¢ & wm @ fAfem o 0F
¥ SgorgR ga F A OF) FTEH
gfear fadnft | g wwR A srded
qER # g 1 W & A w2
AT W oAt @ FC ofiea®
SAT wgET § afw ferw F4d 34
T | 58 34 w7 o D@
¥ wiger fasr gur & 1 AY ofrer &
fegy oo frarer € @ 25 W &
T ATH @ T § 1 W Wi
wIE #HET ® SiE ¥ @ owEfi=
agde & S 7 Frer fesire firendy )
ag =aeqr fafrma ad® & & ot

=gy |

goa ¥ frdzmr g 5 e
wT JEHYT & W SHEH TEES
g Sgg ;) @ AT ¥ ey qEw
§ o Wi ®) syra i faer <
g TMmT RSt gwl T 9%
TN FY A9g ¥ W T ® g
woaa g T 1A W SHABT #7F A
qg WegaeqT § Iq@ F WO A
w e AE e ol

PaoreT #1 FHT AT ToNg T 2B
W whrg WY &% wH A WA W@
Ires § o § 1 gw ¥ faew
wrx frawr foar ar fs agt o w8
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gm dzh YT Iowew TG AET
iy Wiy weRfegfF w7
fasdi @7 Q@ § @ SART W
Wit faege s g ST | WY
qwy & FEFf =El 9T G-
B ; Wiz-Wiz W aFv fawdr 7@
fradt & wufme g AR
TS THE-TEY, Siwg-glag  qE
faagm aR @Y § | 66 WATT &
w0 ®% waws 7@ faq § e
AT FEAT WEWF AT § gL W@
WA § | THWT T SYAATHI B
Toqa a4 ¥ fag wed qT &
sgt a3 fawdy F1 warg § FgF 9T
F4¢ @ wror ghaar @ W

few v fEzadt i M F
gy ¥ g Tk RN & aga
¥ v EfRm v gmw i g
q auax fraw fear §, fe gt fr
o @mfsg | w7 FogE d @ W
fred o &, SvF fRggw o &
WMTO § | WO T % wOhg H ErE
#fF7 IEF EU-HTT TH-TEY WK
At 3t fave g foa st exdrdrm
fifrda ad® & ey wifgr ) wrfi=
qgdre ¥ gerey, Aot w5 g w1
frmader & ftw q2-3% wiw & e &
A FHFF0T AT EI
oyt @7 gwr ot wiewr §  wlem
¥ g5 A Fug & @ w fodron
¥ §W wEWHarg |

T a® & M agdhE ¥ Gsidr
¢ Wi el W it wic wgar-
THYA ¥ ¥ ® WA W,
FHEIE I T AgAN ¥ w1,
¥ YFX § §F 67 ¥ § faad

.gFeg ¥ ¥ qge o fidas fean i
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w7 Wt ¥ frdew § oY O
fr ey W DT NI Y TG A ATATHY

w TgA TG |

FfFTER ¥ AA oF
@ M @F @ g g WF
15-20 = ¥y feniz § f& =@t
CFEAT @lAAT AEC | qGT CFGAA
@IFAH FT SAGEAT FUT AT IAY AN
%) FIH AT GGAT |

@ ¥FR & N wifew F
faafex & am & a7 fear 3 % ¢
99 §2¢ 9 qiez wifea @Ea
dfe7 wa Wt aga & & TAEd §
gt 9T N wifey TE q § | w.-
faT 3w ow gare ¢ e N Tewa gfew
wT FrEr @ § 37 o< fAfewa adw
¥ e gifey &&4 Tifgg |

| AR qgF WP ¥ wea< Sferar
% aq@d WA oWE g, A
U AR H @ 7g el faamwa
USATA T, A 0T 57 99 5-6
TR A HEAR Y | Ag 9 TF SR
@ N® wiftew § | 9§ ¥ a-
9z wifew ¥ asfhrd &G F fao
wl ¥ ww ¥ fedw owx @ E
& W & e X 9w o Wi
axswg AP W § 1 THWQ FQ
T ¥ g R agi w gfe
% o wRgw  agde ¥ § ga-de
wifes  wiw aw] fray  w@a-
TE ¥ AT w1 TE fraw 7wy
ggfaaa g

Tw frded Wi g e e fedm
#go O oz wied E fuw @

—
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forerad &1 ¥ qoqqdr farraat
Fra-re Pafesar fadli & | TgARH
wlx weqrg ¥ agr oF & Wi AT
AT § N A 74 a9 ¥
qgt W gC & Wik F AFT qifaierw
% waesw & F A oA A
®F A7 § AAAET TWIF @
§ ok 7§ wer wwi & fasrid
7 Flaa®m | TH A A TEEHT
F ¥ T ¥ faar war & 37 w0
gigwe fear sim =W I4F faar®
s w¢ed wiw, < qgt ¥ FAETT
w wEsd AT LHIT | AT
973 § fF wa< gq TIeEL wT AT
A ghgs a3 gak faaw wdw=i
¥IT FT IT |,

-

17 W ...

afarr faad faaw sqer  fasrad
§ far & faas wa#T w7 §
frare & afx o WA F O AR
¥ faams Sar wdg § fo 0@ 50,
¢TI A1 FI9T WA 9T IART Igy
g §< f2ai—-x7 ag ?r fOFigy
dqe  faF@a @ F @92 gy
IEFT TAFT FE A I9F faaqe
Al FEH TAA E | AT gy
g 3z giar waAw o a9z ¥
FT AT 97 T q@T ¥ AT F7 4%
TA@ YT | T AT W aw@ ¥
TA @R A wEwr ATy faega
IFRTG AT | 9T F AT ¥ I1%-
are qqr 394 faqrr #) 97 ¥ weor
faqrr aFr stiar qr ¥fET wovsa
T faamt #t gred A9 7@ @ 0f
& AU fragy o\ wT gwfawrr
gra qgq SH A § | W 2w
IfHaq qawTr & F47 AT TYH W
AEAE FH w BT FE § AW

gaar aqg ¥ g& faam & «g1 82
wRwy g § W wiwd ard
TR MTTTFEE | XA woig &
F€ AT T A F) QSR ISAT
9@ & 1 wafqq 5 faarr &7 2w
¥ o vgr i 4T gE 91 34T 7 fne
¥ AR F 5T 9937 11 Frfge w1}
T AW Fr LT wr AT wifgg
fqq f& AT 5@ I F 7399 FC
a¥ ¥ zrF 7 ac faqrn $qrrard
WYX A4ar ®1 4T FA Frar P
¢z fyam ¥ 0 @ FUT F4-
T § 39 %) Frivwa a¥ & qar fgady
wfgy, 9% faws  wdaE
4w gt Sifgq 1 ag § ag
FHET F FAA@ Fr QN =g
arfs g faarT 3w T8/ & Sqar &
sfa qyv zifaes ) g F¢ 5% 4

@ e ¥ ¥ fadzq wear
TRar g fF fd el 9wl
¥7 Newlfry  sav feg § 4¥
TAEAGU W IqG,  qg W@y
IR W X @ § 1 gAx W
iz feqqq €, woe faam ¥ w3
ar f&  fafeea qa@T Xfeq war aw
fafewsst 7 v ¥ 778 & "Araw fuamr
1 FH IGT T AT ¥ IA4AH
o€ & W & wdr gER ¥
Wlaagr % A geds ¥ fig
fafeer zdtga 1 7§ yeg war aw
T A @y | @ AFR
& wiek faqrr ¥ fafgqar agdr s
W g AN INT Aws) w0
fasft & waf W W gEeae adf
AT ?Q& g1 2Fmw TELT A
wr 4§ fafeen & warg & g fafeen
¥ SAMEIT  TAHIA ¥ Sq<EqT B(W
TFC & Aff wadr &\ ww¥ wreo
Ptia q@ 2AEF H1 § 96 FrE
7% A¥AE ¥\ T AT W
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wrdar & fe virerargr wee, gt A
wrw Y wrrdr &, gt 9 A
gt  fafeew w1 fafor e
et & aed wrow £ arfe swar

gfaar fas %
17.03 hrs.
[SuR1 K. Rasa MaLLu in the Chair)
g aral & whf@m wos
favrr sl W FIT FT W & TAFH
fag g7 waF " § W g
wiwr & f& wwr faamr e 7 few
ATEY  FXAT QYT AFAT FY AT F
AR YAT HIAH QT Q100

SHRI BAPUSAHER PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, I
am much obliged to you for having
calleg me early and I thank my hon.
colleagues who also gave their con-
sent to it.

Mr. Chairman, as you know, we
are discussing the Demands for Grants
in respect of this Ministry after about
seven years;, there is a backlog of
grievances for about seven years; so,
I would request you not to ring the
bill unless you find me irrelevant.

The Annual Report of this Minis-
try, which has been given to us, is,
unfortunately, more or less a replica
of the previous Reports which 1
have seen. The only job that has
been done is filling up of the blanks;
the Chapter paragraphs, everything
has been the same for a long number

- of years, -

I am sorry to say that this report
hides more than it reveals. Neither the
Members of Parliament nor the people
in general would be more wise if they
go through this particular report, I
believe, Sir, In a democratic country
like ours, it is the right of every tax-
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payer to know as to how our Communi-
cations Ministry is functisaing. 1t is no
doubt true that in para 1.2 the report
mcntions:

“The Ministry of Comimunicalions
has been able to achieve an allround
progress in almost all the activ:ties
end projects under its alministrative
ccrntrol”

1 request the hon. Miaister to forgive
me if I am unable to agree with this
particular observation in this report.

I expected that there would be reflec-
tion in the report of the promises, of
th2 announcements which you gave to
thisz nation, to the peoule of this nalion,
since you assumed office. I had the
oppcrtunity of going through all the
press-clippings wherein I read all the
anncuncements. I was expecting that
willy the hon. Minister, Vir. Stephen at
the helm o! affairs, there would be
considerable improvements, But, with
all humility. I may say that the vehicle
has been put in the revers: gear.

The hon. Minister, no sooner he took
charge of this Ministry, when he was
questioned about the scarc’ty of postal
stitionery referred to Yy my learned
cclleague who spoke first, anncunced
that there would not be auy scarcity
now because you will have a Postal
Stutionery and Stamp Press in Hyder-
atad. That is what yo1 are believed
to have said in the month of May 1980,
if I am correct. I was buuting for this
in this particular report was it real
assurance or was it ou'yv a polilical
gimmick. 1t was not only one—] can
quote 10 instances but 1 hove no un.e
to quote and I have to go to the more
important department of 1 :lechones.

-

Sir, a question was ra.sed at Banga-
lore that there was a demand and re-
quest from all sections that niedicines
ace not available in the country, people
ave not in a position ta go to the cities
and, therefore, these m.licines especi-
ally for the common remedies should
be sold through post-offices as sug-
grsted by the Hathi Ccmmittee, I do
not know whether the implementation.
is possible. When the question was
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pu! you jumped on yo'r fect acd said,
‘I am doing it. I am considering it.
That is what the Indian Express of 24th
April 1980 mentions. ] did not believe
tkis. Therefore, I tri>d to go through
th> further clippings whelner you have
cenied this anywhere. 1 am sure your
able assistants must have brought to
your notice this particulir report. An
e inent lawyer as you are, ytu Kndw
silence means consent. Your silence
in regard to this statement, 1 take,
means that your statement is true.

You also indicated that you wanted
to overhau]l the entire P & T Laws
because they are out-dated as they were
made during the British regime. 1 do
nct find any mention of it here. £s you
ktcw very well Sec. 4 of tne Talian
Pre1 Office Act is puing chalizgend in
the Supreme Court as altre vires and
altolutely there is no referernce to il

in this report.

He has also gone on record saying
that because of the lack o! technical
personnel there are certain difficullies
in the Department. The hon. Mimster
announced that he would be creating
a standing pool of technical personnel
expeditiously to get the matters decided
quickly. I find no mention of it hete.
You also said that you were going to
instal computer centres in the four
metropolitan cities for handling sub-
scribers’ accounts, the delivery enquiry
services and variety of other compliex
operations. I do not find any ment.on
nor is there any amount debited for all
these things.

You promised to provide subsidised
or departmental transport for women
employees. Sir, this is a very impor-
tunt matter for cities like Delhi and
Bombay where the women telephone
operators have to work day and night
and you know what is the position in
Bombay, where women are being mut-
dered. Mrs. Ahilya Rangnekar, ex-
M.P. came and met the deputy Minister
with her grievance. It has not been
solved. I find from the records that
nothing has been done in this connic-
tien, I do not know whether you are
going to fulfil this assurance which you
have given. An order to get the popular
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support of the employees and the peo-
ple the hon. Minister also announced
that there would be a group housing
scheme and he would open more holi-
day homes at the hill stations for the
postal employees. The employees were
happy. But, we do not find anything
in this report about the assurances.
No provision for this purpose has beea
made in the budget. An announce-
ment was made in June 1980, that
there would be a separate P&T Budge:.
If that is done, this department would
e in a position to contribute substanti
ally to the general funds of this parti-
cular Government| Are you really
serious about this? If you are really
serious about this, why don't you mea-
fion about that in the report? We
could have gone through this and could
bhave made certain suggestions and
given you some statistics. Unfortunately
there is no mention about this.

The most important thing to which
1 would like to invite the attention o!
the hon. Members of this House is the
pronouncement made that all further
expansion in the field of tele-<communi-
cation is proposed to be based on elec-
tronics switching system. You have
also declared that Government was
keen to establish as early as possible
indigenous—I underline the word in-
digenous’—ananufacturing capacity for
the electronics equipment.

1 am sorry to say that this announce-
ment is not very correct. On the other
hand, the Department is trying to bring
in some other technology and introduce
the outdated cross bar system at Rae-
Bareily Unit of ITT to which you have
made a reference.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Why are you

~ against Rae Bareily?

SHRI BAPUSAHEB PARULEKAR:
I am not on the point of Rae Bareily as
such. The reworts are there that for
the electronics communcation cross bar
system, for the firs{ expansion of Rae
Bareily Unit of ITT the entire unit is

" to be imported from B.T.M. a Belgium

subsidiary of U.S. Multinational ITT.
Is thig the indigenous thing 1 would
like to know from you. Thig report
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has alsy not been controverted, It
is said that the import bill would
be about Rs. 30 crores plus the
foreign exchange, This country
would be saddled with the out-
dated technology and the poor tax-
payers will have to pay Rs. 6,000 per-
line. I want 1o know whether it is
correct. Not only that. The impres-
sion among the general public is taat
all this is being done in spite of the
fact that the design task force was
appointed to find out a scheme. They
have provided a scheme which is known
as Indian Cross Bars. It is stated in
the press; there are editorials and arti-
cles that all this is being done under
the influence o! the U.S. Your D.G.T.D.
(Director General, Technical Develop-
ment) is under pressure. This has come
in the papers. 1 would reqguest the non.
Minister to tell this august House i
confidence and tell us if these reports
are correct,

If these reports are correct, I would
like to ask: whether your statemen'
that you are going to convert this
cross bar intp electronic system, that
too by indigenous method is correct.
Which of the two things is correct?
There is some mention about the post
offices in the rura] areas. I will leave
the other things. You have said that
the post offices in the rural areas have
Rs. 6,800 crores savings. This is the
maximum amount in the banks under
the postal savings. But, what is Lhe
return that you are givinsg to them:’
In January 1980 you announce certain
concessions. These concessions declared
have yet to be received up to the Dis-
trict office level of P&T Department.
For the backward area the conditions of
minimum population 2500 for getting a
PCO is removed. But the Superinten-
dent of P.O. at Ratangiri tells me that
they have not received any of the in-
structions. Hence he could not sanc-
tion. On the other hand he tells m=~
that there is a ban of financial con-
straints. So, it is not possible to get
the telecommunication facilities extend-
0} to the rural areas. Now you say
.that you have no money.
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‘But, Sir, I would request the hon.
Minister of Communications to tell
us whether it is true or not that gn
amount of Rs. 33 crores as telephone
arrears is due to your Ministry and
one Member of Parliament owes you
Rs, 1 lakh? Is that true? What
efforts have you made to recover this
amount? This is what Mr. Stephen
said in the Press Conference.

PROF. N. G. RANGA: Is the
Membey alive?

SHR] BAPUSAHEB PARULEKAR:
That he did not clarify in his Press
conference, so I cannot gay. Apart
from what the Members owe; there
are arrears to the tune of Rs, 33
crores.

Sir, coming to the Telegraph De-
partment this Report itself shows
that from 1965-66 to 1980-81 the peak
of traffic was reached in 1977-78—
during Janata regime—when 50.26
lakh messages and 1712.84 lakh words
were telegraphed. Now, it is declin-
ing every year. Sir, is it because
your telegrams are received by the
persons to whom they are addreéssed
only after the confirmatory letters are
received?

Now, I come to the important
Department of Telephones, I need
not say much about telephones be-
cause the hon. Prime Minister has
recently said which is published
under your photograph, Mr. Stephen,
and which you have not refuted, She
said: ;

“The hon. Prime Minister is re-
ported to have said that the Tele-
phones Department is rotten and
peeds a lot of repair”

Sir, the problems of the telephones
cannot be solved by dramatic removal
of General Managers. The telephones
are not properly functioning. Every-
body knows that. We need not go
into the details. The hon. Chairman
&t Rajya Sabha and Vice-President

India has said that his sleep was
disturbfed five times in one night
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because of wrong e¢alls. Iy that is
the position of the Vice-President
then what about us? I, therefore,
request the hon. Minister to consider
all this. 1 would also like to know -
whether it would be proper to consi-
der formation of an autonomous
corporation. Improvement of the
quality of the exchanges is also
necessary. At the same time it is
necessary that human elements which
are st fault also need some change
and something will have to be done
in this connection. Your telephone
operators or posta] employees are
many a time rude, Mr Chairman, I
do not understand this ‘Courtesy
Week' py the Department which is
there once a year. Are we to iake it
that for the remaining 51 weeks they
are dis-courteous?

Sir, coming to the telephones in
Delhi you will find if you ring 180,
181, 182 and 183—when I was told to
speak on the Demands for Grants of
this Ministry I myself tried it and
verified—you get that particular
taped reply even at 4 AM,

“EYIT R FaAT, W9 L F "
They go opn playing the tape and
they go on chit-chatting. If you
dial 199 197 and 196—which I jlso
experienced—and keep it holding for
a few minutes till a very rude voice
breaks the silence. While on the
line you are bound to hear the end-
less chatter of telephone operators
about mundane matters and cross-
talk, People say that they do not
mind their chit-chats so much as
their rudeness. I quote what my
friends say:

“The gubscribers say that the
telephone operators need not be all
sugar and honey but the minimum
one expects is that they will at
least speak in a soft tone.”

But, even that is not there, So, this
is the sitpuation which we face, I
would therefore request the Minister
to consider this. Many a time we get
wrong numbers. If one Minister is
to be removed from the Cabinet, by
this sort of wrong-dialling system,
what happens is; the telephone call

goes to some other Minister, and he
gets removed from the Cabinet! And
so far ag STD is concerned, the joke
is being narrated everywhere that
STD means, ‘Subscriber, try gnd die'.
That is what STD means! Sir, during
the past few years we find that many
committees were appointed and we
find that 200 recommendations were
made by them. But these recommen-
dations are not being implemented.
Sir, ghortage of cables is a much-
trotted excuse which is being given
for the long waiting list. But may
I ask the hon. Minister one question?
Is it true or not that the State-
owned Cable Factories are being
starved for orders whereas cables
are peing imported from abroad. Is
it or is it not a fact? 1Is it or is it
not a fact that there is over-staffing
in the entire Telephone Department?
Whereas in other countries abroad
we find that 100 phones are ear-
marked for one employee here what
we find is that 10 phones are allotted
for one employee. Still you find that
Rs. 26.07 crores is the amount which
is paid as over-time every year to
the P&T eniployees. May ] ask you,
is it because these -employees do not
do work from 11 to 5, and start
working only from 5 O'clock, and
therefore, this huge overtime has to

be paid? Sir, the whole Postal De-
partment and the whole Telecom-
munication Division has to be im-
proved. -

Regarding Trunk Call, 1 tell them,
book a Trunk Call to Ratnagiri. I
tell them ‘Ratnagiri-via-Bombay'. After
about 2 hours I am told: ‘Sir,
Bombay-Bangalore Line is out of
order” This js what they tell me
after 2 hours. I-book a call in the
morning at 7 O'clock. I go pack in
the evening at 7 O’clock, I remind
them and ask them, what hag hap-
pened. Do you know what they say?
They simply say, ‘Sir, your line is
out of order’. But if I ring up a
special number, 1 get it within 10
minutes. This is what happens, That
is why I say, there is need for com-
plete -overhauling of the Posfal and
Telecommunication wing of the
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Ministry, We pay money. We book
an urgent call. For 15 or 20 hours
we don't get it. If such connection
cannot be given as an urgent call,
then why should you charge for it as
an urgent call? Then the charge for
urgent call should not be made. Now
what happens is this: Even if a
telephone is out of order for 15 days
you charge for fhose days also. That
should not be done at all. I ring up
somebody and ] make a complaint.
He asks me to ring up the Super-
visor; I ring up the Supervisor; the
Supervisor tells me to ring up the
Engineer; I ring up fhe Engineer; the
Engineer tells me to ring up the
Superintendent, He tells me to ring
back to the previous number; so the
circle is now complete!l And still |
do not get any relief. Of course,
some improvements have taken place
in the Ministry, but they are not
satisfactory. So, in view of all these
submissions which I have made, I
may be excused when I say, I am
unable to support your Demands for
Grants and therefore I oppose them.

st gfg war o (arEdc )
gamfa @Ry, S I JaTAT Y
s ¥ AT wega gt & ser & awda
F@ gU wox fawr< w3 & @ww

@A gar g |

§ dure H/dr S §) gegE A
wgar g f sa¥ warag § wreww ¥
g AW ¥ IqA /WX A FH NIW
fqr @ ol gait 3w & wuTH WAt
sy gfeRr oy Y & 15 wEww
7 fasaae § 99 98 S90C TOTHY
F1 IQUTRT FC § goawE  fasian,
qade W fysir & @9 qradm
WA BT SqAEqT F | gAr? dwriAwt
W 3¢ ¥4 TG TA@AEF 6K
gy | X9 wm@=ew # wdr
qERT W gAY wAAHE ¥ W W
oy § & g wwar w<ar g o
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gaX war off ;1N g wd
¢ frad swar o qik W & At
W@ aFarag ag ¢ fF 1980-85 Y
o3 qwquty w4, ferwa wa
W WA ¥ 9% wmaear ¥ fog
950 ®OT TYY ¥ NradTT fFqr g 1
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wifee ' & , whe ot & ot wg awr
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SHRI R. K, MHALGI (Thane): 1
beg to mova:

“That the demand under the
Head Ministry of Communications
be reduceq to Re. 1.7

" [Failure to provide modern
‘telephone Exchanges in Dombi-
vali, Kalyan, Ulhasnagar, /m-

barnath and Badlapur (Thane
Districty  Maharashtra, where
thousands of small/big industries
have come up.] (1)

“That the demand under the
Head Ministry of Tommunications
be reduceq to Re. 1.”

[Necessity to change the norms
for determining the requirement
of staff in Post Offices and rent of
the building hired.] (2)

“That the demand under the
Head Ministry of Communications
be reduced by Rs. 100.”

[Need to expedite payment of
the overtime allowance to postal
workers in Maharashtra especial-
ly in RM.S.] (10)

“That - the demand under the
Head Ministry of Communications
be reduced by Rs. 100.”

[Neeq to absorb postal ED,
Agentg in actual postal service.]
(1

“That the demand under the
Head Ministry of Communicafions
be reduced by Rs. 100.”

[Neeg to issue a permanent
postal stamp in honour of Shiva-
ji Maharaj the Great.] (12)

“That the demand wunder the
Head Ministry of Communications

be reduced by Rs. 100.”

[Need for a declaration about
the authenticity or ruber Stamps
on National Saving Certificates
denoting change in the rate of
interest.] (13)

“That the demand under the
Head Ministry of Communications
be reduced by Rs. 100.”

[Need to open a post office in
Ayare Gram Panchayat Thane
Distt, Maharashtra).] (14)
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" “That the demand under the
head Ministry of Communications
‘be reduced by Rs. 100.”

[Need to take necessary steps
to eliminate the delay in deli-
very of letters in Thane City
(Maharashtra).] (15)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Nee to provide a Dbigger post
office near Thane Railway Sta-
tion (Maharashtra).] (16)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Neeq to utilise the open space

available near present Railwayv
Station Post Office and another
accommodation in department’s
possession af Rattan House.
‘Gokhle Roaq (Near Station).]
(17

“That the demand wunder the

head Ministry of Communications
be reduced by Rs. 100.”

[Need to provide telephone
connections on top priority basis
to banks, religious institutions,
educational institutions and
medical centres (excluding pri-
vate practioners) in and around
Thane city (Maharashtra) whose
applications are pending since
long.] (18) '
“That the demand under the

head Ministry of Communications
be reduced by Rs. 100.”

[Need “to upgrade the present
post office at Chowk, District
Kolaba, Raigad, (Maharashtra)
to a Sub-Post Office, without any
further delay.] (19)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to instal letter boxes
 outgtide all the railway stations
‘{on either side) of Bombay

APRIL 2, 1981
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Suburban area (i.e. from Bombay
V.T. ‘to Mankhurd Karjat/
Kasara, and from Churchgate to
Virar) and to arrange clegrance
of letters from them at least
three times a day,] (20)

“That the demand under the
head Ministry of Communicatmns
be reduced by Rs. 100.” :

[Need to open a new Post

Office in Kansai Section of Am-

. barnath (District . Thane, Maha-

rashira), without any further
‘delay.] (21) ’

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."

Need to open a branch post
office at Umbharni, Tal Kalyan,
District Thane (Maharashtra),
which would cater to the nedes of
a number of villages around]
(22)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."”

.~ [Need to provide adequate
number of post boxes spread
over all the areas, in the fast
. growing towns like Thane, Kal-
yan Dombivali, Ulhasnagar, Am-
barnath, Kalwa, Bhayandar, Bhi-
wadi (Thane District) Maharash-
tra.] (24) ;

“That the demand under the
head Ministry of Cemmunications
be reduced by Rs. 100.”

. [Need to open immediately a
post office in Ramnagar area of
Dombivali (East) Distt. Thane
(Maharashtra).] (24)

- “That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to provide immediately
additional staff for the night post
offices opened at Thane, Dombi-
vali, Kalyan, Ulhamnt and
Anlbamﬂh.] (25) :
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“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to appoint more postmen
(delivery men) in cities like
Thane, Kalyan, Dombivali, Ul-
hasnagar, Ambarnath, Kalwa and
Bhayandar (Thane Distt. Maha-
rashtra).] (26)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Failure to provide adequate
staff in post offices in Thane Dis-
trict (Maharashtra).] (27)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100."

[Failure in filling the vacancies
caused by retirement/transfer/
promotion/long leave in various
post offices in Thane District
{Maharashtra).] (28)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."

[Need to complete soon the
auto-exchange telephone building
at Ulhasnagar (District Thane,
Maharashtra).] (29)

“That the demand wunder the
- head Ministry of Communications
be reduced by Rs. 100.”

[Need to take up the construc-
tion of sanitary block in the
building of Post-Office at Ulhas-
nagar camp No. 2 (District
Thane, Maharashtra).] (30)

“That the demand under the
head Ministry of Communications
. be reduced py Rs. 100."

[Need for more accommodation
for post office in TUlhasnagar,
Camp No. 2 (District Thane,
Maharashtra).] (31)

-“That the demand- under -  the
head Ministry of Communications
be reduced by Rs. 100."
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[Need to make good the short-
age of staff in all categories, in
post offices and telegraph offices
of Maharashtra Circle.] (32)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."

[Delay in acquisition of land
for Dombivalj (Distt. Thane).
Maharashtra, Post Office build-
ing.] (33)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Delay in providing adequate
telecommunication facilities at
Nanded, Jalgaon, Akola, Ahemed
Nagar and Dhule in the State of
Maharashtra for their speedy
growth as industrial towns.] (34)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to take action on the
suggestion to issue a commemo-
rative stamp in the honour of late
Shri Autoba Kale of paisa Phand,
Telegaon Dhabhade (Maharash-
tra).]( 35)

“That the demanq under the head
Ministry of Communications be
reduced by Rs. 100."

[’Need to take action on the
demands of Bharaliya Telegraph

Union  Aurangabad  Division.]
(36)
“That the demand under the

head Ministry of Communications
be reduced by Rs. 100,

[Need to take action on the
demands made by All India En-
gineering Employees Union line
staff and Class IV gervants affi-
liated to NPPTE.]( 37)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Failure to provide city and
house rent allowances to P & T
employees in Aurangabad city,"
Maharashtra.] (38)
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“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Necessity of an independent
Directorate of P & T at Auranga-
bad for Maharashtra region in
Maharashtra.] (39)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Failure of the Bombay
Telephones to attend to the com-
plaints of telephone subscribers,
particularly those, coming under
Thane exchange (Numbers beg-
inning with 50 and 58.]
(131)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Failure of postal authorities
for early finalisation of family
pension due to the families of
staff who were serving at Nasik
Post Office.] (132)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to provide more public
telephones in Thane City, Maha-
rashtra particularly in areas
such as Wagle Estate, Pokharan
Road, Vartak Nagar, Lokmanya
Nagar, Rabodi and Shrirang
Society.] (133)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."

[Need to improve the func-
tioning of Bhayandar Telephone
exchange which is becoming

« fastly an industrial centre.] (134)

“That the demand under the
" head Ministry of Communications
be reduced by Rs. 100.”

[Failure of the Bombay Tele-
phones to provide public tele-
phones in Bhayandar,] (135)
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“That the demand under the
heag Ministry of Communications
be reduced by Rs, 100.”

[Need to make available to
public waiting of list of tele-
phone subscribers Aurangabad
Telephone Exchange.] (136)

“That the demand wunder the
head Ministry of Communicatfions
be reduced by Rs. 100.”

[Need to check up the Public
Telephone machines fixed on
various Railway Platforms.] (137)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100."

[Need to stop the misuse of the
departmental vehicles in Maha-
rashtra Circle.] (138)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Need for shifting the Head-
quarters of Superintendent of
Post office Thane West Division
to Palghat (Dist. Thane Maha-
rashtra.] (139)

“That the demand wunder the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to utilize effectively the
Co-operation extendeq by fthe
Junior Engineer Telecom Asso-
ciation for increasing the effi-
ciency of telegram gervices.]
(140)

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.

[Need to increase the hourly
wage rate of short duty staff of
P & T Department from Rs. 2.00
per hour to Rs. 3.00 per hour.]}
(158)
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SHRI R. L! P. VERMA (Kodarma):

1 beg to move:

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to provide trouble free
telephone services.](3)

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to change the defective
billing system.] (4)

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to check malparactices
in the Telephone Department.] (3)

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to provide public call
telephones in all the cities.] (6)

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to change over to
more efficient system instead of

dependening on the obsolete cross
bar.]1(7)

SHRI BHOGENDRA JHA (Madhu-

bani): I beg to move:

.
i

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Need for refixing the pay of
remuneration paid to the Branch
Post Masters at a higher level.]
(8)

“That the demand under the head
Ministry of Communications be
reduced to Re. 1™

[Failure to improve the pay
scale of the Branch Post Masterg.]
(6]
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“That the demand under the head
Ministry of Communication be
reduced by Rs, 100.”

[Necessity of upgrading the
Baraha Branch P.O. (Benipatti)
under Madhubani district of Bihar
to sub-post Office.] (40)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100.”

[Necessity to upgrade the Bisll
Branch P.O. under Madhubani
district of Bihar to Sub-Post
Office.] (41)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100."”

[Need to open a new branch
post office at village Manoharpur
Under Umagaon block in Madhu-
bani district of Bihar.] (42)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Need to route the proposed
Parsmani P.C.O. directly to
Madhubani District headquaters
and not via Kamsaul.] (43)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Need to directly route Shahar-
ghat P.C.O, to Madhubani via
Benipatti instead of via
Sursand - Sitamarhi . Muzaffar-
pur-Darbanghag at present.] (44)
“That the demand under the head

Min stry of Communications be re-
duced by Rs. 100"

[Need to open a new P.C.O, at
Jogiara under Jaley block of
Darbangha district in Bihar.] (45)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100".

Necessity for a new branch post
office in village Mainahi under
Neur Panchayat within Loukahi
block of Madhubanj district in
Bihar.] (155)
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[Shri Bhogendra Jha] I

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Need for a direct telephone
connection between Jay Nagar

and Darbhanga and Jay Nagar and
Patna.] (156) ;

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100.”

[Need for opening a new
branch post office in village Maru-

kia under Khajouli block of
Madhubani districl.] (157)

SHRI T. R. SHAMANNA (Banga-
lore South): I beg to move:

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Need to check inordinate delay

in the delivery of postal articles.]
(46)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Failure to check pilferage and

misuse of drafts and postal orders
sent through Post.] (47)

“That the demand under the head

Ministry of Communications be
reduced by Rs. 100."

[Unsatisfactory postal service
in rural areas.] (48)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100.”

[Failure to give preference to
children of ex-employees for jobs
inP&T Deptt.] (49)

APRIL 2, 1981

Min. of Commns. 368

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100"

[Failure of government to check
increasing malpractices in P & T
Department,] (50)

“That the demand under the
head M:nistry of Communications
be reduced by Rs. 100.”

[Failure to regularise and give
enhanced salary or wages to
Extra Depatrmental Agents who
are working from a long time on
a meagre salary of Rs 100 to Rs.
130/- PM] (51)

“That the demand under the head
Ministry of Communicatiops be
reduced by Rs. 100.”

[Failure to check inefficient
service of telephone department
which is causing inconvenience to
the 'elephone users.] (52)

‘“That the demand under ihe head
Ministry of Communications be
reduced by Rs. 100"

[Need to check the delay in
allotment of telephones, even on
payment of installation costs] (53)

“That the demand under tha head
Ministry of Communications be
reduced by Rs. 100"

[Failure to maintain good rela-
tionship between the employees of
IT.I Bangalore and the manage-
ment] (54).

“That the demangd under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to manufacture and
supply electric typewriterg at re-
asonable cost by Hindustan Tele-
printerg Ltd. Madras] (55).

“That the demang under the head
Ministry of Commiunieations be
reduced by Rs. 100"

[Failure to introduce latest te-
chnologica] development in the
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field of telecommunication on lar-
ger scale in order to bring effici-
ency in telecommunication,] (56).

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to tone up the adminis-
traton of P & T Board to give bet-
ter communication service parti-
cularly when rates for postal and
telephone services are being in-
creased year after year] (57).

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Mismanagement in the Com-
municationg Department] (80).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to check lawlessness in
the Telephone Department at
Delhi, Calcutta anq Patna] (81).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to redress the complaints
regarding defective functioning

of the telephones in the country]
(82),

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to recognise National
Federation of Post ang Telegraph
Employees (NF.P.TE) as the
only recognised body of the Post
and Telegraph employees] (83).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to follow a definite and
| impartia] policy in regard to
| transfer of employees] (252).

Min. of Commns. 370

“That the demand under the head
Ministry of Communications be

reduced to Re. 1"

[Failure to declare the extra-
departmental employees of wil-
lage post offices as permanent,]
(253).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to have better pay
geale for extra-departmental em-
ployees] (254),

“That the demand under ihe head
Ministry of Communications be
reduced to Re. 1"

[Failure to provide the same
facilities to the extra-department.-
al employees which are avaijlable
to other employees] (255).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to stop malpractices in-
dulged in the gpening of post offi-
ces in rural areas] (256).

“That the demand under the head
Ministry of Communications be

reduced to Re. 1"

[Failure to avoid delay in giv-
ing telephone connections in Patna
Division of Bihar Circle] (257).

-

“That the demand under the head
Ministry of Communications be

reduced to Re. 1»

Need to open at least one post
office in every Panchayat in the
rural areas] (258).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1

- [Failure to stop malpractices in
the payment of telephone bills]
(250). K
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“That the demand under the head
- Ministry of Communications be

reduced to Re. 1"

[Failure to realise outstanding
telephone dues from big guns and
other influential people in Patna
of Bihar Circle.] (260)

“That the demand urder the head
Ministry of Communications be

reduced to Re. 1"

[Inefficiency of telephone servi-
ces as reflected by more than half
the numbey of telephones remain-
ing dead in Patna] (261),

“That the demand under the head
Ministry of Communications be

reduced to Re. 1”

[Failure to give at least three
promotions to the employees of
P ang T Department before their
retirement] (262).

“That the demand under the head
Ministry of Communications be
reduced to Rs. 17

[Failure to give 8.33 per cent
bonus to P & T employees un-
conditionally] (263).

“That the demang under the head
Ministry of Communications be

reduced to Re. 1"

[Failure to bring out various
papers in diglot form by the
Ministry of Communications as
per the provisiong of Section 3(3)
of the Official Languages Act.]
(264).

“That the demang under the head
Ministry of Communications be
reduced to Rs. 1"

[Inordinate delay in calling the
meeting of the Hindi Advisory

Committee in P & T1 (265).

“That the demand under the head
Ministry of Communications be
reduced to Re. 1"

[Failure to check malpractices
in booking of trimk calls] (266).

APRIL 2, 1981

Min. of Commns. 372

“'I"hat the demangq under the head
Ministry of Communications be
reduced to Re. 17,

[Failure to implement the pro-
visions of the Official Languages
Act, 1963 in the Ministry of Com=
munications] (267),

_“’I_‘hnt the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to provide quarters in
sufficient number to P & T em-
ployees] (268).

“That the demand under the head
Ministry of Communications be
reduced hy Rs. 100"

[Neeq to construct more staff
quarters for P & T employees in
Bihar Circle] (269).

."That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to provide proper sani-
tation in P & T colonies at Patna
in Bihar Cirecle] (270).

“That the demang under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to realise dues of
lakhg of rupees in respect of tele-
phone bills outstanding against
Bihar Government] (271).

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to hold regularly mon.
thly meeting between P & T Uni-
ons gnd Officers ag agreeq to]

(272).

“That the demand under the head
Ministry of Communications bte
reduced by Rs. 100™

[Unsatisfactory  working of
telephone numberg 197, 198 and
199 in Delhi] (273),



373 D. G. 1981-82— CHAITRA 12, 1903 (SAKA) Min. of Commns. 374

“That the demand under the head
Posts ang telegraphs—Dividend to
general revenues appropriationg to
Reserve Funds and Re-payment of
loang from General Revenues be re=-
duced by Rs, 100”

[Need to remove shortage of
postal stamps and post cards in
Patna and other placeg in Bihar
Circle from time to time] (274).

“That the demand under the head
posts and telegraphs—Dividend to
general revenues appropriationg to
Reserve Funds and Re-payment of
loans from general revenues be re=-
duced by Rs. 100"

[Failure to accept the demands
of employees as regards their
conditions of service] (275).

“That the demand under the head
posts and telegraphs—Dividend to
general revenues appropriationg to
Reserve Funds and Re-payment of
loans from general revenues be re-
duced by Rs. 100"~

[Failure to regularise all casual
workers in P & T Department]
(276).

“That the demand under the head
posts and telegraphs—Dividend to
general revenues appropriationg to
Reserve Funds and Re-payment of
loang from general revenues be re-
duced by Rs. 100”

[Failure to keep the channels in
Telegraph Officeg in proper work-
ing order] (277),

“That the demand under the head
posts and telegraphs—Dividend to
genera] revenues appropriationg to
Reserve Funds and Re-payment of
loansg from general revenues be re~
duced by Rs. 100”

[Failure to replace old teleprin-
ters in Telegraph Offices] (278).

“That the demand under the
head post and telegraphs—Dividend
genera] revenue appropriationg to
reserve funds and repayment to

loans from general revenues be re=-
duced by Rs. 100"

[Failure to reduce the supre-
macy of bureaucracy in P & T
Department] (279).

SHRI VIJAY KUMAR YADAV

(Nalanda): I beg to move:

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to refix the rates of
house rent for ‘C’ class cittes for
P & T's employees] (84),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to provide mai] motors
for delivery of dak twice in a
day in Bihar Sarif] (85),

“That the demand under the head
Ministry of Communications be-
reduced by Rs. 100.”

[Failure to construct their own.
building for all the sub-post offi-
ces in Nalanda district and pro-
vide staff quarters] (86).

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100.”

[Failure to make revenue dis-
trict as the basis of postal divi-
sion] (87).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to make its own build-
ing of post-office in Rajgir, Islam..
pur Akanagarasarai, Hilsa, Chandj,
Noor sarai Giripak, Samera, Rahai
and Harnut in Nalanda district]
(88).

“That the demand under the head
Ministry of Communications be
reduceq by Rs. 100.”

[Failure to open a post office at
Shekhana Mohalla in Vjhar Muni..
cipality (Nalanda district) ] (89)..
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“That the demand under the head
Ministry of Communications be
.reduceq by Rs, 100.”

[Failure to regularise addition-
al departmental employees] (90),

“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to provide delivery of
dak twice a day in Bihar Sarif in
Nalanda district of Bihar] (91).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to construct staff quar-
ters in Bihar Sarif for P & T
employees] (92).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to provide generator
in the post offices in Nalanda dis-
trict to remove difficulties in do-
ing essential work] (93),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to remove shortage of
staff in the Main Post office in
Bihar Sarif] (94).

T'That the demand under the head
Ministry of Communications be
reduceg by Rs. 100.”

[Incurring of excess expendi-
ture on rent for the post office
building at Sohsarai by not cons-
tructing its own buildings] (95).

“That the demand under the head

"Ministry of Communications be
reduced by Rs, 100.*

[Failure to ensure Quick Mail
Service at Bakhtiarpur Station on
Eastern Railway] (96),

APRIL 2. 1981

Min. of Commins. 376

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to ensure speedier pos-
tal delivery at Fatuha Railway
station on Eastern Railway] (97).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to meet the pending
demands of P & T employees at
all India level] (98).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100."”

[Failure to increase the number
of employees in all such post offi-
ces where the staff ig less in pro-
portion to the work] (99),

“That the demand under the head
Ministry of Communications be
reduceq by Rs. 100.”

[Failure to check malpractices
in telephone exchange, Bihar
Sarif] (100).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to remove faults in
trunk calls and local calls
throughout the country] (101).

“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to open a new post
office at Chiksaura village in
Hilsa Block under Nalanda dis-
trict] (102),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to open a new post
office at Bodhnagar village in
Harnaut Block under Naland
district] (103).
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“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to set up P.C.Os at
Jogipura and Chiksauri villages in
Hilsa Block and Ramnathpur in
Sarmera Block under Nalanda
district] (104).

“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to open a post office at
Tribhuvan Bigha Pamara in
Chandi Block under Nalanda dis-
trict] (105).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to open a new post
office at Kumbhi village in Bar-
saliganj under Navada district]
(106),

*“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to reconstruct the
building for Govindpur Sub-Post
Office in Navada District] (107),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to have a net-work of
telephone and post offices in the
rural and tribal areas of the coun-
try] (108).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to make postal and
telephone services cheaper and
speedier] (109).

“That the demand under the-head
Ministry of Communicgtions be
{edqced by Rs, 100.”

[Failure to remove the scarcity
of postal stamps, post cards, inland
| lettérs and envelops) (110), -

“That the demand under the head®
Ministry of Communications be-
reduced by Rs, 100.”

[Failure to avoid inordinate de-
lay in the delivery of letter and
telegramg throughout the country]
(111).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to check pilferage of
letters, magazines and other arti-
cles sent by post] (112).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to check delay in the
delivery of articles sent by post
though they have arrived at post
offices in time] (113).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to avoid the shifting of
telephone exchange at Mansur-
chak Bazar, District Begusarai,
Bihar] (114).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to construct the build-
ing of telephone exchange at Vik-
ram Gram, District Patna] (115).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to construct more tele-
phone exchanges and provide new
telephone connections according
to the demand of the people}
(116).

“That the demand under the head
Ministry of Communications be-
reduceq by Rs. 100.”

[Failure to improve the work--
ing of telephone exchanges] (117),
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“That the demand under the head
Ministry of Communications be
Teduced by Rs, 100.”

[Failure to open a new post
office at village Parasi of Noor-
sarai block in District Nalanda]

(118).

“That the demand under the head
‘Ministry of Communications be
Teduceq by Rs, 100.”

[Failure to link Delhi by STD
with al] the state capitals of the
country] (119).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to instal an automatic
telephone exchange at Nalanda
District Headquarters in Bihar]
(120).

“That the demand under the head
“Ministry of Communications be
reduceq by Rs, 100.”

[Failure to link by direct tele-
phone service all the blocks in
Nalanda district with district
headquarters] (121),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to link by automatic
telephone service all the State
capitals with the concerned dis-
tricts of the respective States]
(122).

“That the demand under the head
"Ministry of Communications be
reduceg by Rs, 100.”

[Failure to link through S.T.D.
the automatic telephone exchange
-at Nalanda district headquarters
with Delhi, Calcutta, Gauhati,
Madras, Jullundur, Patna and all
other important potato producing
mlaces] (123).

APRIL 2, 1981

Min. of Commns. 380

“That the demand under the head

Ministry of Communications be
reduced by Rs, 100.”

[Failure to provide telephone
connections against all pending
applicationg for telephone connec-
tions] (124).

“That the demand under the head
Ministry of Communications be

reduceq by Rs, 100.”

[Failure to check malpractices
in giving new telephone connec-
tions] (125).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to provide a P.C.O, at
village Zlar in Asthwan P.S, Dis-
trict Nalanda in the State of
Bihar] (280).

“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to open a new post-
office at village Damodar Sarai-
Manpur P.S, Ekangosarai Distt.
Nalanda State of Bihar] (281),

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to concede to the de-
mands of the Extra Departmental
Delivery Agents throughout the
country] (282).

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100.”

[Failure to provide post offices
to all the district Head-quarters
of the Panchayatg in the country]
(283).

“That the demand under the head
Ministry of Communications be
reduceg by Rs, 100.”

[Failure to review the criteria
for providing new post offices so
that even the villages having less
than 2,000 population could get |
them] (284).
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“That the demand under the head
Ministry of Communicationg be
reduced by Rs, 100”.

[Failure to count the closely
situated villages as one village for
providing new Post Office.] (285)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100”.

[Failure to improve the services
of telephones throughout~. the
country.] (286)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100”.

[Failure to open P.C.Os in all
the Panchayat’s Headquarters in
the country including Bihar
State.] (287)

“That the demang under the head
Ministry of Communicationg be
reduced by Rs. 100",

[Failure to provide each Pan-
chayat Headquarter in Bihar with
a new post office.] (288)

“That the demangd under the head
Ministry of Communicationg be
reduced by Rs. 100",

[Failure to cover all the villages
having population of 2000 or
above with a P.C.O. in the coun-
try.] (289)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100".

[Failure to construct the build-
ing of Telephone Exchange at
Bihar Sharif (Nalanda) even after
the acquisition of the land for the
same.] (290)

“That the demangd under the head
Ministry of Communicationg be
reduced by Rs. 100”.

[Failure to take effective steps

to meet the grievances of the
“telephone subscriberg regarding
defects in their telephones.] (291)
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SHRI HANNAN MOLLAH (Ulu-

beria): I beg to move:

“That the demang under the head
Ministry of Communications be
reduced by Rs. 100”.

[Failure in commissioning of
the Bauria telephone exchange.]
(126)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100".

[Failure t, sanction the auto-
dical system in lieu of tolling sys-
tem in Bauria telephone ex-
change.] (127)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100",

[Failure to provide trouble free
telephone service.] (128)

“That the demang under the head
Ministry of Communicationg be
reduced by Rs. 100",

[Failure to open new telephone
exchange in West Bengal (120)

“That the demangd under the head
Ministry of Communicationg be
reduced by Rs. 100",

[Failure of the telephone sys-
tem in Calcutta to provide mini-
mum services.] (130)

SHRJ BAPUSAHEB PARU=-

LEKAR (Ratnagiri): I beg to move:

“That the demangd under the head
Ministry of Communicationgs be
reduced by Rs. 100".

[Failure to provide adequate
posta] ang  telecommunication
facilities in Mabag and Poladpur
talukas in Raigad district of
Maharashtra.] (159)

“That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100".

[Failure to provide ld;qulh
postal and telecommunication
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faciities in Bubagar taluka in
Ratnagiri distriect of Mahara-
shtra.] (160)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100".

Failure to provide uadequate
postal and telecommunication
facilities in villages situated in
Sabyadri =mountains jn Ratnagiri
district of Maharashira.] (161)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100",

[Failure o commission sub-
post offices and P.C.Og sanctioned
for Ratnagiri distriet in Mahara-
shtra.] (162)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100",

[Failure to commission tele-
phone exchanges in villages Ma-
kuajan in Saregauncshvar taluka
and Purangaq in Ratnagiri taluka
of Ratnagiri district in Mahara-
shtra.] (163)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure in providing P.C.O. at
Nate gnd Naigad in Raigaqd dis-
trict of Maharashtra.] (164)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100",

[Need for improvements in
service conditions of Postmen in
the country.] (165)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100",

[Neeg for shifting of R.M.S.
service in the newly constructed

APRIL 2, 1981
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building of post office at Ratnagiri
in Maharashtra.] (166)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100",

[Failure to construct ade-
quate staff quarters for P&T em-
ployees at Ratmagiri in Mahara-
shtra.] (167)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to construct buildings
for Post Offices at Mandangad,
Dapoli, Kahd, Bubagar and Chi-
plun in Ratnagiri district in
Msaharashtra.] (168)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100",

[Failure to make adequate
supply of envelopes, stamps, post-
cards ang inlang letterg through-
out the district of Ratnagiri in
Maharashtra.] (169)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure of P&T Department
at Ratnagirj in Maharashtra to
give prompt attentiong to grievan-
ceg of subscribers.] (170)

“That the demand under the head
Ministry of Communications be
reduced by Rs, 100",

[Failure to open P.C.O. at vil-
lages Peve and Pangari im Bulu-
gar taluka in Ratnagiri district.]
(1

“That the demand under the head
Ministry of Communications be
reduceq by Rs, 100”.

[Failure to remove ban on open-
ing new PCOs anq Telegraph
Offices and Post Offices for want
of funds.] (172) '
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“That the demand under the head
Ministry of Communicat.ons be
reduced by Rs. 100"

[Need for liberalisation of poli-
cy for opening of PCOs, Telegraph
Offices, Post Offices in backward
district of Ratnagiri in Mahara-
shtra.] (173)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Need for shifting of Post &
Telegraph Oflices {rom dilapidated
buildings at Dapoli, Khad and
Mandangad in Ratnagiri district in
Maharashtra to other palces.] (174)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to pay arrears of over-
time to employees of P&T depart-
ment in Ratnagiri d.strict of Maha-
rashtra.] (175)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to solve the problems

of stamp vendors in post offices in
the country.] (176)

“*That the demand under the head
Ministry of Communicationg be
reduced by Rs. 100"

[Inordinate delays in getting
trunk calls and rude behaviour of

some of telephone operators.] (177)

“That the demand under the head
Ministry of Communicat.ons be
reduced by Rs. 100"

[Failure io commission sanction-
ed PCOs at villagses Mhapral, Pan-
deri Velas, Latayan and Vesavi in
Nandangad taluka in Ratnagiri
district of Maharashtra.] (178)

“That the demand under the head
Ministry  of Communications be
reduced by Rs. 100"

[Failure to open PCOs at villa-
ges Jalgaon, Kelashi, Anjarle and
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Adye in Dapoli taluka in Ratnagiri
of Maharashtra.] (179)

“That the demand under the head
Ministry of Communicat.ons be
reduced by Rs. 100™

[Failue of Govenment to open
PCOs at villages Khop:, Tisangi,
Shigao, Amboli, Biramani, Lote
and in Khed taluka of Ratnagiri
district of Maharashtra.] (180)

“That the demand under the head
Ministry of Communicalions be
reduced by Rs. 100"

[Failure to open PCOs at villages
Kulkewadi, Kaluste, Shial, Kutre
and Nandagaon in Chiplur Talyka
in Ratnagiri district of Maharash-
tra.] (181)

“That the demand under the head
Ministry of Communications be
reduced by Rs. 100"

[Failure to open PCOs at village
Harcheri Karbude and Fansgs in
Ratnagiri Taluka in Ratnagiri dis-
trict of Muh;u'::shlru.] (182)

“That the demand under ihe head
Ministry of Communicat’'ons be
reduced by Rs. 100"

[Failuru to coimmission sanction-
ed telex service at Ratmag.ri in
Maharashlra.] (183)

“That the demand under the head
Ministry of Communication be re-
duced by Rs. 100.”

[Failure to house the telephone
exchange at Ratnagiri in Maha-
rashtra in suitable premisesA] (184)

“That the demand under the head
Ministry of Communication be re-
duced by Rs. 100.”

[Need for appointment of such
telephone operators in Ratnagiri
and Raigad districts of Maharash-
tra who can understand and speek
marathi language.} (185)
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“That the demand under the head
Ministry of Communication be re-
duced by Rs. 100.”

[Failure of employees in tele-
phone exchange at Mabad in Rai-
gad dstrict of Maharashtra to re-
spond to grievances of subscribers.]
(186)

“That the demand under the head
‘Ministry of Communications be
reduced by Rs. 100"

[Failure to connect Ratnagiri
with Bombay by S.T.D. service.]
(187)

“That the demand under the head
Ministry of Con' iunication be Te-
duced by Rs. 100,

[Failure to intruduce poslal ser-
vice by night express buses bet-
ween Bombay and Goa.] (188)

“That the dem:id under the head
Ministry of Cormiaunication be  Pe-
duced by Rs. 100."

[Fuilure to intr.duce night pos-
tal service in nast offices at the dis-
trict level in the t-m.mtr_\h] (18M

“That the demand under the head
Ministry of Corm:munication be re-
duced by Rs. 100.”

[Failure to make arrangements
to sell certain medicines through
post offices as per the recomimenda-
tions of Hupthi Committee.] (180)

“That the demand under the head
Ministry of C-mmunication be re-
duced by Rs. 100."

[Failure to revive the practice of
Sunday delivery.] (191)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure {1 bring forward a com-
prehensive P&T law.] (182)
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“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure to create the proposed
‘Standing Pool’ of technica] per-
sonne] for expeditiously filling up
the vacancies in the P&T Depart-
ment.] (183)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

I_Failure to inslal proposed com-
puler centres in the four metropo-
litan cities in the country.] (194)

“That the demand under the head

Ministry of Communications be re-
duced by Rs. 100.”

[Failure to provide departmental
or subsidised {ransport{ to women
employees .n the P&T Depart-
ment.] (195)

“That the demand under the head
Ministry of Communication be re=
duced by Rs. 100."

[Utilisation of the amount of
credit of Rs. 251 crores given by
IDA an affiliate of World Bank
towards financing {elecommunica-
tion project.] (196)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need for importing observation
equipment for special checks on
the line of subscribers who com-
plain of excess billing.] (197)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Import of g unit of electro-
mechanical cross bar system for
expansion of Rai Bareli unit of
LTI, from B.T.M. a Belgium sub-

sidiary of the U.S. multinational.}
(198)
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“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Needq to switch over to electro-
nic exchanges instead of sticking
to out-dateg cross bar system]
(199)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to take sleps by way of
efficiency drive in respect of the
statf of P&T Deparlmcnt.] (200)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to take steps to recover a
sum of Rs. 33 crores as telephone
arrears due to Ministry's officers
all over the counlry.] (201)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to check harrassment and
humiliation of lady telephone ope-
rators by their oflicers at telephone
('xc'hanges.] (202)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to look into the grievances
of lady telephone operators aga'nst
eve teasing.] (203)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100."

[Failure to provide transport
facilities to lady telephone opera-
tors, despite their odd hours of
duty.] (204)

‘That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to give incentive to tele-
phone- operators in order to im-
prove telephone service.] (205)

telephone and
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“That the demand under the head
Ministry of Communications be re=
duced by Rs. 100.”

[Need to check deterioration of
tele-communication
services in the country.] (206)

“That the demand under the head
Ministry of Communicgtions be re-
duced by Rs. 100.”

[Need 1o check clandestine
postal service operating in the
country.] (207)

“That the demand under the head
Minislry of Communicgtions be re-
duced by Rs. 100.”

[Faﬂure to set up PCO and tele-
graph oflices at villages Saved,
Adavale, Kotwal, Ampenali and
Palchil in Poladpur Taluka in Rai-

gad district in Maharashtra]
(208)

“That the demand under the head
Minislry of Communications be re-
duced by Rs. 100.”

[Failure to commission the sanc-
tioned BPO at village Pirandavane
in Ratnagiri taluka of Ratnagiri
distriet in Muharashlra.] (209)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure to sanction PCO tele-
graph office and sub-psst office in
village Jakadevi in Ratnagiri dis-
trict and Ratnagiri taluka.] (210)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure to establish an indepen-
dent telegraphic division in Ratna-
giri in Maharashtra.] (211)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure to sanction a PCO at
village Talawali in Gunagar taluka
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of Ratnagiri district in Maharash-
tra.] (212)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure in not solving the prob-
lems of Extra Departmental
Agents.] (213)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Reduction in telegraph messag-
es in country from 1978-79 to
1980-81.] (214)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100."

[Need to check the increase in
expenses over deputation sent gb-
road by P&T Department.] (215)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Failure in improving the work-
of  Telephone Department.)
(216)

ing

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to avoig over-staffing in
the Telephone Department.] (217)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to remove shortage of
cables in the counlry.] (218)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to utilise cables manufac-
tured by State-owned faclories in-
stead of importing.] (219)
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“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to overhaul the depart-
mental set-up of P&T for making
it a better public utility service.]
(220)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100."

[Need to set up an autonomous
corporation for telephones subject
only to policy directives by Go-
vernment.] (221)

“That the demand ungder the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need to stop manulacturing dis-
credicled cross bar equipment and
setting up of one more cross-bar
factory.] (222)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100."

[Need to change the out-dated
technology in manufacturing tele-
phone equipments.] (223)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Need for proper maintenance
and installation of a computer at
Curzon Road Complex of ICA of
US. in New Delh'.] (224)

“That the demand under the head
Ministry of Communications be re-
duced by Rs. 100.”

[Move to withdraw night con-
cessions on trunk calls.] (225)

SHR] SATYANARAYAN JATIYA
(Ujjain): I beg to move:

“That_the demand under the
Ministry of Communications be re-
be reduced to Re. 1".

[Failure to remove disparity
between telephone technicians
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and other techniciang working
in BHEL, AIR and Indian Rail-
ways ag regards their gervice
conditions] (292).

“That the demand under the
head Ministry of Communications
be reduced to Re. 1",

[Failure to provide more post-
men to the Post Office of Ujjain,

Madhya Pradesh]. (293).
“That the demand under the
head Ministry of Communications

be reduced to Re. 1".

[Need to connect Ujjain by
STD system, with all cities.]

(294).

“That the demand under the
head Ministry of Communications
be reduced to Re. 1",

[Need to make STD
more efficient at Ujjain]

service
(295).

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

Bhat
Ma-

[Need to open PCO at
Pachlana in Ujjain district,
dhya Pradesh]. (296).

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to open PCO at Sichh-
dad in Ujjain district, Madhya
Pradesh]. (297).

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to establish a telephone
exchange at Alot in district Rat-
lam, Madhya Pradesh.] (298).

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to establish a telephone
exchange at Mahidpur in district
Ujjain, Madhya Pradesh.] (299).
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“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to establish telephone
exchange at Khachrod in district
Ujjain, Madhyg Pradesh]. (300).

“That the demand under the
head Ministry of Communications
be reduced by Rs. 100.”

[Need to provide more staff to
the telephone exchange at Nagda
in district Ujjain so as to make
the service satisfactory.] (301).

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, Sir, at the outset, I
support the Demands for Grants of
the Ministry of Communications.
At the same time. I  would like to
point out some of the major problems
of the Department,

development of
speedy and efficient communication
system is a vital necessity for  the
overall development of the country.
As my friends on this side said ear-
lier, once Indian postal system used
to be one of the efficient systems in
the world. But 1T must say with due
apology, that today, it is also caught
in the all round inefficiency, which
is a distressing feature of our nation-
al life. There is delay and irregu-
lar delivery of mail, Sometimes, non-
delivery of mail causes enormous
difficulties to the people. There ig no
doubt that there has been an enor-
mous increase in the number of post
offices. Still a lot has to be done to
fulfil the desire of the people in the
rural and backward areas. Though
there has been an increase in  the
number of post offices, no efforts have
been made to study their defects and
defects in the present system of distri-
bution of mail as well as telegrams.
I am sorry to say that no remedial
measure has been taken to improve
the system. If there is anything wrong
in the distribution of the mail, some
remedial measures must be thought
out so that the problem which is

It is a fact that
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increasing everyday, is minimised.
Unpunctual working of transport
system is the main cause for the
whole problem. Because the transport
system is not keeping its schedule,

delivery of postal mai]s and articles is
delayed in rural areas. But the De-

partment should think of improving -

its system. It should not depend upon
the transport system. If they can de-
vise some other means for distribut-
ing the mail, then this problem of
delay can be solved to a great extent.

18 hrs.

In this House, several hon. Mem-
bers and the Minister also have said
that the main cause of inefficiency in
the postal system js shortage of stalff,
economy in overtime payment, absen-
teeism, abuse of medical leave, etc.
I must request the hon. Minister to
go into these defects or appoint some
committee which can go into  the
weaknesses and suggest means to ad-
just the new changes. Sometimes, it
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is alleged that over-gualified persons
are recruited in the Departmient. They
always look out for better avenues.
The moment they get better job,
they leave their present job. In this
way, though the vacancies are tempo-
rarily filled by these persons, in ac-

tual fact, they always remain vd-
cant,
Similarly, there are other causes

which are also the main drawbacks.

MR. CHAIRMAN: Can you com-
plete your speech within two minutes.

SHRI ARJUN SETHI: No. I
take another 4 to 5 minutes.

will

MR, CHAIRMAN: Then you may
continue your speech tomorrgw. The
House stands adjourned till 11 A.M.
tomorrow,

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Frid.ay, April
3, 1981/Chgitra 13, 1903 (Saka),



